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LOK SABHA

Wednesday, August 8, 1973/Sravana
17, 1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr SeEARER in the Chawr]
ORAL ANSWERS TO QUESTIONS
Plan to put satellite in Space

‘241 SHRI SHANKERRAO SAV-

ANT Wil the Minuster of SPACE
be pleased to state

(a) whether Government have any
plan to put satellites in space fo
obtain climatic information and 1n-
formation about the movements of
the neighbouring countries,

(b) whether any satellites have been
put or are proposed to be put into
space,

(¢) whether collaboration with any
foreign country for this purpose has
been sought, and

(d) if 50, the names of those coun-
tries?

AFFAIRS (SHRI K C PANT) (a)
The Indian Space Research Organis-
ation has plans to put scientific and
application satellites in space.

(b) So far no satellites have
put into spade by India It is
posed to put into spece by December
1337 LS.l

= m————— —

1974 a scientific satellite wholly de-
signed and fabncated 1n India

{c) and (d) Yes, a collaborative
agreement has been mgned with the
Soviet Union for launching the above
mentioned acientific satellite from the

Soviet Union using a Soviet launcher
vehicle

SHR1 SHANKERRAQ SAVANT 1
should like to know what type of in-
formation 18 expected from thig satel-
Lte? Can 1t watch the movements in
neighbouring countries?  Secondly,
when was the agreement with the
Soviet Union signed and when has the
actual work in terms of the agree-
ment started? Thirly, has the Soviet
Government agreed to share the com-
plete know-how of space exploration
or only hmited know-how and if so,
what are the limitations? Fourthly,
what have we consented to give to
the Soviet Union In return for this
know-how?

SHRI K C PANT This satelite wall
carry out three scentific experiments
One 15 x-ray astronomy Second 1§
solar neutrons and gama rays The
third 18 on the measurement of 10nos-
pheric parameters The purpose 18
purely scientific All these experi-
ments are aimed at getfing scientific

;
&
g
]
A
!



3 Orgl Answers

The agreement was signed on 10th
of May, 1872, between ISRO and the
Academy of Sciences of the USSR for
this purpose. Collaboration consists
of the Soviet Union launching the
satellite from the Soviet Union. The
satéllite will be designed and fabricat-
ed in Indis. The Soviet Union wil
supply certain components like solar
cells, tape recorder, etc. That is the
scope of the agreement.

SHRI SHANKER RAO SAVANT: I
also asked whether the Soviet Union
is going to share the complete know-
how or if there gre any limitations,
what are they and what have you con-
gented to glve to the Soviet Union in
retuth

1

SHRI K. C. PANT: I do not know
whether by full know-how my hon.
{riend means that they are going to
come here and set up rocket fabri-
catiohs  facilities etc. or help us in
those things. I have indiacted the
Stcope 6f thig particular agreement and
what 1s meant to be done here. This
is all it involves. It does mot go
beyond this so far as this particular
agreemient iz concerned.

SHRI P. G. MAVALANKAR: May
] know whether the late Dr. Vikram
Sarabhaj had submitted detailed pro-
posals with regard to space research
and scientific research on satellite and
other allied matters and whether the
proposals put forward by him are be-
ing implemented speedily and correct-
iy as per his plans and outlines?

SHRI K. C. PANT: As the hon,
member knews, Dr. Sarabhai was a
ploneer in India in the development
of space sclence. Much of what is
being done was conceived of by him
apd the foundations were laid by him.
He also drew up a profile which is

tribution in the formulation of this
programme is central.
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SHRI VISHWANATH PRATAP
SINGH: 1 have here the report of the
geminar on Indian programme for
Space Research and Application which
was held under the auspices of the
Indian Space Research Qrgeanisation
last year in Was a
Working Group on metecrological
statellitgy Bicause the data would be
available from cowstribs which were
launching such satellites but instead
of going in for meteorological sate-
llites, we should develop sensors and
land stations to receive messages.
Have we reversed this priority? 1
can quote the recommendation:

“It 18 of the view that India need
not invest in meteorological satel-
lites during the next decade”.

SHRI K. C. PANT: The emphasis
on the development of sensors is ac-
cepted and we are developing sensors
ag mentioned by my hon. friend. The
station af Ahmedabad is belng de-
veloped for the purpose of the site
programme. This wil) be for beam-
ing programmes to the satellile for
being beamed back to various clus-
ters of villages. Even today this
sthtion in Ahmedabad is developing
capacity in this direction and iy also
receiving messages from outside. So,
the emphasis which my hon. friend
hat thentioned is even now  being
followed. The precite purpose of the
satellite which is poing to be put up
now, I have already outlined. and
the scope of the scientific experiments
I mentioned goes beyond  weather
watching. The X-Ray experiments re-
late to a comparatively more recent
scientific discovery of X-raying space
and it is directed to the discovery of
the X-rays. Similarly, experiments
on neutron and gama X-rays are
directed towards the sources of solar
energy, which is again a very recent
field of science. All these are pro-
blems which are related to sclentific
experiments although you can  say
that ifonosheric parameters could be
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relaled to metéorological —communi-
cation problems.
BHRI SAMAR GUHA: May I know
whether it is a fact that

satellite for the purpoge of tele-
vision and, if so, what is the reaction
of the Government?

SHRI K. C. PANT: No Indian satel-
lite has been fired so far. Only one's
imagination has been fired.

SHRI SAMAR GUHA: This infor-
mation was given in the Consultative
Committee,

SHRI K. C. PANT: The first one is
going to be fired with the Soviet
launching pad.

it ghr ¥ e sereger
Tt wY wifefow wgraaT

*242. &t G Se™ oWy
WY et T qTA BT T 4T

(%) =1 It dwadl g &
g Tl 6t fekw et Wy
Ty [ & fom g0 wiefae sgmr
g g; v

(&) =ft gt, o @& wout & amw
w1 § WK vl e w1 W g
fra feef afn € 7€ o\ fee fe
¥ & fog &y g ?

THE MINISTER OF STATE IN

M% X
MOHAN L A): (n) and
, ving the

quired i 'ﬂcnmdﬂmdmg

Table of the House. [Placed in Libr-
aty. See No. LT-5350/%3]. Stute-
ment 1 indicates allocations of Cen-
tral funds made to States to promote
accelerated development in drought
prone greas in the Fourth Five Year
Plan, Statement II gives the alloca-
tions made fo the areas affected by
scarcity conditions under emergency
agricultural production programme for
Rabi, 1972-73, Statement III indicates
the additional fuhds allocated to
various Stateg for meeting the scatr-
city conditions in drought effected
areas during the first four vears of
the Fourth Plan. This expenditure
was Incurred both for relief as well
as for development measures.

oft ety St . e wgeT, &
ot WY & Ty A g § e
ot aeenffr e & o aier At
¥ g Ty 2w & fa fom st &
ST Sl ¥ |qrdt v f a8
& ag +it sty g g i forr ot ¥
faeger waer 7€ gt ¢, T W UF-
s woe gE ¥, o W wew W
g F ag o€ 3, @ wew w AT
v w§ §—fort art & wrfewalt @&
T ¥ ¥ Fufir md §—, vz
7 foeer qiv g & A0 w oAy
Lac i

SHRI MOHAN DHARIA: I have
given all the information. In State-
ment I, I have given the information
district-wise, All these programmes are
taken up after identilying the areas.
I have given all this information.

off TARTE XA . AEW GRW HTHIT
YRt dta S d i kaw
T WA § fow wgt ww d @
§; afendl, Swraft ok wer-
gee 4 § wx, O o O, T
P FEEA Y § | KT ol
i Y frwr ¥ ST F 0k oW
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wafer ¥ &7 gt ot wiwg wr=r e €,
Y AW W g @ werd
3w wrek ot g & 1 2wy W farforet
TRt ¥ oY weTewe fu W@ gu
§ o ¥ fasger ot v gwr €0
w1 WAt R aAEa 5w & faw
qw ¥ vl w1 gq €1

SHRI MOHAN DHARIA: I have
all thig information in the Statements.

SHRI N. SHIVAPPA: The Mysore
State has also suffered the most un-
precendented famine. About three-
fourths of the area of the State has
come under the grave drought condi-
tion. In the statement furnished here,
only five districts have been mention-
ed which may constitute not even one-
eighth area for which famine relief
has been provided. The State of
Mysore is under deflcit finance to the
extent of about Rs. 36 crores. The
allocation of drought money to Mysore
State has been treated on par with
other surplus States. The State is in
a very bad condition so far as its
financial position is concerned. It is
learnt that the State has asked the
Central Government, particularly, the
Planning Commission, to allot at least
Rs. 20 crores more at present to meet
the grave drought situation. I would
lixe to know what is the allocation
made now and what assurance the
hon. Minister can give to meet the
grave drought situation in the State
of Mysore in addition to the financial
difficulty that is already there.

SHRI MOHAN DHARIA: As I have
indicated in my reply, Statement I
relates to the drought-prone areas
identified in the country. There are
54 areag and, on that basis, the state-
ment has been given. Statement II
and Statement III give other informa-
tion regarding the rabl crash pro-
grammes that were taken up last year,
also the funds made available for
agricultural imputs last year and, dur-
ing the past three vears, how much

AUGUST 8, 1978
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Central assistance has been given to
the State Governments. Every time,
when there is a natural calamity, a
team from the Centre is sent; it makes
an assessment and, on the basis of the
assessment, certain ceiling is fixed
and, to that extemt, on the formula
accepted by the National Develop-
ment Council, the assistance iz given.
Accordingly, Mysore has also been
given assistance. The figures are
indicated in the Statement.

SHRI N. SHIVAPPA: The State of
Mysore is now in deficit finance to the
extent of about Rs. 36 crores. What
is the assistance you come out with
to meet the present grave situation
of the State?

MR. SPEAKER: This is a very gene-
ral question but it is very limited in
scope. He has given all the infor-
mation in the Statements. What else
can you ask?

SHRI K. LAKKAPPA: Mr. Shiv-
appa's question has not been answer-
ed. He has put a specific question
with respect to identification of famine
areas. That has not been replied to

MR. SPEAKER: Order, order. Mr.
Lakkappa, you dom't trust Mr. Shiv-
appa's capacity to ask his own ques-
tion? (Interruption).

SHRI N. SHIVAPPA: 1 am not
satisfled with the answer.

MR. SPEAKER: Whatever informa-
tion is there, he has already laid it
on the Table of the House,

SHRI N. SHIVAPPA: There are
many drought-affected areas in the
State. Only five districts have been
mentioned here. I wanted to know
what further assistance was being
allotted to the State of Mysore......

SHRI K. LAKKAPPA: Many of the
areas are drought-affected areas in the
State of Mysore.. . ..(Interruptions).
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MR. SPEAKER: Order, please. Two
Mysore Members are standing to-
gether. “(Interruptions),

SHRI MOHAN DHARIA: Statement
I indicates 1ihe chronically-affected
drought prone areas in the whole
country as have been identified for
which sums have allocated. The
House may be aware that an amount
of Rs. 100 crores has been made
available for these 54 districts—and
these districts are mentioned. So far
as other calamities or the drought of
last year in Mysore State are con-
cerned, they are covered by State-
ments IT and III. For the current
year, if there is again drought in
Mysore State, naturally that Govern-
ment will ask........ (Interruptions).

MR. SPEAKER: I am not permit-
ting any one. Nothing will go on re-
rord unless a Member is called. Shri
Ramavatar Shastri,

=t wmaare et o fagr
# g WA 2T A0 T AT §, WG
WY F7 TF T F T G WA A
My dwadtr g § fagrer ¥
v Frat w0 T T g™, IR, i
HT WEHETR | I W9 qETE ¥ qEA
¥ a1 6743 Wa AWM 9, A=
MNieaarafw Y, 9@ 2 FAS
18 A 83 TATCETR | qE WY FoaGHT
arer v afaw @ g, 9@ & s
wrgar & i et s srrfon 31 1 ww
FRO §, T TG F AT AW ATH
gaafe F Wi T8 ®7 97 a1 I
wwi A3Y fawr 7w avg § fwe w0®
¥ ¥ gaat sx gaafw & 1 q@r =

10

to be implemented by Bihar Govern-
ment. So far, they have implement-
ed to the order of Rs. 2,18,00,000 and
during the current year if the remain-
ing amount is utilised by Bihar Gov-
ernment, we shall be too happy to
do. I shall also write to Bihar Gov-
ernment accordingly.

SHRI DASARATHA DEB: I do not
find that any amount was given to
Tripura State. In the last two years
the States hag been heavily affected
by famine. Last year due to serious
famine conditions because of drought,
more than 400 people died of starva-
tion. I would like to know why ne

money has been allocated to Tripura
State.

SHRI MOHAN DHARIA: In my
Statement, I have already indicated
that in the year 1972-73, an amount of
Rs. 50 lakhg has been given t0 Tripura
State. The House would kindly ap-
preciate that Statement. I indicates the
chronically affected drought prone
areas— 54 areas have been identified
in the country; Statement II ig con-
cerned with natural calamities; when-
ever calamities have taken place, ac-
cording to the assessemnt made by

the Central team, this amount is made
available.

SHRI DASARATHA DEB: Tripura
Staie is a chronically affected drought
prone State and at the same time it
was also affected by natural cala-

mities. Why have Government not
considered this?

MR. SPEAKER: Mr.

Chandrika
Prasad.

=it aferer waw @ qrAAT Weuw
AN, 7g S =THT gw w faar mw §,

W g7 I el & qane & faww ¢ @ Rede Ao 1w ¥ fw o

qEAAr & WA AT THA !

'SHRI MOHAN DHARIA: This
amount of Rs. € ‘crores is ‘earmarked
for those districts, for the programmes

Yo #Y gq ¥ w7 ©@y faqr T ¢
Ho 2% WY godto #Y I WY T § |
#o 3X WY T AT TER 1 7o 1 W
¥, ogi qae R § 23 AT ¥ www
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¥aw 45 fast w1 Y SeRw fer T
y. ofm, Wy, TR S e
fawr qur &, wg R wrw &
s et oft ¥ g9 W g—IqT
REHN @R @E?

gR—u 1 fadl T wwrer g8
T8, W W A AT AT
FCHT TAE T Y, I wvs 3T g, A a7
fext e §, A wfawgd ave
¥ wew &, Wy I F fAqg ) qEET
fmeT w3 7

Wt sl (ft o o W) -
qg T TAC § LA AqOYF T4 AR
¥ & o ¥ty worT AW AR AT A
o) W AR XX & fag dare Prar 8, s
af@ gk, qu wE | A
HTEw TET AW F A A I 8,
faw o qonEn ¥ AN ¥ a@ A

7 i e 4 S
ot @firerT SWTT : FaT 9 I 2

st o o WT . WW TH A 7
TE FT @ | A OF dgA S /TS
i, 3R fue da 7 ¢ S W=
fefi ¥ qafaw N wa dgw TdAEE T
i@ go o 137 Tle®, W
foer @t

SHRI P. R SHENOY: Is it a fact
that the Central Government origunal-
ly promised the drought-affected
States that it would give full assist-
ance for drought relief work but now
the Centre insists that they should
also contribute 25 per cent of the ex-
penses and if so, the repeong there-

for?

SHRI D. P. DHAR: Thiie = some
misunderstanding about the nature of
the question, The questloa that has
‘been posed to-day relates to the regu-
lar programmes for effecting develop-
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ments 10 the drought-prone greas. The
other questions wiich the hon, Mein-
ber has raised relates fo the emer-
gency programmes for rendering
relief in the case of natural cala-
mities. This question would not con-
tain an answer to the other one.

wgT, T Ty A w4 § fr fafaw
sl % fa faa) w whsfoa sgra
3 7 yedw wedr ¥ far mw ¢
97 i ¥ g {oere awar 8, s
AR gy ? ufe g, Arew A e
st F aarear o1 qrdft g @ ST ¥
w1 W fmAr ank ¢, afz g §
Tt ST ST W ¥ ?

W TEAiT T X g &
g & faw faw w2w &7 < mafom
ELAT X F7 aewt w A€ §, wWH
fhar wfowrer faer foem a1 #1 ez
fFar marg ?

SHRI MOHAN DHARIA: As I have
already slated, the areas and the dis-
tricts mentioned in Statement I are
the chronically-affected and drought-
prone areas in the country. The pro-
grammes are of the nature of minor
irngation, communications, afforesta-
tion, soil conservation, fodder pro-
grammes and such otlher allied pro-
grammes. The amounts have been
mentioned and I need not repeat
again. In the Fourth Five Year Plan
whatever efforts we have made are
indicated in the statement, But I
would like to state to this House to-
day with your permission that in the
Fifth Five Year Plan we are having
an integrated approach and we do net
want the calamities to occur and then
afterwards start the programmes.
Therefore, we have requested the
State Governments to have stand-by
programmes so that if at all there is
any emergency, such programmes
could be immediately undertaken apd



REDDY

as tp what are the reasons
Why has it not beep included in the
List given by the Minister®

SHRI MOHAN DHARIA These are
districts identified by the Commuttee
of Experts

MR SPEAKER You should have
some master reply which may satisfy
all otherwise everybody 1s asking
something or other out of this simple-
question

Wt gww ww woww A A 1A
REAT Tgar g fF o R JwwT T
AT ¥ 25 LT %o AT AT KT AT 8
F0E wGT faur g fSA A 450w To
T ad g & 1 FIW ¥ SR wag
s § /Y s oy qw g R R,
21 W W& & 7T F 3 6T ToT AW
HT7 ek AT TAT R H7$ T sqqeqr
@ & | ot afefegat vt st gAF i wbr
T WY O ¥/, W AT Fa7 W9
far gt agm A fRar e &
ferwrsrsATRE?

SHRI MOHAN DHARIA- It is un-
fair to say that M P Government
hag not spent Qut of Rs. 8 crores
they have spent Rs. 4 crores. The
programme was taken up a few years
ago and now it is getting acceleration
and I am sure it will bo possible
all the Governments tb spend
amaunts to the extent poasible,

for
the

SRAVAFA 17, 1898 (SAKA)
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et bt vy Jor 31 ¥ fee
et o o) sovii ot wefie wgen

*244: showrC s
ot werew Ofew - W1 9
ot g xa # F AW e

(%) WO GOFX ¥ W 39
Erat WY Fww XY ¥ fory oo TR
rfer #t sl sraa fear §, WK

(w) shrg, o fisady wafa aare
wE & ST s g Y ey & frofa
o & forg s e WAy A 7

wg fwey X Yeg W
W (o wx 51) - (¥) Wi (@).
v FaY &Y oF gwndy ardar
gy 15 9T, 1972 ¥ WA A
o wrdad gt o s w1 whaw avdier
WX 3097, 1973 X F37HT 15 W,
1973 T & af § | ¥@ WX SR aw
 wer wafa @R ur arr 8 1 14
W 1973 ¥ qT waqaar iy
WET I WA § WIS WA 3 A9
qWET G & ST g &Y arde ¥ fuew
W ¥ g, s o g, frwre fmn
L |

T G Y TN Y e
g Fawd e & foig v &
foe sy v e fafem &, o
R9e% 9 Tl IR & 1 [wverwn F o
w4 /& d dem gwo Fo-535/113]

SHRI SAMAR GUHA: I want to
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al cases if it so happens that appli-
cation is made after 15th August,
they will receive pension, whether
they will also- be considered. This is
what I would like to know from the
hon. Mimster, Also there is one thing
which I would like to bring to his
notice. This ig about thumb im-
pression and fingerprint which they
are insisting upon. This is some-
thing derogatory to the citizen, be-
cause, no common man ig required
to give his thumb impression or
finger-print when they receive their
pension. So this dishonourable and
derogatory practice of getting thumb
jmpression and finger-print zhould be
withdrawn.

SHRI K, C. PANT: Sir. roughly
speaking, about 116,000 applications
have been processed. Of these
roughly in 50,000 applications, pen-
sion hag been sanctioned. About the
same number of applications have
been referred to the States for clari-
fications. And about 16,000 and odd
applications have been rejected. That
is the broad outline.

My friend will notice from the
figure of 164,254 the processing of
applications of the above number
has been very rapid during the last
few weeks. He wanted to know
about the extension of the date. I
would like to make it clear that the
date 15th August, 1973 is not the
last date of receipt of applications
but, it is the last date, after which,
the pension will be sanctioned pros-
pectively from the date of receipt of
applications,

In other words, before 15th Aug-
ust, if we receive applications, we
will sanction the pension retrospec-
tively from the 15th August, 1872
Thereafter, it will be prospectively.
This 1is the meaning of the word
‘last date’, As regards the third
point, if he looks at page 3 of the
#statement laid on the Table, he will

AUGUST 8, 1073
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find that certain identification docu-
ments have to bé produced which
consist of, among other things, speci-
men signatureg or left-hund thumb
impression ete.

SHRI SAMAR GUHA: I can take
a specific case—case of Shri Mihir
Lal Chattopadhyay, who was a
Member of this House. He was ask-
ed to do so. He was told that un-
less he gave his thumb or finger-
print, he would not be ahle to get
his pension on hig application.

SHRI K. C. PANT: If 1t is neces-
sary, we can issue clarification in
individua] cases. The intention, ob-
viously, is that the man who is not

literate, is to give his thumb im-
pression.
SHRI SAMAR GUHA: I congra-

tulate the Government because they
have included the IN.A nersonnel
as also the Indian Independence
League personne] as the freedom
fighters for the pension. In view of
the fact—Shri Sezhiyan agrees with
me—that we are getting hundreds of
applications from different parts of
the country from the I.N.A. person-
nel seeking pension, I want to know
from Government whether they will
set up a Committee because there is
some difficulty in getting the re-
cords—either these have been des-
troyed because they fought outside
in the war or some records may be
with the Defence Department—con-
sisting of ex-INA personnel includ-
ing the Secretary of the Azad Hind
Fauz Association so ag to deal with
the issue of the documents and re-
cords which will enable them to get
the pension,

SHRI K. C. PANT: A Committee is
being set up with Shri Shah Nawaz
Khan as the Cheirman and I tnink
Shri Mohan Singh as one of the
members—thig I remember, I domnot
remember the third name. The
difficulty, which my hon, friend re-
ferred to is real and hence it was
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necessary to set up such a Com-
mittee to scrutinise all those appli-
cations.

SHRI SAMAR GUHA: Azad Hind
Force ig an old-Association.

SHRI K. C. PANT: This is a sug-
gestion.

SHRI DHAMANKAR: There was
a group of Martyrs—Kotwal—two of
them~—associates were shot. The
others migrated from different Sta-
tes and they are staying under the
new names, Now, the difficulty is
that they are transferred trom one
State to another and their applica-
tions are not being considered. There
are genuine difficulties of these wun-
derground workers. May I know
from the hon, Minister, whether
special concessions would be made to
such cases?

MR, SPEAKER: Are they under-
ground workers?

SHRI DHAMANKAR: Thev have
migrated from different States.

MR. SPEAKER: Many people will
come out from the underground in
the neme of underground!’

SHRI K C. PANT: I# he goes
throngh the rules and the statement
as laid on the Table of the House,
he will ind that both the contingen-
cieg are taken care of. If there is
some evidence in regard to the per-
son having stayed underground in
the freedom movement, that it one
part of it. If he gtayed under the
assumed name, at that time, then if
some M.LA, or MP, was with him
at that time, then he could furnish a
certificate that he was under the as-
sumed name. In that case, that can
also be taken into account. There
are other difficulties which we can

look into. And those have already
been provided for.
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SHRI D. N. TIWARY: The pet-
tions of freedom-fighters are being
processed at two stages, in the Sta-
tes, and at the Centre, and so, it
takes time, May I know whether
all the petitions flled by the free-
dom-fighters up to 30th March,
1973 have been forwarded to the
Centre and whether the Cenlre
would stick to its deadline for fina-
lising all the petitions so far receiv-
ed, by the 15th August, 1973. Third-
ly, I would like to know whether
Government have any means 1o know
whether any freedom-fighter, who
has spent his days in two or three
jails but cannot get certificates to
that effect from one or two of those
jailg because they have been des-
troyed, has actually lived for six
months or more altogether in jail?
In one or two of the jails, the free-
dom-fighter is not able to get any
certificate, because the certificates
have been destroyed, and he iz not
able to meet also persons who were
with hum at that time in jail, who
are now MPs or MLAs. How are

Government going to process such
cases?

SHRI K. C. PANT: Firstly, even
if we do mot get any information
from the State Governments, if the
application made to the Central Gov-
ernment is complete in all respect,
we sanction provisional pensions
straightway, and we do not wat for
the State Government to forward
the application, and, therefore, there
is no time lag and there i® no was-
tage of time at all in that respect It
is only after the State has venfied
it that the sanction 15 confirmed, but
provisional sanctions is given straight-
way.

Secondly, we hope to 4nish the
processing of all applicationg receiv-
ed up to 31st March, 1973—the dead-
line is not 30th March, but Slst
March, 1973—by the 15th August,
1978, That has been my commit-
ment to the House and we are pro-
ceeding on that hagis. Now only a
very few days are left,
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The diffewity whichk my hon. We do not take a technical
riend referped to is a very realome, or rigid view, and if these difficulties
namely that spme people do notstay come to notice, we shill try and see
in one jail and they are transferred how to find a way out.
to other jalls and they get certificat-
es from age jail and mot from the SHRI BISWANARAYAN SHAS-
others. ‘There are three provisions. TRI: Certain persons who migrated
Ome is of certificates from jails, and from what is now Bangladesh (for-
failing that, some MLA or MP who merly East Pakistan) who participa-
was with him personally in jail teding;mmt be’t;
certify t, and failing that ween 1 an are now
. have neither jail certificates

ment and the State Government on
that bagis certifies that he was
a freedom-fighter, then we shall ac-

cept it.

PROF. MADHU DANDAVATE:
Part (b) of the question relates to
the criteria laid down for deciding
the eligibility of an applicant. The
RIN uprising was led by Mr, B. C
Dutt, and according to the critena
that are laid down he may not be
eligible; last time, the hon, Minister
said that the Azad Hind Fauz mem-
bers and the RIN uprising partici-
pants would be eligible for pension.
But their difficulty is that gince none
of the men who led the RIN up-
rising was in civilian jails, they can-
not produce certificates of six
months' imprisonment. The para-
dox is that Mr. B. C. Dutt who led
the RIN uprising in 1946 and to
which a reference was made m the
House of Commons by the then
Prime Minister of Britain, is not
able to get pension, because techni-
cally he is not eligible. So, in the
case of the RIN uprnising, will the
hon. Minigter waive the rule and try
to give pensions to those who led
this great uprising of 19487

SHRI K. C. PANT: Those who
participated in the RIN wprising are
Included. The whole approach i

problems

to nd solutions to like

India
nor certificates from MPg or MLAs.
How will their cases be decided?

MR. SPEAKER: These are all de-
tails.

SHRI K. C. PANT: There are
many MPs and MLAs and many ex-
MPS and ex-MLAs who belong to
this category. In fact, we have san-
ctipned pensions to some of these
freedom fighters. The highest pen-
sion has been ganctioned to Shri S.
N. Ghosh. If within the purview of
this scheme, there are particular in-
dividua] difficulties which need in-
dividual attention, they can be look-
ed into separately. But broadly
speaking, so far there has been many
cases which have come under this
scheme where pension has been sanc-
tioned.

MR. SPEAKER: I think we should
move on ty the next question.

AN HON. MEMBER: This is a
very important question.

MR SPEAKER: Everyday some-
thing comes up and we cross only
three or four questions. It 15 in
your interest that I say that we
leave thig there and go forward We
get stuck up on some question and
it is very difficult to get past the
question. We are still on the third
question and it is already 49 minutes
vast 11. It is your will

ot Wy o ohvE) : foer & W
antr ¥fel S o ¥ ¥ fep
wrE geg TenlRes o ¥ e
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(w) sfeg, o aewame qor o
wrg?
THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a).

No such scheme has been formulated
by the Planning Commission.

(b). Does not arise.

o WEwY Arevaw atin: wew wE-
zg, forr = ¥ 9 o g fear a1 ¥Q
T w1 AT W piaeTE e
wfererfas s 30 S 3a% v Wik
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!ﬁmi\'frnih -
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o wefroaw i AT AW
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SHRI MOHAN DHARIA: I have
already said that we have not pre-
pared any scheme of that type.
Only ‘n the document, the approach
paper for the fifth five year Plan we
have indicated that more and more
productive efforts will have to be
made and the wages will have to
be linked up in that direction.

o REAATCE TTET. W7 TET H1
Fre FaR AT & € 8, O ;@ oA
$TE TrET GTETC & faara & 5
stas Afawfos =0 §1 A7 Afs-
Afaw S ¢, §qWiiF odr aremr
&1 T § W gm q famre ot gur 7

SHRI MOHAN DHARIA: As Isaid,
in the approach document of the
fifth five year Plan we have indicat-
ed that, and we are considering this
matter with the State Governments
and the Central Ministries,

SHRI K, LAKKAPPA: Mr. Spea-
ker, Sir, to make the public under-
takings concerned to run more effec-
tively and to produce more, is there
any new line of thinking to discipiine
these public undertakings by the
Planning Commission and, if so, what
are the outlines of the new thinking
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to discipline such public undertakings
to produce more?

THE MINISTER OF PLANNING
(SHRI D. P, DHAR): I may submit
that this supplementary seems to
have arisen out of a non-existent
reply to a non-existent question, I
would be very grateful if 1 am per-
mitted some notice tp answer this
question,

SHRI K. LAKKAPPA: 1 did not
follow it. (Interruption) I would like
the hon, Minister to repeat it.

MR, SPEAKER: Order, order.
Please sit down. He says that to a
non-existent question the supplemen-
taries would also be non-existent!

SHRI K. LAKKAPPA: Sir, it is
about production.

MR. SPEAKER: That is all right;
we pass on to the next question.

SHRI K LAKKAPPA: Sir, it is
about the increase in industrial es-
tablishments My  supplementary
question 1s, 1s there any new line of
thinking to discipline these public
undertakings and managements to
produce more. Therefore, is there
any new line of thinking in the Plan-
ning Commission and. if so, what are
they? That is what I have put. It is
very relevant,

MR. SPEAKER: The main question
was, “whether any scheme for la-
bourers framed on ‘produce more,
consume more’ basis has been sent..”
ete. Dr. Pandeya says, “produce
more and receive more.” On that
basis there was no reply. He said
they can consider everything.

SHRI K. LAKKAPPA: More pro-
duction depends on the management
and sp discipline is to be instilled by
the Planning Commission,

MR. SPEAKER:
that,

I did not mesn
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SHRI K. LAKKAPPA: The head-
line is like that; “Increase in produc-
tion in industrial establishments.”

MR, SPEAKER: Do rot put more
supplementaries now! Now, Shri
Ramavatar Shastri.

€t wen q3w F grexaofow €
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WRITTEN ANSWERS TO QUESTIONS

Assistance to Small Scale Industries
in Orissa

*243. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND SCI-
ENCE ANP TECHNOLOGY be pleas-
ed to state:

(a) whether under credit guaran-
tee scheme for small scale industries,
assistance has been extended to small
scale industries in the country;

(b) it so, the assistance given to
various States during the last three
years; and

(c) how much assistance has gone
to Orissa under this scheme during
the last three years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND LOGY (SHRI C.
S AM): (a) Yes, Sir.

(b) The amount of outstanding
balance of guarantees in respect of
small scale industrial units in the
country for financial assistance given
to them by banks and other credil
institutions is ag shown below:—

End of Amount of
guarantees
outstana-
(Rs. in lakhs)
Decemnber, 1970 73432
September, 1971 B1,969
Septemb¥er, 1972 106,436
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(¢) The amount of guarantees out-
standing in Orissa State were as
under:—

End of Amount of
guarante.s
outstanding
(Rs. m

lakhs)

December, 1970 . 424

September, 1971 . 496

September, 1872 . 620

Racket in Tallow in Assam

*24'7. SHRI P. A. SAMINATHAN:
SHRI V, MAYAVAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the news
item appearing in ‘Times of India’
(Ahmedabad Edition) dated 10th
July, 1973 under the heading “Racket
n tallow unearthed in Assam”; and

(b) if so, whether any enquiry has
been conducted in the matter?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY: (SHRI C. SUBRA-
MANIAM): (a) Yes, Sir.

(b) The case has been referred to
the police who are enquiiing into the
matter. The case 15 still under inves-
tigation,

Need for Additional Upgrading and

Purification Plants for Rajasthan

Atomic Power Project gnd Madras
Atomiec Power Project

*248. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased to
state:
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(a) the reason why the need for
additional upgrading and purification
plants was not envisaged at the very
outset for Rajasthan Atomic Power
Project and Madrag Atomic Power
Project and provisions for the same
made; and

(b) when these facilities will be
constructed and the outlay for them?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI): (a) and (b). The size and
capacity of the purification and up-
grading plants originally provided for
at the Rajasthan Atomic Power Pro-
ject (RAPP) and Madrag Atomic
Power Project (MAPP) were based
on the design of the Douglas Point
Station in Canada. These plants
have, however, subsequently been
found to be inadequate in the light
of the operating experienze of the
Douglas Point Station. This has
given rise to the need for setting up
additional purification and upgrading
plants at RAPP and MAPP.

The estimated cost involved in the
setting up of the additional upgrad-
ing plant (71 litre/har. cspacity) and
the additional purification plant at the
Rajasthan Atomic Power Project
comeg to about Rs, 132 lakhs and Rs.
84 lakhs respectively. The addition-
al purification plant at RAPP is pre-
sently under construction and is ex-
pected to be completed by early 1974;
the additional upgrading plant is still
in the planning stageg and will take
about 2 to 2-1/2 years to be complet-
ed.

The details regarding additional
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constructed generally along with the
construction of the main plant which
is currently under progress

Nuclear Power Station

*24p. SHRI PRABHUDAS PATEL:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether the Atomic Energy
Commission is likely to construct 500
MWN-power Station;

(b) if so, whether this Station will
be the biggest one as compared to
the Stations planned so far; and

(c) when the proposed station is
likely to be completed?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS, MINISTER
OF INFORMATION AND BROAD-
CASTING AND MINISTER OF
SPACE (SHRIMATI INDIRA
GANDHI) (a) to (c). A 500 MW
Nuclear Power Station 1s not lLikely
to be set up in the near future, but
preliminary studies in this regard are
being made When set up, 1t will be
the biggest single umt planned so
far

Suicide by a Young Navy Sallor In
Delhi Central Jail

*250 SHRI RAM BHAGAT
PASWAN:

SHRI A. K. GOPALAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a young Navy sailor,
who was sentenced to undergo some
imprisonment, committed swicide in
the Delhi Central Jail;

(b) whether any enquiry has been
instituted in the case; and

(c) if s0, the result of the eaquiry?
1337 LS—2

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C PANT): (a) Yes,
Sir.

(b) Yes, Sir An inquest was held
under Section 176 Cr PC, by a 1st
Class Magistrate,

(*) According to the finding in the
inquest, the convict committed sui-
cide by hanging The cause of death
was Asphyxia.

High Level Evaluation Unit for
Progress of Indusiries

6251 SHRI DEVINDER SINGH
GARCHA: Will the Minister of
PLANNING be pleased to state:

(a) what is the constitution «f the
high-leve] Evaluation Unit get up to
assess the progress of basic industries
in the country,

(b) whether this unit has started
its work; and

(c) 1f so, whether any repory has
since beepn submitted by it?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
Monitoring and Evaluation Unit be-
ing set up by the Planning Commis-
sion will consist of an Adviser with
the statug of an ex-officio Secretary
to the Government of India and three
other Consultanta.

(b) Not yet.
(c) Does not rise.

Andhga Pradesp; High Courts Judge-
ment on Implementation of Mulki
Raules

*252, SHRI P. NARASIMHA RED-
DY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's atten-
tion has been drawn to the Andhra
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Pradech High Court Judgment pro-
noynced on the 10th July, 1973 where-
in the Court, while stiiking down the
impuegned Government Ordeis, ob-
served tha! the Government of
Andhra Pradesh is seeking to imple-
ment the Mulki Rules in completc
ignorance of the provijons of the
Corstitution of India and even the
Mulki Rules Act;

(b) the action taken oy the Cential
Government to correct this tendency
on the part of the State Gosvrnment?

THE MINISTER OF S1ATF IN
THE MINISTRY OF HOME AFFATRS
(SHRI K. C. PANT): (1) ond (b).
Government are awaiting a copy of
the judgement delivered by the
Andhra Pradesh High Court un the
10th Jul}’. 1973,

Indigenous Technology for Manufac-
ture of Modern Plastic known as
A B C. Plastic

*253 SHRI1 G. Y. KRISHNAN: will
the Minister of SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether researchers have deve-
loped indigenous technology for the
manufacture of a modern plastic
known as ABC plastic which has
wide application in defence and n-
dustry; and

(b) if s0, what is the country’s re-
quiremnent at present and the extent
of foreign exchange likely to be sav-
ed by researchers in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) Yes Sir, researchers
in Shriram Institute for Industrial
Research have developed know how
for the manufacture of ABS plastics

(b) The couniry’s present require-
ments of ABS plastics have not been
precisely assessed. It :5 estimated
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that by the cnd of the Fourth Plan
our requirement will be srcund 3,000
tonnes rer annum while the projec-
tion by the end of the Fifth Plan is
around 10,000 tonnes per annum. Since
ABS plastics are not being manufac-
tureq in the country at present, it is
difficult to give a precise estimate of
the foreign exchange saved by indi-
genous manufacture of ABS plastics,

Decline in Industrial Production in
1973

*254. SHRI C. K. CHANDRAP-
PAN:

SHRI TRIDIB CHAUDHURI:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) wheiher compared tu the lact
year, industrial production showed g
decline;

(h) whether the index of produc-
tion for Febiuary, 1973 a1 192 & show-
ed a decline of 2.8 per cent over
February, 1972;

(e) if so, the comparative flgures
about rate of industrial yiowth re-
gistered month by month in 1873 as
compared to the corresponding figures
for 1972; and

(d) the steps taken to incresse the
industrial production?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SBHRI C.
SUBRAMANIAM): (a) The index of
industrial production (Basa: 1960 is
equal to 100) recorded a rise of 7.1
Per cent during the calendar year
1972 over 1871; for the first two
months of 1873 (January-Fekruary),
however, the index shows g decline
of 0.7 per cent over the index for
the first two months of 1872,
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(b) The index for the month of
Febiuary 1873 showed a decline of 3.8
pen cent over February 1972 (and
mnot 28 per ceni)

{c) Data on the indrx of 17dusinal
production are available for the first
two months of 1973 and they indicate
a rise of 24 per cent in Janvary 1973
and a decline of 38 per cent in Feb-
ruary 1973 as comparsd to the cnr-
responding months in 1972; it may be
added that these are prelimmary
figures, subject to correction by the
CSO, as more returns come in

(d) Among the main factors that
have affected industrial production
during the period are continued
power shoriage; shortage of raw ma-
terials for certain industries, such as
vanaspathi and textile weaving; and
coal and wagon shortages, which have
affected cement and steel industries.
A number of steps have been taken
to relieve the power shoitige includ-
ing sanctions for impoit of diesel ge-
nerator sets Special allocations for
import of r1aw materials are being ar-
ranged Steps are also being taken
to improve avallability and transport
of coal Steps have beepn taken for
permitting fuller utilisation of capa-
city and diversification of production,
and measures are also under way for
speeding clearances for improving
production and investment.

Closure of Dyeing, Sixing and Proces-
sing Units for want of Yarn in
West Bengal

*255. SHRI DINEN BHATTA-
CHARYYA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are aware
that at least 25 dyeing and 12 sizing
and processing units have been clos-
ed down in West Bengal due o want
of yarn;

(b) whether Government are sup-
Plying yarn to the weavers;
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(e) whether Government is aware
about the facts that thousands of
weavers are starving due to non-
availability of yarn; and

(d) if so, what steps have been
taken to save the weavers from star-
vation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM): (a) No, Bir.

(b) The supply of yarn to weavers
in West Bengal is being made by the
Government of West Bengal out of
bulk allotments of yarn made to that
Government by the Textile Commis-
sioner

(e) No, Sir,
(d) Does not arise,

Arrest of Police Personnel in Delhi
in connection with theft and corrupt
practices

*256 SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
HOME AFFAIRS be pleased fo state:

(a) the numbet of police personnel
arrested for involvement in theft and
corrupt practicegs in Delhi during the
months of April, May and June, 1970;
and

(b) the action taken by Covern-
ment against them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C, PANT): (a) Five.

(b) During the period from April to
June, 1973, one Sub-Inspector and
three Constables were arrested for
accepting illegal gratification, and ong
Consgtable was arrested for taking
away 9-1/2 tolag of gold and a gold
chain from a Goldsmith. Cases have
been registered against all of them.
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Destruction of property by
Andhra geparatisis

*257. SHRI BHOGENDRA JHA:
Will the Minister of HOME AF-
FAIRS be pleased to refer to the
reply given to Unstarred Question
No. 8130 on the 25th April, 1973 re-
garding the destruction of property
by Andhra Separatists and state:

(a) whether the attack op 17th
Offices of the Departments of Reve-
nue, Income-tax and Sales-tax and
50 State Transport buses was insti-
gated by those holding lands aboOve
ceiling, Income tax dodgers, Sales-
tax defaulters and private bus-owners
respectively with a view to serving
their interests; and

(b) whether any punitive and penal
actions have been or are being taken
against those responsible for these
oftences?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI K C, PANT): (a) As the
Hon'ble Members are aware, there
were several incidents of violence
and lawlessness in different parts of
Andthra Pradesh during the period
after October, 1972. The attacks on
government offices and state trans-
port buses referred to in the ques-
tion occurred during the course of
the agitation in Andhra Pradesh.
There is no information on the basis
of which it could be said whether or
not the group mentioned in the ques-
tion instigated the attacks with a view
to serving their interests.

(b) Action was taken wherever ne-
cessary, in accordance with the pro-
wisions of the law and normalcy has
been restored in the State

News-Item Entitled “Jobs in West
Bengal Recruitment Follows Mysteri-
ons Patiern”

258. SHRI JYOTIRMOY BOSU:
Will the Minister of PLANNING be
pleased to state:

(a) whether his attention has been
drawn to an article published in the
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Statesman (Calcutta) dated the 5th
June, 1973 under the caption “Jobs in
West Bengal—Recruitment follows a
mysterious pattern”;

(b) if so0, Government's
thereto; and

reaction

(c) whether the Central Govern-
ment are considering to advise the
Government of West Bengal to appoint
an 1mpartial Committee to investigate
into the allegations contained in this
article?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Yes, Sir.

(b) and (c). Policy and procedure
of recruitment to various posts under
the State Government are for the
State Government to decide. Govern-
ment of India do not, therefore, inter-
vene in such matters.

Inland Water Transport during
Fifth Plan

*259. SHRI N, SREEKANTAN NAIR:
Will the Mimster of PLANNING be
pleased to state:

(a) the total amount set apart for
the Inland Water Transport in the
next plan; and

(b) the schemes proposed by the
Planning Commission to develop inland
water transport?

THE MINISTER OF STATE IN THR
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) and (b). The
programme for development of Inland
Water Transport in the Fifth Plan is
in the formulation stage. The various
aspects of the programme are yet to
be discussed with the States concern-
: and thereafter a final view will be

ken,
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Large Houses and Foreign Companies
in Core Sector

*260. SHRI INDRAJIT GUPTA: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the revised industrial
licensing policy announced in Febru-
ary has thrown open the core sector
to large hOuseg and foreign companies;

{(b) whether large houses and foreign
companies have since then come for-
ward to invest in the core sector;

(¢) if so, the names of large houses
and forelgn companies which have
shown interest in the core sector; and

(d) the decisions taken by Govern-
ment thereon?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) to (d) Under the indust-
rial licensing policy announced in Feb-
ruary, 1970, undertakings belonging to
the Jarger industrial houses as de-
fined in the report of the Industrial
Licensing Policy Inquiry Committee
and foreign majority companies were
expected, along with other applicants,
to participate in and contribute to the
establishment of industries in the core
and heavy investment sectors. Under
the revised industrial licensing policy
announced in February, 1873, the list
of industries falling in the core and
heavy Investment sectors has been
consolidated and the deflnition of
larger industrial houses. to be adopted
for licensing restrictions now conforms
to that adopted in the Monopolies and
Restrictive Trade Practices Act, 1869.

During the period 1-2-1973 to 30-6-
1873, 62 applications for industrial
licences were received from foreign
companies and companieg registered
under the MRTP Act in respect of in-
dustries in which large houses and
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foreign companies are eligible to parti-
cipate. Ome of these applications has
bean withdrawn by the party concern-
ed ang the rest are under considera-
tion, It is mot possible to furnish
details of pending applications as they
are geneally treated as confidential

Amount of Property lost in Commu-
nal Incldents and Compensation paid
to the Affected People

2401. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the amount of property lost in
the communal disturbances during the
last six months;

(b) whether compensation has been
granted by the centre or any assist-
ance given by the Centre for the
affected people or any compensation
for their lost property and if so, the
amount in respect of each incident,
and

(¢) whether Government have con-
sidered it desirable to re-convene the
National Integration Council and if
not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA).
(a) A statement based on the infor-
mation so far received from State
Governments/Union Territory Admi-
nistrations is attached.

(b) No, Sir.

(¢) It has been decided to set up
a Steering Committee under the
Chairmanship of the Prime Minister
to consider, inter-alic the future role
and task of the National Integration
Council and the lines on which it
should be reconstituted,
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Statement (b) and (¢). Police is a State sub-
_— ject and the Railway Police Force is
Nun: of State/UT Aham of pmputy a part of the State Police, Therefore,
t in communal gsieps to improve the working and
e I_:“;‘;gg living conditions of the Railway Police
to 30-6-1973 Force are taken by the State Govern-
ments/Union Territories themselves
Bihar . Rs. 30,345/~ and if necessary in consultation with
) Rs. 8,874/ the Railway authorities.
Delhi . . . Rs. 4,76,395!-

NOTE : {'i) No commu.al cisturbances
place in Gujara

Hs Hmudml Pardesh,

leﬂmdn

Tripura, A&N Islmda, (.ma.

ves, Mmmm,

Pndgsh’dumgthis period.

(2) Infomm? frc:%i the Tm-
maumng States/Union  Ter-
ritories is awaited.

Unrest among Railway FPolice Force

2402, SHRI VASANT SATHE: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of mounting unrest among Railway
Palice Force over unsatisfactory work-
ing. and service conditions,

(b) if so, what steps are taken/
conceived to ensure “New Deal” to
affect improvement in their working
and living condition; and

(c) what other measures are envi-
saged for restructuring and reorienting
the Railway Police Force to effect
desiranble improvement in its operation-
al efficiency?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F . MOHSIN) (a) According
to the information obtained from the
State Governments of «Gujarat, Harya-
na, Kerala, Madhya Pradesh, Rajas-
than, Tripura, Uttar Pradesh and West
Bengal, and all the Union Territorles,
no mounting unrest has been reported
among the Rallway Police Force over
their working and living conditions.
Information from other States is still
awaited.

Applications from Engineering Gradu-
ates for setting up of Smal] Scale
Industries in Delhi

2403. SHRI ISHAQUE SAMBHALI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Directorate of In-
dustries, Delhi Administration invited
applicationg from unemployed Degree
Holders in engineering and technolo-
gy, residents of Delhi, for allotment of
plots in various industrial areas of the
Delhi Development Authority for
setting up of small scale industries In
February, 1973:

(b) if so, the particulars of the
applications received and the manner
in which these were processed; and

(e) the particulars of the Graduate
Engineerg who have gince been allotted
plots and those still to be allotted and
the time by which the allotment is ex-
pected to be made to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LLOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) and (¢). 593 applications were
received in respect of 38 plots tp be
allotted, The applicationg are bemng
processed by the Delhi Administration.
Details will be known after the pro-
cessing iz completed.
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Utilisation of 1dle capacity of Klour
Mills in Haryana

2404. SHRI ISHAQUE SAMBHALI
Wil the Minuster of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) the particulars of the Flour
Mills 1n Haryana licensed under the
Industrial Development Regulations
Act with their capacity,

(b) the mames of these Mills which
are not working upto therr full capa
city for want of allocation of full
quantitie, of wheat

(c) whether despite the idle capa-
city of some of these Mills Govern-
ment have granted licences for the
setting up of new units in Haryana
during 1972 and 1973 (uptil June), It
s0 the reasons therefor and their
particulars and

(d) the measures which Government
have taken or prupose to take to en
sure the full utilisation of the licensed
capacities of the Mills already lcens-
ed and functioning?

THE DEPUTY MINISTER Iy THE
MINISTRY OF INDUSTRIAL DEVE-
I OPMENT (SHRI PRANAB KUMAR
MUKHERJEE) (a) A statement-I 1s
attached

(b) The sllocation of wheat to rol
ler flour millg 1s made by the respec
tive State Governments out of the
block quota of wheat allotted by the
Central GOvernment None of the
mills 18 working tp their full capacity
for want of allocation of full quantity
of wheat

(c) Because of the anticipated In
creased production of wheat in the
country it was considered desirable to
license additional capacity fov setting
up of new umils In Haryana during
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197% and 1973 to take caré of the
demand in the coming years. Two
licences for the establishment of mew
unitg bhave been granted during 1872
and 1973 The details are given in
the statement-II attached

(d) Out of the block quota of wheat
allotted by the Central Government,
the State Governments are free to ap-
portion it between the different users
like individual consumers bulk con-
sumers and alsa roller flour mills All
possible efforts will be made to ensure
better and fuller utilisation of the
licensed capacities as and when the
supply position of wheat improved

Statement

Annexure I

Particulars of hcensed’registered rolfer
flour mulls mn Haryana

Capacity per
mor th

I M/s Amar  Flour
M.liln,Susa 2,250 m. togaes

2 M/s Impenal Tlour
Mulls, Ambala 2,134 m tonnes

3 M/s Ved Lakshm
Flour & General Mills, 1,941 m tonnes

4 M/s Seth Ram Naran
Roller  Flour Mulls,
Bahadurgarh

5 Ms E:thn! Flour Mulls,
Fanda . % 2,500 m tonncs

6 M/s R B Bunaryi Das

Name ot the Units

3,000 m tonnes

Roller Flour Mlls
Ambala City 3 517 m tonne
Statement II
1 M/s Aggrawal 2500 m tonnes
Roller Flo r Mills per month  In-
Karnal thustriat licence
Zrantel mn 1072
2 M/#r Harvana 2200 m tonnes
Roller Flour Mills per month In
Tohans lustrial  licence
sjed 1 Jun-~
1973
(Letter of Intent
of September

1972 converted)

— &
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Applications from Engineering Gradu-
ates for sefting up Flour Mills in Delhi

2405. SHRI ISHAQUE SAMBHALI:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) the particulars of applications
received from the unemployed ‘Gra-
duate Engineers in Delhi for the
issue of Licences for setting up auto-
matic Roller Flour Millg in Delhi
during 1972 and whose cases were
recommended by the Directorate-
General, Technical Development;

(b) the manner in which these appli-
cations were processed and the criteria
adopted to grant licences to these un-
employed Engineers;

(c) the particulars of the persons
who have been jssued the Licences
so far and the time by which other
epplications are likely to be disposed
of; and

(d) the total number of licences
issued for Flour Milling Industry in
Delhi to the unemployed Enginners
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and others during 1972 and the parti-
culars of the parties concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR] PRANAB KUMAR
MUKHERJEE): (a) to (c). An appli-
cation for setting up of an automatic
Roller Flour Mills in Delhj for an
annual capacity of 30,000 tonnes was
received during 1972 from Shri Ravi
Meatle, Delhi who is stated to be an
unemployed Engineer., The applica-
tion was recommended by the Direc-
torate General, Technical Develop-
ment and a letter of intent was issued
to him on the 16th August, 1872.

All applications for industrial licen-
ces are processed in accordance with
the prescribed procedure and com-
sidered on merits.

(d) Three Industrial Licences and
one Letter of Intent were issued
during the year 1972 for the establish-
ment of new undertakings in Delhi for
the manufacture of wheat products.
A statement showing detafls thereof is
attached.

Statement

Licences and Letters of Intent issued for the Establishment of ¥Flour Mills in
Delhi, during 1972

Licences

Date of Licence Capacity per annum
Tetter of Intent

1. Shri Satyanarain New Delhi
(M/s Shiv Roller eﬁﬂh}

2. Shri B, D. Hansaria, New Delhi

(M/s Rajdhani Roller Flour Mills).

3. Shri Om Prakash Gupta, New Delhi

Letters of Intants

1. *Shri Ravi Meatle, New Delhi

24-7-72 30,000 M/Tonnes
7-9-72 30,000 M/Tonnes
7-9-72 30,000 M/Tonnes

16-8-72 30,000 M[Tonnes

*Stated to be an unemployed Engineer.
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Coaversion of temporary Telephone
connections into permanent ones

2409 SHRI PRABHUDAS PATEL
Will the Minister of COMMUNICA-
TIONS be pleased to state

(a) whether Government have decid-
ed that temporary Telephone connec-
tions which have been 1n use for more
than two years will be considered for
conversion 1nto permanent connec-
t10ns,

(b) whether any lList has been pre-
pared for total numbers of temporary
connections at present m  different
States, and

(c) what steps are being taken by
(Government to see that telephone con-
nections are provided to all those
who have appled?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
(a) A proposal on these lines has
been suggested to Government for
congideratjon,

(b) If required, each Circle/District
will be called upon to do 80,

(¢)(1) The production capacity of
telephone equipment in the country 18
proposed to be augumented during the
Fitth Five Year Plan through the
establishment of a second switching
factory at Rae Barel
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(i1) A secoud unit for the assemoly
of telephone instrumenis has been
established at Naini.

(iil) A second factory for the manu-
facture of underground cables has
been set up at Hyderabad.

It is hoped that with the additional
equipment that will be available dur-
ing the 5th Plan, the position regard-
ing telephone connections will im-
prove considerably by the end of the
Fifth Plan.

Grant of Pension to Freedom Fighters
in Government service

2410. SHRI A. P. SHARMA: Will the
Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government are issuing
instructions for glving additional in-
crements to those freedom fighters in
the employment of ‘Government who
are éligible for grant of pension under
the Freedom Fighters Pension Scheme.
1972, but whose annual income is not
less than Rs. 5,000/-;

(b) whether Government have
decided to grant pension under the
Freedom Fighters Pension Scheme.
1972 to those Government employees
whose present income is not less than
Rs. 5000/- per annum but who, on
refirement, will have an income of less
than Rs 5.000/- per annum: and

(cy whether instructions are beng
issued to State Governments for giving
gimilar concessions tn employees of
Stale Governments?

THE DLPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN)- (a) No, Sir.

(b) Penslon under the Central
Scheme is granted tn all eligible free-
dom fighters irr~spective of whether
they &re in ‘Government <ervice (Cen-
tral or State) or holding other em-
ployment, provided their income is less
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than Rs. 5000/- per annum.  After
retirement Government Servants “can
apply for Freedom Fighters Pension if
their total income is less than Rs.
5000/- per year and they are other-
wise eligible,

(c) Does not arise.

Atomie Miceral Resources in  the

Coasta] areas of Kerala

2411, SHRI VAYALAR RAVI: will
the Minister of ATOMIC ENERGY be
pleased to state:

{a) whether {he Atomic Minerals
Division of the Atomic Energy De-
partment has conducied any survey
to find 2ut rich atomic mineral resour-
ces in the coastal areas of Xerala; and

(b) if so. the result thereof and the
steps taken to exploit these mineral
resources.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI: (a) Yes
Sir. The Atomic Minerals Division
of the Department of Atomic Energy
are engaged in carrying out investifa-
tions of economic minerals in the
coastal sand deposits along the Kerala
coast and are currently carrying out
investigations of the areas granted t¢
Messrs Kerala Minerals and Metals
Limited by the State Government for
estimation of reserves of these mine-
rals.

(b)Y As a result of surveys carried
out so far, 1t has been found that
the richest parts of the deposit are
between Neendakara and Kayamkulam
known as the Chavara Coast in Quilon
District. Part of these deposits has
been granted under a mining conoes-
sion to Messrs Indian Rare FEarths
Limited, a public sector undertaking
of the Department of Atomie Energy
and another part of the deposits on
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this coast hag been granted to Messrs
Kerala Minerals and Metals Limited,
a State Government undertaking for
exploitation,

Malpractices in th, Selection of Mala-
yalam Movie “Swayam Varam” for
Film Festival in US.8.R.

2412, SHRI VAYALAR RAVI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to state:

(a) whether Government have re-
ceived any complaint alleging mal-
practices in the selection of the Mala-
yalam Movie “Swayam Varam” for
the Film festival in Soviet Union;
and

(b) if so, the reaction of Govern-
ment thereto and the steps taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). Yes Sir.
There was only one complaint from
Hon'ble member himself. The comp-
laint was duly examined. An indepen-
dent Selection Panel had  adjudged
this Alm as suitable for entry in the
Moscow International Film Festival
There was no irregularity. This film
ha. been awarded recenily the prize
for the ‘“Best Feature Film” in 1972

Property Statements of Government

Employees
24]3. SHRI BISHWANATH JHUN-
JHUNWALA: Wil the PRIME

MINISTER be pleased to state:

(a) whether Central Government
employees are required to mention in
their property statements all goods in
their possession the cost of which
exceeds Rs. 1000/-.

(b) whether this rule is a legacy of
the British; and

(c) if not, when the original rule
was framed and whether in view of
the steep fall in the value of rupee
Government have considered it de-
sirable to revise it upwards to make
it in conformity with the changed
situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDHA)" (a) to (c). Under rule
18(1) of the Central Civil Services
(Conduct) Rules, 18684, which was
issued 1n pursuance of the recommen-
dations of the Committee on Preven-
tion of Corruption (Santhanam Com-
mittee) and which came into force
with effect from 30th November, 1964,
every Government servant is required
to submit a return of assets and liabi-
lities in such form as may be prescrib-
ed by the Government. In pursuance
of this rule, a form of the return was
prescribed in which every Government
servant had to indicate inter alia
items of movable property, the value
of which individually exceed Rs.
1000/-. However, the submission of
this return has been held in abeyance
pending a review of the entire ques-
tidn of submission of returns of Assets
and Liabilities by Government ser-
vants

Use of Imported Items by M/s. Kores
India (Private) Limited for Manufac-
ture of Stationery

2414. DR LAXMINARAIN PAN.-
DEYA: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
p'eased to state-

(a) what are the imported items be-
ing used by M/s, Kores India Limited
for manufacturing cilferent items of
stationery in their factories;
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(b) what is the production ratio per
quintal of imported items; and

(c) the cost of finished goods per
quintal based on imported raw mate-
rials and percentage of profit thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
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LOPMENT (SHRI FRANAB KUMAR
MUKHERJEE): (a) and (b). The im-
ported items which are being used by
M/s. Kores India Limited for manu-
facturing different items of stationery
in their factories and the percentage of
immport content are given below:

——— —

Item of Manufacture Items of imported  Percentage of
material import content
1. Duplicating Stencils 1. Stencil Tissue b
2. Nitrocellulose E’Il-63
3. Oleyl Alcohol
4. Titanfum Dioxcide J
2. Carbon Paper 1. Carbonising Tissue )
> e 4974
. s
4. Carbon Black J
3. Computer Ribbons I 1351“ in 14-116"
2. Black Toner
3. Block Oleate
4. Sperm Qil 0.36
s IQ.‘:Ikt )
Cia uall!
4. Typewriter Ribbons g pl:on : .
(Special Quality)
s. Duplicating Ink Carbon Black 1.2

Large Size Tubes

(c) The information is not avail-
able.

Request{ made by West Bengal Gov-

ernment for loan to form State Tex-

tile Corporation to rup sick mills of
West Bengal

2415. SHRI R. N. BARMAN: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the West Bengal Gov-
ernment have requested the Central
Government for a loan of Rs. three
crore to form a State Textile Corpo-
ration to run all the sick mills of
West Bengal; and

{b) it so, what action Central Gov-
ernment have taken on the request

made by the Government of West
Bengal?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The
‘Government of West Bengal had asked
for financial assistance amounting to
Rupees one crore during 1971-72 and
Rupees two crores during 1972-73, in
order to meet their share of 49 per
cent of the expenditure for running
the taken over textile mills in that
State. The late Ministry of Foreign
Trade assessed that the State Govern-
ment would require Rs. 80 lakhs dur-
ing 1971-72 and Rs, 180 lakhs during
1972-73. The Planning Commission
approved of a total allocation of Rs.
180 lakhs during 1972.73. A further
allocation of Rs 80 lakhs has been
approved by the Planning Commission
for the year 1973-74,
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CB.1 Inquiry into Thett of Antiquitics
in Orissa

2416. SHRI ARJUN SETHI: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) what is the result of the C.B:L
Inquiry into the theft of antiquities in
Orissa; and

(b) who are the people found to be
entangled in these thefis?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
No inquiry has been undertaken by
the C.B.L into the thett of antiquities
in Orissa.

Supply of Power to Gujarat from
Tarapur Atomic Power Station

2417. SHRI P M. MEHTA: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whether Tarapur Atomic Power
Plant has stopped power supply to
Gujarat;

(b) it so, whether the Chairman of
the Atomic Energy Commission has
stated that Tarapur Atomic Power
Station would not supply power to
Gujarat until the factors responsible
for the tripping of the feeder lines to
Gujarat were known and the State's
transmission lines were fully cleared;

(¢) whether Central Government
would intervene in the matter to set
the things right; and

(d) if not, the reasons therefor?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
No, Sir.
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(b) No, Sir. However, due to repeat-
ed failures of the transmission lines
belonging to the Gujarat State Elec-
tricity Board during June, 1873, which
caused adverse effects on the Tarapur
Atomic Power Station, Chariman, Ato-
mic Energy Commission after prior
intimation to Minister for Power,
Guajart State had expressed a view
that it would be inprudent to keep
these transmission lines connected to
the Station unless their faults were
removed.

(c) and (d). Do not arise.

Setting up of Heavy Water Projest in
Baroda

2418, SHRI PRABHUDAS PATEL:
Will the Mimister of ATOMIC ENER-
GY be pleased to state:

(a) whether Government have de-
cided to set up a heavy water project
in Baroda in Gujarat State;

(b) the total expenditure involved;

(c) when the project is likely to be
set up;

(d) whether this heavy water pro-
ject will be the first and the largest
ammonia-hydrogen exchange project
in the world; and

(e) the amount of foreign assistance
required and the extent to which the
prayect will help the country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELFECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI):
(a) to (e). The Heavy Water Plant at
Baroda is already under construction
and is expected to be commissioned by
the middle of 1974. The total expen-
diture involved in the setting up of
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this plant is estimated at Rs. 1068.23
lakhs, including a foreign exchange
component of Rs. 1018.34 lakhs which
is required for the design and supply
of major equioment and for providing
supervision over erection and com-
missioning. This plant is based on
ammonia-hydrogen exchange process
and when completed, will be the
second and the largest plant of its kind
in the world. The heavy water pro-
duced by this plant will be used in
atomic power stations and will save
us the valuable foreign exchange
which would otherwise have been re-
quired for importing heavy water from
abroad.

Industries set up by J. K. Group in
Orissa

2419. SHR1I CHINTAMANI PANI-
GRAHI: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) the names and nature of indus-
tries which the J K. Group has set
up in Orissa by now; and

(b) whether it has asked for per-
mission to set-up any new Industry in
Orissa?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY {SHRI C. SUB-
RAMANIAM): (a) and (b). So far as
information available with DGTD is
concerned, only one unit for the manu.
facture of paper board for a capacity
of 83,000 tonnes per annum has been
set up in Orissa by a company belong-
ing to the J.K. Binghania group. Two
statements, giving details of the licen-
ces/letters of intent issued and the
pending industrial licence applications
relating to companies belonging to this
group, are laid on the Table of the
House. [Placed in Library, See No.
LT 5352/78].
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Shortage of Scientific personne] in the
Indlan Institute of Petroloum,
Dehra Dun

2420. SHRI SAMAR MUKHERJEE:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased lo state:

(a) whether Government are aware
that shortage of Scientific personnel
is a problem to the Indian Institute
of Petroleum m Dehra Dun;

(b) whether some twenty senior
scientists had quit the Indian Institute
of Petroleum during the last few
months; and

(e) 1if so, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) The Indian Institute of
Petroleum (IIP) 1s not facing the
problem of shoriage of Scientific per-
sonnel

(b) and (c¢). During the last 16
months, 9 Scientists have left the Ins-
titute to join Public Undertakings for
better emoluments,
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Upgrading of Cross-Bar exchanges in
Delhi area

2422 SHRI P GANGADEB: Will
the Mmster of COMMUNICATIONS
be pleased to state whether a crash
programme has been undertaken by
the Telephone Department to upgrade
the scven Cioss bar Exchanges 1n
Dellu area”

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA)
There are six cross-bar exchanges in
Delhi area including the Trunk Auto-
matic exchange A crash programme
has been undertaken to upgrade the
Karolbagh, Jorbagh and Janpath
Cross-bar exchanges Rectification
work has also been commenced in the
Trunk Automatic exchange.

Setting up of an Inter-Ministerial

"Working Group t0 examine recommen-

dations of the Committee on umemp-
loyment

2423. SHRI P. M. MEHTA.,
SHRI C. JANARDHANAN:

Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has set up an inter-ministerial
working group to examune the recom-
mendations made by the Committee
on Unemployment in its report; and

(b) when the group 1s hkely fo
submut its report?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOIIAN DHARIA) (a) Yes, Sir

{(b) In about two months time,

Forced Conversions to Christianity by
Management of Winberg Allen School,
Mussoorie

2424 SHRI PARIPOORNANAND
PAINULI Will the Minister of HOME
AFFAIRS be pleased {o state.

(a) whether the management of
the Winberg Allen School, Muascorie
has been forcing runor children of
Hindu, Sikh and Buddhist faiths m the
School to offer prayer in the Church,

(b) if su, whether @ number of
these minor chilcdhien were baptised
to ‘Holy Communion” in recent past
agains! the consc it of their parents;
and

(¢) wh.ther the Winberg A'len
School management has been evading
taxes ycar after year”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN). (a) and (b).
The information 15 bemng collected and
will be lsid on the Tabls of the House.

(e) No, Sir.

Activities of a Chulstian Missionary

2425. SHRI PARIPOORNANAND
PAINULIL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Mr. C M. Macmailan,
a registered Christian Missionary 18
the Principal of a leading Public
School “Winberg Allen School” at
Mussoorie;
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(b) whether Mr. Macmillan has,
during his visits abroad in the past,
been making mischievous propaganda
against our national Government and
the Indian people;

(c) whether Mr. Macmillan made
derogatory remarks against Indian
Christians, dubbing them as unworthy
for holding “positions of leadership”
while giving a press statement in Aus-
tralia in the past; and

(d) if so, what steps have been
taken to curb his activities?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
Mr. C. M. Macmillan is the Principal
of 'Winberg Allen School, Mussoorie
An anonymous complaint regarding
alleged statement made by him when
he was abroad in 1968 was received.
The journal in which the statements
were sald to have appeared was found
to be a religious magazine of com-
paratively small circulation. It was
not found possible to verify the cor-
rectness of the allegations. However,
no statement of Mr, Macmillan's views
have come to notice subsequently
through any important journal or
newspaper in Australia.

Import of Telephone Equipments

2428. SHRI R. N. BARMAN: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether his Ministry proposed
to import Telephone equipments to
meet the country's increased require-
ments;

(b) the names of countries from
where Telehone equipments are pro-
posad to be imported and the quantity
of equipinent to be imported; and
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(c) to what extent West Bengal
backward areas will be bemefited by
imported equipments?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes Sir.

(b) Purchase will be made by invit-
ing Global Tenders. The quantity of
equipment will be for about 860,000
lines.

(c) The type of exchange
to be imported are tailored to suit

the needs of high density subscriber
areas. Hence the same will not fit in
with the needs of backward areas.
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£ftect of the Dioposal fo incorporate
néw features and improve Vividh
Bharat] Secvice on Film and
Clagsical Music

2428, SHRI BIRENDER SINGH
RAQO: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) how the new deal to incorpo-
rate the new features and improve the
Vividh Bharati Service would affect
the film music and classical music;
and

(b) the role proposed to be allotted
to commercial and non-commercial
centres in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OPF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The duration of film
music has been brought down and
the duration of folk music and classi-
cal music has been increased

(b) The Vividh Bharati Centres,
both Commercial and non-.Commercial,
have been asked to contribute more
programmes in this regard

Destruction of Cement in Surl.t'.,'It
Gujarat

2429, SHRI P, M. MEHTA: Will the
Minmister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO.
LOGY be pleased to state

(a) whether in the month of June,
1873, cement stocks accumulated in
Surat as a result of new distribution
system enforced by the authorities;

{b) whether much cement was des-
tioyed due to the monsoons rains;

(c) if so, what were the reasons for
shartage and excess stocks of cement
in the same district and who are the
responsible for this sort of mis-
management which has resulted in
heavy losses to the Gujarat State; and
1337 LB—3

(d) whether Union Government has
looked into the matter and taken the
action on these held responsible?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir, there is
no such information with the State

Government or the Central Govern-
ment.

(b) No, Sir; there is no such infor-
mation with the State Government or
the Central Government,

(c) Does not anse,
(d) Does not arise.

Increase in unemployment in Fourth
Five Year Plan

2430, SHRI DEVINDER SINGH
GARCHA:

SHRI MANORANJAN
HAZRA:

Will the Minister of PLANNING be
pleased to state’

(a) whether the number of unemp-
loyed people in the country has al-
most doubled during the Fourth Plan
period and now stands at 7.27 million;

(b) 1if so, whether it is due to the
fact that the pace of employment
generation 13 too slow to cope with
the increase in the labour force and
the increased output of the education-
al system; and

(c) if so, the steps being taken by
Government to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) The number
of unemployed people in the country
at beginning of the Fourth Plan was
estimated at 342 million. The num.
ber' of job-seakers registered with the
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Employment Exchanges as on 3lst
Decemtber, 1072 wus 68,05,080. The
live tejgister figures have, howevet, to
be examinied in the cetitext of their
admitted limjtations. As the Commit-
tee on Unemployment has stated in
its peport, some ef the persons regis-
tering themselves with the Employ-
ment Exchanges are not necessarily
unemployed. On the other hand, many
persons who are unemployed do not
get their names registered with the
Employment Exchanges. A consider-
able amount of muitiple registration
also exists.

(b) The growth of employment in
a country is linked with the process
of economic development and the rate
of growth. The rate of growth has
been inadequate during the last 11/2
decades. Ags indicated 1n the Approach
Paper, the first decade of planning,
1951—60, achieved a trend iate of
growth of only 38 per cent and the
second decade, 1881—70, only 37 per
cent. Agriculture, which was domng
well in the first two years of the
Fourth Plan, had a set-back durmg
the third year. On account of ad
wverse climatic factors, there 1s, as
indicated in the Approach Document,
a possibility of further decline mn pro-
duction in 1871-72. Industnial pro-
duction has been growing much slow.
er than the 8—10 per cent rate as
«envisaged in the Plan. The Com-
miteee on Unemployment has, in its
report, analysed that a sharp deterio-
ration took place in 1966. The report
continues to state that the situalion
was not particularly bright m 1967
The industrial production showed a
recovery during 1068 with a rise of
6.4 per cent over the previous year
‘This trend was maintained in 1989
with & rise of 7.1 per cent. The rate
ol growth, however, dropped to 48
per cent in 1970 and 3 per cent in
1971. Thate was slight improvement
in 1872, but it was well below the
desired § per pent. However, the Gov-
ermnment are fully aware and the stra-

AVGUSY §, 1973
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tegy for growth and employment cres-
Hon, as outlined in the Approgch
Do¢yment, would be adopled to meet
the problem.

(¢) Besidez the normdl Plan pro-
grammes in the Peurth Five Yedr
Plan which provided employment
opportumties to bulk of unemployed
persons, the Government of India
undertook several Special Employment
Programmes commencing from 1871-
72. These are described below:—

I Programmes for educated unemp-
loyed initiated 1n 1971-72 and for high-
ly qualfied engineers, technologists
and scientists drawn up by the Cen-
tral Government in 1972-73—Under this
programme, Re 8.81 crores were re-
leased to the States resulting in about
45,000 yob opportunities mostly for the
educated The Central budget provi-
sion for 1872-73 for the programmecs
of educated unemployed and for high-
ly qualified engineers, technologists
and scientists was Rs, 63 crores com-
prising Rs 43 crores for educated un-
employed and Rs, 20 crores for engi-
neers, technolgists and scientists
against which a sum of Rs 7.13 (ro-
res was actually allocated to the States
resulting in nearly 64,000 additional
Jjob opportunities mainly for educated
persons in that year The outlay on
these programmes for 1978-74 is of the
same order as in 1972.78. The sche-
mes being implemented under this
programme are as under:—

1 Expansion and improvement in
the quality of primary educa-
tion.

2 Financial assistance to small
entrepreneurs for setting up
small industries.

3. Rural engineering surveys.

4. Setting up of agro-service cen-
tres.

5. Expension of consumers co-
operative storea.
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8. Investigation of rosd projects.

9. Design units for rurel water
supply.

8. Investigation of irrigation and
flood control projects.

9. Natural resources surveys—Sur-
vey of Land and Soil, ground
water resotirces, forest resour-
ces and mineral resources.

1I. Special Employment programmes
in States and Unien Territories.—An
amount of Rs 26.50 crores was allo-
cated during 1872-73 to various State
Governments on the understanding
that they would raise additional
matching resources to an egual extent
for drawing up special employment
programmes. A sum of Rs. 050 crore
was also allocated for similar program-
mes in the Union Territories. It is
estimated that additional employment
was provided under this programme
to about 3.70 lakh persons including
70,000 educated in 1972-73, A similar
allocation has been made for this pro-
.gramme for the year 1873-T4.

III The Half a Million Jobs Pro-
gramme for Educated Unemployed—
1973-74.—In spite of efforts to solve
the unemployment problem as indiea-
ted above, it was felt that that the
problem of unemployment was becom-
ing more and more serious, particular-
ly among the educated; it was, there-
fore, decided to start a special emp-
loyment programme to provide job op-
Pportunities to the educated unemploy-
ed. The Government of India have
started the Half a Million Jobs Pro-
gramme in 1973-74 with a total bud-
get provision of Rs. 100 crores. Under
this programme, different States/Union
Territories have been asked to formu-
late ang implement schemes within a
ceiling amount alioeated o each aim-
<d at securing employment oppottuni-
ties for a specified number of
The proposals formmluted by the
‘Btates/Unfon Tertitories under this
Programme hive béeh chared by the

o
Pianning Commisgion for implementa-
tion.

IV. Crash Scheme for Rural Emp-
loyment.—This scheme was introduced
in 19871-72 with the object of provid-
ing employment to 1,000 persons on
an everage continuously for a work-
ing season of 10 months in a year in
every distriet in the country. During
1971-72, an amount of Rs. 31.22 crores
was spent resulting m 80 mullion man-
days of employment. In 1972-78, the
total expenditure incurred by differ-
ent States was Rs. 47.11 crores there-
by generating employment of 1303.52
lakh man-days. The Plan outlay for
this scheme during 1973-74 is Rs 50
crores.

V Programme for Small Farmers,
Marginal Farmers and Agricultural
Labourers —Thig scheme was intro-
duced in 1969-70. The scheme is in-
tended for the economic development
of vulnerable rural classes by switably
strengthening the infra.structure bose
of Small Farmers, Marginal Farmers
and Agricultural Labourers consmstent
with the prevailing thin employment
in the rural areas. Till the end of
December, 1972, about 3 million bene-
ficiaries were identified. Of these,
about 1.3 mullion have been enrolled
as members of cooperatives. Upto the
end of 1972-73, an expenditure of Rs.
17,82 crores was incurred. For 1973-
74, a provision of Rs. 20 00 crores las
been made for this programme,

VI. Drought Prone Area Pro-
gramme.—This programme is intended
for the economic development of cer-
tain vulnerable areas of low resources
endowment, The programme aims at
mitigating the severity of scarcity con-
ditions by organising productive and
labour intensive programmes like me-
dium/minor jrrigation, soil conserva-
tion, afforestation and construction of
roads. During 197-71 and 1971-72, a
tota]l expenditure of Rs. 30.80 crores
was incurred resulting in employment
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of about 4.70 million mandays. Dur-
ing 1972-73, State Governments re-
ported an expenditure of Rs, 38.51
croresc, thereby generating employ-
ment of 40 million mandays. An allo-
cation of Rs. 22.00 crores has been
made for this programme in 1873-74.

In the Fifth Plan, employment-
oriented schemes will, as indicated in
the Approach Document be designed
in a manner that will lead to the maxi-
mum possible creation of durable pro-
ductive assets while ensuring that their
employment content does not thereby
get diluted.

Ald to Gujarat for Educated
Unemployed

2431. SHRI RAM PRAKASH:
SHRI PRABODH CHANDRA:

Will the Minister of PLANNING be
pleased to state:

(a) whether Centre has provided
Rs 350 crore aid to the Gujarat Go-
vernment for providing jobs to the
educated unemployed in the State; and

(b) if so, the amount of aid pro-
vided to other States for similar
purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) For
the current year Gujarat Slate Go-
vernment have been requested to for-
muluted schemes under the Half a
Mullion Jobs Programme for providing
employment to educated unemployed
pergons within a ceiling of Rs. 3.5
crores. This Is over and above to Rs.
2.28 crores allocated for continuing the
schemes for\ educated unemployed
which were initiated in 1971-72. 1In
addition, the State Government have
also been allocated a sum of Rs. 1.81
crores for special employment pro-
grammes which would provide op-
portunities for both educated wun-
employed and others. As against the
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tentative celljng of Rs, 3.5 crores atlo-
cated for the Half-a-Millon Jobs
Programme, schemes amounting fo Rs.
3.07 crores have been received from,
the State Government so far and they
have been approved.

(b) A statement containing the al-
locations made or ceiling fixed for
different States is laid on the Table
of the House. [Placed in Library.
See, No LT-5358/73.]

Shortage of Cement in West Bengal

2432. DR. H. P. SHARMA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether there has been an
acute scarcity of cement in West Ben-
gal since January this year;

(b) if so, the average annual de-
mand of the State for cement and the
quota of cement actually supplied;
and

(c) the steps taken to ensure equi-
table distribution of cement and pre-
vent black marketing in this commo-~
dity which has been rampant?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) There is some shor-
tage of cement in the State of West
Bengal as a result of the overall shor-
tage of cement in the country.

(b) The annal demand according to
the State Government is said to be 12
lakh tonnes. A gquantity of 10.08 lakhk
tonnes was supplied to the State
during 1972 and a quantity of 4.82
lakh tonnes has been supplled during
the first half of 1873.

(c) To distribute the available ce-
ment equitably, quotas have been fix-
ed for each State for the period July,
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73 to June T4 on the Dasis of their eon-
sumption during the past five years
and allocations are made according to
the recommendations of the State Go-
vernment who have been requested to
-ensure that the requirements of irriga-
tion amd power projects are met in
full. An additional gquota for West
Bengal has also been agreed to. The
State Government has also  issued
orders for regulating sale of cement at
Tetail Jevel

"West Bengal Plan for Educated Un-
employed

2433. SHRI SAMAR GUHA: Wil
the Minister of PLANNING be plea-
sed to state:

{a) whether West Bengal Govern-
ment bave drawn out plans for giving
jobs to the educated unemployed
youths of the State, and

(b) 11 so, the employment so far
given by the present Government and
the broad outhines of the employment
projects?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
Sir The Government of West Ben-
gal have been implementing some
schemes for providing jobs to educated
unemployed since 1971-72 with finan-
c1al assistance from the Central Go-
vernment These schemes were con-
tinued 1n 1972-73 and are bemng con-
tinued in the current vear. In addi-
tion, the Half-a-Million Jogs Program-
me has also been started in 1973-74
under’ which the State Government
have drawn up proposals to create job
opportumties for 1.26 lakh educated
persons.

(b) According tp the latest informa-
tion available, about 1.22 lakh persons
wéte provided employmenit In 1971-T2
and 1972-73 out of whom about 15,000
were educated persons. Under various

schimes it is estimated that about 248
lakh jobs will be generated in the year
1873-74.

Broad outlines of the varlous em-
ployment schemes currently being
implemented by the State Government
for educated unemployed are described
below.—

(1) Self-employment programmes
for which Government would
provide assistance to entrep-
repeurs by way of margin
money/seed capital, tramning
dacilities and infda-structure

facilities.
{u) Traiming programmes on a
stipendiary basis to prepare

young men in fields like edu-
cation, para-medical services,
agricultural extension, coop-
eration etc, so that they wall
be equipped to take up regular
jobs arising in 1974-75 for the
implementation of various
programmes in the Fifth Plan
lke minimum needs, agricul-
tural development, expansion
of cooperative sector, etc.

(i) Incentives to employers in
the private sector and coop-
eratives to employ engineers,
diploma holders and other
technically qualified persons
as well as perstns coming
from the weaker sections of
the society.

Allotment of Funds to States to
Create Employment

2434. SHRI BIRENDER SINGH
RAO: Will the Minister of PLANNING
be pleased to state the amount allot-
ted by the Centre to various State
Governments to create employment
opportunities during 1973-74?

THE MINISTER OR-STATE” IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): The fol-



9¢  Wiritten Answers AUGUBT &, 197 Writheth Answols 76

Jowing tabls shows the amount allet- Governments to creste
ted by the Centre to various State opportunities during 1973-74:

(r.-.lncmm)
S  Stae Union Onnﬂnnlnalcﬁlh'wl&hw
TFerritory ad: for ﬁm which, State
s ploymentem S and unﬂngoyed hive Been
Unioti Terri- initiated in aeated
tory (Centrd  1971-73 -Lmh-

istance) m

E

Half 4

Million Jobs

subject to the

guide
1 2 3 4 5 6 7

States

1. Andhra Pradehs 314 213 301 600 1428
2. Assam 115 072 2-135 150 572
3. Bihar 453 275 6-88 850 22-66
4. Gujarat 2:33 131 2:28 3:50 942
5. Haryana o-87 0" 49 164 175 475
6 Himachal Pradesh 1-20 o 17 162 o060 3°50
7. Jammu & Kashmir 11§ 023 156 o078 369
8. Kenla 1-54 104 281 7-00 12+ 09
9. Madhys Pradesh 5-33 2-04 573 5+30 1840
10. Maharashtra 3:30 2+ 47 2:86 8:00 16-53
11. Manipur o027 o'o§ o-I0 0" 40 o8z
12. Meghalaya 025 o*os 024 020 074
13. Mysore 2-33 143 2-55 500 1131
14. Nagaland 0'29 003 o028 012 073
15. Orissa 1-78 1-08 3:04 2 8o 870
18. Punjb 1-37 066 147 2°30 ™
17. Rajesthan 3°20 1-26 436 328 12° 07
18, ‘Tamil Nadu 2-61 2,01 2-88 s %0 1400~
19. Tripura o285 008 o 14 0°40 o-87
20, Dtwar Pradesh 674 433 g3 11°00 w4t
2t. West Betigll b a1 56 1500 L2004
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1 a 3 4 5 6 7
Usdon Terroteries
22. Andaman & Nico-
bar Islands 0.04 o' 01 004 0°03 012
23. Whﬂ- 0-29 0-03 022 o-0f o' 6o
24, Chandigarh 007 ooz 006 025 0 40
25. Dadra & Nagar
) Haveh o-07 oro1 o o1 ool o' 10
26. Delhi 0 10 o-30 084 2+ 50 374
27. ‘Goa, Daman &Diu 0-13 o 06 026 020 065
28 Laccadive, Minucoy
& Aminidive Islands
0 04 o-01 001 001 0:07
29. Muoram o- 10 0 02 002 o 06 0'20
30, Pondicherry o 15 0-04 020 o 14 o 53
TOTAL 4746 2700 6116 93:03 28:65

Note: For special employment programmes (Col. 4 above) state Governments are  ex-
to

pected

Production and jinstalled capacity in
Public ang Private Secior Plants

2435 SHRI JYOTIRMOY BOSU
will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) the installed capacity and actual
pioduction in the major private and
publie sector plants separately, year-
wise during the last three years, and

(b) whether poor plant manage-
ment is one of the main causes of the
existence of idle capacities”

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND BCIENCE AND
TECHNOLOGY (S8HR! C. SUBRAMA-
NIAM): (&) While installed oapacity-
industty-orise §s not teadily available,

showing

a statement production of
selpcted industries during the yeers
1970, 71 and ltllid'. the Table of

. s“

. |

(b) Some of the causes for

make & matching contnbution.

wdle

tapacity /fall 1n production are—

1. Power cuts

2 Disturbed industrial relations.
3 Lack of demand.

4. Coal and wagon shortages, and
8. Bhortage of raw materials

2436. BHRI R. K. SINHA® Will the
Minister of PLANNING be pleased to
stite:

(a) whether Cenire has sanctioned
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(c) the steps taken to ensure pro-
Jper implementation of the programme
a8 a crash programme?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yes,
‘Bir.

(b) For the current year the State
Government has been allocated the
following amounts for schemes exclu-
sively for educated unemployed:

(Rs. in crores)

W () For continuing schemes in-

itiated in 1971/72 . 8.35

}iii) Criling within which the
State Go/ernment could im-
plemented schemes under the
Half-a-Million Jobs Pro-

gramme . . . . 11.00

In addition, the State Government
has been allocated Rs. 4.32 crores for
special employment programme which
cover both educated persons and
others. As against the ceiling of
Rs. 11.00 crores aimed at securing
gainful employment to 50 to 60 thous-
and educated persons. schemes amoun-
ting to Rs. 6.22 croreg received from
the State Government and aimed at
the employmeni of about 57,000 per-
sons have been approved so far.

(c) A special cell to coordinate and
monitor the implementation of the
Employment Programmes has been get
up in the State Planning Department.
State (Jovernment have also been
advised that District Coordination
Commitlees should be formed to con-
tinuously review and monitor the
implemuntation of the schemes. In
addition, the quarterly release of Cen~
-{ral asmstance is also subject to the
satisfdctory implementation of the
-schemey in all respects.

AUGEST 8, 1073
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Plan to provide Employment to Edn-
cated Unemployed i Rural Areas

2437. SHRI R. K. SINHA: Wil the
Minister of PLANNING be pleaseq to
state:

(a) whether Government have any
proposal to prepare decentralised dis-
trict-based plans to provide empioy-
ment to educated unemployed people
n rural aréas; and

(b) if so, the salient features there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OP PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). Clear guidelines have been given
to the States to formulate employ-
ment schemes for educated unemp-
loyed 1n such a way that the benefils
reach all regions of the State, rural
as well as urban, as far as possible
district’wise. The schemes tormula-
ted on the above basis by the State
Governments and under implementa-
tion can be classified as follows:

(i) Self-employment programmes
tor which Government would
provide assistance to entrep-
reneurs by wav of margin
money/seed capital, tralning
facilties and infra-structure
facilities.

(ii) Training programmes on a
stipendiary basis to prepare
young men in fields like edu-
cation, para-medical services,
agricultural extension, coop-
eration etc., go that they will
be equipped to take wup re-
gular jobs arising in 1874-73
for the implementation of va-
rious programmes in the Fifth
Plan like minimum needs,
agricultural development, ex-
pansion of cooperative sector
ete.

(iii) Incentives to employers In the
private sector and cooperati-
ves to employ engineers, dln-
loma holders ahd other tet



81  Written Answers SRAVANA 17, 1808 (SAKA)

pically qualified persons es
well ag persons coming from
the weaker sections of society.

Formation of Nolding Coy. for Textile
Mills taken over by Governmest

2438. SHRI VASBANT SATHE:
SHRI JAGANNATH MISHRA:

Wil the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCR AND
TECHNOLOGY be pleased to state:

(a) whether Government are con-
sidening g proposal to form a helding
company for efficient management of
the textile units taken over by Go-
vernment and if so, the outlines there-
©of, and

(b) if not, the reasons thereforr

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) and (b). The
future pattern of management of the
textile units taken over by Govern-
ment 1s under exammnation

Reduction in Current Year's Outlay
for Central/Centrally Sponsored
Schemes

243% SHR1 VASANT SATHE Wil
the Minister of PLANNING be pleased
to state.

(a) whether a drastic cut is imposed
m the current year outlay on Central/
Centrally Sponsored schemes specially
designed to ameliorate the lot of
weaker section of rural commumty in
backward and drought affecteq areas:
and

(b) if so, what ig the extent of cut
effected scheme-wise and the rationale
theretor?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

z;am MOHAN DHARIA): (a) No,
T,

(b) Question does not arise.
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urw ofre Fagre ot wvw ¥ e

2440. W frae Wt :
ot wre ey ¢

wT atwar ol o W #Y e
war e -

(%) war qome s fagre ot v
¥ wgm @ e g

(=) afz g, & qore & 9w &
fag Mt v e sfamr s g, W)

() ¥=% war wror § aqr fagre
& et eI g *@ ¥ o g
oA S ?

Qroer saverw ¥ wva Wat (i
gr wifeat) (w) 9T (@) T & -
o sqt g e e 73 e &
wraTR 9 faeramr yEn & wyare fagre
Y afr =afer s ad 1968-69% 402
T FqT o #7 wfo =Afer v 2
1969-70 ¥ 945 ¥¥ Y | wgrEr
Tt T AW Y v safer ww %
uTHE W wEA gAF gAT A A
oY Wfigq Wil ¥T Y wOw YA,
fafieear, &Ya, avl aq7 WM
wer-srr § |

(%) wra # w@AEAT ¥ wAw
00T &, AW AT #Y granfos arepfas
fafeead, Sfvgries qoyf, g
wraTe ¥ fawrw, avT aETET wEgerar
ol | fRR ket srgeear &
forg srdwdl ®T SRR TF FAY AR
ot @ ol dwedffr Qo @
faar s | ST wEATAATEY B Ty
O & fog waTd o Ay g B
‘qreet dwadfa Foer ¥ iy gfesr
¥ oY @ oY ST T O TET AT A
e o
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Reviow of the Cagreat Year's Fan

2441. SHRI P. M. MEHTA Will the
Mumster of PLANNING be pleased to
state

(a) whether the Planning Commus-
sion are now engaged 1o a detajled re-
view of the current year's plan pro-
grammes as part of the exercise aimed
at contaiming the budget defiat 1o
1973-74; z

(b) whether there has been delay
in the Planning Commussion 1n finalis-
ing the sectoral allocations of the pro-
vision of Rs 150 crores made in the
budget for advance action on the
Fifth plan schemes. and

(c) if so the reasons for the same?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING

(SHRI MOHAN DHARIA) (a) Yes,
Sir

(b) No, Sir.

{(c¢) Question does not arise.

Extension of Mysore Techniqune of
production improved quality of siik
to oiber silk producing areas

2442. SHRI RAJDEO SINGH: Wwill
the Minuster of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Mysore is now pro-

ducing improved quality of silk at
low cost;

(b) whether attracted bv the low
cost and improved qualily, countries
like Japan are buying Mysore silk;

and

{c) if so, whether Government have
examined the Mysore techmique with
a view to extend it fo other silk pro-
ducing States or areas in the country?

AUGUST 8, 1078
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THE DEPUTY MINISTER IN THE
MINISTRY QF INDUSTRIAL DE-
VELO (SHRL ZIAUR
RAHMAN ANSARI): (a) to (c). The
information 13 being collected and
will be lmd on the Tahle of the

House.

¥mport of Cemeatf

2443 SHRI N K. SANGHI. wil
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to refer to
the reply given to Unstarred Question
No. 528 on the 25th July, 1973 regard-
ing production and supply of cement
and state.

(a) whether the present production
1s not sufficient to meet the demands;

(b) whether Government have con-
sidered the desirability of importing
cement from soft currency areas to
meet the requirements of small con-
sumers who are at present being ex-
ploited by black marketers; and

(c) if so, particulars of quantity

proposed to be imported?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM)* (a) Yes, Sir.

(b) The present shortage of cement
is essentially a result of the power
cut and as the sgame is being restored
now, the production 18 expected to
pick up. The import of cement |is
not considered necessary.

(c) Does not arise.

Unearthing of Exchange Permit Racket

2444. SHRI M. RAM GOPAL
REDDY: Will the PRIME MINISTER
bt plensed to state:

(a) whelher CBI. has wnegrthed
any exchange permit racket during
July, 1978; and



8§ Written Answers SRAVANA 17, 1805 (SAKA)

{b) if so, the amount invelved and
the steps faken by Goverhment fo
curb such rackets?

THE MINISTER OF BSTATE IN
'THE MINISTRY OF HOME
AFFAIRE AND IN THE DEPART-
MENT OF PERSONNEL (S8HRI RAM
NIWAS MIRDHA): (a) and (b). No
exchange permit racket has beem un-
earthéd by the CB.I. during  July,
1973. However, certain cases where
foreign exchange has been obtained
on the basis of spurious permits have
come to the notice of Government.
The matter is under investigation by
the C.BJI. and gt this stage it is not
in public interest to give further de-
tails of the case. In the meantime,
the Reserve Bank of India has strem-
lined the procedure relating to issue of
exchange permits for students with
a view to prevent recurrence of such
irregularities,

Supply of Cememt o Tripura

2445. SHRI DASARATHA DEB:
Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) e 'ofal mwonthly requirement
of cement for 1973-74 asked by Gov-
ernment of Tripura from the Centre;

(b) the total quantity so far given
to Tripura: and

(c) what steps are being taken to
make up the shortfall, if any?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB
KUMAR MUKHERJEE): (a) 5400
tonnes per month for the period July,
1878 to June, 1974.
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(b) The quantity of cement sup-
plied to the State of Tripurx since
1808 onwards, is as undeér:—

Tonnes

1968 . . . 12,000
1969 12,000
1970 16,000
o7t . 6,000
1972 . 17,000
1973 9,386
(Janauary  to June)

(c) To distrbute the available ce-
ment equitably, quotas have  been
fixed for each State for the period
July, 1973 to June 1974 on the basis
of their consumption during the past
five years. A quota of 13,000 tonnes
was originally fixed for the State of
Tripura but keeping in view thelr
requirements for repair works result-
ing from floods in May 1973, their
quota has been increased to 25,000
tonnes for the period July, 1873 to
June, 1974.

Scheduled Castes Right to Homestead
Lands

2446 SHRI MADHU LIMAYE: Will
the Munster of HOME AFFAIRS be
pleased to state:

(a) how many members of the
Scheduled Castes have been given the-
right to their homestesd lands
(Vasgeet Zemin) between 1871-73 in
the various Btates and Union Tecritor-
jes.

(b) whether Government have re-
ceived reports about efforts to grab
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(BHRI F. H. MOHSIN): (a) to (c).
The information is being  collected
from the State Governments and
Administrations of Union Territories
and a statement to this effect will be
placed on the Table of the House,

Increase im the amount of scholarships
for Scheduled Casies angd Scheduled
Tribes

2447. SHRI MAHADEEPAK SINGH
SHAKYA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Commissioner for
Scheduled Castes has recommended
increase in the amount of schelarships
granted to Scheduled Castes and
Scheduled Tribes students keeping in
view the rise in prices in the country;
and

(b) if so, the steps taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) A deciszion in the matter ig yet
1o be taken in the light of the re-
sources and the priorities,

Bomded Labour System in States

2448. SHRIMATI BIBHA GHOSH
GOSWAMI: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the bond-
ed labour system prevailing in a
number of States;

(b) it so0. the facts thereof; and

(c) the reaction of the Government
thereon?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HOME  AFFAIRS
(SHRI F. H. MOHSIN): (a) to (c).

AUGUST 8, 1978
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Yes, Sir. The Commissioner for
Scheduled Castes and Scheduled
Tribes in his twentieth report for the
year 1970-71 has observed that “the
practice of bonded labour” which is
known by different names in different
States still exists in a number of
States/Union Territories. The main
features of the system are discussed
in detail in the report referred to
above which was laid on the Table
of the House on 11th May, 1878. The
report has also stated that the practice
of bonded Ilabour is dying gradual-
ly due to general awareness among
the backward people. The primary
causes for the prevalence of the
practice are the economic backward-
ness of the people which forces them
into dependence on money-lenders,
and the ignorance which prolongs this
dependence.

The matter was brought to the
notice of the Chief Ministers of all
the States early this years and the
State Governments were urged to
iake early steps for eradicating the
system.

Shortage of Scientists in Institute of
Petroleum, Dehradun

2449. SHRI HARI KISHORE SINGH:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

{(a) whether the Petroleum In-
stitute, Dehradun, is likely to face
shortage of scientific personnel; and

(b) if so, the steps proposed to be
taken by GoOvernment to meet the
gituation?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C
SUBRAMANIAM): (a) The Indian
Institute of Petroleum (IIP) iz mnot
facing the problem of shortage of
scientific personnel.

(b) Does not arlse.



89 Written Answers SRAVANA 17, 1805 (SAKA)

Increase in age Hmit for entry into
Government Serviee in Orissa

2450, SHRI ARJUN SETHI: Wil
the. PRIME MINISTER be pleased to
state:

(a) whether Government of Orissa
has taken a decision recently to in-
crense the age limit from 25 to 78

years for entry into State services;
and

(b) if so, the reaction of the Cen-
tral Gevernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). The infor-
mation is being collected and will be
laid on the table of the House as early
as possible.
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&z it gank o | qat & o W
O ¥ aformraey O safRr 7T oA
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Wy
Survey of Industrial Societies in Orissa

2454 SHRI CHINTAMANI PANI-
GRAHI Wul the Miruster of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be

pleased to state

(a) whether the survey to identify
the viable, the potentially viable, and
non-viable industrial socletles was car-
ried on in Omnssa along with other
States,

(b) 1if so, the result of the survey,
and

(¢) if not, the reasons why the sur-
vey was not conducted in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHR1 ZIAUR RAHMAN
ANSARI)- (a) to (c) Information is
bemng collected and will be laid on
the Table of the House

qTE™MYT wgelow & aidt ¥ ardordee
Feheta marn

2455, st wreeer Nifwe : war
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AUGUST 8, 1973
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Censoring of Films

2460. SHRI RAMAVATAR SHASB-
TRI:

SHRI P. A. SWAMINATHAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have ask-
ed the Central Film Censors Board to
be strict in censoring the films;

(b) if so, the reasons therefor; and

(c) the results thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). All films
are to be censored by the Board of
Film Censors 1n accordance with the
provisions of the Cinematograph Act,
1952 and the rules made thereunder.
Under its statutory powers the Cen-
tral Government had issued Direc-
tions in 1960 setting out the principles
which shall guide the Board in certi-
fying films for public exhibition. In
order to eliminate complants regard-
ing laxity in censorship of films, the
Board has been advised by the Gov-
ernment to enforce these principles
strictly.

(¢) The number of Indian and
foreign films which were refused cer-
tificate since 1970 is as follows:—

Indian Foregn
1970 . T 16
1971 . 1 2
1972 6 8
1973 . 8 [

(Up to 20 July 1973)
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' Police Atrocities on Harijans in the
Country

2461, SHRI RAMAVATAR BSHAS-
TRI: Will the Minister of HOME AF-
FPAIRS be pleased to state:

(a) whether Government are aware
of the fact that at a number of places,
Police atrocities are alleged on Hari-
jans;

(b) if so, the names of States where
Police atrocities are alleged; and

(¢) the steps Government have
taken in this regard in order to give
confidence and securily to Harijans
againsi the atrocitics committed by the
protectors of law and order?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SIIRI RAM NIWAS MIRDHA):
(a) to (¢) A few instances of alleged
police atrocities on Harijans have
come to notice recently in Bihar, Ma-
dhya Prudesh, Haryana, Rajasthan
and "Uamul Nadu. The State Govern-
ments take appropriate action under
the law to deal with such specific al-
legations.

Shortage of Manpower for Atomic
power programme during Fifth Plan

2462, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased to state:

(a) whether it has been envisaged
that during the Fifth Plan since Rajas-
than Atomic Power Project and Mad-
ras Atomic Power Project will be
under construction and commissioning,
1t will not be possible to transfer per-
sonnel from these project sites to
other projects; and

(b) if so, how Government propose
to handle such man-power shortages so
that our nuclear power programme is
not affected?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OP ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING, AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
1387 LS—4
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and (b). The Department of Atomic
Energy has a continuing scheme for
selecting engineers and technicians
every year for training in the Train-
ing Centres at the Bhabha Atomic Re-
search Centre, the Rajasthan Atomic
Power Station, and the Tarapur Ato-
mic Power Station to meet the needs
of trained personnel for the imple-
mentation of nuclear power pro-
gramme. Further, engineers and tech-
nicians are also recruited from the
open market as and when required
and given on-the-job training. The
Rajasthan Atomic Power  Project
(RAPP) is expected to be completed
by 1976 after which it would be possi-
ble to employ the surplus technical
and scientific personnel of RAPP on
the Narora Atomic Power Project or
any other power project proposed to
be undertaken during the Fifth Five
Year Plan. Transfer of experienced
personnel from the Madras Atomic
Power Project would also be possible.
The Department follows the policy of
inter-project transfer of key person-
nel, when required, to ensure avail-
ability of experienced personnel to all
projects. Then, the Power Projects
Engineering Division of this Depart-
ment which is responsible for the
construction of Atomic power stations,
including that at Narora, will always
be in a position to provide the requir-
ed back-up support and the services
of experienced personnel. In view
of the position stated above, no diffi-
culty, whatsoever, is envisaged in
meeting the man-power requirements
for the implementation of the nuclear
power programme during the Fifth
Five Year Plan.

Production of Uranium of Nuclear
Fuel.Grade

2483, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased to state:

(a) the steps being taken to aug-
ment the production of uranium of
nuclear fuel grade;

a
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(b) the expected shortage in Ura-
nium production by the end of the
decade; and

(¢) the measures Government pro-
pose to take to make up this short-
age?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
It is proposed to undertake during the
Fifth Plan largescale exploitation of
the uranium reserves at Narwapahar
near Jaduguda to augment the pro-
duction of uranium concentrates. In
addition, the Department of Atomic
Energy has formulated plans for the
recovery of uranmuum from the low
grade ore al Bhatin and from the cop-
per tailings obtamned from the plant
of Hindustan Copper Ltd. at Surda.

(b) According to current indications
no shortage is expected in the uranium
production by the end of the decade.
However, the position is being re-
viewed by a task force constituted by
the Department to work out the pro-
gressive availability of uranium in 1e-
lation to the requirements of nuclear
fuel.

(c) Does not arise.

Designing of Reactors

2464. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased to
state.

(a) whether problems relating to
our larger 500 MW reactors of the
future are right now under the active
consideration of the Government;

(b) whether the designing of such
reactors has started; and

(c) the general progress made in
this directions?
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OGF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAS-
TING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
to (¢) Problems of larger size reactor
units are bewmng looked into, though
active work has not yet beep inifiated,
Currently work on redesign of 2385
MWe reactor system has been taken
up. The proposed redesign will be
such that similar design eriteria and
philosophy will be available for the
future 500 MWe reactor design.

Redesigning of Nuclear Reactions (o
suit the country’s capabilities

2465. SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister of
ATOMIC ENERGY be pleased .
state:

(a) whether redesign of 200/235
MWe nuclear reactors has been un-
dertaken to suit the country's capabi-
lities and conditions; and

(b) if so, the progress made so
far?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAS-
TING AND MINISTER OF SPACE
(S8HRIMATI INDIRA GANDHI): (a)
Yes, Sir.

(b) Preliminary conceptual designs
are in progress. Site investigation
data are being analysed

AHocation of Funds to KVIC

2466, SHRI PRABHUDAS PATEL:
SHRI G. Y. KRISHNAN:
Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Khadi and Village
Industties Coramission was facing a
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hard situation as a result of 40 p.ec.
cut in the allocation of funds by the
Union Government;

(b) if so, the reasons therefor;

(c) whether the Commission will
face a closure threat in case the cut
is not restored; and

(d) whether the nationalised banks
have been asked to provide loans to
the Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) to (d). Yes Sir, Gov-
ernment are considering ways and
means of providing more funds to the
Commuission to ensure production at
the last year’s level.

Jamming of T.V. Broadcasting in
Srinagar by Pakistan

2467. SHRI DEVINDER SINGH
GARCHA:

SHRI CHANDULAL CHAN-
DRAKAR:

Will the Mimister of INFORMATION
AND BROADCASTING be pleased 1o
stale:

(a) whether Pakistan as part of its
ant)-India propaganda has encroached
on the channel 4 band I given to the
All India Radio Station of Srinagar
Television; and

(b) if so, the action taken in this
regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Pakistan has, for
sometimne past, been transmitting
T.V. programmes to Kashmir Valley
on Band I Channel 4 which is the
same band and channel on which the
T. V. Station at Srinagar is operating
causing some interference to our T.V.
transmission which, however, prevails
over Pakistan ransrhitsion a&s i has
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stronger signal within the area of its
range.

(b) From 18th July, transmission
time of the Srinagar T.V. Station has
been increased from two to four
hours daily, with additional transmis-
sion of two hours on Sunday after-
noons from 11 am. to 1 p.m which
not only keeps the channel 4 occupied
but provides an apportunity to give
to the viewers a greater wvariety of
improved programmes Efforts are
also being made to expedite the aug-
mentation of the power of our T.V.
transmitter to have a wider and more
effective coverage,

Misuse of Medical Reimbursement
system and Overfime Allowance

2468 SHRI P. NARASIMHA RED-
DY: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the system of medical
reimbursement and overtime allow-
ance has been increasingly misused
during the last two years without any
change for the better so far during
the current year;

(b) the amounts incurred under
these two heads during the last two
years and the current year up to the
date for which figures are available;
and

(c) what steps are being taken to
ehiminate this misuse?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA):
(a) Yes, Sir

(b) Year
Expenditne on
OTA  Medical
reimbur-
sement
(In crozes of
Tupees)
1971-72 . . 10.29 558
1972-73 11°91 627

. or86

A . . o
&ﬁ?n of current Year, «
ki |
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(c) Existing rules provide for
various measures for exercise of con-
trol over medical re-imbursement,
including discretionary powers for re-
jection of claims the genuineness of
which is in doubt.

Weak Transmissions of Radio Broad-
casting Stations in Andhra Pradesh

2469, SHRI P. NARASIMHA RED-
DY: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Governmoent are aware
that the Radio Broadcasting Stations
in Andhra Pradesh are comparatively
too weak to afford clear reception to
the crores of Telugu-speaking lisieners
in Andhra Pradesh State as well as
outside; and

(b) what measures are contemplated
to remedy this deficiency and injus-
tice?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). A com-
plement of five medium wave trans-
mitters provide primary coverage to
about 80 per cent of population 1n
Andhra Pradesh with fairly good
reception conditions. The shortwave
transmitter at Hyderabad provides a
secondary service to the entire State.
With the augmentation of power of
Vishakhapatnam Station as part of
current Plan, the coverage in terms of
the population is likely to be about 80
per cent in the State which would be
better than in some other States, The
centrally located High Power Trans-
mitters also provide a limited service,
mostly news and programmes of
national importance to Telugu speak-
ing people living outside the State
Constraint on resources does not per-
mit 109 per cent coverage.

AUGUST 8, 1978

Written Answers 104

Request from Mysore Government to
Central Government to take responsi-
bility to modernise sick Textile
Mills

2470. SHRI G. Y. KRISHNAN:

SHRI C. K. JAFFER SHA-
RIFF:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
slate:

(a) whether Mysore Government
have urged the Central Government
to spare the State Government from
the financial strain in taking over
sick textile mills ang to take the entire
responsibility to modernise them;
and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB MUK
ERJEE): (a) and (b). The Minister of
Industries, Government of Mysore, at
a Conference of Chairmen of State
Textile Corporations, Regional Con-
trollers of National Textile Corpora-
tion, Authorised Controllers, Custc-
dians and Chief Executive Officers of
the Government managed mills, held
recently at Bangalore, had stated that
the Central Government should
shoulder the entire responsibility for
providing flnancial assistance to the
textile mills under Government mana-
gement, for working capital and
modernisation. However, no specific
proposal has been received from the
State Government so far.

Setting up of Marine Biological Sta-
tion of the Zoological Survey of India

2471, SHRI C. K. CHANDRAPPAN:
Will the Minister of SCTENCE AND
TECHNOLOGY be pleased to state:

(a) whether a full-fledged Marine
Biological Station of the Zoological
Survey of India has been set up In
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Madras by the Union Government;
and

(b) i so, the main outlines of the
programmes of this station?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.

(b) The programme of work, at
present, is concentrated mainly on the
study of eggs and larves of marine
animals, ecological survey of marine
fauna of off-shore and inshore regions,
fouling and boring organisms, species
of commercial and medicinal value and
venomous animais. These programmes
have been initiated after discussions
with sister organisations doing similar
work in order to avoid duplication.

Indo-Italian Collaboration

2472. SIIRI C. K. CHANDRAPPAN:
Will the Minister of PLANNING be
pleased to state:

(a) whether he held a discussion at
E.N 1. Headquarters in Rome recently
Italian collaboration;

(b) whether a high-level Italian
team would soon come to India to
discuss the fields of collaborauon; and

(c) the names of the projects which
India has set up with Italian collabo-
ration during the lasi three ycars?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (¢). Offi-
cials of the EN.I. Group of Compa-
nies called on the Minister of Plann-
ing during his stop-over in Rome on
his trip from Bucharest in order to
catch the connecting Air India flight
from Rome to Delhi. It was purely
courtesy call. Planning Commission
is not aware of the other information.

Written Answers SRAVANA 17, 18056 (SAKA) Written Answers

106

Discussion between Government of
India and Nasa Team regarding Indian
Satellite Programme

2473. SHRI C. K. CHANDRAPPAN:

Will the Minister of SPACE be pleas-
ed to state:

(a) whether NASA team was mn
the capital recently 1o discuss the
Indian National Satellite programme
with the Government of India;

(L) if so, the result of this discus-
sion;

(¢) how much Government of India
is going to spend on this; and

(d) when this work will commence?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY,Z MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATTON AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) and
(b). NASA team which visited Indian
reeently was in connection wtih the
Satellite Instructional Television Ex-
periment and discussions were in the
nature of a review of the preparations
for the experiment and not to discuss
the Indian National Satellite pro-
gramme.

(c¢) and (d). The questions relating
to the Indian National Satellite Pro-
gramme are currently under active
consideration,

Assauit on Scheduled Castes in Vil-
lage of Bihar by Landlords of Upper
Caste

2474, SHRI BHOGENDRA JHA:
Wi'l the Minister of HOME AFFAIRS
be pleased to state:

(a) whether on the 4th May, 1873,
there was an organised loot, arson,
assault by landlords of upper caste
against the Scheduled Caste people in
village Parkaulia, P.S. Motihari, Sadar
District, East Champaran in Bihar by
landlords belonging to upper caste;
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(b) if so, the facts thereof and the
action taken against the culprits;

(¢) whether in the same month,
there was raid on a Scheduled Caste
village by upper caste landlords sup-
ported by armed police force led by
DSP resulting in loot, arson and
murders; and

(d) if so, the facts thereof and the
action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA)'
(a) and (b) According to the infor-
mation received from the Government
of Bihar, on May 4, 1973, apprehending
a breach of peace in village Pathkhau-
lia, PS. Muffasil near Motthari town,
a Sub-Divisional Magistrate and a
Deputy Superintendent of Police rush-
ed to the wvillage with necessary com-
plement of police officers and surprised
an unlawful assembly of four to five
hundred persons indulging in  arson
and assualt. The unlawful assembly
is alleged to have been bent upon mis-
chief aganist the Musahars (Harijans)
of village Pathkhauha I{ was found
that 2 huts had been burnt and 5
huts damaged and some grain looted
It was also learnt that some persons
in the wunlawful assembly had used
fire-arms without, however, causing
injuries to any person A case under
Section 147|148|149|436|379|380|246(324!
108 LP.C. and Section 25(A), 26/27
or Arms Act was instituted over the
incident. According to available 1n-
formation, 82 accused persons have
been taken into custody Charge sheet
has been submitted in the court and
the case is nmow sub judice.

(c) and (d). The Hon'ble Member
presumably refer to the incident of
6th May, 1973, which occurred in vil-
lage Chouri, P.S. Sahar, District Bhoj-
pur. Attention, in this connection, 1s
invited to the statement made in this
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House in response to a Calling Atten-
tion Notice on May 16, 1873. Accord-
ing to available information, the State
Government have decided to institute
a judicial inquiry into the incident.

Hunger-Strike by the employees ©of
Song and Drama Division

2475. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state-

(a) whether employees of the Song
and Drama Division had gone on hun-
ger strike throughout the country in
the months of April and May, 1973;

(b) if so, their demands; and

(c) the reaction of Government to
living minimum wage, security of ser-
vice and ending the scheme of decen-
tralisation demanded by the employe-
es?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Some employees of
the Song and Drama Division resorted
to a relay hunger strike at Delhi,
Darbhanga, Simla and Srinagar dur-
ing April-May, 1973.

(b) A statement is attached.

(c) (1) Employees of Song and
Drama Division have made no demand
regarding living minimum wage.

(ii) The demand of the staff artists
for contracts up to the age of 55 has
been considered, but it has been decid-
ed that the conditiona of service and
the nature of duties entrusted to them
do not justify a contract of more than
five years at a time.

(iii) It has not been found possible
to accede to the request of the Staff
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Artists for giving up the scheme of
decentralisatien ¢f the Troupes.

STATEMENT
S. No.

I. Regular Government Emgloyees

1. Filling of posts sanctioned for the
Light and Sound scheme by Promo-
tion.

Details of Main Demonds.

2. Removal of alleged injustice to-
wards Scheduled Castes/Scheduled
Tribes.

3. Return of deputationists and fill-
ing the posts by promotion m the or-
ganisation

4 Re-opening cases of alleged ap-
pointments.

5 MRecognition of the Association

IT Staff Artists

f “Reformation” of and

Drama Division.

Song

7. Contract up to the age of 55 for
the Staff artists.

8 Preparation of new programme
packages.

9 Recopnition of the Association.

10 Giving up of decentralisation of
Troupes at Delhi,

Distribution of Newsprint among
Newspapers
2476. SHRI JYOTIRMOY BOSU:

Will the Mimster of INFORMATION
AND BRQADCASTING be pleased lo
refer to the reply given t0 Unstarred
Question No. 1387 on the 28th Febru-
ary, 1873 regarding the distribution of

newsprint among newspapers and
state:

(a) whether there is.eny guideline
for digtribution of newsprint and if so,
the main features thereof;

1o

(b) what positive steps have been
taken by Government during the last
three years to strengthen the pesition
of small newspapers, particularly in
respect of distribution of newsprint;
and

{c) the outcome of ibe steps taken
8o far?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir. Guidelines
for distribution of newsprint are pro-
vided in the newsprint allocation
policy for each licensing perlod. The
Newsprint Allocation Policy for the
licensing period 1973-74 was announc-
ed on July 19, 1973, and a copy was
laid on the Table of the House on
July 23, 1973. The main features of
the policy are given in the attached
statement-I.

(b) and (c¢), The steps taken by
Government 1n this respect are hsted
in the atlached statement-II. These
have facilitated the starting of new
newspapers and the growth of exist-
ing papers belonging to the “small”
category. The number of gmall dai-
lies in receipt of mewsprint quota on
31-3-1970, was 220 and this rose to
268 as on 31-3-1972; the number of
small periodicals which are allotted
newsprint increased during the same
period from 1096 to 1199,

STATEMENT-I

Main featpres of the Newsprint
Allocation Policy for 1973-74

1. The newsprint entitlement of a
newspaper for 1973-74 will be
its performance in 1972-713 by
utilization of newsprint
authorised for that perlod.
This entitlement will be sub-
jeet to a cut of 30 per cent,
,representing the shortfell in
availability of newsprint,
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2. Any addition to mnewsprint local readership and spee-
availabllity would be reflect- dier distribution.”
ed in a corresponding percent-
age reduction of the cut. Any 6. Bank Guarantee:

further reduction in availabi- The system of asking for bank
lity would mean a correspond- guarantee (equal to 75 per
ing percentage increase in the cent of the value of newsprint
cut applied for or permissible for
the first four months) from
3 The cut of 30 per cent will ap- new newspapers who apply
ply umformly to all news- for newsprint is being eon-
papers.  Newspapers with a tinued in an effort to check
performance of up to 15,000 malpractices. However, news-
copies and 8 standard size papers which have been in
pages (or its equivalent) can regilar publication sinee Jan-
get the cut restored by seek- uary 1970 or earlier but are
ing accommodation under a applving for newsprint for
provision made for new news- the first time are exempted
paper, from this provision,

7. Glazed/Rotogravure Newsprint:

All perodicals which apply for
Glazed /Rotogravure newsprint
are being allotted 40 per cent
of their entitlements in this
variety of newsprint. This 1s
because the quantity available
for isiribution can meet only
40 per cent of requirement
The balance of their entitle-

4, New Newspapers:

The 1niial gquota or clearance
quota for new newspapers 18
restricted to  3.000 copes of
8 standard size pages for the
first four month- of publica-
tion.  Thereafter, 1ihey can
claim quota for up to 15,000
copies of 8 standard size

pages. ments, after the over-all cut
of 30 per cent, will be given
5. New Editions: in standard newsprint.
The authorised quota of news-
print allowed to newspapers/ StaTeMENT-IT

periodicals may Le u<ed for a
new ‘edition’ of the sume Stens taken by the Government for

newspaper/periodical For the bemefit of small newspapers
this purpose, an “edition” is
defined as follows' (A) Newsprint;

“A newspaper/periodica] which, (1) Newspapers with an annual
irrespective of the place of entitlement up to 400 tonnes
publication, bears the same are given their entire news-
name/title, 1s in the same print quota in imported news-
language and has the same print.
periodicity as the news-
paper /periodical already @ ;l:;wnpaper; with entitleme;:;
being published by the same S S Sxles St (e

v
per cent additional quota for
ship/management. and conversion of reels into
is a reprint/separate run of sheets,
the newspaper/periodical «
with variations dictated by (3) New dailies/weeklies/tri-
the time factor and to meet weeklies / bi-weeklies / fort-

requirements of existing nightlies and monthlies will



113

get quota for the first four
month for publishing up to
31000 col?iﬁs of B pages of
standard size. The entitle-
ment for the rest of the year
will be calculated on the basis
of their performance during
the first four months up to a
maximum of 15,000 copies of
8 pages of standard size in
the case of dailies/weeklles/
tri-weeklies/bi-weeklies and
up to 15,000 copies of 16 pages
of standard size in the case of
forthnightlies and monthlies.

(4) New periodicals other than
weeklics /tri-weeklies /bi-week-
lies /fortnightlies /monthlies
are not alloited newsprint
quota for the first three
months; after three months of
regular publication, newsprint
quota is allotted to these pub-
lications for the rest of the
licensing period on the basis
of the average circulation ac-
tually achieved and the ave-
rage number of pages and
page area actually printed
during the first three months
up to a maximum of 15,000
copies of 18 pages of stand-
ard size,

(5) Newspapers claiming circula-
tion up to 2,000 copies are not
required to submit a Char-
tered Accountant’s Certificate
in support of their claim,

(8) Newspapers with entitlement
up to 40 tonnes are exempted
from payment of import
licence application fee and
production of Income tax
Verification No.

(B) Distribution of Newsprint:

(7) With effect from the licensing
period 1970-71, the newsprint
requirements of smal] news-
paperg (with a eirculation of
up to 15000 coples and 8
pages of standard slze) are
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being met in full by the in-
clusion of a speclfic provision
in the allocation policies.

(C) Printing Machinery:

(8) 50 per cent of total availabili-
ty in foreign exchange is re-
served for small newspapers
for the import of printing
machinery and allieg equip-
ment.

(9) Small newspapers are given
priority for import of printing
machinery and allied equip-
ment over medium and big
newspapers.

Expenditure Incurred on C.R.P.

2477. SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the total expenditure incurred
on the Centiral Reserve Police, year-
wise, from 1970-71 to 1972-73; and

(b) the factors responsible for in-
crease or decrease in expenditure?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a)—

Year Expendrrure
1970-71 . . . Rs. 27,15.09,000
1971-72 . . Rs. 32,07 81,000
1972-73 . . . Rs. 37.37.85.208

(b) The increase in expenditure is
due to the raising of 8 additional Bat-
talions, filling up of vacancies in
varjous ranks and sanction of Interim
Relief to Government employees
thrice during the period.
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Maximum Advertisements to All India
Radip from Madras

2479 SHRI C, T DHANDAPANI
Will the Mimmister of INFORMATION
AND BROADCASTING be pleased to
state

(a) whether All India Radio is get-
ting maximum advertisements from

Madras; and

(b) 1 so, the fgures for the last
two years?

AUGUST 8, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA) (a) and (b). The adver-
tising time booked fell short of the
total available time by about 15 per
cent in 1971-72 and about 9 per cent
in 1972-73 The revenue earned was
Rs 44,46,33000 and Rs, 48,93,826.00
respectively.

Loss of Lile and Property due to
Movement for Bifurcation of
Andhra Pradesh

2480 SHR] SHANKERRAO SA-
VANT Will the Mimister of IIOME
AFFAIRS be pleased to state

(a) the total loss to private proper-
ty and public property due to the
movement of bifurcation of the State
of Andhra Piadesh,

(b) the total number of Govern-
ment Servants and citizens killed and
injured jn the movement,

(¢) how many eriminal cases have
been filed by the Police for taking
part 1n this movement and the num-
ber of persons involved in these cases,
and

(d) how many persons have been
acquifted and how many convicted in
these cases so far?

THE DEPUTY MINISTER IN THR
MINISTRY OF HOME AFFAIRS
(SHIRf F II MOHSIN) (a) to (d).
Information is being ascertamned from
the State Government,

Proposal for complete stappage of
Foreign Collaboration

2481 SHRI INDRAJIT GUPTA Will
the Mimster of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have con-
sidered & proposal for a compplete stop-
page of fresh foreign wollaboration



117

proposals involving equity participa-
tion designed to facilitate import of
technology; amd

(b) ir so, the decision taken there-
on?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. BSUBRAMA-
NIAM): (a) and (b). A committee
constituted by the National Committee
on Science and Technology had exa-
mined the existing guidelines pertain-
ing to foreign collaboration policies
and procedures. The report is under
the consideration of the Government.
However the report does not recom-
mend ‘Complete stoppage’ of foreign
equity participation,

Suggestions from Mizo National front
Leaders for holding peace talks

2482, SHRI YAMUNA  PRASAD
MANDAL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived suggestions from Mizo National
Front Leaders for holding peace talks;
and

(b) if so, the
meni thereto?

reaclion of Govern-

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No, Sir.

(b) Does not arise.

Collection of Money by Naxalites in
Villages in Warangal District, Andhra
Pradesh

2483. SHRI YAMUNA PRASAD
MANDAL: Wil the Minister of
HOME AFFAIRS be pleased to state:

(a) whether Naxalites were report-
ed to be collecting money from some
villages in Warangal District; and

(b) if so, the action taken by Gov-
ernment in this regard?
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THE DEPUTY MINISTER IN THE
MINTSTRY OF HOME AFFAIRS
(SBHRI F. H. MOHSIN): (a) and (b).
Facts are being ascertained.

Nickej Plant for Orissa

2484. BHRI D, K. PANDA: Will the
Minister of PLANNING be pleased t0
state:

(a) whether Ministry of Planning
has not as yet cleared the nickel plant
for QOrissa;

(b) if so, the reasons for the delay;
and

(c) when it is likely to be approv-
ed?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) to (c). The
scheme for the establishment of a
nickel project based on the develop-
ment of Sukinda nickel ore deposit is
included in the Fourth Plan. The
consultants, who were appointed to
prepare a feasibility study, have sub-
mitted their report. Currently, pilot
plant seale tests are being conducted
to bring out the design parameters for
the oprocess plant. Action is also
under way on infrastructure studies
and on mine planning,

Telecommunication Development
during Fifth Plan period

2485. SHRI D. K. PANDA: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether during the Fifth Plan
period, Government would spend
Rs. 1,200 crores for telecommunica-
tiong development; and

(b) if so, the facts thereof?

THE MINISTER OF COMMUNICA-
TIONS (BHRI H. N. BAHUGUNA):
(a) The Government has not yet
declded on the 5th Plan for Telecom-
munications, The P.&T. Department



119 Written Answers

has proposed a large scale Programme
for modernisation and development of
Telecommunication Services in the
country during the 5th five year Plan
at a total financial outlay of about
Rs. 1,200 crores, The Draft plan has
been submitted to the Planning Com-

mission for approval which is still
awaited.
(b) A statement containing the

broad details of features of the pro-
posalg contained in the draft 5th five
year plan for telecommunicatiions is
placed on the table of the Lok Sabha.

AUGUST 8, 1873
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Statement

Telocommunieation Development in
the 5th Plan Period

The various steps proposed to be
taken to further improve the commu-
nication system in the country have
been incorporated in the Draft 5th
Five Year Plan for telecommunications
(Issue 2, December 1§72) submitted
to the Planmng Commission for ap-
proval. The salient featureg of the
said plan are given below showing the
proposed financial outlay proposed to
be spen{ on each scheme:

—— — = e -

Telecommunication Services

1. Local Telephone Sysiem :

(Pigures i Rs. C'rores)

A rate of growth of about 10", per annum will be maintained cnabllgthe De-

partment to wipe out the waiting list by 1982-83.

The Manual Exchanges

will be progressively reduced and complelely eleminated by 31-3-1986, All

auro exclanges which would have completed 30 years ,crvice by 31-3-1981

will be replaced.

495 ' 00

A total of 7.79 lakh new dircet Exchange Lines will he provided Bringing
the total number of Direct Exche ge lines at the end of the Fifth Five year

Plan to 20.85 lakh lines.

2. Lo g Distance System:
1 Lo g D.staccr Spitchang

“National Switching plan” and “Mational Transmission plan” have been drawn

up in a hierarchical discipline of suitchmtﬁ

an other station does not pass over more

cover allRevenue District Headquarters.

so that a call from any station to
an 9 links. 28 more Taurk Automatic
Lxchanges will be opened 1n Fifth Five vear plan enabling the
“National Subscriber Dialcing ** Service to about 342 stations which mostly

introduction of

40100

2.2, Long Distance Transmussion net work:

Th~ main transmission net work will be built up by Broad Band Microwave
and Coavial Cable systems. A few Tropo-scatter links will be provided where
Line of-sight radio relay systems are not suitable,

3. Telccommrmications Development in Rural, Backward and Hilly Areas and Tele-

graph Service.

To expand und mo lernise the telecommunication service in

rural backward

and Iilly arcas, 7000 combined offices 5000 PCos will be opened. 1000 sin-

¢ channe!

) systems and THundred 6 ! 1 VHF systems will be installed
areas which are not normally accessible due to dfficult terrain. Mod
communication between shore and off-shore islands such as Andamans

vl

Nicobar, Laccadive, Amindive minicoy etc., will be established by Radio

[elecom. Links.
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Telex and Gensex Servics:
7o modernise the

service 32 new Telex exchanges with additional capa-

telegra
city of x0,000 lines will be opened during the Fifth five Year Plan, ““Gentex”
will be introduced in 4 Metropolitan cities of Bombay, Calcutta, Madras and

New Delhi.

4. Land Building and Anallary Organisations :

Fifth Five Year Plan,

4. 3. The Departmental Traini
16 additional T'raini
provided in the sth

66.00
4. 1. The *Satisfaction factor, about staff quarters will be increased from 5 to 15 246 00
by constructing 60,000 additional staff quarters during the Fifth Five Year Plan.
4. 2. The ‘Research & Development” wing of the Department will be  stren-
gthened for which an outlay of Rs. 15*20 crores has been provided in
programme will be strengthened by opening
Centres for which an outlay of Rs. 6+ 50 crores has been
ive Year Plan.
ToTAL 1208 00
Crores

Commissiong Appointed by Govern-
ment under the Commissions of
Inquiry Act

2486. SHRI BIRENDER SINGH RAO:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) the number and names of Com-
missions appointed by Central Gov-
ernment so far under the Commisgions
of Inquiry Act during last three years;

(b) the number of cases in which
Reports have been submitted and the
names of cases in which follow-up
action has been completed; and

(c) the number of caseg with thelr
particulars in which Government have
not accepted the findings of the Com-
missions?

THHR MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAM NIWAS MIRDHA): (a)
to (c). The information is being col-
lected and will be laid on the Table
ot the House.

Amendment of Commissions of Inquiry
Act

2487. SHRI BIRENDRA X SINGH
RAO: Will the Minister of HOME
AFFTAIRS be pleassed to state:

(a) the amount spent on the various
of Inquiry - during the

year 1972-73 and the current year so
far;

(b) whether Goveriment propose to
amend the Commissions of Inquiry
Act to make the report of Commis-
siong binding on the Government;
and

(c) whether any suggestion in this
regard has been received by Govern-
ment from the Supreme Court and the
High Courts and if so, the reaction of
Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) The information is
being collected and will be laid on the
Table of the House.

(b) and (c). No Sir,

Non-Plan Expenditure in States

2488. SHRI BIRENDRA SINGH RAO:
Will the Minister of PLANNING be
pleased to state:

(a) the non-plan expenditure incur-
red by each State Government during
the last three years; and

{b) whether the Central Govern-
ment exercise any confrol over the
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non-plan unproductive expenditure 1n-
curred by the States and, if so, the
steps taken in this regard?

THE MINISTER OF STATE IN THWE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA). (a) A statement
15 laid on the Table of the House.
(Placed 1n Library. See No. LT-5356/
73].

(a) The Central Government keeps
under constant review the trend of
non-Plan expenditure in the States.
Discussions are helg with State Gov-
ernments from time to time to review
their financial position and the need
for curbing non-Plan unproductive
expenditure 15 emphasised 1n  thesc
discussions as also through corres-
pondence. The resort to overdrafts
with the Reserve Bank by States,
except for purely temiporary periods,
has been stopped As a result, the
States have been adopting various
measures, 1ncluding reduction m non-

Plan unproductive expenditure to
balance their receipts and expendi-
ture.

Opening of New Post Office in Villages
during the Fifth Plan period

2489 DR H. P SHARMA:
SHRI M S SANJEEVI RAO.

Will the Mimister of COMMUNICA:
TIONS be pleased to state

(a) whether any programme for
operung of new Post Offices in villages
is proposed to be launched under the
Fifth Five Year Plan with a view to
bringing a post office within easy
reach of each wvillager,

(b) the number of villages without
Post Offices, in Rajasthan, Bihar, West
Bengal, and in the country in gene-
ral; and

(e) the broad outlines of the pro-
gramme for opening new poet offices
in villages under the Fifth Plan?

AUGUST 8, 1878
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THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir, It is proposed to open
31,000 new post offices during the Fifth
Five Year Plan, thereby providing
,post offices to villagers of these vil-
lages and nearby villages within easy
reach.

(b) The information is furnished
below:;

States No. of villa=
ges  without
post  offices
a\ on 1-4-73

Rajasthan . 20,246
Bihar . 55844
West Bengal 35,582
All Tndia 1414

(c) In the 5th Five Year Flan, we
propose to provide poOst offices at all
villages with Gram Panchayat Head-
quarters which are at a distance of
over 2 miles (32 Km) f{rom the near-
est post office There are 28,986 such
villages out of which 5073 are in
Hilly and Very Backward areas. In
addition, anOther 2,000 villages will be
provided with post offices,

Investigation into the accldent iIn
Explesive Factory at Gomia (Ranchl)

2490. SHRI S M BANERJEE: Wil
the Mimster of INDUSTRIAL DEVE-

LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether investigation into the
serious accident in the Explosive Fal-
tory at Gomia (Ranchi) has sinve besn
cOmpleted; and

(b) if so, the remult of investigation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE) (a) No, Sir, the In-
qulty Magistrate has not yet com~
pleted the investigation

(bY Does not arise

Torture of Harijans in U.P. and
Punjzb

2491 SHRI S M BANERJEE Wwill
the Minwister of HOME AFFAIRS be
pleased fo state

{a) whether Harjans are being tor-
tured 1n many places 1 UP and
Punjab,

(h) whether this matter has been
taken up with the State Governments
and

Vit se with what resulis®

THE MINISTER OF STAIE IN
THE MINISIRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA) (a) to (c) Some in-
stance of alleged harassment and 1ll
trealment of members of Scheduled
Castes 1n Uttar Pradesh and Punjab
have come to notice It 1s, however
not correcl to say that Harijans are
bemng tortuted in many places 1n these
two States

The Central Government have been
stressing from time to time the need
for appropriate measures lo safeguard
the interests of the members of Sche-
duled Castes and to ensure prompt
and effective investigation of offences
against them os well as the com-
plaints made by them The impor-
tance of manifestly irm attitude and
action on the part of the authorities
concerned was alsn stressed 1n the
Zonal Conference of State official con-
vened in 1972 Ths Home Minister

126

has drawn the attention of the Chief
Minster to these aspects of the prob-
lem i1n the meetings of the Zonal
Councils held recently It has also
been suggested to the BState Govern-
ments that special arrangements
<Hould be made at the State and dis-
trict levelqy for prompt 1nvestigation
of ithe complaints 1nvolving offences
against members of Scheduled Castes
The Government of Uttar Pradesh
have set up a task force at the State
Headquarters in charge of a DIG of
Police to undertake prompt inquirles
into all complamnts involving offences
against members of Scheduled Castes
and imtate action according to law

Stagnation of Assistants in Central
Government Offices

2492 SHRI S M BANERJEE will
ihe PRIME MINISTER be pleased to
state

{a) the number of Assistants stag-
nating m the same Grade i Central
Government offices for more than 22
years

(b) whether senior-most As-istants
on the basis of their length of service,
have secured good/very good reports
during the last five vears and are not
approved for promotion as Section
Officers while many jumor Aassistants
have superseded them,

(c) whether officers of the Central
Secretariat in other grades are not
stagnating in the same grade conti-
nuously for the last 22 o 29 jears, and

(d) what special steps have been
taken by the Government to remove
stagnation in Assistant’s grade by re-
vising the existing rules/procedures?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL' (SHRI RAM NIWAS MIRDHA)
(a) The number of Aststants of the
Ceniral Secretariat Service who have
put 1n more than 22 vears of seriice
in that Grade as on 1st July, 1973, 1s
402
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(b) Assistants with long service in
the Grade and who are lower in the
Seniority List prepared under the
Central Secretariat Service Rules
have been given a separate quota for
promotion to grade of Section Officers,
Promotion in the quota is on merit,
but normally Assistants with very
good reports are not passed over.

(¢) The information is not readily
available for other grades.

(d) The following sieps have been
taken to relieve the prevailing stagna-
tion in t10 Grade of Assistants.

(1) The qaota of posts for direct
recruitment to the next high-
er gracde of Section Officer has
been reduced from 33.1/3 per
cent to 16.2/3 per cent.

(1) A separate quota of 28 per
cent of Select List posts in the
Grade of Scction Officer has
been earmarked for the pro-
motion of Assistanls who
have completed 22 years of
continuous Service or more
in the grade of Assistants.
So far 278 Assistants who have
put in more than 22 years of
service in the Assistants'
Grade have been promoted as
Section Officers. 125 more
officers of this category will
be promoted during 1873.

(iii) Such of the Assistanis as are
stagnating at the maximum of
their pay sesle for two years
or more are being given o
personal pay equal to the rate

of increment last drawn by
them,

(iv) Persons belonging to the Sec-
retariat Service and being
considered for ex-cadre posts
by Ministries / Departments
participating in the Secreta-
riat Services, the duties of
which are ministerial.

AUGUST 8, 1873
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Southern Zonal Council Meeting at
Hyderabad

2494. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Southern Zonal Council
meeling was recently held at Hydera-
bad; and

(b) 1f so, the subjects discussed and
the decision arrived at the meeling?

THE DEPU!Y MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H. MOHSIN): (a) Yes, Sir

(b) A stalement of the suljects dis-
cussed al the meeting 1s attached.
Copies of proceedings of the meeling
enipodying the recommendations of the
Council will be placed in the Library
of Parliament as soon as the proceed-
ings are finalised in consullalion with
the Members of the Council

STATEMENT

1. Special provisions under the
Sanddl wood in Kerala State.

2. Bringing Sandal under Excise
levy.
3. Export of Rosewood through

State Trading Agency &and
han on the export of Rose-
wood in log form.

4. Insistance on the production of
cerificate of origin for the
export of Sandalwood through
West Bengal, Tamil Nadu and
Kerala ports.

5. Division of assets and liabili-
ties of the former Hyderabad
Government among the succes-
gsor States-Sharing of moneys
payable by M/S Tandur and
Navandgl Stone Quarries (P)
Ltd. between Andbra Pradesh
and Mysore.
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6. Problom of the smuggling of
liquor arising out of disparity
in excise duty, salss-tax smd
other levies in different Sta-
tes.

7. (1) Development programme in
Western Ghats Region.

(i1) Transmission lines I1n the
Southern Region and Regional
Load Despatching Stations.

8. Price increasa of
products in Kerala.

9, Contruction of a direct 220 KV
Inter-State Power Transmis-
sion Line hetween Idikki and
Mysore.

I

petroleum

10 Power plant for Pondicherry

1. Centrally sponsored scheme—-
Pilot Research Project in gro-
wth centres.

12 Ensuring production and sup-
ply of high quality seeds

13 Development of potatoes as a
short duration food crop

14 Distribution of ferlilizers to
farmers—Exemplion from sal-

es-tax.

15 Implementation of Wild Life
Act of 1972.

16 Power supply problems of con-
tinuous  process chemical
plants.

17. Power.,

18, Organisational requirements

for the accelerated develop-
ment of inter-Statc backward
regions.

19 Primary Health Centres.
20 Rural Water Supoly Scheme.

21 Prevention of thefts and smug-
gling of sculotures and other
cultural treasures.

22. Integration of services affected
by the reorganisation of Bta-
tes (Andhra Pradesh, Kerala.
Tamil Nadu and Mysore).

1337 LS—s.

24. Review of progress of imple-
mentation of scheme of gafe-
guards for Linguistic minori-
ties in States and Union Ter-
ritorteg of Southern Zone.

25. Removal of domiciliary restric-
tions on admission to educa-

tional and technical institu-
tions.

26. Review of action taken on the
previous decislons of the
Southern Zonal Council.

27 Manpower problems in  the

States of the Southern Zone.

28 Development of Administra-
tors-Training of State officers-
need for establishing Admini-
strative Training Institutions.

20. Review of communal situation
n respect of the States in-
cluded in the Southern Zonal
Council.

30 Date and place of the next
meeting of the Southernm Zo-
nal Council.

Salt Price in Jind (Haryana)

2495, SHRI M. RAM GOPAL RED-
DY: Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

{a) whether in Khanda Village of
District Jind (Haryana), price of salt
was Rs. 1.50 pver Kg: and

(b) 1 so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) No, Sir.

(b) Does not arise.
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Expenditure on Manpower and Em-
pioyment Units in Stales

2496 SHRI SHRIKRISHAN MODI
SHRL N. SHIVAPPA.

Will the Minister of PLANNING be
pleased to state

(a) whether the Planming Commis-
sion has suggested to the States to se€
that manpower and employment umtis
are 1n position 1n the State Planmng
Departments before the sectoral Pro-
grammes of the Fifth Plan are hnali-
sed, and

(b) 1f so, the hikely expenditure to
be incurred on these umis In each
State?

THE MINISTER OF STAILE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) Yes,
Sir.

(b) The proposdls of the States in
regard to the setting up of Manpower
& Employment Umtis are being rece-
wved Their financal requiiementis 1n
ils bebalf will be assessed m rela-
fion to the size of the States, existing
staff for the study of manpower and
employment problems, the assistance
which the other State organisations
such as the Bureau of Economic and
Statistics can provide etc.

e ¥ faewat

2497. st weww TOT ;AT
dromt 7Et qg AN FF FG

(%) = aw & wfew fawwan 1@
Wi,

(@) o faowar #t = =% &
forg AT T AT Fww FIC AU !
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drort oo % o welt (ot
wvgw anfean) : (%) Wl & s
w-frac % wWree STy AE §
fnx Y, JOWIT WA FAET  ISAH
st ¥ oAT oW g & fFo1957-
58 ¥ 196869 T% ¥ Wafg & F
st safir govi Y wEaTT § A
I gE e

(@) fafaer wit & sfas werarar
7 g7 ¥ fo o gvedvor, g8 wx
A FAMT ¥ faweT A4t e 31-
FAM FFTATAT TAME TH FTATAET
#1 graferar ) wit # arfF ey ™
Fit &1 T A 9T WE | A TR
g gwsr, qiEE wwgd,  aree
A wiv qE-ggT A ¥ fro sem
ST % FATHT F1 9fuw aw F7 faar
T 3 | fre® adt 7 Gar & firq ¥ fac
fawg FHww gvvq #7 faq am )
& gaTT It K WE AT FH F
femr smawan aew gar fam o §
fre® &=t 7 gt 77 feTre 7 Fawrer
FCT & A9 HY CHIEHRT q47 fAadr-
% =aAy wigtraw (W T
gl 73 afedy =) wiv wh-
fires argafa #ifr, snfy & smew &
a9 39rq fd w7 § arfs wma oY weaf
& gAYy qv fagae @ v 8% |
st ge-fraw § At da
Ferders sgeageh e Fo < & 0
faeitr 7ar Foarr Afwr w1 7 a@a
wfes W wqafwe ey o fadaor
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Y Wrowe e X )y Y ¥,
wrdrer i frfimy o<t Y e
¥ wwwx gew wor & g iy et
worE wdr § )

TR # Treu ¥ WiER 47 Ty wR
¥ wETe

2498. *ft TEwT IO FqT HETT
" A A A F A % Aw § vy
7 74 THAT G W TR TR
FT a7 FTA & ey Aav g ?

sare wat (st wa e aga)
I 7 AT GTERT GIAT F A7 T I A9
FT WG AN 8, TAAT FAR qAT T 07
vy T faavor 7 fwar w@ g

2 ®T AT TR &1 A AT o
wfefrafadt & =Y 17 9T @ T
T a1 3 avx ¥ faay S )

(i) wrow< s T@AT o1 TN
10 af &1 srfis wafy ¥ 240 w9@
% & qUfe® Y& 9¢ FH I 97 Y
g S €1 w7 wiww gAwy w74 F
ATE #qrfy & fear AT # 1

(i) oY TrreT 10 o o srfine
wafy & 1% 360 WY A% ¥ wfes a2
TC W w19 1w §, 3 9w foufy
2 vy v s & afx qay A=

T IHYT qFTE TMNT ¥ 3y 5w
L8 el il

(1il) Y ere=7 10 T F1 IE-
firw wafa aama @7 97 500 7Y %
& arfew 972 o7 9 77 @ s ¥
3 IAE fogfq it et a=nay = 2 afx
qIH AT T IAAT AEE THAL
5 A 9 AR R N av Ay )

(iv) s Trree =qrfy T ¥
fam fawifer #pmdt 7 s 9F a7
T FTA G AT TR T 0 97 AT
g Y TATHA AT AT 2 oA Ak 9
& foro, =@t AYRT | PATET AT AT FEAT
¢, 3% ¢ geuw afzmr 27 ad wfim
AL F AT 97 FHTETG )

IMHAT ¥ 6

(1) Y sT¥9¥ 77 99 %1 wafe ¥
st v mfom w7 A Fore & anare
a7 I =qult a1 Afe feg @
T% W PR g ¥ fAn feaife
drm ¥ SarEr Wi A TFW gfg A
TogE qifedr St A 91 & A Jw-
firs wafe & = a9t & Iz AT
Iy a7z & fagr amar @

(i) ot TwET T FMFAR
WU 97 & oy § 9% 39 fefa &
az w¢ fear 9mn # afe evgw ol
gt o F R W W THEAL @A
® fog &) wf Wy o wafe & Fara
T ¥ T2 s T w7 A
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fawew e ofr we g & Wi 2000
‘ F o Pt § el fie e ol
et 7 A7 TrewT e w fog aTTT A - S o W 8
w i A &Y WK g T THAT TP
1 TFET I AT X @ AT T AT TS WRT 500 T &
ag wT #Y et § B 4@ IS wfeE TE
ATHHT AT FTHITAT EII | TTHET I AT A @ wy §
2 THETIA AT A @R AT § TG """‘?WW&*W
#ré gogw T T @ A g AW i g T THAL T ER
mw}riﬂzmwgﬁ arem anfew wRT 750 WEOF
A Y AT Y T A T wfEw 7
T TY Y T A AT § g

YT 97 9 I A0S ¥ wiew
A vad IR § q T
SHTFT 3T E 0

TFHAT I AT H AT AA S
F AWE 2,000 AT THY FATAT
1Y § aUA % TdiT 1 I
I A A AT A GO
& o7 737 77 T I G AT
qife® =127 750 ¥4 ¥ qfas T
EAl

TIHAT O F AGE F A
e & ot et & St A
# wdm g ¥ Wfa< 2000 v
A WiHw g1 awd 6 qa9q § A
{AF T THT AT AT & T
T A AT T FTE THAT AT
&Y AT anfaT wreT 750 wH &
wiegs 787

THIL I7 TAT & A F fAw
g oo ¥ faAw * wmeTe
T @ T § e wrard @

ﬁm@'mam@'a{oqwe
T & ARG I IEAT g
INg fir 9T wFESAT 2000 IT
wanfas ft N nfew T N
T 750 T § wiww TE R
F1feT HX @Y AT 2000 ¥
9 £T IRT ATT9F 912 FY THH 500
B TF AT A0en | ATHEF  FT
THET A X A A A wW gD
9 7@ FAT e )

1 77 faqer gra wifgw o
T 'egrer W ‘aga fre?
TE’ ¥ g oWy & o
afFw  wemy & wfgeQ
¥ mflT gT OF TS W
9 AFMT 1000 ¥WA O WIET
IEHT THAT @I @ § WK
frdy st % wfadme ¥

wfEFQ & Wl T OF I
9T §EWT 2500 2w
I urar I 5T
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e W W ¥ 1 O v
7, O Yk w W § e feed
WA WY AW w40 |

AT

Fot Tk wf afed & sl
THET g o7 AN frat v

ary g )

1 T ST A & gfrimresy
AT YW TEET 500 &
ATATAT ¥ SATET A 97 FTH A
T |

2 W STHET AHIA AWQET TATR
¥ o&Wr am, 99 THET ¥
A AAT IH 97 G| ATl
AT W wW A w250, AW
AL L

3. qETEY ¥HTE ¥ WA AN AT TE
97 ¥ I§ 97 WA qAAT AT AT
FH U F9 109, WA AT AIfRC )

4. g fog® To® ¥ (9gTer gaTe
¥ wfefrer ) W% ot e
TFNT § IN 9T W ATH AER
Ny w 15% o o

Hrfge |

feqwh —afe 7q senfee s
o g Todw & Wb T &
dra ¥ sl ety e gy
fior g ¥ ol ar et v Y oerer
Tghtue & wiss T Teee &

THAT ¥ werfad TEA W gd A
wadmftor awlt g

0 TT® e T F e
o W T a9 & R s
avET & a1 it gt w9
TN & AT ¥ WA a8 WY 8 Fe i
for T AT 592 FTFW AT FN

TR B¢ WA ) qeArg

2499. W} qHAY X7 ¢
o gLt war® waf :

w1 wtefne fawre 74T 77 AR
&t 50 &7 fw

(F)7siegm 57T 7 GTET,
1973 T W Ax 55 {3 g ®
fwan fya7 Arde #1901 & 77 T3
a7 A feAar 4 5% fra
g1 foa-fod w1a1 & 1 3797 =k
forar war g7y fagvr wr §

(@) ¥ g A AWE A
TR F FO FHAT AT AqE o
e & IS FF A A FT I
T A g oawm, W afe g, o
JarmfE W Wiz ¥ fieg iy
w7 st W@ af; wix

() fwdY 7w w1 iz € Fo7rg
¥ fod s v & 9k rregE wv
WA A€ ¥ fod wr g ey
g ?
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wetfre fewre s & T%
st (sft s gATe Awelt) : (F)
ST & G, 1973 B W F To0q™
T F Az ¥ w1E faww § HOO
qeA Afigtd 1 g @Al
AT FIHTT FT [AEAGF 17 Mg wY

75 q —

1973 Hro
EECTf . . 40,471
L Toni : . 40,423
M . . 50,899
"5T . . 33,308
. . . 37,661
Eg ) 24,806
(mrf7)
4 2,26,768

8 o Ty TvEw & faamn
& Ty TOITELGL, AETT 89 %
ITHRT 9T wE A frwal, @9
7 B Iami, 77 "faEr s aur
W AW & weAr g SN
Y I GH fo5g 7 1

(¥) 6 F@IT F @ T
# faa fagr T § a9T 979 WoT
I WAFTA WET F1 TH &1 S |

(7) ToqE W & @i
qeTE FTX FT A WA @ § A fE
g ot ¥ fold womar wr g
JoeE €T W AN frwor 5@

¥ fad vl oo ¥ T fredr
qiw a9t stz stex aow & wET 9
#er fafesa s fmrmar & )

#i¥T Y wemwe & ¥R oA
mfemal ot weAR
2500. *t ywaFT TOW : FWAT

el s fweTe g ag TR w1 gy
sar i

(¥) wwwe gra [(Fatfea g
# ufas wqoai o AW 39 qe 1
SAFA, 1973 & wa 7% ey spiEaar
T Fren st w9t 39 ¥ fage
sgiFmi &1 wwr 41 T aqr &ur
Fa1 5G4 nf;  HIY

(@) war s ¥ fameT &
(T q7% q% H(HE Iveed A T
fag #1 swa fa7 &; w1 afz @1,
drsAsr® @rarg !

sitenfr fawrw darea # Io-Hay
(st 7o gar g ) (%) w (L),
TS FOTA /AT el ¥ g TYAr
T A7 VE & AET WWT TS 9T WA
¥ @ &t St |

Comprehensive Area Development Pro-
ject in West Bengal

2501, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of PLAN-
NING be pleased to state:

(a) whether Comprehensive Area
Development Project (CADP.) in
West Bengal is facing rough weather;
and
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(b) if so.-the atena, Rovernment pros
pose to tske 9. improve the situation?

E MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) No, Sir. It is
understood that the State Government
hag already formulated 17 project re-
ports and imtiated work Iin a few
projects.

(1) Does not ar:se,

Tunction of Government-Managed-
Textile Mills Assoclation

2502 SHRI P. M. MEITA:
SHRL R. V. SWAMINATHAN:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHINOLOGY be pleased to state:

ta) whether a new body called Go-
vernment manuged Tlextile Mills As-
sociation has been formed {o look afier
extius.vely the inferest ol 103  sien
mills in the country;

(LY 1f so. the mam wims of this
hody, and
{¢c) the names of the representa-

t'ves ol the body?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECIINOLOGY (SHRI C. SUBRAMA-
NIAM): (a) Yes, Sir.

(b) The main objective of the Asso-
ciation are as under:—

(a) To provide a forum for dis-
cussion of their common pro-
blems;

(b) To faciliate exchange of ideas
wnd dissemination of infor-
mation of common . interest;
and

1¢) To provide & channel for re-
the, Government
managed mills view to the

Government and other autho-
rities with regard to the poli-
cy formulation in matters
affecting the working of the
textile industry with special
reference to the problems of
the sick mills.

(e) The Constitution of the Associ-
ation is as follows:—

(i) Shri K. P. Tripathi. .President

(ii) Shri D. J. Madan..Chairman

(iii) Shri K. K, Dhar Vice-Chair-
man

(1v) Shri G. S. Sial. .Vice-Chairman

(v) Shri M. G. Mirchandani..Mem-
ber

(vi) Shri V. K. Mody..General
Secretary

(vii) Shri R. R. Tamhane ,Treasu-
rer

(viit) Regional Secretaries will be
as under:—

(1) Shri Desikan, Director
(Technical), Tamil Nadu
Textile Corporation (South-
ern Region)

(ii) Dr. U. Bhattacharya, Sec-
retary for Eastern Region.

(i1i) Shri V. P. Singhal, Secreta-
ry for Northern Region.

The Above office-bearers will be ex-
officio Members of the Executive
Committee.

Applications for Licences for seiting
up of Industrial Plants

2508. SHRI S. N. MISRA: Wil
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND TE-
CHNOLOGY be pleased to state:

(a) the number of new applications
for licences for sefting up of mew in-
dustrial plants or scheries or projects
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which have been submitted before his
Ministyy from 1872 to 31st March,
1878; and

(b) the items for which licences
have been granted and the names of
the entrepreneurs?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND  SCIENCE,
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) 2096 applications
for licences for setting up new indus-
tries have been received during the
period from 1st January, 1872 to 31st
Mazrch, 1873.

(b) Details of all licences and lefters
of intent issued including the industry
to which they relate, are regularly
published in the Weekly ‘Bulletin of
Industrial Licences, Import Licences
and Export licences’, the Weekly ‘In-
dian Trade Journal' and the monthly
‘Journal of Indusiry and Trade'.
Coples of these publications are sup-
plied to the Parliament Library.

Stabbing of a Telephone Operator in
Delhl

2504, SHRI ISHAQUE SAMBHALI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of the fact that Delhi is becoming day
by day Insecure for its citizens;

(b) whether a young Telephone
Operator was stabbed in Delhl on 14th
July, 1973; and

{¢) if s0, the number of persons
urrested in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) No. Sir.
This 1s not correct.

(b) Yes, Bir.
{c) No arrest has been magde so far.

Vigerous efforts are heing made to
identify and apprehend the culprit.

I RUGUNT 4, 1073

2505, SHRI MADHU LIMAYE: Wwill
the Mimster of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that the
manufacture of “tooth paste” has been
reserved by the Government for
small-scale industry;

(b) whether the foreign companies
like Colgate, Ciba, ete, have far ex-
ceeded their sanctioned capacity,

(e) if so, the production figuies 1n
respect of these and other foreign
companies enguged in production of
Cosmetics and toilet articles like soap,
creams, powder, tooth paste, tooth
brush and so on;

(d) whether the Government will
direct these foreign companies to ge-
vert back to production equal to their
old registered capacity to enable small
scale industry to come up; and

(e) if not the reasonq therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI PRANAB KU-
MAR MUKHERJEE): (a) Yes, Bir.

(b) Three foreign Companies borne
in the list of the D.G.T.D. have far
exceeded their licensed/registered
capacity of certain items.

(c) A Statement showing the items
and in
borne in the list of D.G.T.D. is attach-

(d) and (e). The entire issue re-

garding foreign companies iz under ex-
amination.
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FParallel Bombay Scheme

2506 SHRI MADHU LIMAYE Will
the Minister of PLANNING be pleased

fo slate

(a) whether (sovernment« attention
has veen drawn to UNI report of the
Mahatashtra Chief Ministers speech
on the Congress Planming tor wcarcily

\! ) whether Central Governmet‘:t
are aware of the Maharashtra’s
schemes, including the parallel Bom-
bay scheme, which will draw away
resources to the tune of Rs 2000 f1om
the vast hinta land «nd strave 1the
rural areas of capital resources fcr
ungation, agriculiural and industz1al

development, and

) if so Caunl Canctninent  1e
act on (hereto”

ILE MINISTER OF S1ATLE IN
THT MINIS'RY OF PLANNING
{SI'P1 MOHAN DIARIA) (1) 1t s
not clear as to which speech of the
Mahar st Ch¢® ITim e ricd
by the UNI 1s being reterred to by the
Hoal our ible Member

(b) Cenl1al Government hag not re
cer od my such stheme

(c) Question loes nol qilse

Torture and Beatings of Innocent Peo-
ple 1 Delln Police Stations

2507 SHRI MANORANJAN HAZRA
Will the Mimster of HOME AFFAIRS
be pleased to state

(a) whether the attention of Gov-
ernment has been drawn to the brutal
torture and beatings of innocent peo-
ple in the Delln Police Stations,

(b) if so, the number of inecidents
brought to the notice of Government

this year, ang
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(c) the action taken on those com-
plaints?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) Yes, Sir

(b) Two such complaints came to
nolice

{¢) lhe first complaint related to
the leating of an accused in custody
of Shihdara Police by a Sub Inspecto:
An mmquiry was conducted by the Sub
divisional Magistrate  On the basis ot
the enquirv repnt a (ase was regis
teren uynder 308 Indian Punal Code
and ifwo Sub Inspecto ~ were placed
un ler sus<pension

In the second complaint relating to
Haru Khie Pol ¢« which was subject
of the new -itemn the allegations wein
not substan ) tud 1ndn inguiry male
by the Vigilin e Brirch of the Delhi
Paol ¢

Negotiationy by Electronics Corpora-
tion of India with State Governments
for Manufacture of TV Seis in States

208 SHRI PRABODII CHANDRA
W1l the Mmisle: of AIOMIC ENLCR
GY he pleaved o stalc

ta) whether the Llectronics Corpo-
ration of India 1s negoliating with
Stile Governments tor marketing and
manufacturing of TV sets

(h) 1f <0 the progress so far made
in this repard nd

(e) the names of States with which
negotiations were held”?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICES, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI)' (a)
and (b), Electronics Corporation of
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India hag formulated plans for trans-
ferring know-how to State Govern-
ments or Industrial Units under their
administrative control for the manu-
tacture of TV sets which would then
be marketed by the Corporation under
il own mname. Negotiations are In
mogress to evolve mutually sahistac-
forv arrangemenis for the transfer of
know-how.

(¢) Negotlations are being held with
herela State Electronics Development
C‘'orporation which is an undertaking
ol the Kerala State Government. In
ald tion, the Corporation will be hold-
ng negotiations with the State Gov-
ernments of Tamil Nadu, Rajasthan
aml Orissa who have exnressed inte-
1o t1n this regard

J«sue of Cement Permits by SDM,
Ghaziabad (UP)

09 SIIRI  PRABODH CHAN-
"MA  Will the Minister of INDUS-
TRIAL DEVELOFMENT AND SCI-
ENCE AND TECHNOLOGY be plea-
¢ tn «tate*

{a) whether the Office of SDM,
Ghoriabad 19 1ssuing permits of 10
h.gs of cement per week for the
tin~iruction of private houses irres=
perlive of the size of the plot and
‘he stage of construction;

{b) whether even issue of further
prrmits has been stopped in  those
tases who have already drawn one
o1 two permits; and

(c) if so, whether by this action,
gieat damage is likely to be done
to the structures in view of the com-
ng monsoons?

THE DEPUTY MINISTER IN THE
. MINISTRY OF INDUSTRIAL DEV-
. ELOPMENT (SHRI PRANAB KU-
© MAR MUKHERJEE): (a) to ().
' The State Government has beex ad-
dl'e&_led in the matter and the infor-
mation will be furnished to the House
on receipt.
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Shortage 0f Cement in Ghaszizhad
(oe.)

2510, SHRI PRABODH CHAN-
DRA: Will the Minister of INDUST-
RIAL DEVELOPMENT AND SCIE-
NCE AND TECHNOLOGY be pleas-
ed to gtate:

(a) whether Government  are
aware that there is acute shortage of
cement in Ghaziabad and the con-
struction of private houses ig held
up sincé the imposition of tontrol
over distribution of cement there in

May, 1973;

(b) whether by the non-availabi-
lity of the cement the Government
employees are affected as they are
not 1n a position to prolong their
leave to supervise the construction;
and

(c¢) what remedial measures are
contemplated io ease the position?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEV-
ELOPMENT (SHRI PRANAB XU-
MAR MUKHERJEE): (a) and (b)
Shortage of ccment in Ghaziabad is
a part of the overall shortage of
cement in the country as a whole
due to the severe power cuts, strik-
es in some factories, inadequacy of
coal, water etc It is, therefore, not
improbable that some private con-
struetion including that by Govern-
ment employees in Ghaziabad has
been affected to some extent. Sup-
ply of cement to Merrut district of
which Ghaziabad is a Tehsi] is as
under:—

1971 88135 tonnes
1972 91895 tonnes
1973 33151 tonnes

(January to May)

As between the development and
Industrial projects and house build-
ing activities, the latter has only a
lower priority.

(¢) To ensure equitable distribu-
tion of cement within the State, the
Government of Uttar Pradesh has
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(a) whether any assessment has
been made about the expenditure of
Ra. 50 croreg by States allotted for
the purpose of relief to educated un-
employed; and

(b) if so, outlines thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) and
(b). The honourable Member presu-
mably refers to the amounts allocat-
ed to the various State Governments
in 1872-73 for creating employment
opportunities for educated unemploy-
ed. The details are as follows:—

(Rs. in crores)

Name of the Scheme Brief description

Amount Estimated Esmmned
allocated expendi-
ture in ment
1972-73  generated

1. RExpansion and Appointment of additional 30.00 29.94 5r,388
improvenment in teachers, opening of more
the quality of ele- schools ec.
mentary education.
2 Service Setting up of agro-scrvice and 0.42 0-41 792
ntres j custom, service Centres in
rural aress for 'ﬂb of agui-
cultural inputs
to farmers.
3. Consumer Copers-  Strengthening of Consumer o 50 058 694
tive Stores ve  Stores
having growth potential
Rural Engineering} Surveys are undertaken in ru- 2:79 143 3,461
* Surveys ral areas for fermulation of
schemes cove provision of
irrigation. e
drinking water and facl-
5. Financial assistance™ Financial assistance is given to 13+ 00 10° 00 5,000
to small entrepreneurs small entprerencurs for
setting up small scale fadus-
trios.
. [owesdigation of  Investigation of irrigation. 6'06 606 3,530
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Name of the Scheme Briof description

projects.]

Investigation of road Investigation and preparation
of project reports mmugﬂer-

Amount Estimated Est mated

allocated expenditure mphyment
in 1972-73

0'90 o' 68 [3:332

mmpectof

Sector road

projects
considered for inchsion in

to be

the Fifth Plan programmes.

Design Units for

Under this scheme 100 'per-

o044 o032 611

Rural Water Supply cent Central assistance is
b s 2

ing 1gn cells for PW-'P«‘I‘

plans and

anonof detailed
estimates  for

rural water

supply schemes in areas which
are permanently disadvantaged

Special Employment Under this
Programmes for
States and (Umon
Territozes.

scheme,
and Union  Territories have
formulated and i
several employment

States 27-00 260 18 3,70,0C0
lemented

mesboth

tor educated as well as unedu-

cated persons in
rural areas.

urban  and

Issue of Licence for Setting of In-
dustries in North Bihar

2513 SHRI HARI KISHORE
SINGH* Will the Mimster of IN-
DUSTRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleated to state:

(a) the number of licencea issued
for es'ablishing industries in North
Bihar during the current year; and

(b) the progress made by the lic-
encce- towards establishing indus-
tries?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM): (a) and (b). No licence
or letter of intent wag issued for es-
tablishing any new industrial under-
taking iy North Bihar during the
period 1-1-1973 to 30-6-1973.

Recovery of Telephone Areers

2514. SHRI N, SHIVAPPA:
SHRI P. GANGADEB:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) arrears of Telephone bills of
major telephone districts of Bom-
bay Calcutta ang Delhi:

(b) which of the districts
maximum arrears; and

(c) the steps taken to recover these
arrears?

have

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGU-
NAY

(@
As on 1-4-1973
Bombay Phones #3+39 lakhs
Calcutta Phones 50-28 lakhs
Delhi Phones ., . TI1+64 lakhs

(ir respect of bills issued upto 31-12-72)
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(b). Delhi Telephone District.

(c) Recovery of telephone rev-
enue arrears is always treated as a
matter of urgent importance. A
possible step is disconnection of the
telephore for failure to pay on due
date. This is, however, done only
after giving reminder on the phone.
After disconnection of the telephone,
the reccvery is effected by personal
contract or by letters; finally, if
these prove ineffective, legal action
is restored to in the case of private
subscribers after ensuring prospects
of recovery. The Department is
systemalically chasing the defaulting
subseribers. Since last year a special
drive his been instituted in respect
uf old uvutstandings.

The umounts of arrears shown
include dues from Government De-
partments as well as those pertaining

to court cases. These are being
separately reviewed.
Functiosing of Cross Bar Exchanges

in Delhi
2515, SHRI N. SHIVAPPA:
SHRI P. GANGADEB:

Will the Minister of COMMUNI-
CATIONS be pleased tp state:

(a) whether cross bar  exchange
of Delhi are not functioning proper-
ly; and

(b) if so, whether some rectifica-
tions have been made, and if so,
what? T

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGU-
NA): (a). Certain deficiencies in
circuits and manufacturing defects
in the crossbar exchange equipments
in Delhi have been noticed and these
exchanges have not been functioning
at a high level of efficiency.

AUGUST 8, 1973
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(b) After detailed investigation it
has been decided to rectify the defe-
cts noticed in circuits. The rectifi-
cation works s in progress in the
Karolbagh, Jorbagh and Janpath ex-
changes in Delhi.

High Level Body in Monitoring and
Evaluation for Core Sector Units

2518. SHRI M. KALYANASUN-
DARAM:

SHRI DHARAMRAO
AFZALPURKAR:

Will the Minister of PLANNING be
pleased to refer to the reply given
to Starred Question No. 1031 on 9th
May, 1973 regarding inclusion of
specialists and professionals in Plun-
ning Commission to strengthen the
organization and state:

{a) whether Government have de-
cided to set up a high level body in
monitoring and evaluation under the
overall charge nf Prime Minister for
core sector units; and

(b) if «n, its composition and furc-
tions?

THE MINISTER OF STALE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) Yeos,
Sir.

(b) The Monitoring and Evalua-
tion Units will consist of an Adviser
with the status of an ex-officio Se-~-
retary to the Government of India
and three other Consultauts, The
Unit will continuously monitor the
progress of the economy in the stra-
tegic areag of steel, power, oil, ferti-
lizers and irrigation. The Umt will
submit to the Prime Minister quar-
terly reports indicating physical
achievements in the areas along with
the progress of the construction of the
new projects. The Unit will also
analyse in depth the data reparding
the implementation of projects in the
strategic Sectors and suggest suit-
able measures.
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2517. SHRI ARVIND M, PATEL:
SHRI D. P. JADEJA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Smha Commitiee has
sumitted 1t Report regarding NSIC;
and

(b) if so0, the broad outlines of the
report?

THE DEPUTY MINISTER :N THE
MINISTRY OF INDUSTRIAL DE-
VELOPMENT (SHRI ZIAUR ERAH-
MAN ANSARI): (a) Yes, Sir.

(b) The Report deals mainly with
the following subjects:—

(1) Hue purchase;

(1) Equipment lcasing and Con-
sultancy service;

(i) Marketing and Government
purchase;

(iv) Protolype Development
Training Centres; and

(v) Industrial Estate, Naini, Al-
lahabad.

and

Slogans allegedly formulated by
Tamilnadu Chief Minister

2518. SHRI S. A. MURUGANAN-
THAM:
SHRI V. MAYAVAN:

Will the Minister of HOME AF-
FAIRS be pleased to siate:

(a) whether the Tamilnadu Chief
Ministe: has formulated two new slo-
gans “India for Indians” and “Tamil-
nadu for Tamilian”; and

(b) if so,
thereto?

the Centre's rcaction
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H,L MOHSIN): (a) Govern=
ment have seen press reports to this
effect.

(b) The Government of Tamil Nadu
have been requested to furnich the
relevant facts.

Production Capacity of Foreign Tyre
Manufacturing Companies

2519 SHRI 8. A. MURUGAMNAN-
THAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT AND
SCIENCE AND TECHNOLOGY be
pleased to state the total prnduction
capacity of the foreign companies
manufacturing tyre 1pn India and what
15 their actual production?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): The licensed/approv-
ed cajacity of the foreign managed
iyie companies in India is 36,45,000
Nos of Automobile Tyres The ag-
gregate production of these compa-
nies during 1972 ond 1973 (January=-
May) has been as under'—

Production
Year of Tyres in
Nos.
1972 . 40,38,100
1973 (January to May) 15,21,552

Joint Indo-Bangladesh Projects for
producing Bengali Films

2520, SHRI SAMAR GUHA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to
state:

(a) whether Bangladesh Govern-
ment showed keen interest to under«
take joint Indo-Bangladesh projects
for producing Bengali films;

(b) if so, the facts thereabout;
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(¢) whether for the last six months
the Government of India failed to
take any positive step to work out
this move for Indo-Bangladesh joint
film production ventures; and

(d) it so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (d). Government
have not received any proposal from
the Government ot Bangladesh for
joini Indo-Bangladesh projects for
producing Bengali films,

Consiruction of Quarters for the Em-
ployees of P & T Department in
Kerala

2521, SHRI A. K. GOPALAN:
SHRI VAYALAR RAVI:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(2) whether Government have any
proposaly for the construction of quar-
tere for the emplovees of the Posts
and Telegraphs Department in the
State of Kerala; and

() if so. the main points of =uch
projr=als?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(k) Therc is a proposal to construct
480 units at a cost of Rs. 1.33 crores
at 35 places in Kerala State. Their
execution will however depend upon
the availability of financial and ma-
terial resources,

Projects awaiting approval of
Planning Commission

2522, SHRI VAYALAR RAVI: will
the Minister of PLANNING be pleas-
ed to state:

(a) the main features of the Pro-
Jects submitted by the Government

AUGUST 8, 1078
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of Kerala or the Publis Sector agen-
cies from Keralg for the approval of
the Planning Commission;

(b) the reasons for the delay in
taking a decision on these Projects;
and

(¢) whether Government propose
to sanction these Projects immediate-
ly, considering the backwardness of
the States?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) to c).
No projects from the Government of
Kerala or the Public Sector agencies
from Keraly are pending with the
Planning Commission for approval,

Proposal to ban the Posters at Places
other than those licensed in Delhi

2523. SHRI DHARAMRAOQ AFZAL-
PURKAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether Government propose
to ban the posters at places other
thar. those licensed ip the capital; and

(b) 1f not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY O INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A copy of the Pub-
lic Notice, issued by the Commis-
sioner, the Municipal Corporation of
Delhi, prohibiting the affixing of any
Bill, Notice or other document upon
any of the buildings, monuments, etc.
specified therein, is laid on the Table
of the House. [Placed in Library
See No, LT-5357/73]. Any person
contravening this Order is liable to
action under sections 397 and 398 of
the Delhi Municipal Corporation Act.

Under the existing byelaws, fram-
ed by the New Delhi Municipal Com-
mittee, posters/bills can be pasted only
Municipal Notice Boards, put up by
the Committee in various parts of the
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188(n) and 189(1) of the Punja
nicipalities Act 1911.

{b) Does not arise.

Pevelopinenit of Gopakhpur District
(U.r.)

2524, PROF. S. L. SAKSENA: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether, in view of the ex-
treme industrial backwardness of
East U.P, particularly Gorakhpur
District, Government, have any speci-
fic proposals to industrialise this re-
gion to bring it abreast with the rest
of the country; and

(b) whether Government will take
up a comprehensive survey of this
region with the objective of its rapid
industrialisation and if go, when?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) and (b). With a view
to ensuring rapid industrialisation of
the backward areas of the country,
the Central Government are operat-
ing certain subsidy and incentive
schemes for the setting up of indus-
trial unity in these areas. 11 of the
15 districts of Esstern Uttar Pradesh,
are among the 38 districts in the en-
tire State which have been selected
for the purpose of concessional dn-
ance from financial institutions for
industries fo be started there. In
addition, out of a tota] of 6 districts
from Uttar Pradesh, 3 districts of
East Uttar Pradesh are eligible for
the Central Subsidy. The Govern-
ment of Uttar Pradesh have also set

1337 L.S.--6

up an area development authority
hrmmm«hknmas
Poorvanchal Nigam.'

A Joint Institutional Study Team
set up by the Industrial Develop-
ment Bank of India carried out a
survey in 1971 of the industrial po-
tential of the disfricts of Eastern
Uttar Pradesh as part of a survey of
the entire State of Uttar Pradesh
The Small Industries Service Insti-
tute, Kanpur has also conducted sur-
veys of some districts of Eastern U.P.
including the District of Gorakhpur,
with & view to ascertaining the
potential that exists for the setting up
of new small scale industries,

Study of Paper Indusiry to assess
Requirementy

2525. SHRI D. P. JADEJA:
SHRI VEKARIA:

‘Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether his Ministry has com-
pleted the study of paper industry to
assess the requirements and the steps
needed to overcome the ghortage; and

(b) if so, the result of the study
made?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Bir.

(b) The Fifth Five Year Plan tar-
gets of capacity and production of
paper/paper board are estimated at
15 lakh tonnes and 13.3 lakh tonnes,
respectively. An additional capacity
of about 5 lakh tonnes will have to
be created to fulfi] the target Efforts
are being made to achieve this capa-
city.
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Go-slow move by Telegraph Workers
of CT.0, New Delhi

2526, SHRI BAKSI NAYAK: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Telegraph workers
of the Central Telegraph Office, New
Delhi resorted to go slow move some-
time back;

(b) whether during thjs period,
Telegrams were sent by the Postal
authorities by ordinary post;

(c) whether no notification in this
regard was issued and the Posta] au~-
thorities continued to acetept tele-
grams; and

(d) whether a number of com-
plaints have been made that they
wastedq money without any purpose
being served; if so, the reaction of
Government of India in this regard?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H, N. BAHUGUNA)"
(a) and (b). Yes, In the month of
April 1973. During this period tele-
grams relating to serious illness, ac-
cidents, arrivals and departures anly
were transmitted on wires and the
remaining were despatched to their
destinations by the fastest available
means.

(c) A press note was issued advis-
ing senders of telegrams regarding
delay in transmission. All postal
authorities were also informed to ad-
vise senders accordingly,

(d) A few complaints were recelv-
ed,

Examination of the feasibility of
Soviet Aided Projects in Orissa

2527, SHRI BAKSI NAYAK: Wil
the Minister of PLANNING be pleas-
ed to state:

(a) whether Government of India
have approached the Russgian Embas-
sy to examine the feasibllity of So-
viet aided projects in Orissa; and

AUGUST §, 1973
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ib) if so. the outlines thereof and
reaction of the Soviet Government in

(SHRI MOHAN DHARIA):
Sir.

(a) No,
(b) The question does not arise.

Sei back ty Indnsirial Preduction -
due to shortage of Coal

2528. SHRI BAKSI NAYAK: Will
the Minister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether as a result of shortage
of coal in the country 2 number of
units considerably suffered in their
industrial production;

(b) whether any assessment has
been made as to the man-hours lost
ronsequently;

(c) whether there was a consider-
able loss in foreign exchange earn
ing as a pumber of commitments
could not be respected due {0 <low-
ing down of production activities,
and

{d) reaction of the Government of
India in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C, SUBRAMA-
NIAM): (a) to (c). Due to difficul-
ties in the supply of coal the produc-
tion of certain industries like ateel
forging, refractories, fertiliser and
cement has been affected to some ex-
tent, Precise information as to the
rumber of man-hours lost or loss in
export earnings on this account, 1s
not available.

(d) The Ministry of Steel and
Mines have constituted a high level
committee to look inty the question
of movement of coal by rail and other
modes of transport,
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Delivery of Telegramm snd
M.Os. sent from Delll fo
Garhwa

2520. KUMARI KAMLA KUMARI:
Will the Minister pf COMMUNICA-
TIONS be pleased to state:

(a) the number of telegrams and
T.M.Os. sent from Post Offices locat-
ed in Delhi to Garhwa in the year
1973, mso far;

(by The days taken In delivery ol
rach telegram and T.M.Os.;

(e) whether the delivery was slow-
ir than the ordinary postal delivery;
and

(d) if so, the reasons thereof?

THE MINISTER OF COMMUNI-
{‘ATIONS (SHRI H.  N. BAHUGU-
NA): (a) During the months of June
and July, 1073, thirteen telegrams
nd TMO were delivered. For the
rurlier period records of telegrams
have been weeded out.

(b) to (d). The information relat-
mt to cach case is being collected.

Grant of Pension to freedom fighters
from Palamau (Bihar)

2530. KUMARI KAMLA KUMARI:
Will the Minister of HOME AFFAIRS
bc pleased to state:

(a) the number of pcrsons who

rapplied for pension as frcedom

fighters from the district
(Bihar);

(b) the number of persons who

have been granted pension from
Palamau; and

Palamau

(c) whether any more persons will
be granted pension from Palamau
district in Bihar?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
241 applications have been received

166

from freedom fighters belonging to
Palamaw district of Bihar.

(b) 140 cases have been approved
for grant of pension and 46 rejected.

(c) In 55 cases the information
furnished was found to be incomplete.
Ths State Government/individuals
have been requested to fuinish the
required information and documents.
Those whose cases, after receipt of the
information and document ete. are
found eligible will also be granted
pension

Temporary appolntments made in
Ministries and Public Undertakings

without UPSC’s approval

2531. SHRI N. K. SANGHI: Will
the PRIME MINISTER be pleased to
state:

(a) whether despite a clear direc-
tive from the Government, the Min-
istries and the Public Undertakings do
not refer to the Union Public Service
Commission for approval, the tempo-
rary appoinitments made by them
within six months as laid down in the
directive;

(b) whether the present practice
has the effect of limiting the jurisdic-
tion of the Union Public Service Com-
mission, in so far the appointments
by these organisations are concerned;

(c) whether Union Public Service
Commission bas not accorded their
approval for the continuance of more
than a thousand posts thus created
by the Ministries and the Public Sec-
tor Undertakings during the last three
years; and

(d) if so, whether these posts have
been declared vacant and if <o, what
procedure will be followed for filling
up these vacancies?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA): (a) and (b). The Union Pub-
lice Service Commission are concerned
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obly with recruitment to civil posts
under the Government of India and
such posts in other bodies which have
been specifically brought within their
purview, and not with recruitment to
Public undertakings in general,

Regulation 4(1) of the UPSC.
(Exemption from Consultation) Re-
gulations 1858, as amended from time
to time, reads ag follows: —

“It shall not be necessary to consult
the Commission in regard to the selec-
tion for a temporary or officiating
appointment to a post, if-—

(a) the person appointed is not
li.lr.e_ly to hold the post for a
mod of more than one year;

(b) it is necessary in the public
interest to make the appoint-
ment immediately and a re-
ference to the Commission
will cause undue delay.

Provided that—

(i) such appointment shall be
reported to the Commission
as soon as it is made;

(ii) if the appointment conti-
nues beyond a period of
six months, a fresh estimate
as to the period for which
the person appointed is
likely to hold the post shall
be made and reported to
the Commission; and

(iii) if such estimate indicates
that the person appointed is
likely to hold the post for

a period of more than one
year from the date of ap-
pointment, the Commission
shall immediately be con-
sulted in regard to the
filling of the post.”

1t would not be correct to state
that Ministries do not at all report to
the U.P.S.C. as required by the above

AUGUST 8, 107
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Regulatiohs, Mowever, caseg where
such references are delayed beyond
one year from the' dite of temporary
appointment, are included in the Com-

connection, attention is also invited
to paragraphs 34 and 41 of the 22nu
Annual Report of the Commission for
the period 1st April, 1871 to 3lst
March, 1872, a copy of which was laid
on the table of the House on fthe 1st
March, 1873. There is no question
of limiting the jurisdiction of the
U.P.S.C., since such appointments con-
stitute irregularities, Also the ap-
pointments are not confirmed until
the UPS.C. accord their approval.
Cases of such jrregular appotintments
are brought to the notice of the vari-
ous Ministries/Departments concerneil
so that they may investigate the cir-
cumstances in which such appoint-
ments are made, fix responsibility
therefor and take remedial steps
wherever necessary. Moreover, all
Ministries/Departments have from
time to time been advised to follow
strictly the provisions of the rules
with regard {o consultation with the
Commussion.

(c) There are certain cases in
which the Commission decline to
agree to the continuance of appoint-
ments made in certain posts without
consult'ng them at the appropriate
time. However, exact figures regard-
ing the number of appointments are
not available. Some cases of this
type are included in the Commission's
Annual Reports in the Paragraphs
relating to “delayed references and
irregular appointments”.

(d) Any appointment not approved
by the UPS.C. in accordance with a
proviso (iil) to the above Regulation -
will be treated as ad hoc. Such ad
hoc appointees have necessarily to
be replaced by regular appointees in
consultation with the UP.B.C.
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Allctment of Government acoomamo-
dalion ‘to Folloe Pervonne]

2332. SHRI BHASNI BHUSBHAN:
Will the Minister of HOME AFFAIRS
be pleased to sate:

(a) the total number of Police per-

sonnel in South Delhi including the
officers;

(b) the number of Officers and other
persons in South Delhi Police who
have been allotted Government ac-
commodation;

(c) the scheme for constructing
more quarters for the Police person-
nel in South Delhi and whether the

land for the purpose has been acquir-
wd; and

(d) whether there is some Co-
operative house building Society of
Police personnel in South Delhi and
if so, the particulars thereof and the
facilities provided by Government to
that and if not, whether such a society
would be formed so that the Police
personnel could be helped in building
their own houses near the place of
duty?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN): (a)
1,804

(b) 635.

(c) In all 2 type-VI, 4 type-V, 16
type-1V, 72 type-IIT, 232 type-II
337 type-l quarters are nropooed to
be constructed. The land

i'

2 type-VI, 4 type-V, 16 type-1V,
72 type-IIl, 224 type-I1 and
280 type-l

(d) There is no Cooperative House
in Bouth Delhi. The Government have
decided not to allot land to any house
building cooperative society on plot
basis. Land can be allotted to group
housing cooperative house building
societies but the Delhi Police are not
interested in such a society.

Fifth Plan for U.P.

2533. SHRI RAJDEO SINGH: Will
the Minister of PLANNING be pleas-
ed to state:

(a) whether U.P. Government has
submitted its Fifth Plan of Rs. 3500
crores to the Planning Commission;

(b) whether the National Develop-
ment Council has accepted and fixed
the annual growth rate of 55 pec. in
the fifth plan period for the country;

(c) if so, whether even economi-
cally backward States have been ask-
ed to maintain this annual growth
rate by allocating the double amount
of Fourth Plan and not more;

(d) if not, whether Planning Com-
mussion hag through a letter asked
the U.P. Government that Fifth Plan
should not be of more than Rs, 2,100
crore allocation; and

(e) if so, whether it does not mean
that UP should not have a plan of
more growth rate of 657 pc ¢l
remain backward?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a)
and (b) Yes, Sir.

(¢) to (e)., Feasible growth rates
depend upon various factors including
the investment in the State’s Fifth
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Dispersa] of Industries ip Backward
Areas

2584 SHR!I RAJDEO SINGH: wil
the Minister of
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether Industrial policy of
Union Government regarding the
dispersal of industrial in the back-
ward arcas is continuing;

(b) whether any industry in pub-
blic sector is being contemplated for
backward area in the Fifth Five Year
Plan; if so. the outlines thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI ZIAUR RAHMAN
ANSARI): (a) Yes, Sir.

(b) and (c). The Fifth Five Year
Plan has not yet been finalised.

Sophisticated Electronic equipment
produced in Electronics Corpora-
tion of India, Hyderabad

2535. SHRI RAJDEO SINGH: Wil
the Minister of ATOMIC ENERGY be
pleased to <tate.

(a) whether the Electronies Cor-
poration of India, a public sector
undertaking in Hyderabad earned a
profit of rupees one crore last year;

(b) whether it has doubled its pro-
duction;

(¢) whether the Corporation has
produced various sophisticated elec-
tronic equipment including the com-
plete control system of the Rajasthan
Atomic Power Plant; &nd

(d) if so, whether its capacity for
sophisticated  electronic  equipment
will be expanded to meet the total
requirement of the country?

AUGUST 8, 1073
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THE , MOVINTHER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BROADCAST-
ING AND MINISTMR OF SPACE

(SHRIMATI INDIRA GANDHI): (a)
Yes, Bir,

(b) The increagse in production for
1972-73 as compared to 1871-72 works
out to a little over 80 per cent.

(c) The Company hes suceessfully
produced several sophisticated elec-
tronic equipment and systems besides
manufacturing complete control
panels, instrumentation and fuel
handling controls for the Rajasthan
Atomic Power Project-Unit L

(d) The Company 1is implementing
an expansion programme, which en-
visages a turn over of Rs. 22 crores
by the end of 1975-78, which will
substantially meet the requirements
of the country in those lines of elect-
tronic equipment that comes within
the scope of ECIL's manufacture.

Award of Tamra Patras and grant of
pensions to wrong persons in Delfhi

2536. SHR] P. G. MAVALANKAR.
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether some of the receipi-
ents of Tamra Patras and the month-
ly pension for Freedom Fighters in
Delhi are ‘bogus’; and

(b) if so, their number and the
action taken by Government in such
cases?

and (b).
some complaints, no case has yet been
found to be “bogus”.
few of the complaints
be without any basis. The others
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st{ll being enguired into and swtable
action will he taken on receipt of re-
ports from Delhi Administration.

' V. in Ahmedabad in Pifth Plan

2537. SHRI P. G. MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whather Ahmedabad will have
& Televition Station during the cur-
rent financial year; and

(b) if so, the broad details there-
oi?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHR] DHARAM
EIR SINHA): (a) and (b). While 1t
may not be possible to do so in the
current financial year, it is envisaged
that a pilot experimental T.V, station
might be established during 1974-7%
in collaboration with ISRO in the
context of the Satellite Instructional
Television Experiment A proposal
15 also under consideration in consui-
tation with the Planming Comnussion
to set up a full-fledged T V. station
at Ahmedabad during the 5th Plan
period. The pilot station will con-
tanue functioning until the regular TV
station 18 established.

2538. SHRI P, G. MAVALANKAR:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have re-
ceived complaints from Telephone
subscribers in the main cities of the
country that their telephone call bills
are grossly overcharged;

(b) if 30, whether this error is the

vesult of defective or faulty S.T.D.
service; and

74
(c) the steps Government are taking

to redress the grievances of the subs-
criberp?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N, BAHUGUNA):
(a) Yes, complaints have been receiv-
ed from some subscribers,

(b) In a large proportion of cases
the feeling that the charges are heavy
is due to incorrect assessment of the
extent of 8TD calls made by the
subscribers from their telephones. Ir
some caseg excess metering are found
to be due to faults in circuitry or
equipment,

(c) A procedure already exists for
granting rebate in cases which on
investigation are found to be gen-
uine A committce has also been set
up to examune this subject with
regard to the Billing System of Delh
Distt. It 1s expected to submit its
recommendations shortly. Further
aclion, 1f necessary, will be taken up
after its report is received and exa-
mined.

Criticism by scientists and education-
lists of Draft Policy Statemeni on
Soclence and Technology

2539, SHR] B. S. BHAURA: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether the draft policy state-
ment on Science and Technology has
been severely criticised by Scientists
and Educationists;

(b) if so, the main points of criti-
cismg made; and

(c) Government's reaction thereto?

THE MINISTER OF INDUBTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). At the vari-
ous NCST regional and 6ther semi-
nars, a large body of scleatists, tech-

nologists, and others discussed the
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approach to the Science and Teehno-
logy Plan brought out by the National
Committee on Science & Technology.
They agreed in general, with the basic
premises and the philosophy of the
approach contasined in the peper.
There was, however, some criticlam
on the lack of adequate emphasis on
inter-se priorities and a certain
amount of concern about the imple-
mentation aspects. The NCBT has
taken note of these views expressed
by the scientists in the formulation of
the Science and Technology program-
mes for inclusion in the Fifth Plan.
The Government will take a view on
them in due course.

White Paper on National Income

2540. SHRI B. S. BHAURA:
SHRI P. G. MAVALANKAR:

Will the Minister of PLANNING
be pleased to state:

(a) whether the White Paper on
National Income prepared a year ago
has not yet been published: and

(b) if so, the reasons for the delay
in publishing the White Paper?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHR1 MOHAN DHARIA): (a)
Yes, Sir. The 1972 issue of the White

AUGUST 8, 473
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b) The delay has

-

resulted from

|

(a) whether most of the targets
of the Fourth Plan would be serious-
ly under-fulfilled even if all Annual
Plan targets for 1073-74 would be
fully realised;

(b) if so, the reasons therefor; and

(c) which are the sectors where

major shortfalls are expected?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a)
to (¢). Due to a variety of reasons,
shortfalls are anticipated in various
sectors as indicated in the attached
statement. The reasons for the short-
falls and the measures to remedy
them are indicated in detail in the

Paper on National Income has not Fourth Plan Mid-term Appraisal
yet been published, Document.
STATEMENT
Fourth Pive-Year Plan—Targets and Achievements
ead of Develo Unit Fourth  Likely  Shortfall
Head o pment ni iy @ -
Target  ment  tages)
(1) (2 ® 0 (s)
1. Agriculture
(a) Foodgrains Million tonnes 129 115 108
(b) Commerdial crops
@ il seeds Million tonnes 10'§ 94 10'§
(if) Sugarcane do. 15070 135°0 100
(i) Cetton el\.dginnblh of 180 KW 80 65 8.7

(iv) Jute & Mo do.

85 67 8.8
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Hea! of Development Unit Har Ly tponm
Target ment  tages)
(1) (2 3 (4 (s)
© :m;&lﬁx Million hectares 233 214 82
2. Power Installed capacity in Million K'W 23 19 17°3
3. Industrial Production
(1) Steel Ingots Million Tonnes 10°0 7" 54 24'6
(i) Finished Steel do. 81 5 42 331
(ilf) Coal do. 938 8o'0 144
(iv) Cement do. 18 15 167
(v) Iron Ore do ST 4 38-0 261
(vi) Refinery Products do. 26 22 154
(vu) Pertilisers
(1) Nitrogenous (N)  ‘ooo Tonnes 2500 1200 $2'0
(2) Phosphatic (P 2°5) do 900 400 556
(vui) Alummnium do, 220 19§ 11°4
(ix) Copper do. 31 18 41°9
(x) Sugar do. 4700 4000 14°9
(x1) Cotton Cloth Million Mtrs. 5100 4200 176

Renovation of NEPA Mills

2542, SHR] B. S. BHAURA: Wil
the Mimister of INDUSTRIAL DEVE-
LOPMENT AND SCIENCE AND
TECHNOLOGY be pleased t¢ state:

(a) whether the renovation of the
old paper plant at the National
Newsprint and Paper Mills (NEPA)
which was scheduled to be completed
m 1968 is still dragging on,

(b) if so, the ressons for this
delay in completing the renovation
work; and

(¢) what steps have been taken
speed up the renovation of the
plant?

to
old

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANA® KUMAR
MUKHERJEE): (a) to (c) With
the installation of the second paper
machine, the paper making capacity
18 now far greater than the pulp:ng
capacity As such, 1t was proposed
to take up the renovation of the old
paper machine in the latter half of
1974 so as to synchronise with the
completion of the pulp plant.

Activities of Naxaliies in the
Country

2543. DR. RANEN SEN:

SHRI BANAMALI PATNAIK:

Will the Minister of HOME AF-
FAIRS be pleased to state:



197 Written Ansivers

(a) whether the activities of the
Naxalites are coming up in the States
recently;

(b) if so, which are the States,
where this group has re-appeared;
and

(¢) how many of them are still
in jails and names of States where
they are behind the bar?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) and (b).
According to information available
with the Government, some Naxalite
activities have again come to notice
in West Bengal. There has been no
marked change in the situation ob-
taining in Bihar, Andhra Pradesh,
Uttar Pradesh and Punjab, In the
1emaining States Naxulite activities
have been generally confined to or-
ganisational and propaganda activiti-
es.

(c) According to the information
received from the States of Gujarat,
Haryana, Jammu and Kashmir, Mani-
pur, Mysore and Nagaland and Union
Territory Administrations of Anda-
man and Nicobar, Goa, Daman &
Diu, Laccadive, Minicoy and Amindi-
vi, Mizoram, Arunachal Pradesh,
Chandigarh & Pondicherry, no Naxa-
lite is in jail. Information from the
remaining States and U.T. Adminis-
tration is awaited.

Telex Exchanges in the Country

2544, SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS he pleased to state:

(a) the total number of Telex
Exchanges working at present in
the country with the total installed
line capacity; and

(b) the Telex network Hkely tobe
expanded during the year 1078.747

" AUGUST'8, {918
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THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGU-
NA): (a) The number of tslex ex-
changes at present working in the
country is 44 with a total installed
capacity of 11280 lines.

(b) New Telex stations at Bhavna-
gar, Dehradun, Durgapur, Kota and
Kolhapur are expected to be commis-
sioned during the year 1973-74.

Delays in Trunk Calls Booked for

long distances
2545. SHRI SUKHDEO PRASAD
VERMA:
SHRI NAWAL KISHORE
SHARMA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Goverment are aware
that trunk calls booked for long dis-
tance are subject to long delays; and

(b) if so, the reasons thereof and
the steps Government propose to
take in that direction?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHUGU-
NA): (a) and (b). Long distance
trunk calls on some routes are some-
times subject to delays due to (i)
inadequacy of trunk circuits, and (ii)
frequent circuit interruptions caused
by thefts of copper wires, natural
calamities or sometimes due to the
working of other organisations such
as Road, Rail, bridge, civil agencies,

Government have schemes for in-
creasing the number of trunk ecir-
cuits by installatlon of high grade
media like microwave and coaxial
systems and ecarrier systems beged
on requirements and resources, iIn
various stages of implementation.
Trunk circuits on copper wires are
being progressively replaced by alu-
minjum wires in all the route sec-
tions which are subject to thefts of
copper wires,



287 Written Avswets SRAVANA 17, 1805 (SAKA) Written Answers 182

Extemsion of Telex Service to New
Cenives in the Couniry

2546 SHRI SUKHDEO PRASAD
VERMA- Will the Mnister of COM-
MUNICATIONS be pleased to state:

(a) whether Government propose
to extend the ‘Telex service to the
new centres in the country; and

tb) 1if so, the centres likely to be
covered and the time by which it
will be completed?

THE MINISTER OF COMMUNIL
CATIONS (SHRI H N BAHUGU-
NA) (a) Yes, Sir

(b) A rtatement showing the
names of new centres where provi-
tion of telex facilities has been so
iar -anctioned 1s placed on the Table
of the Lok Sabha These stations
w1ll be opened progressively during
1973-74 and the Fifth Plan Period

STATEMENT

List of new Telexr Centres to be
progressively  opened durng 1973-74
und the Fifth Plan period

Apgra

Akola

Alleppev

Amalner

Amraota

Asanso!

Aurangabad.

Bhatinda

Bhavnagar.

Dehradun
. Dibrugarh.

12 Durgapur
13. Guntur,

14. HublL.

15. Jabalpur.
16. Jamnagar.
17. Jodhpur.

L - - B - I T R

P
—_ O

18, Kolhaput,
19 Kota,

20. Nasik,

21. Panjim.
22 Raipur.
23. Rourkela
24 Sangli,
25 Varanasl

qiferart &fael Qi wreR-ifeesTe
¥} afewsft e & e gom W
¥ afaw} w1 e

2547, % wHAW :
¥ UK WAl 4 TOA KT FT AT
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(¥) =r orfesany &fasy &
mA-qifgema & ofead) @5 &
Hw-g7eT 97 & F© {fAw! 71 wepvr
57 {oar ¥, o

(a) afzer &t aag ¥ 57017
I aEE R g 7
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2540, SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether the National Com-
mittee on Environmental Planning and
Co-ordination has prepared any
map of India Wetlands for launching
a conservation project for the habitats
of water-fowls and birds; and

(b) if so, the facts thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) and (b). No such
map has been prepared so far. A
survey of wetlands of importance in
‘the country has been conducted and
the data collected are being pro-
cessed.

2550. SHRI RAGHUNANDAN LAL
BHATIA: Will the PRIME MINISTER
be pleased to refer to the reply giveu
to Unstarred Question No. 9763 on the
9th May, 1973, regarding use of Hindi
or English as medium of answering
questions 1n UPS.C. examinations
and state whether Government have
appointed a high level committee to
work out details for suitably chang-
ing the syllabi for the LAS. and
other Central Service examination?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFTAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): In pursuance of Recom-
mendation No. 13 of the Administrative

AUGUST 8, 1978
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mittee is being set up, amongst other
things, to go imto the question of re-
vising the syllabus of the examination
for recruitment to the all-India and
Central Services Class I. The com-
position of the Committee and its
terms of reference are being worked
out.

Television Station at Amritsar

2551. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) when the Television Station at
Amritsar will start working; and

(b) the reasons for delay in in-
stallation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) The Ammnisar TV
Transmitting Station is expected to be
commissioned very shortly.

(b) This was owing lo absence of
certain essential studio equipment.

Special Schemes to solve problems of
drought affected areas

2552. SHRI Y. ESWARA REDDY:
Will the Minister of PLANNING be
pleased to state:

(a) whether the Planning Commis-
sion has formulated any  special
scheme to solve the problems of chro-
nically drought affected areas in the
country during the Fifth Plan period;

(b) if so, the main features there-
of; and

(c) the total ouflay wmrovosed for
the schemr.?
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THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(BHRI MOHAN DHARIA): (a) to
(). Based on the recommendations of
a. Task Force on Integrated Rural
Development set up by the Plamning
Commission, the Commission is con-
sidering the inclusion in the Pifth Five
Year Plan g comprehensive scheme
for integrated development of chromi-
cally drought affected areas in the
country. Some of the important ele-
ments which may constitute the
strategy for such integrated develop-
ment are as follows:

(i) Development and management
of 1rrigation resources,

(it) Soil and moisture conservalion
and afforestation,

(i1i) Restructuring of cropping pat-
tern and pasture develop-
ment;

(1v) Change in agronomic

tices;

prac-

(v) Livestock development;

{vi) Provision of drinkmg water
supply;

(vii) Development of rural

munications;

com-

(viii) Development of Small-mar-
ginal farmers and agriculture
labour,

It 18 envisaged that the develop-
men{ programme in each of the
diought prone areas will be imple-
mented by an Area  Organisation
which will effectively utilise the facili-
ties and the manpower of varioug de-
velopment departments operating in
the district. The outlay for the pro-
gramme is tentatively visualised about
Rs. 200 crores in the Central Plan
and a similar earmarked contribution
f.om the State Plan.

News-lom “Police Tertare of
Innsocent”

2553:; SHRI Y. ESWARA REDDY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the attention of Goy-
ernment has been drawn to the news-
Mlem appeared in the ‘Times of India’
dated the 15th July, 1973 under the

beading "POU-ce tmm 01 lm‘l";
and

(b) if so, the 1eaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.

(b) A report of criminal breach of
trust was lodged with Police Station
Hauz Khas against Shri Pawan Kumar
by his employer. On 20th  June,
1973, a case was registered and is
under 1nvestigation by the  Police.
Shri Pawan Kumar has joined the
investigations but he has neither been
arrested nor detained in this case.
An inquiry was conducted into the
allegation of police torture and the
allegation was substantiated.

Dampening of epthusiasm of small en-
trepreneurs by S.8LD.C

2554. SHRI P. GANGADEB: Will
the Minister of INDUSTRIAL DE-
VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the vagaries of depart-
mental action in the Small-scale In-
dustries Development Corporation and
its counterparts in States has damp-
ened the enthusiasm of the small en-
trepreneurs in India;

(b) if so, whether such harassing
procedure will be amended immedi-
ately; and

(c) i1 so, steps to be taken in this
regard?
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THE DEPUTY m THE
MINISTRY OF %ﬁ, DE-
VELOPMENT
RAHMAN ANSARI): (a) No, Sir.

(b) and (c). Do not arise.

Finaneial Resources for Fifih Flan
2555. SHRI P. GANGADEB:
SHRI M. S. PURTY:

Wwill the Minister of PLANNING be
pleased to state:

(a) whether a new working groi.p
set up to reassess financial resources
for the Fifth Plan has submitted its
report to the Planning Commission,;

and

(b) if so, the findings thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) The
report of the Working Group constiti-
ted to reassess financial resources for
the Fifth Plan period is still awaited.

(b) Does not arise.

Hereditary grants to dependents of
those who contributed for extension of
British Rule in India

2556, SHRI JHARKHANDE RAL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether hereditary grants are
still being given to the dependents of
those who had contributed willingly
or otherwise, to the exiension of the
British rule in India; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) and (b). The
British Government had  granted
hereditary pensions to the descendants

AUGUST 8, 1878
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and dependants of the former Ruling
familiss for annexation of their terri-
tories or tion for the aurren-
der of territorial rights. A statement
showing the position at the time of
independence of such political pensions
granted by the British Government, is
laid on the Table of the House. [Plac-
ed in Library. See No. LT-5338/78].

The question of the continuance of
these payments ig under consideration
of the Government.

Investment into the Lathi-charge by
Police on Sunni Muslim Procession in
Faizabad, U.P.

2557. SHRI R. K. SINHA: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether a Sunni Muslhm pro-
cession was taken out 1n  Faizabud
(Uttar Pradesh) on the 1G6th Apnl,
1973 where Police had recnried to
lathi-charge;

(b) whether an mnguiryv was made
by the Commissioner of Faizabad, and
if so, the outcome of the investigations
made by him;

(c) whether the then Ch.ef Ainis-
ter of Uttar Pradesh had assured in
the State Legislative Assemily that
the cases against the Sunni Musluns
would be withdrawn: and

case
with-

(d) the present stage of the
and the steps being taken to
draw the cases?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) to (d). According to
information received from the Gov-
ernment of Uttar Pradesh, such a
procession was taken out in Faizabad
on 16th April, 1973, in violation of
prohibitory orders under section 144
Cr. P.C. While the district authorities
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were thm,ﬁ to perspade the -
caﬁldlglsfs m some of .::e
processioniats turned violent and re-
sorted brick-batting, whereupan the
procession was declared io be an un-
lawful assembly. As the processionists
did not disperse in spite of being
directed to do so, the police resorted
to a mild lathi-charge and dispersed
the unlawful assembly. Four cases
were registered in this connection and
are pending trial,

There is no information that the
than Chief Minister of Uttar Pradesh
had given any assurance in the State
Legislative Assembly that these cases
would be withdrawn.

The Commissioner of Faizabad
Division has been asked to 1ingquire
into the incident. The inguiry is still
in Dregress
Shortage of Cement in Faizabad

(O.P)

2568, SHRI R. K. SINHA: Will the
Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether it has come to the
notice of Government that there is
an acute shortage of cement in Faiza-
bad Distriet of Uttar Pradesh; and

(b) the steps taken or proposed to
be taken to streamline the distribution
system to make cement available to

all needy persons?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) While there is
some shortage of cement in Faizabad
(UP) as a result of the overall shor-
tage of cement in the ecountry, the
shortage can not be termed as acute
The quantity of cement supplied to
Faizabad is as under:

1971 19880 tonnes
1973 19154 tonnes
1973

(Jénumry o May) . . 6601 tonnes
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(k) Tp distribute the available
cement eguitably, quetas have been
fixed for each State for the period
July, 1978 to June, 1974 on the basis
of their consumption during the opast
five years and allocations are made
according to the recommendations of
the State Government. Add:itionnl
quota for the State of UP has also
been agreed to. To ensure equitable
distribution of cement within the
State, the Government of UP has
issued on 9th May, 1973 UP Cement
Control Order under Essential Com
modities Act, 1955 to regulate sale
of cement at retail level Instructions
have also been issued to the concern-
ed cement factories to expedite sup-
plies of cement to Faizabad.

Arrest of President of UP.
Employees Joint Council

State

2550 SHRI R, K, SINHA: Will the
Minister of HOME AFFAIRS be
plea<ed to state

(a) whether Shri P. N  Sukul,
President, U.P State Employees Jo.nt
Council was arrested during PAC re-
volt in Uttar Pradesh; and

(b) the specific charges against him
and when the decision in his case is
likely to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Shri
P. N Sukul, President UP. State
Employees Joint Council was arrest-
ed on 26-5-T3.

(b) He had been arrested for off-
ences u/s 3 of the Police (incitement
to disaffection) Act, 1922 and Rule
43(5) of the Defence of India Rules,
1971 and is still in Jail. The case is
now sub judice and it is not possible
to indicate as to when it will be de-
cided by the court.
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Creation of Secretariat Posts In Nen-
Secretariat and Teohuieal Cadres

2560. SHRI B. K. DASCHOW-
DHURY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether Secretariat posts are
being created in the Non-Secretariat
and technical cadres;

(b) whether a Committee has been
formed to look into and evolve m
principle according to which future
creation of posts will be made and
existing posts in the General Central
Services will be encadred;

(¢) whether pending submission of
the report by the Comittee, posts
created for Secretariat nature of work
are being filled by Non-Secretariat
Service officials; and

(d) the steps taken by the Minis-
try to resolve this discrepancy?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU.
GUNA): (a) and (b). Posts in the
P&T Directorate are created on the
basis of their job requirements; for
work of essentially Secretariat na-
ture, posts are created in the Central
Secretariat Service. Posts requiring
field experience have been sanctioned
n other Cadres, namely, Postal, Tele-
graphs and Accounts Cadres. A De-
partmental Committee hag been
formed to look into the representa-
tions that some of the existing posts
which are normally meant for Central
Secretariat staff have been given to
the Services. The report of the
Committee 15 awated.

(¢) No, Sir, Since the posts fo
Secretariat nature of work are creat-
ed in Central Secretariat Service
only, they are not filled by non-
Secretariat Service officials.

{d) Does not arise.
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Popuisrising Pin Code System

2561. SHRI B. K. DASCHOW-
DMURY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the new Pin Code
System of writing addresses on letters
remains still unpopular even in the
urban areas for lack of publicity;

(b) whether letters with Pin Code
numbers are often mis-delivered due
to ignorance of the delivery-receiviug
offices; and

(c) the steps taken by Government
to popularise the Pin Code System?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N. BAHU~-
GUNA): (a) No Sir. In matters
litke this the progress is bound to be
slow,

(b) No. Sir. Postal articles are
delivered according to the normal
address written on them. The ques-
tion of misdelivery of letter with
Pin Code Numbers due to ignorance
of delivery staff does not, therefore,
arise,

(c) Following steps have been
taken to popularise the System:

(1) Cnema slides have been
shown at different cinema
houses for a period of 3
months from August to Nov-
ember, 1972.

(2) Announcement was made in
Vividh Bharati Programme
of All India Radio requesting
the public to use PIN.

{3) The use of PIN hag been em-
phasised through advertise-
ments in the newspapers.

(4) All Secretaries to the Gov-
ernment of India Ministries/
Departments as also the Chief
Secretaries of the State Gov-
ernments have been request-
ed to instruct the ctaff of
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Eu oo
P&’I} dcpu'tmental
offices have been directed to

.. use PIN on their correspon-
dence.

(5) All Station Directors of All
India Radio have been re-
to announce their ad-

dress with PIN.

(8) Circle PIN Directories have
been printed and put cn
sale.

(7) Three lakh saleable copies of
All India PIN charts contain-
ing Postal Index Numbers of
600 important towns have
been printed and distributed
to Circles, A large percen-
tage of these copies has al-
ready been sold out.

(8) A PIN Map of India was dis-
played at the Asia 1972 and
National Industries Fair.

(9) An All India PIN Directory
is being printed zone-wise for
gale to the public.

(10) Heads of Circleg have been
requested to print PIN Charts
in the local regional langu-
ages and put them on sale.

(11) Big mailers are being an-
proached to put PIN on each
addresg of their mailing lists.
In this the postal staff ‘is
helping the big mailers.

(12) Advertisers in the news-
papers are being individually
informed of their Posal In-

., dex Numbers and requested
) ta use it in correspondence.
(m wﬂ' stsmp  impréssions
' Xearing Postal Index Number
‘sre béing put on the postal

1337 L8—1.
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articleg before their delivery
' 1o the nddresseey'so that they
know the Postal Index Nut-
bér ‘of' thelr delivery ares.
(14) All seals and stamps used
by the Post Office will be
manufactured with Postal In-
dex Numbers in future.

(15) Action is being taken to pro-
duce a documentary film on

BROADCASTING be pleased to state:

(a) whether a Delegation of Tele-
vision Set manufacturers met and re-
presented to him about the continued
smuggling of Television Sets from
abroad; and

(b) if so, Government's reaction to
the representation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM

-BIR SINHA): (a) No formal delega-

tion of television set manufacturers
met the Minister of State for Informa-

tion and Broadcasting.

(b) A poordinated approach.is be-
ing evolved between the Central
Board of Excise and Customs and the
P. & T. Board to prevent smuggling
of TV sets into the country. The
position is kept under constant Te-
view,
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Manufacture of Bits for Drilis

22 SHRI D, D, DESAL: Will the
Mipister of INDUSTRJAL DEVE-

AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the country has al-
rbady developed indigenousg capacity
to manufacture bits both cress and
button for drills ranging from 100
to 200 mm diameter,

(b) whether the miigenbus capa-
aty 18 adequate to provide bats for
all the dnlls so far imported, and

(¢) if o, whether the different so-
cal welfare iternafional organisa-
tiong working for the drilling of wells
mn the country explored mrnufactur-
mng resources to produce hits of all
kinds from entirely indigenous sour-
ces?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): (a) Yes, Sir. One
firm m Poona 1s manufacturing Dnll
Bits 1n the sizes 37 to 165 mm Dia,
whose rate of production 1s 8,000 bits
per annum

(b) All along this firm has been
in driling activity and able to meet
the country s demand for drili bits 1e-
quired 1n water-well driling and min-
ing applications However, presently
owmng to sudden spurt on account ~f
drought conditions etc, the demand 1s
in excess of the supply Ap other firm
in Ceimbatore has been 1ssued a letter
of infent for the manufacture of 3500
nos of Dnll Bits per annum,

(¢) Government have not 8o far
received any application from any of
the Social Welfdre International
Organisations for the grant of Indus-
trial Licence for the manufacture of
Drint Bits Such application will be
conmdersd on metits us and when re-
Loy
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Science and

mmm

8y BMRY  JAGANNATH MisH.
RA

SHRI RAM PRARASH:

Will the Miruster of SC CE AND
TECHNOLOGY be nleasedxﬁqgﬁh

(a) the main outlines of tRe Scien
and Technology l‘h‘w:{m- % be

implemented du the
Denod, nng Fitip Plan

(b) the allocations proposed to be
made for the purpose, and

(c) the outlines of the schemes for
providing employment opportunities
for scientisis and technologdts?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C.
SUBRAMANIAM), (a) The
Science and Technology Programmes
drawn up by the NCST have, as their
primary objective, the development
of technological self-rehance to
directly reinforce our programmes
for eliminating mass poverty and
maximizing the returns fiom our
existing and future investments in
mdustry They cover all the impor-
tant sectors of ecomomy such as
natural resources asriculiure, family
welfare and health Fuel and Power
Industry and other infrastructural
needs hike Information base etc

(b) The S&T programmed are yet
to be discussed with the Planning
Commuission and others and, therefore,
it 15 too premature to indicabe the
allocations proposed to be made for
thus purpose.

(¢) Government had started some
schemes to provide employment,
among others, to scientists and tech-
W‘ in 187172 In 19731, a

4 Miméen “Job Progtudme’ was



w9y Writiad Asiviadi: SRAVANA IT, I9IF (FAKA) Writtewt Anewend

aleo started fo emsure that all engi-
neers and highly qualified technolo-
gists ind employment by the end of
the year.

w h.'ﬂu m'm
2585. SHRI ARJUN SETHI: Will

the Minister of COMMUNICATIONS
be pleased to state:

{u) the total wrhotmnt envidgaged
during the Fifth Five Year Plan for
the development of communijcation
systesh in the eountry;

(b} the amount allotted to the
different States, State-wise; and

(e) the names of different towns in
the State of Orissa which are envisag-
ed to be linked through Microwave
system during the Fifth Plan?

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N, BAHU-
GUNA): (a) Telecommunications:

It has been proposed in the draft
Fifth Five Year Plan of the P & T
Department which has not yet been
approved by the Plamming Commis-
sion that about Rs. 1200 crores be
spent for development of the Com-
munication System of the tountry.

Postal Communidations:

A total financial outlay of Rs. 108
ctores was propbsed in our Draft
Plan for developmient of postal com-
munication system during the Fifth
Five Year Plan. However, a re-
sult of discussions with the Planning
Commission, certaih demands and
schemes have been reduced. Fina}l ap-
provdl of the Plahning Commission
regarding the sthemes is aweited.

(b) Telecommaunicationg—The en-
tire plan ig an integrated ome dove-
tailing the requirements of rural and
urban sectors and different states into

198

& national frame-work of the tele-
communications system. The galloca-
tion of amount is therefore only on
a national basis.

Postal Communications.—The deve-
lopment schemey are planned for the
country as a whole and no State-wise
allotment is made.

(¢) The dratt plan envisages com-
missioning of about 14000 Kms of
Microwave Routes in India. Roule-
wise microwave schemes have not yet
been finalised. However, Bhubane-
shwar and Cuttack are already link-
ed by Microwave and Sambalpur and
Rourkela will also come on the Mic-
rowave hnk during the 56th Plan

period.

Branch Post Offices in the Country
Running under Loss

2566. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) the number of Branch Post
Offices in the country, State-wise,
which are running under loss and
Non-Returnable Contribution dues are
being paid;

(b) whether Government propose to
decrease the Non-Returnable Con‘ri-
bution is required over and above the
ward areas of the country: and

(c) if so, the facts thereo!?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) The information is furnished be-
low:

Stite No. o
B.Os werk-
on
NRC pay-
t.
Andhra . . 81
Asam 21
Arurechal . . . v 10
Mlﬂiw. . . . . 0%
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State No.
B.0%
ill‘!xl‘ili'.c -
peyment
Meghalaya 8
Miroram . . . . .
Nagaland . Py
Tripura s = % 79
Bihar 423
Dehhi . e
Gujarat . . 369
Dadra Nagar Havell : s 1
Jammu & Kahsmir . . 187
Kerala . . . . 32
Laccadive-Minicoy Is. . .
Madhya Pradesh . 1237
Msharashtra . ., 435
Goa-Daman-Diu . . . 1
Mpysore , 222
Orissa 359
Punjab . . . 333
Haryana - 153
Chandigarh .
Himachal Pradesh . . . 250
Regjasthan . . ., 65
Tamilnadu . . ' . 48
Pondicherry
Uttar Pradesh . s 186
West Bengal . 5 323
Andaman/Nicobar Is
Total: . 4966

(b) No, Sir. Non-Returnable Contri-
bution is required over and above the
limits of loss borne by the ‘Govern~
ment in respect of offices opened in
general interest.

AUGUBT B, 1¥8 . .
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In very ‘backward arems, dffices are
opéned upto a loss of Rs. 1000 per
annum, #hd in very special cases upto
Rs. 2500 per annum in contrast fo
limits of loss of Rs. 500 and Rs. 750
in normal areas based on population.
Asg such no further relaxations are
considered Hecessary,

(c) Does not arlse in view of aus-
war to part (b) of the question.

Seiting up of Newspaper Finance
Corporation

2567. SHRI SHRIKRISHNA AGRA-
WAL: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have under
consideration a proposal to set up a
“Newspaper Finance Corporation”;

(b) if so, the outlines thereof; and

(c) the time likely to be taken 10
setting up the sald corporation?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (¢) VYes, Sir. It
is proposed to introduce a Bill in the
Lok Sabhe shortly for the setting up
of a Newspaper Finance Corporation,
details in respect of which are sull
under consideration,

Issue of New Telephone Directory in
Delhi

2568. SHRI R. R. SINGH DEO- will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether new Telephone Direc~
tory in Delhi was recently issued;

(b) whether circulation of coples of
the new Telephone Directory, after ®
couple of days, was suddenly discon~
tinued;
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(@) \if o; 4ie- remsons ‘therdior ahd
whether the new Teliphone Divectery
<continues to.hate a numbdr of wrong
telephone numhers gqr telephones num-
bers which have since long been
W;tﬂd

(d) the reaction of Government in
“this

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
(a) Yes, Sir.

(b) Yes, Sir.

(¢) After the Directories distribu-
tion wag started, further distribution
had to be discontinued as supply of
Durectories could not be maintained
due to unforeseen transport difficul-
ties. Specific  instances of undue
large number of such wrong entries
have not come to nolice,

(d) A few mistakes were brought
10 the notice of the Department which
have sgince been rectified in the
manuscript of the next issue of Tele-
phone Directory.

Combined Offices and Public Call
Offices Opened in the Country

2569. PROF. NARAIN CHAND
PARASHAR- Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the total number of C.Os. and
P C.0s. opened in the country, Cir-
cle-wise, during the years 1970-71,
1971-T2 and 1972-73;

(b) the number of such among
them, Circle-wise, which were found
unremunerative for which Rent and
Guarantee Terms were invited by the
Post and Telegraph Department and
accepted by the parties conocerned; and

(e) the number of such C.Os for
which the Rent and Guarantee Terms
were offered hut werg not accepted by
the parties concerned?

THE MINISTER OF COMMUNICA-
TIONS (BHRI H. N. BAHUGUNA):
(a) to (c). The information is placed
on the table of the Lok Babha. [Placed
in Library. See No. LT-53859/73].

Basis for Releasing Advertisements to
Dallies, Weeklies and Monthlies by
Director of Audio Visual Publicity

2570. PROF. NARAIN CHAND
PARASHAR: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) the basis for releasing advertise-
ments to the Dailies, Weeklies, Month~
lies nd Bi-monthlies by the Director
of Audio Visual Publicity; and

(b) whether the Newspapers and
Journals of Developing dialects and
languages are also given these ad-
vertisements, though they have a
small circulation because of their pio-
neering role in the field of Language
Development and their utility to rural
areas of linguistically backward
reglons and sections of society?

THE DFEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) In selecting news-
papers and periodicals for different
Government camipaigns due regard is
paid to:—

(i) Effective circulation (normal-
ly papers having paid circu-

lation below 1000 are not
used).

(ii) Regularity In publication (a
period of six months uninter-

rupted publication {s essen-
tial).

(i) Class of readership.

(iv) Adherence to accepted stand-
ards of journalistic eithics

(v) Other factors such as pulling
power, 'production standards,
the languages and areas in-
tended to be covered within
the available funds.
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(vi) Advertisepoent mdes which are
copsiderpd  suiteble and ac-

ceplable for Gevernmani pub-
licify reqwireraents.

(b) Yes, Sir. '

Py
Sule quwm'e SB‘-"*}!

2571. PROF, NARAIN CHAND
PARASHAR: Will the wmsler of
ATOMIC ENERCY ke pleased 1o sfate:

(a) whether the selling price of
Power from Tarapur Power Station
has been fixed after a discussion bet-
ween the Central Eleotricity Bourd
and the State Electricity Bosrd;

(b) if so, whether the required noti-
fication under Section 22(1) (b) of
the Atomic Energy Act has been made,
and if so, the date of the notification:

and

{c) the selling price of power as
fixed by this notification?

from Tathpur

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION AND BRODCAST-
ING AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
and (b). The selling price of power
from the Tarapur Atomic Power $ta-
tion for the period upto March 31,
1973 was fixed after discussions with
the Maharashtra and Gujarat State
Flectricity Boards on the basis of
decisions taken at a meeting of the
concerned organisations convened by
the Secretary, Ministry of Irrigation
and Power in November 1969. So far
as the price for the period beyond
1-4-1973 is concerned, a proposal in
this regard has been submitted to the
Central Electricity Authority for their
concurrence under gection 22(1)(b) of
the Atomic Energy Act, 1962,

(c) Since the concurrence of the
Central Electricity Authority is yet to
be ryeceived, this question does not
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Royard of ihe Sommitios sut np for
Lecxting Seldebje sites fer Adomic
Rowsr Btatlens

2572, . NARJ
Pmm;’ wm%swm

ATOMIC ENERGY be pleased to state:

(a) whether Governmers, ‘- ins ap=
pointed a Technical Committee of Ex-
peris for pelecting suitable sitea for
Atomic Power Slations in the North-
ern, Western and Southern Beglons on
30th September 1870, if so, the names
of the Members of this Commitiee;

(b) whether the Committee has sub-
mitted {ts report to the Government;
and

(¢) it so, the major recOmmenda-
tions of this Committee including the
names of the suitable sites selected in
each Region?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROADCASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): (a) Yes,
Sir. The pyesent composition of the
Commitiee js ag follows:—

1. Shri V.R. Venguriekar,
Gomchnt(&vlh,l’m?m—

jects Eagg. Division.
2. Shri J.(". Shah

Chairman & Chief Executive,
Atomic Power Authority. M

3. Dr. AR, 2
¥ Gwmﬂxml

|
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7. Sl G.¥.
mt,%
8, Dr. KA,

Paclkh,
i e s e
QSMK,T 'nul\!ls

Bhptu Amwc :E?F‘P

(b) The Committee has submuited
its report on the Northern and West-
ern Regions

(e) After consderation of the re-
commendations of the Commuttee 10
regard to the Northern Region, 1t has
been decuied by Government to set up
an Atomu.c Power Station at Narora mn
Uttar Pradesh. As regards the West-
ern Region the report of Commititee
1§ still under the consideration of
Government The Committee 15 cur-
1iently examining the wvarious siles in
the Southern Region

Opening of PCOs in Rural Areas
daring Fifth Plan period

2574 PROF NARAIN CHAND
PARASHAR Wil the Min ster of

COMMUNICATIONS be pleased to
state

(a) whether the Post and Telegiaph
Department hag drawn up a plan to
provide Telephone facihities by open-
g PCOs 1n the rural areas m Fifth
Five Year Plan taking intp considera-
tion the extremely backward nature of
the areas, ang

(b) if so, whether it 1s proposed to
declare at least the Headquarters of
the Commumty Development Blocks
as A category station?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H N BAHUGUNA):
(a) and (b). Details regarding provi-
sion of P.C.Os in rutal sreas durng
the Fifth Five Year Plan bave not
been worked out as the Fifth Pian of
ihe Department has not yet besn ap-

mm;enmtl of

m details lﬂﬁ

e
kept in v

out

PForeign Aid for Fifdh Plan

2574 SHRI H N MUKHERJEE*

11l th he

(a) whether any estimates have
been madg as tq the quantum of

foreign ald for the Fifth Five Year
Plan,

{b) 1f <o, the main features thereof,

(¢} whether the required quantum

of foreign aid 15 likely 1o be available,
and

(d) 1f not, what alternative arrange-
ments are being made to raise the
necessary resources internally®

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) (a) to (d) As
mentioned 1n the document, ‘Approach
to the Fifth Plan  1974-79" the Re-
sources exercise for the Fifth Plan
has assumed gross external aid over
the flve year period at Rs 3000 crores
This order of aid has been considered
realhistic from the angle of availablity
However, the reconstituted Resources
Working Group has been reviewing,
tnter alia, the quantum of foreign aid
for the Fifth Five Year Plan. The
position in this regard will be known
only when the Report of the Group 15
available in the next two weeks or so.

News-item “Raman Rules out Jugicial
Probe” regarlling Sadar Bazar Riols

2575 SHRI RAM PRAKASH Wil
the Minster of HOME AFFAIRS be
pleased to state.

{(a) whether Government’s atten-

tiop hag heen drawn to the mews-
item in the “Hindustan Times" dated
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19th June, 1878 under the caption
“Raman rules out judicial probe”
regarding Sadar Bazar riots; and

(b) if so. the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): (a) and (b). Government
have seen the relevant news-ltem.
The Lt. Governor, Delhi had ordered
an administrative inquiry into the
circumstances and causes which led
to the clashes that took place during
the night between 12th and 13th
<1 1ne, 1873. The report of the nquiry
has been received by the Lt. Gover-
nor and is under examination.

AUGUST § 147
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Truck and Bus Tyres Manufactuting
Units in the country

2576. SHRT RAJA KULKARNIL:
SHRI D. P. JADEJA;

AND TECHNOLOGY be pleased to
state the names and location of tyre
manufacturing units in the country
along with their installsd capac'ty
and production of various types of
tyres?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI PRANAB KUMAR
MUKHERJEE): The names of units,
their  location, licensed/approved
capacity and production in respect of
units engaged in the manufacture of
automobile tyres and tubes are given
below:—

Lacensed  Produc- (Nos.)

Name of the Unit Location
approved tion 1972 1373
capacity (Jan-
of tyga May)
(Nos
1. M/s. Dunlop India Limited Sahaganj 868,900 11,320,192  4,56,357
Calcutta
plus
Do. 2,72,100%
2. Mfs. Dunlop India Limited Ambattur 580,000 4,99,070 1,03,073@
Madras
3. M/s. Firestone Tyre & Rubber Co.. Bombay 6,74,000 9,78,274  3,98,864
4. M/s. Ceat Tyres of India Ltd. Bombay 6,50,000 B,28,782  3,13,752
5. M/s. Goodyear India Limited Ballabgarh 6,00,000 611,782  2,54,506
Haryana
6. M/fs. Madras Rubber Factory Ltd. . Madras e,m,:m 4,87278  1,10,119
3,90,000*
7. M/s. Premier Tyres Limited Cochin 3,00,000 340823  1,37,314
M/s. Inchek Tyres Limited Calcutta 3,00.000 1,12,017  1,33,037
2,00,000*

= —

,1 PAddiuonal capacity recognised under fuller utilisation scheme.
! ¥ Closure due to Labour trouble and hence the ioss of preduction.

LT
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Atlack on warden of Hindu Callege,
Delhi

2877, BHRI JAGADISH BHATTA-
- CHARYYA:

SHRI R. 8, PANDEY:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the stab-
bing of Dr. R. K. Grover, Warden of
the Hindu College, Delhi by some
anti-social elements on July 19, 1878;
and .

(b) if so, the steps taken by Gov-
ernment to trace the culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN). (s) Yes,
Sir.

(b) Investigations in the case were
imitially conducted by the Delhi
Police. On 20-7-1878 the investiga-
tion of the case was transferred to
the Central Bureau of Investigation.
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All out efforts are being made to
identify and apprehend the culprits.

Telephope Exchange Lins Capacities in
Calcutia, Bembay and Dell

2578. BHRI TRIDIB CHAUDHURI:
Will the Minister of COMMUNICA-
TIONS be pleased to stale

(a) the Telephone Exchange hne
capacitieg installed at present in the
Cities of Calcutta, Bombay and Delhi
and how they would stand at the end
of the Fourth Five Year Plan period;

(b) the additions to the Line Ex-
change capacities allotted to the tele-
phone system of these three cities un-
der the Fifth Five Year Plan and what
would be tota] line exchange capacity
at the end of Fifth Five Year Plan
period in these three cities; and

(c) the basis on which Line Ex-
change capacities and Telephone equip-
ment are allotted for big urban cen-
tres?

THE MINISTER OF COMMUNICA-

(i) Equipped capacity as on March 1973
(i) Likely by the end of IV Plan.

TIONS (SHRI H. N. BAHUGUNA):

(a) !
Calcutta Bombay Delhi
1,371,580 1,69,200 1,10,050
1,33,580 184,300 1,15 450

(b) Allotments and the number of lines likely to be commissioned in he Vth Plan are
below:—

fven
Cartcurta Bombay Delhi
ql:l-ol'lines mbenlloJinﬂwVﬂ:
® omm - mn plan . . . 81,300 1,93,000  I,37,000
of lines allotted in IVeh Plan or earlier which
® an:ll commissioned in the Vth Plan 53,700 67.000 49,300
(iii) Nodﬁmsl&e%hemmﬁ;mdmufdn
allotment of Phn . 51,300 1,21,000 70,700
Total g’cd capacity likely to be at lhe
o end :f v Y 2,38,600 3,72,300  2,35,000
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(¢} The gliatments are made on the

basig of walling lists spd forecasts of
demands. As per the draft Vth Plan,
subject tq the rescurces being wwail-
able, it {3 prapased to allot adequate
quantity of equipment to the major
cities like Caleutta, Bombay, Delhi etc.
so that the waiting period is reluced
to less than ® »ear.

Tt gete w1 ofreor
2579. S QR0 QR0 gYAY : Wy
yitentfire fwerer 5l og 38 &7 ey
Far 5
(%) @ www 2w 7 faw feg osw
4 faa sy €1 ST R AT 3T 8,
"1T

(@) = wow v fawe A
I FT TEEAFLT T 5T § 7

sitatfirs fawrg savan § Iz-wat
(st eI ) : (F) 0%
famaaay |

(=) o, W
faaear

ST BT AH Y famfor &
T qAGL FT
WAt
w&aT
1 o7 3w 20,000
2. fagit 4,600
3 W gewW 18,300
4 e qaw . 1,30,000

5 qIq i
6 64,500
7 quQd 12,000
8. afaTE 12,000
9 RS 16,500
19. ¥g% 5,000
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frge aqr wifzar At & faww ¥
forr avit aor-gemd STt g TrRY
WX ¥ T Y Gty W frer-
T &) w0 gen § 1w @At W
frwrer oy Sefifirary g AR wEET



A3  Wrikn Aswem SRAVANA 17, 1008 (RAKA) Wokiten Anmewrs 33

it o5 QW & tebow

i Aff e T oY e e

fire¥ W avferlt S O @ T

s gF ) gted P s daw

ﬁﬁ#uﬁﬁmmq:?ﬂm
Yoe, .

Creation of a Separate Ministry for
Gerrying out Wellare Schemes for
- fichesipled €nstes and = Schednled

2581, §HRI M. B. PURTY: Will the
PRIME MINISTER be pleased to state
whether there is any proposal under
the consideration of Government for
setting up a separate Ministry at the
Centre under an Adivasi Minister to
implement the Constitutional guarn-
tees and to carry out Welfare pro-
grammes for ameliorating the .condi-
tion aof Scheduled Tribes and Schecu!-
ed Castes in the country?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERCGY, MINISTER OF
ELECTRONICS, MINISTER OF IN-
FORMATION AND BROAD CASTING
AND MINISTER OF SPACE (SHRI-
MATI INDIRA GANDHI): No Sir.

Defects in Tarapur Atomic Plant

2582, SiiRI SAHRCJ LMUKHERJEE:
Will the Minister of ATOMIC EN-
ERGY be pleaged to state:

fa) whether his attention has been
drawn to a news-item in the BLITZ
dated 23rd June, 1873 to the effect that
the American Construetors, General
Electric and their Indian subsidiary
Bechtel, India Mstad a dsfective plant
on Indin and thus the Tarapur Plant
has bEen suffering from major defects
from its inception and that the Indian
Engineers were fully awarfe of this but
the Indisn Officials concerned ' ‘were
influenced by the sald Constructors
m banding over the project fo

whailer iato
thfgb anllnentmp, ?g;‘;; ;tq wth.g result

(c) the sitps Government have taken
to recommission the units concernel
so that Mahdraghtra and Gujarat are
not ;ouad ‘{0 suffer a wrlnua power
crisig agaln?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, WMINISTER
OF ELECTRONICS, MINISTER OF
INFORMATION ARD BROADCAST-
ING ANP MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI): (a)
Yes, Sir.

{b) These allegations are bas:less,
It is not considered necessary tu en-
quire into them.

(c) Since recommissioning after their
last refuelling outages, both the units
of the Tarapur Atomic Power Station
have been operating satisfactorily and
have been producing power at nesrly
their full capacity. The recent inter-
ruptions in the supply of power from
the Tarapur Atomic Power Station
were almOst entirely due to failures of
the transmisslon lines belonging to the
Gujarat and Maharashtra Siate Elee-
tricity Boards and not due to any faulf
in tbe Station. A team of experts from
Ceantral Water & Power Commission
(C.W.&P.C.) visited the switch-yu1ds
at Tarapur and other places during
the lagt week of June, 1973 to look
into the problems of failures of trans-
mission lines. Chairman. Atomic En-
ergy Commission also appointed a
Committes -consisting of the represen-
tatives of the Detartment of Atomic
Energy, the Maharashtra State Elec-
triclty Board, the Guiarat Flectriclty
and the Tata Power Company to look
into these problems. This Committee

fly submitted its interim
wmh been discyssed with
leity Boud- ang Cen-
trpl tqr ap Power Commmﬁdn for
ensuring implementation of the re-
commendationg made theréin
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‘Betting up of Industrial Projects in
West Bengal

2583. SHRI SAROJ MUKHERJEE:
SHR] SAMAR GUHA:

Will the Minister of INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether there is any proposal
for setting up any new industrial pro-
jects In West Bengal;

(b) if so, the broad outlines therof
and the employment potentiality to
be obtained from it; and

(c) when the projects are likely to
be started?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRA-
MANIAM): (a) to (c). During the
period 1st January, 1972 to 31st De-
cember, 1872, 54 industrial licences
and 47 letters of intent have been
issued for the location of industrial
units in West Bengal The Industries
for which these arg issued are Metal-
lurgical, Electrical Equipment, Indus-
trial Machinery, Pood Processing,
Rubber Goods etc. It nomally takes
three to four years from the date of
issue of an industrial licence for an
industry to commence production.
These licences/letters of intent are
therefore at different stages of im-
plementation. Figures regarding the
number of workers likely to be emp-
loyed are not available

Activities of Hipples in Darjeelings
Hills

2584, SHRI SAROJ MUKHERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Hipples are being
allowed to reside in the refugee
camps meant for Tibetan refugees in
Darjeeling hills , particularly in
Sonadah areas; ' .
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(b) whether the Mippies are en-
gaged in espionage and smuggling;

(c) whether any tengion ig prevail.
ing among the refugees and the local
people in Darjeeling hills instigated
by the Hipples; and

(d) if so, what steps have been
taken by Government to prevent the
Hippies from creating trouble in that
area?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) No, Sir.

(b) There is no information to
show that they are engaged in
esplonage and smuggling.

(c) No, Sir.
(d) Doee not arise.

Defying the orders of Additional Dis-

trict Magistrate by a group of Cons-

tables in Regard to the Demolition of
Delhi University's Cafe

2585, BHRI NAWAL KISHORE
SINHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether his attention has
been drawn to the news-item which
appeared in the “Times of India” dat-
ed the 12th July, 1973 to the effect
that a group of constables led by the
Superintendent of Police, North Dis-
trict, defied the Additional District
Magistrate of the area during demo-
lition of Delhi University’s cafe; and

(b) it so, the reaction of Govern-
ment thereto and the steps proposed
t0 be taken against the erring
officials?

+HE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) Yes,
Sir. However, the report in the
news-item that the orders of the
Additional Magistrate were defled by
the police, is baseless.

(b) Question does not arise.
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C.BI1 Repert en Song and Drama
Division

2586. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state:

(a) whether the Centra] Bureau of
Investigation has since completed its
inwestigation into the affairs of the
Song and Drama Division; and

(b) if so, the result of the investi-
gation and action taken by Govern-~
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). The
Central Bureau of Investigation have
been investigating into complaints
against certain officers of the Song
and Drama Division. They have

wEAT wrre ¥ qEew # werere oat
o weht of wiwafrerig

2587. it gavwe atv: v gwr
wie sreron st 7% T o F o
fr

(%) 7 @7 awl & frr-fire
HATAT 9T A HQArd Frrer & qvaeg
wfrafaaarm ot & woar  weafem
g ;A

t?(lr) I faeg wr  wrtaEy ¥

e Wit SETew s ¥ 9-sly
(=Y wddix Tag) : (%) 9% (7).
gEATY S & qvaey { wfaferangt
& oy #Y atw, srave-faate & e
e gra Y AT § | 9 fawTr &
ST gET & ®TER 9%, 1970-73

since completed investigation in five #r wafy ¥ g=fas - frar g
cases on which necessary follow up
action is in progress. @ |
faaw
WATATT T ®T A wfaafraar #1 7§ wrdaEr

1 2

3

1 dmd Ay R wrofE osmard A AW F O F mEe IR

s 2o, sere

TR FT FRIART

St q@ET mry EETEr
9@ ¥ WA WIgEs  FRed
feradaw, ovfwe, Tde o
Yo fiAo  THe o o
a7 T WA GAEY TV ATAT-
fo aw=pst § arw wmeatam
wafeqroefa go  qHo 74
¥ qo THo 1978 a¥ ¥ fu3
afqg #< fear wr €
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2. 7ad wwfee 9. wafea wead W WEA B AW H TS WK
aw, e fgdt,  wTrw a gaam D qrar My | EREIR O
kel %! WA ATEAE, FEH W~

@ qefre nHo Ao tof
THo THe o ®Yo IT WA
4t Gae grT wravfe TR
¥ gqw dnfar  vafedl
¥ wig—ad, 1973 §
wiw—srd, 77 a% ¥ fod

ey w3 famr mr
3. #ad Svofew wHE, ~aga— W AT EY w9y #Y 78 Wr
widr arfiws, T8 et qET MET ) EErET
fgwait 1 ™ F WA WGHA, TR

sfrata qefke, mAo Fe
Iﬁ'oﬁﬂo o f’!’a m'o ar
g GE et g AaifaE
Tt ¥ 3 Axfem  waEfagl
I wIR—E, 7w 1973 X
THE-—ATH, 1974 7% & fd
afem faar mar

4 ATF agul, WEY wa § wgré vf @9 WA § AurEreea) & et
aronfes, avag &7 F [HTT 9X ¥ g1 wafer seard s
WTTE ATEE @ ST @z % aul § wufaa feay

t ] mar 9 wiger f qfes qra-

T T W A @ T

5. AAK SANY, AT~ wEArd ¥ F @ AS # wrw w1y v fem
fies, 7w FEE ararfgs ¥ freg 39 Y
frmr 1 gafed gga@ws w

oy &3 fear mr 1
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e 42 & Wit e e & W
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asbs. i gwwe W : W
o h ap wed ¥ v w4
fis

(¥) 7=t & wemfus afz w1
20 g Y qwAdiE QomT ® TER
¥ verfrr et ety ar sy
R wAa feeAr @@ W,

(¥) = & fad wfafom
HTEAT ¥ AFqT AT AT WAy
ooET & w7 & FAdT Y wder
154

() wAR frafer sawR &
0 o ?

qrx warwa ¥ oo dat (<
Wgw wfem) ¢ (7) ¥ (1) g A
e & oo gfe g€ ¥ 9 A e
g TR qq 1973-74 & fay
T a7 T T AN 197374
# g wd sqagT F G ®) e
# <o g w1 fagw a3 afew wdwrd
TF g 9wy fasim aave ¥
W favdrgor frgy 5T vgT @ TEH s
X qIdT qEEN qieET BT NTeY
e feqr w1 AT SRR
¥ wreq ¥ qhwey FromT wafe & o
wraiferer fisd oy are Frerer & fafw
#R v I wTiwRfeRW ¥
Wt ST WY W TwT W

wftfowr qamy 2@ % T ¥
et few gafy & fARY Erwre
w7 qreafion we fraffer findr o o
a e gEEA ¥ wReia
‘smETOTY W TWr JeTe TR ¥
o e saeqr @ W owES
waer it wrm afn ‘ot gy
1974~79 % gfr zfeewior’ ¥ fafasr
WO IEVEY FY T &Y o & )

HEEATE BTN W TR W AR

2589 oft gEVET AT wWT gwAT
e warew &t A I AT wA
s

(%) sty A1 et @aq
wad yww 1973 aw gt

(@) o™ & ¥ 7 Fafar ww-
Y qraw faer qr Wie fafwew o0
g frar sexlamy o fear
T 97

(7) 7 =g 7 7 afer o9
Ay FrTSr Iqered g, WY

(%) JyeeE wRETY AT W
forerzor ey e T @ ?

W W sRTen Ree ¥ Iq-Ra
(st sl fag) (%) Py s
qar ¥ A4 1972-73 ¥ WTERIEA
wafea ¥ W@l Tk w2 A
fedr @, IR it o I wafe A
TRl EA WEaATd FTA FY WIA-HeAT
g & ey ¥ gfwa aft feay §
et widt ¥ dwar Feeme Sree
Lk



223 Written Answers
(w) ¥ (7). a¥ 1972-73
T 1973-74 & wAbww wied
i st —
1972-73 197374
(=1 &) (=Y #)
(sreafiaer)
TEATQO FA 40,773 40,000
w7 Y
TN
oIfad 99- 1,98,600 1,26,700
Tl s
ot A
& fa o9-
R

(9) 1973-74 & Frafas wa-
T FO wEzA Afw F s,
0F {HMETNE 1 "GGrd O F1
gTRT 1972-73 % {7 wiuga fad
T e O ¥ TN ¥ 39
wafa ¥ IAFT "Uq 7AW ¥ W
ERT WX 99 gHer H 9Eary $9
#1 IJyereqaT ¥ w0 § &TL0 30 Kfaw
Y FIRT A7 It )

Bugging of Telephoneg of Important
Personsg

2590, SHRI H, M. PATEL; Will the
Minister of HOME AFFAIRS be plea-
sed to state

(a) whether the attention of the
Government of India has been invited
to a report in the Stateman of the
23rd May, 1973 stating that proceed-
ings of the conferences of Opposition
political parties and telephoneg of im-
portant persons, including M.Ps,
Journalists and others, are tapped and
bugged respectively; and

§b) 1L.mey the m“m‘
ment of India in thig regard?

THE MINISTER OF STATE IN
THE MIRISTRY OF HOME AFFAIRS
(SHRI K. C. PANT): (a) Governmant
have seen the news-item referred to.

(b) The allegations and insinuations
contained therein have no basis,

2591. SHRI RAM KANWAR: Wil
the PRIME MINISTER be pleased to
state:

(a) the number of public servanis
including senior Executives of Public
Sector Undertakings who have been
found involved by the Government of
India 1n various types of ecorrupt.on
charges during 1972; and

(b) the action, if any, taken ngainst
these officers?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIR-
DHA) (a) and (b). The information
18 being collected and will be laid on
the Table of the House as soon as
possible.

Activities of Trade Union Leaders of
Provincial Armed Constabulary of
L1A

2592, SHRI RAM KANWAR Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the provincial Armed
Constabulary of U.P. had organised
themselves into a Trade Union:;

(b) whether this Union was alleged
to be registered, and if so, whethes fis
implications had been realised before
such permission was given; !
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(c) wifether top Jeatly vf e
Trade Union incited tHe P A.C person-
nel to openly clash with the Army,
and

(d) whether the top Trade Union
leaders after this incident have gone
uhdergroufid, and if so the reaction
of Governitient of India 1n this regard”

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F H MOHSIN) (a) and (b)
No, Sir However some personnel of
the PAC had jomed an Assotiation
named Raiva Police Karmachan
Parishad’ Uttar Pradesh which was
registered in UP under the Society’s
Registration Act (Act No 21 of 1860)

No pnior permission of the Govern
ment w15 necessary for such registra-
tinn

(v} While there was no direct inc-
{ement of the PAC per<onnel by the
Part hid leaders to openly clash wnth
the Atmy the activities of the Parishad
led to g=mve indh wipline among some
PAC per-onnel which 1esulled in the
irmed clash beiween the PAC  per-
sonnel nd the Army in UP when
the Army was called in to disarm the
PAC Battahons

(i} All the =1 office bearers of
the Rajva Pol » K irmachar: Parishar
I"P have been arrested and ire 1n
17l Four of them have since been
d1 misred fiom servicc by the Gover-
1or of Uttar Priudesh under proviso
(¢} of article 311(7; of the Conctitu-

ion of India

af wErlt ¥ weoae T Tw e

2504 =f wewr wnf - W
e el 7 AT Ay E e B

(%) wr ¥faT vy & T
T2 Hrer dvmT X 20 &F Ay o
¥ fewe wréY forar a7 et s
farg gfrar wiv gater wfew i, o
1837 LS--8
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(&) w1 =7 & wt gard 3w &7
e % sifen #1 oe Bwe ot
firar & 7

T Wi (st et wor ay-
Tr)  (F) ST adr ) Ao wmrfe
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wetT gaTeT MY EIHET A€ O T o |

(&) & &1 1 Afery afmw A
WT7A %, AT AT 2567 THATS ¥
997 o7 UF T fryz Ay fae o
faady qry 7T TEw ATy wiv
§T TATH WTAT TAT 47 |

qifera ¥ falt s¥re & av &t of

TH TN
2595 it ®¥aT ami W
qUTC WAl A7 AAT AV FUT A

ﬁ.

(¥) 9@ 7 T 1970 #T
m 1971 7= 7 fo7 e
T A Th AT AT,

(=) ¥ r 1w TR
¢ frefer asem e 9937 A0
@t =7

(T) = ZHT T T T gAY

Fa1 8

qare wA (S e . wg-
qm) (F) A () @A R
FHE GFARAT A TR FT F AW
ot w weag, faoeft s wRER
¥ 2t owedar ¥ sifed ok St

235
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€ 1 wET gENS & we, 1971
¥ gifrear & fod o @ T =
%7 frar ot 9 faeelt gy avaf
FEraT 1971 ¥ qffeaw & far ard
& Fov A< 47 fay a1 AEwEew
gF-rE ATT Wy Ay wg o, 99w
frate uT e Y wEfa § I @Y
A AT T8 91 W 6 ug fore
a7y AE § | feeelt W IUwew ¥9
gAY QT TATEt A qAr = & froad
19,0 M 1971 ¥ =wvdlE 4 famelt
& Ffrr oifreerr T fafaw mamr & fadr
15 16 qF #1 % o

#ive Ju §  wAaw

2596. MY GEa At . 4m
farm ok St T o7 JAR
FT 39T AL T
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F@E T #7747 9T fur
I AN g qE 1 FAM F@ A
FTF ;I
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a1 gfafra # 7
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qIAqE TIA 277 T Ee ¥
FAT 1 24 T o7 TfET

swea § £ o dafa o1 grmfer
2T deqy aR W v
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=, Fvie o w50 fafr &
ot w1 fafas et F s ity
FCFTA R QY |
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Exror in the Estimates of Naiiemal
Inocome

2597 SHRI C JANARDHANAN
Will the Minister of PLANNING be
pleased to state;

(a) whether a major error in the
estimdles of national income for the
base year of the Fourth Plan has up-

set scveral of the basic plan assump-
tions

(b) 1f so, what was the error in
the estimates of national income for
the base year, and

(c) whether the error has since
been rectified and the estimates revis-
ed?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA) (a) No
Sir No error has been obwerved in
the hgures of national income for
1968-69 the base vear of the Fouith
Five Year Plan

The prelimnary estimates released
eaither "y the Central Statistical Or-
gam ation are at piesent under revi-
sion due tp 1ncorporation ot fully
revised estimates of agricultural pro-
duction which were not available
at the time of the release of the
May 1971 issue of the White
Paper Such a rewvision can-
not be regarded as an eror as it 18 not
due to any faully calculations or use
of wrong data The revised estimates
are Likely to be released shortly
through the 1973 1ssue of the White
Yaper on National Income

(h) and (c¢) Do not arise

Committee to Examine Foreign Col-
laboration in Indusiry

2508 SHR1 C JANARDHANAN
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state

(a) whether the Expert Committee
set up by Government to examine the
guestion of foreign collaboration in
the Indian Industry has submitted its
mn-
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¢b) i so, what are the recommenda-
tions made by the Committee; und

(¢) what are Government's decisiong
thereon?

THE MINISTER OF INDUSIRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY (SHRI C. SUBRAMA-
NIAM) (a) Yes, 8ir

{b) The recomendations of the Com-
mttee 1elate to a wide range of prob-
lems concerning Government's policy
on 1import of technology, such as,
mechanism for techno-economic eva-
lution and selection of appropriate
{echnologies, measureg to prevent re-
petitive imports of technologies. utii
safion of indigenous technology, ete

(¢) The Government has vet fto
take a view on the recommendations of
the Conymittee

wive ¥ mF  wredm dnfae
et “emtte fafen” & e # st
avs 4

2500 it sfrFew wagr A0
famre otr seafst x4 TR
FooFy -7y

() 3rer T 3 Hmma
Z AT I v Ty 47 fra
F ‘errr afer w ooy wd g

a0 owl &

(/) &4t #vdye o1 lawye faRwm
T =7 «F 7 GG IX AF) FTEEH
qawn 7T 7 E LR 4wl
A F UWANA (G414 B 134 fAE

TE, W

(w) Afger, g bam wwa aT
50 7 wwar ¥ w1 gley faaw
%

wivitfire fawrer ey fewwr wite
stheitfnett walt (st o quE aww) ¢
(%) wor 9 gfee 7 ag goom Wl
¢ fx =ity ¥ oF vy e
A “are Afer” woF 7 oAl
ST # g, T T ¥ e A
TART 1T N

(@) wra vee & wE Q¥ SwE
wome § (omd 95 Jre ST WIR-
frr dwfrat, Narfrfadr, ofz w
faRe & wrra e v gEr A X
wgraar e 9% 1 W gl & (o o
T AT IW § , A AT
ara dwifasr wife #1 s v
W|T fao 19 8 ¥ uF Arfes faem
F AT, a1 7EH Farfar &
Weras fadw ¥ ‘o wfeeer 99t &
faafor 71 | ¥ AW 9T T A
waEE (¢ dWiAer 7T mAawEE
wgroar aqr oy fe faar fadwy
& qorr fewe (M@ w0 D

(m) 1958 ¥ fagwr ¥ feqa
8930 & Algt WAy dwifas
gfwgamn o {lcwr sd=far
1 dwfma faerrr & v &7 7 T
femrmr 1 R ¥ 1791 AfE@Y &
g AT 7 rEaE §T e
v fagr aur 49 SfEaEr ¥ owA
wew foar 370 & 4391 =ufe wrva &
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e o afe o dow o et

2600. st foagmTz Treht .
dtqaa qw:h:

w1 g Y 4 TAN WY g4 w2
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(%)%t 0w Gfiw SREY ¥ STARRED \QUESTION MO, s o,
e W eyt g§ afafefigf ¢x 184-73 REGARDING PAYMENT OF

woft wgh frer atwr o § CESS ’BY SALT MANUFA

(®) wr gwr & ¥ feodft agr THE DEPUTY MINISTER IN THE
W TSGY ¥ gU TRy 4t & Py MINISTRY OF INDUBTRIAL DEVE-

TOPMENT (BHRI PRANAB KUMAR
Ll afafafaar wer e & forlrere MURHBRIEE): "n<answer to'the Un-

¢ sk starred Question No. 7425 {n the Lok

Sabha on the 18ih April, 1973, it has

(q) w1 AT FT AR T been stated as under:

S @S T AT \”*“-“”i‘ T “(a) Statement No. I !ndicating
1 g o afe 7@, & od P 6 the cess collectivms during the last
g ? fhree years, State-wise and year-

wite, fs laid on the Table of the

House, [Piaced in Library. See

g swwo wer wiiws fone § 0 No LT-5360/78).

m“‘! (st fumfwf) :‘(i) (b) Statement No. II indicating
Fftr e ofwzr & & weAr ¥ the expehditure on development and
arsaias fgfa a1 Sﬂﬁ"n’*"‘f Gl other orks during the last three

. - years, State-wise and year-wise, is
WA W 4iaT & WY MY JEra. laid on the Table of the House

Aferw diw a1 afafafadt 1 @ [Placed i Library. See No. LT-

fear mr | 5360/73] "
The Stalement Nos [ and II refer-
g) g7 ® qu odr % 1ed to in the reply quoted above are
£ { ) 3 ! e attached The figures furmished the-
¢l 71'3’”!’5 ! rein were based on the information

furnished by the Salt Commmssioner
. who had oblaine! the same on phone
(7) §za 7 HIH # f& 9% from his Regional Officei~ all  over

dwm % fasg fwa%r dfafafgqr  the country Later on it came to the

N notice of the Salf Commissioner that
ensETfa® fAEm aW@ @A A4 gome of the figures furnished hy his

T vFar F fgA & afage &, T9-  Regional Officers on phone were not

fafg  (weiee passed on corrceily It has since
‘(.ﬁ ) qiﬂ.ﬁ“‘q’ 1972 & been reported by the Salt Commis-
STIUT] F ST FEAE! A7 A FFA Gjoner that the correct figures are as

§ | w wfafroe ¥ Tmaw SfSw indicated in the Statements III and
€ § T gAY Ty & IV is laid on the Table of the House.

a s Placed in Library. See No. LT-5360-
AT F T A g M 20w 53]_

s o< fr w wfafrw & s

fre "o & @t & @ g Wfey, Reasons for Delay:

Teft eqmii & waw ¥ g & a9 The inaccuracy of the figures given
FuE AT ®1 ST F 7@ gU W@ in the answer could not be corrected in

time, as this came to the knowledge
Fq 9T T G FrAT R A s Ministry much after the ques-

tion was answered.
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CALLING: ATTENTION TO m

REpoRTyp. RUSY Q¥ BANKS, 10 Ex-

cHaNcr, HyNopE,. Ruppe. Neres, EoR
""FEaR oF DEMONETISATION

SHRI P. VENKATASUBRBAIAH:
(Nandyal): Bir, 1. call the. attenfion
of, the, Mipisiez. of, Finagee. to.the
following ; matter. of -urgent. public. im-
perignce and. reguest- that; ha. may
make a.satemaent, thereon:

The reported rush on. banks to
exghange  hundred  rupee notes. into
smalk currency for fear of demone-
tisation.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] K.
R. GANESH): Mr. Speaker, Sir, the
Government of India have scen the
reports. in.the. Press about the sudden
demand. for smaller denomination
notes. This hag resulted in heavy
‘tenders of one hundred: rupee at the
Bombay and New Delhi Offices of
the Reserve Bank, for being exchang-
ed-into other denominations. Although
it.ig true that there has been an in-
crease in the demand fer lower deno-
mination notes within the last few
days at the Bombay and New Delhi
Offices of -the. Reserve Bank, there is
o general move on the part.of the
public to. exchange one hundred
rupee at. other centres, The large
tenders of one hundred rupce notes
al the two offices of the Reserve Bank
may, be,due, te, the, rumougs that, one
hungdred rupep notes are likely to be
demongtiged, The, Gowprnmast of
India have. made it clear. in the.couxse
‘of debate on Wanchog Committee's
Report in the Lok Sabha in Septem-
ber, 1872, and also in a number of
questions in. Parliament, both esrlier
and. later, that there iz no proposal
under comsideration for demgonetising
‘highey.. denomination notes, inclading
.Rs, 10% Gowernment: want.te. reite-
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rate this decigion in the most catego-
Qeaslyy stated, tha, nesiton. about this
in. Rajyp Sabba on. Tth- August, 1978
While, replying; to. the debale. on.rise
in priceg,

SHRI P. VENKATASUBBAIAH:
From the statement of the hon
Minister of State for Finance I, am
afraid ‘it looks he has not grasped the
full- implication of the ruy on the
banks on fear of demonetisation. He
said ‘that there has been a, rush _in
Bembay, and Delhi but it has ne im-
pact op the general public. "In_spite
of the categorical statement by the
Government that there is no move for

are, spreading. and scare is being
created with the result that the poor
magsgs are hit. as, the prices of essen-
tial commodities are sky-rocketing, I
apm told that the price of bullion is
Rs. 500, for one.tola with its disastroys
effect op,our economy, Which is al-
ready, pagsing through a very critical
stage. In spite of the Government
coming forward and stating that the
supppsed, recommendation of the
Wanghoo Committee, which was not
published, favouring demonetisation
is not under the consideration of the
Government, these rumours and the
cansequent scare are spreading from
time, to time. Is it nof a fact that
these rumours have not come from
the bazasr or market place? There
is a strong syspicion that there is a
big racket operating in this covntry.
perhaps with the connivance and cel-
lahoration of certain officers in the
bapss, apd, some unscrupulous agents
that are operating_ in this country to
take adyaptage of this scare, which
is perhaps their own creation? I-am
told thay, thege is 30, per cent commis-
sion in hundred-rupee currency notes
are changed into smaller denomina~
tions..

I am. told—how: far it. iy, true I do
nat. know—that. some impartant; pep-
pla. like. certain legal luminapies
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[Shri K. R. Ganesh] As regards the extent of this scare
whose names I do not want to take on ::1 mdiut:.dlll:n.m statement, it s

the floor of the House have exchanged
hundred rupees notes worth Rs. 80,000
into small denomination notes and
that the commission is being charged
at the rate of 30 per cent. When such
big people who know things also in-
dulge in such things, what will be
the fate of the common man? I want
to know what action the Government
has taken to scotch these rumours,
what effective action they propose to
take in investigating this sort of
racket, if it exists, and take proper
steps to give a sort of confidence to
the common man wha will be hit hard
by this scare.

Secondly, I want to know from the
Government whether it is a fact that,
of late, there has been a flow of
deposits in the Banks by way of hun-
dred rupee notes and, if that is so,
what is the amount of deposits that
have come into the Banks and what
is the reason for this sudden inflow
of deposits in the shape of hundred
rupee notes.

SHR! K. R. GANESH: Sir, I have
categorically stated, and the Finance
Minister said in the Rajya Sabha, that
there is no proposal before the Gov-
ernment for demomtisation. The
Finance Minister, when he arrived in
Delhi from Washington on 8rd August
itself, in a talk with the pressmen,
had categorically mentioned as in the
report which I would like to gquote

here:

“Asked for his comments on mar-
ket rumours about demonetisation
leading to a spurt in gold prices.
Mr. Chavan said, he had already
made it clear that there was no
proposal for demonetisation.”

On 3rd August, itself, the Finance
Minister had categorically said that.
So, the Government's position is very
clear. There is no equivocation about
it. There is no proposal for demoneti-
sation.

the
ceipts on 6th August 1973 at Bombay
were 23,240 pieces of hundred
notes and 8,313 pieces of

rupee notes in April, May, June and
July, one would come to the conclu-
sion that even this, in spite of the
scare, i3 a very marginal increase as
far as these transactions are concern-
ed.

The hon. Member raised the ques-
tion of gold prices also. As the
House knows, in recent months, there
has been a very widespread increase
in gold prices in the internatiunal
market. As a result of that, the
prices in India have also been in-
creasing I have discussed with the
Gold <Control Administrator also.
There is nothing very unusual, parti-
cularly in these seasons, as far as
the gold arrivals are concerned
‘What happens is that, during mon-
soons, even normally when gold
smuggling was taking place—for the
last few months gold smuggling is not
taking place because of high increase
in international prices .

SHRI A, K. M. ISHAQUE (Basir-

“hatl): The price per tola has gone up

by Rs. 100 within a fortnight. And
you do not call it abnormal?

SHRI K. R. GANESH: ] was try-
ing to submijt that even pormally
when gold smugghing was taking
place, there was less of smuggling in
the monsoon months. It is a normal
oceurrence.
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P. VENKATASUBBAIAH:
fhuvbuhmnhamh
deposits in hundred rupee notes

SHRI KK R GANESH: I have
given the figures in respect of the two
counters.

PROF. MADHU DANDAVATE
(Rajapur): The unprecedented and
unusual rush at the banks to get
hundred rupee notes exchanged is
really an external manifestation of
an internal malase in our economic
Lbfe. There are two important ingre-
dients of the entire situation, Firstly,
there are traderg interested in com-
modity speculation and it is very
Likely that they have created rumours
and scare about demonetisation. The
second i1mportant ingredient 1is, with
the fear of demonetisation, people are
rushing to the banks and getting hun-
dred rupees notes changed. The hon.
Minister has not rephied to a specific
enquiry made by the first speaker,
whether it 18 true that a very promi-
nent person had gone to the bank
and had got notes worth Rs. 80,000
exchanged. A categorical answesr
must be given to this,

Since the scare of demonetisation
is created because there is a lot of
black money in the country, I would
Lke to ask certain queries from the
hon. Minister regarding the root
causes of black money accumulation
and alsa the measures to be taken by
the Government in order to unearth
black money.

One of the important causes of
black money accumulation is the im-

tive expenditure—acute shortages, the
consequent control, the licensing
policy, deliberate loopholes that are
left in the licensing policles and the
unserupulous bureaucratic machinery
that is indulging in bribery and cer-
ruption; all these are responsible for
bringing sbout some sort of collusion

, 1883 (SAKA)
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between the bureaucratic machinery
and those who are accumulating bisck
money. Therefore, this is one of the
reasons why black money is getting
accumulated. The second important
cause—and I would like to know frrm
the Minister whether this is correct—
is corrupt business practices needing
payment of secret commissions, bribes,
on money, pugree, etc. Are they not
resulting in further accumulation of
black money? How far higher rates
of sales tax are responsible for black
money and tax evasion through
avolding of recording of transactions?
1 would also like to know whether as
a result of ineffectiveness in the im-
plementation of various tax recovery
machineries and as a result of a
number of loopholes in the tax reco-
very machineries, more and more
black money 1s being accumulated

I would Iike to ask some queries
regarding the measures to be taken
by the Government to see that black
money is unearthed. Whenever on
the floor of the House a demand has
been made for demonetisation on the
ground of realism end practical eco-
nomics, we have always been told by
the Finance Minister that demoneti-
sation 1s an 1mpracticable step.
We are told that in 1948 demonetisa-
tion was tried but there wag no
success in unearthing
money. I would like to know from
the Minister whether it is not 5 fact
that in 1946 when demonetisation was
resorted to hundred rupee notes and
ten rupee notes were excluded from
the purview of the demonetisation

and is it not true that at the
time in 1846 the total currency was
such that the ten rupee currency was
85 per cent and the hundred rupee
currency was 41 per cent of the tfotal
currency? This accounted for 76 per
cent of the currency remaining un-
touched through the process of de-
monetisation and when in your vro-
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[Prof, Maghu Dandavaisl
cess of demonetisa in 1946 76
per cent of fhe currency remn;ne?
untouched, how ooulq yout demonetl
sation be asucgess” Therefore uﬁmm;
reasons are bemng given I wo
to know from the Mimster whgﬂugr

in attempting the process o demcng
tisation fhey will be willing to lear
from the experiment of demomtma-

tion 1n Belgium
1944, 100 francs, Swe francs m

{rancs currency notes tﬁ-
tised as a regult of Whi hy

ber 1944 the currency contirgcied
from 16 crores francg tq cpores
francs This 1llustratjon cap horne

m mind and your policy regarding
demonetisation will have to beg sul-
tably adapted

None of us would be stupid enough
to expect from the Minster to make
an advance declaiation about demo-
netisation In fact, T would suggest
to the Mimster that when we demand
demonetisalion you can condemn us
but in a Lght¢ening manner and in the
so-called quixotic fashion, you should
do this demonetisation and see that
the black moiey in this country 13 un-
egrthed to a great extent But how
can they do 11? 1. 3t nol a fact {-a*
there ; a collusion belween the Gov-
e.nmenl and the black money-holders
apd they are the people who
conirilule to your election fund They
a¥ ‘When we gave funds to you at
the time of elechions (Interruptions)
wgs ihe money white? And 18 it
bgcayse you are puthing black goggles
that the money 1s now appearing black
{o0-day? 'These are probably the
difjculfies

Even 1if your Government is not
willing to undertake demonetisation,
I would suggest a number of other
measures and I would Iike to mow
from the Mimister whether they are
wilhng o take up these measures
One of the measures can be the
wssuance of bearer bonds The Gov-
ernment can issue these bonds with
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a low rate of interests

cent, as sugghsted by "th:vihﬁg
Committee €rid in that case, whhtever
black money 1s generated, it can be
ufibsed for constiuctive developmien-
tal gchivities, The second suggestivn
18 that they must have some éffective
searches and sewzures to be made in
a gir mapner and lastly, I
would like to know from the Minister
whether they would accept one cun-
crefe propogal Is it not possible for
the Government to decide that we
make a declaration that all those in
the country who have gold in therr
possession must make a catogoricsl
declaration of thewr gold reserves”
And ance the gold 1s declared, you
8x up a bmit You must change the
nurms regarding the accumulation of
gold n the country You ask all
people to make a declaration of the
gold with them You fix up the maxi-
mum himit and you try to requsition
the gold from every one who has got
gold beyond a particular limit This
1s only m connection with those who
declare their gold reserves put as far
as those who do not declare their
gold accumulations, you confiscate
their entire gold and the lLimitaton
need not be observed

240

Are you willing to introduce these
1adical measures” Only when these
radical measures are actually intro-
duced there will be no black money,
no scare of demonetisation and no
queues 1n the Reserve Bank or natio-
nalised banks to get hundred rupee
notes exchanged

I have put specific ques‘ions and
1 seek clarification of the Govern-
ment’s policy on all these matters and
I nope the Mlnlster will not evade the
1ssue that T put before the House

hon.

J“

SHRI K R. GANFSH The
Member has nemnch be;

scope of the Cal Atten
tmn e hls Q elt on ?ﬁ
on tmn h
'th

eﬁnﬁoﬂ,



2t !}wwﬂgﬁ‘ SRAYATA 1. U8, (AT

it

i ek oqm ..;gw""" ,f:ct"
.ed with it, the part played by the
Giovernment about the Feport bf the
‘Wanchoo Committee, ete,” have all
Leen dealt with already in detail
'Tthl'lsnowhetofb the Sélect
tom e’ of thHe House, These
matthrs have 'been discusfed a num-
bet of tims in’this House. It is part
of &' gemeral  question and ' I don't
think the hon. Member expecls me
.now o go into this question in detail.
Government has stated its position
very clearly. Various steps have al-
ready been initiated with regard to
the question of controlling black
money on the basis of the recommen-
dations of the Wanchoo Committee,
and on the basis of stricter enforce-
ment in recent years. ld‘z‘jl.e '?:s made
a suggestion about go ese are
suggu:sgmns by him. There is a Gold
Control Act. It has laid down cer-
tain procedures and there are certain
provisions in this respect. His sug-
gestion entails the amendment of the
Gold Control Act. These are all
matters which are continuously
engaging the attention of the Go;lem;
inent in meelma the various problem
whi:h we' are facing. Regar’dmg the
individual question which the * hon.
Member raised I do not have imnie-
diate information on this. "This hzfor-
mation is not easy to get also because
even if some exchange ' has tak;:;
place in any cqmmerml bgpkg :
pank may not be atle to give' that
information ‘and the party 18 :d cl!ec‘;::
the bank is concern:

‘l.:em:;sm'i question of availability
of notes w:th various 'commercial
banks, etc. he has’ given some inior-
mEnon, and’ we wilf see how best to
use the Mormubn

YT

A CHAN'DBA HAL-
smﬁm The ‘Gévernment
sa%tuéa’ﬁfhe Wanchoo Cofhriiittee re-
'po verfimént "fas' not'‘cared ‘1o
"'in&edm orf 4t the

o S o

"ﬁ‘“ﬁuichﬁé& by
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anybody. Government has sabotaged
this report because it wants to fatten
t4¢° nionopolists, landlords and their
diffes.  Thé 'Government wants to
continue” its pro-monopolist, landlords
policy dnd ‘so it does nol want to
fmplement the Wanchoo Committee
report, one of the recommendations
keing demonetisation of the high valued
currency notes Black money, income-
fax éxasion, blat&-marketlng, ‘smug-
gling, ‘€tc.,” are fhe root causes of the
present crisis, These are all the thm'gs
which 'are’ memly responsible for the
dbnormal piice tn gold' which on its
part is'dévaluing the money value and
increasing the prices of food and other
arijéles, ‘anll bther commodities,

In
Vietnam though (hey "are fighting
aghinst the ‘Ameriéan imperialism

there is no price rise. Theé Special
Correspondent ‘of the Hindustan
Staridard ‘Mr. Khogen De ’Sarkar
visited Vietnam one year ago and he
wrote series of articles saying, there
is no price rise in Vietnam though
they have been fighting. American
imperialism. But, i Bombay, there
is no war ‘but prices of essential com-
modities are géing up.

Sir, if the Government thinks that
it will be able to unearth the'black-
money and ‘control the inflationary
pressure, it is not going to ‘succeed.
The economic crisis is going to shake
the foundation of  our Indian econo-
my. The economic crisis has its direct
consequénces ' from = Government’s
policies. " Last year, in 1972-73, the
production ‘had increased only by
1.5 per cent while the supply of
money hdd goné up by 10 pér ‘cent.
Angd betwéen '1969 and 1973 the money
supply had gone up by 90 per cent.
The flood of morey had been ised
by the Government mostly for ‘the
non-productive ends. As a result,
there-is ‘a steep ‘rise in price, in the
lést year, the ‘tost-of living' went ‘up
by 25 'per cent. ' Failure of plmning
and- economic and fistal policies of
Government, -huge defi¢it fifancing are
tesponisible for this: umprecedented
price rise’ Gold is- being sold in‘the
mfmntms- 500 per tola in

Bombay.
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[Shri Krishna Chandra Halder]

I want to know from the Hon.
Mimicler what steps do the Govern-
ment propose to take to arrest the
fast falling wvalue of the rupee and
what steps do the Government also
propose to take to slop the cornering
of gold by speculators and mono-
polists?

SHRI K. R. GANESH: Probably
the hon. Member has gtated ithe poli-
tical position. This is a limited
question relating to rush in the banks
for the exchange of high-denonuna-
tion notes of Rs. 100 or smaller notes.
That was a limited aspect of the
question. He is entitled to raise the
political issue which he has raised
The only point I wish to submit is
this. In these two cities—Delhi and
Bombay—some people are getting
scared that demonelisation might
come aboul and so, they have been
exchanging notes I have alrcady in-
dicated about the notes that were
evchanged during the lasi two days
From this, if the hon. Member takes
his position thalt he has been trying
to pick out this as one of the symp-
toms of the huge crisis that we are
m, nobody demes that the country
1s in for the crisis As far as its
impact 1s concerned, he is trymg to
conclude that we have failed in the
health of economy and that it will
further create more scare which 18
already there I had indicated ear-
lier also that as far as gold is con-
cerned, no individual is allowed to
possess gold ornaments above 2,000
grammes. If he has above this limit,
it has to be declared under the Gold
Control Act.

Then, an Hon, Member had raised
about Wanchoo Committee Report. I
have already replied that we have in-
troduced a Bill which is before the
Select Committee, One of the im-
portant recommendations of the Wan-
c¢hoo Committee is acquisition of pro-
perty. That has also become a law.
And nearly 500 cases of under-valu-
ed properties have already been -
vestigated and notices are also in the
process of being issued.

AUGUST 8, 1978

for exchange of
100 rupee Notes (CA)

SHRI KRISHNA CHANDRA HAL-
DER: You have not replied why in-
terim report of Wanchoo Committee
has not been published.

SHRI K. R. GANESH: That I have
replied so many times.

SHRI RANABAHADUR SINGH
(Sidhi): Sir, the hon. Minister
wants this question to be treafed in
a Lmited way. These are the ques-
tions that I would like to ask him.

In view of the fact that hundred
rupee notes are being exchanged in
the cities of Bombay and Delhi, 1
would like to ask him whether he
has received any report of such
changes taking place on a large scale
in the commercial mandis of ‘he
wheat growing areas—the States of
Punjab and Haryana? 1 would also
like to ask what the present percen-
tage of the Rs 100-notes in circula-
tion is. One of the previous speakers
had pointed out that till last year, the
proportion of Rs. 100-notes to the
total currency in circulation was 44
per cent T would 1ke to know what
at present is the exact percentage of
the circulation of notes of thesc
denominations.

There have been some reports that
some of the major commercial banks
have not been paying salaries to
their employees in Rs. 100-notes.
May I know whether this non-pay-
ment of salaries in Rs, 100 notes is
in any way connected with the fact
that there has been a run on these
banks in the major commercial towns
in the country.

1t was reported that our mints had
recently been printing a whole new
serles of Rs. 100-notes which had
not been put into circulation. This
fact also has led to the general pub-
lic concerned about demonetisation.
Of course, everyone knows that in the
present context of the difficulties that
we are having, many desperate mea-
sures have to be taken to control
inflation and to rid our economy of
the spiralling price rise. But may
1 also respectfully submit that in-
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variably such measures as are taken
fall into the category of that old tale
that we used to hear wherein a mon-
key which was trying to swat a fly
from his master’s face missed the fly
but struck the master’'s face very
squarely? Now, most of the black
money that Government are trying to
control by demonetisation has already
left the country and is lying in the
vaults of the Switzerland banks, It
at all any such measures 15 taken
at this moment, the only result would
be that in the rural areas, the peo-
ple—who Bre already hard-pressed
for things of their daily consump-
tion will have to form an extra
queue to change their hundred-
rupes notes I would like the hon.
Minister to clear the position and to
completely dispel this fear that lies in
the hearts of many people in the
country by saymng that no such mea-
sure will be taken in the near future

SHRI K R GANESH: The hon
Member has atked me a specific
question

As regards his first question about
exchange of high denomination notes
with smaller denomination notes in
mandis 1n the wheat-growing areas,
I do not have the information with
me at the moment I shall collect
this information, and it would be
ueful to collect it

Then, he has asked about the per-
centage of Rs, 100-notes to the total
currency. The percentage of
Rs 100-notes to the total currency
would work out to about 51 per cent
or so.

SHRI RANABAHADUR SINGH'
That was last year's figure. I was
asking for1 the figure this year.

SHRI K R GANESH: I shall give
the figures up to 31st March, 1978.
Out of a tota] currency of Rs. 5887
crores in  value, the Rs, 100-notes
account for Rs 2848 crores, which
comes to about 51 per cent or s0.

Then, he had asked whether rom-
mercial banks had not paid the sala-
ries of their employees in Rs. 100-
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notes. This is not a fact. We have
checked up the position from the Re-
serve Bank, and this position iz not
there that they are not issuing new
Rs. 100-notes or that they are not
paying their employees in Rs. 100-
notes. This is not true.

I indicated earlier the number of
notes that was exchanged during the
last two days in the two couniries
of the Reserve Bank Now, in July,
1978 the Rescrve Bank net issue of
Rz  100-note= has been about
Rs 299,546 There 1s sufficient issue
of Reserve Bank notes.

He also mentioned about mints,
about new series There ig constraint
as far as the capacity of the Nasik
Press is concerned and to remove it,
and also to meet the augmented re-
quirements of the Reserve Bank as
also to meet their perapective re-
quirements in the Fifth Five Year
Plan, a new bank-note press at Diwas
was commissioned 1n December which
will go into production in about six
months from now.

SHRI RANABAHADUR SINGH: I
asked whether a whole set of new
series of notes have been printed but
not circulated

SHRI X R GANESH: No new
series have been printed. It will be
printed in the new Diwas press. The
technology is different. This requires
a new technology ‘The whole thing
has to be done according to that
technology.

MR SPEAKER: His question was
not about technology. He asked
whether notes have been printed
which are not in circulation.

SHRI K. R GANESH: I have al-
ready indicated that no new series
have been printed which have not
been circulated.

SHRI SEZHIYAN (Kumbakouam)
The Minister bas not made one point
very clear in reply to the previous
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question. He said af the Bombay
centre 29,000 notes of Re 100 have
transacted on the 6th August or 2n
an average for the three days put
together. I did not get it correctly.
But he did not give a comparative
figure, the average transaction per
day aboul a month earlier, which will
indicate to us how far the position
has hardened for the past three days.

It is the duty of Government to
maintain the confidence of the people
in the currency of the country. They
cannot remain i1dle when notes of a
particular denomination Rs. 100, are
getting devalued openly. I want to
know what specific steps have been
taken by Government, apart from the
declaration of non-demonetisation at
the counters to check up whether any
black money 1s being off loaded into
the RBI counters just because there
was a scare This is the opportune
moment for Government to watch
out and see who are getting these
notes changed into smaller denomina-
tions

The pqunt raised in the previous
questjon has not been clarified There
have been prcss reports that mo new
notes of Rs 100 denomination notes
have been put into circulation Is
this a fact” Also from the figures
he gives, 1t is clear that at the end
of March 1973 there were about
Rs, 2800 crores worth of 100-rupee
notes, but he said on 31 July, 1973 it
has come down to Rs 2300 crores
So there is a shrinkage of Rs 500
crores worth of 100 rupee denomina-
tion notes What has happened to
that” To what does he ascribe this”

The third thing he said was that

the, recommendation of the ‘Wanchoo

ittee was bemg implemented

He referred to takeover of assets

wherever there is a deliberate under-
estimating of the price,

SHRI JYOTIRMOY BQSU: Dia-
mond Harpour): Fsom what dogu-
ment is he reading?

AUGHRT 8 1§
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SHRI, SEZHIYAN: I am

ta,the, revesling interirg report.of the
Wanghgo, Gemaniites submitted on
Npvember 5, 1879, and. placed on the
Tabple by, an han. member, Shri
Juylumuy Bosw, which has nat been
coptradicated sqo far Three spewmfic
récommendetions were made 1n the
interim. report. Qne 13 abaut.demone-
tisation, the second.1s abaut a ce:llng
on cash holdwmngs,

Mr. SPEAKER: Are you swe it 13
authentic?

SHRI JYOTIRMOY BOSU: Yes
Sir.

SHRI SEZHIYAN'  Government
have, not so far contradicated it. Alsp
t hag begn pyt in the market in a
book form,

MR, SPEAKER- You can say ‘so-
called” or ‘alleged” Wanchoo Com-
muitee Report.

SIIRT SEZHIYAN 1 say the in-
terim report which has been placed
on the Table by Shi1 Jyotirmoy Bosu
S0, 1 am quoting from it  (Inter-
ruptions).

SHRI SHYAMNANDAN MISHRA
(Begusara1)® It has been accepted

SHR!I G VISWANATHAN (Wandi-
wash): Because of its acceptanc»
and it is earning moncy, he must get
a royalty for this'

MR, SPFAKER He 15 verv fond
of knowing the technologv of prini-
ing nofes!

SHR] SEZHIYAN* The Wancho»
Committee, in 1ts interim report, has
made three specific recommmendations
They have said that “after careful
consideration they have come to the
conclusion that sompe radigal sieps
will have to be taken immediately if
the problem is to be tackled effep-
tively” That is about demonetisa-
tion, Spqrm&ly. they have recom-
mended a ceifing on cagh holdings
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The .third apecific. recommerdation is
about immovable proverty-in respect
of - understatement ‘of the ‘purchase
value. The third one has'deen taken
care of by a previous Bill, But what
has- hagpened to ‘the recomifmenidition
about -demonetisatfon “anid ‘ceiling on
¢ash -holdinigs? No déeision has been
taken though 22 “fionths 'Have passed
since the 'repbrt "was 'mtbimitted.

Regarding demonetisation also, I
agree with Prof. Dandavate that it
cannot be 'dorie after previous notice
and ‘with ‘the fanfare of declaration,
etc. But‘l want to know why since
the submission of the report, for the
past 22 months, the Government have
not taken a decision. ‘I would like to
know for what reasons they could
not accept the recommendations or
bLring about demonetisation for the
past two years.

'On these three guestions, I want to
have categorical answers,

BHRI K. R. GANESH: He has
asked a $pecific guestion about the
daily average of the htindred rupee

note pieces in Bombay. It was 4,000
pieces previously.

SHRI ‘SEZHIYAN: Now it is
29,000, '

SHR! K. R. GANESH: It is for the
last three days.

As ‘far as the recommendations to
which the hon. Member has referred,
the Government of India has already
accepted one recommendation as far
as acquisition is concerned. About
demonetisation, the Government’s
stahd ‘'has Been made clear in the
House. As far as the question of
ceiling on cash holdings is concerned—

‘SHRI SEZHIYAN: What are the
reasons?

SHRI K. R. GANESH: That will
require a whole discussion. It can-
not be answered now.

‘HHRT SWPHTYAN: Sir, so far, the
Tedsons or Mt adceptiify the recom-
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mendations have it “been given to
I want to know the
'l‘hcy give the
ea in a'BriGt way. Wlw does he
want ‘fo ‘shut it ‘down by saying that
it cannot be answered now? I have
asked tor ‘the reasons. Previously,
other Membeﬂ have raised it. I have
quoted from the report. I am entitled
to get ‘thr specific reasons.

‘SHRI ‘K. R.'GANESH: The deci-
sion of the Government not to accept
the recommendation of the Wanchoo
Committee as far as demonetisation
is concerned has been made very
clear: that the Government does not
consider, in the complexity of the
problem of black money and its
various ramifications, that demonetisa-
tion alone is the only solution. The
Government does not accept that. That
is why it accepted the other parts of
the recommendations of the Wanchoo
Committee and it will fry to vigo-
rously ‘pursue them.

MR. SPEAKER: May I know, when
those reports are presented to the
House, whether a copy is given to
the Opposition Leaders also at the
time when they are presented by the
Minister?

‘SHRI K. R. GANESH:
followed, Bir,

MR. SPEAKER: Is there amy prac-
tice that the Leaders of the Opposi-
tion are also presented copies of these
reports by the Government?

SHRI K. R. GANESH: No, Sir.
(Interruptions)

SHRI JYOTIRMOY BOSU:—— or
their authorised agents.

SHRI G, VISWANATHAN: The
Speaker can give ‘directions.

1 have not

MR_-SPEAKER: If it 'goes on like
this ‘there is no ‘problem!

SHRI K. R. GANESH: In the
opinion of the Government, on the
Guestioh of tackling llick money
whidh s db ‘iany ‘ramificktions anck
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[Shri s. R. Ganesh)

which is a continuing process,—
because when black money is created
1t is converted into wealth and is con-
verled into assets—, to check this
continuing process—various steps re-
commended by the Wanchoo Com-
mittee, short of demonectisation, are
being taken and other steps have also
been initiated by the Government,
such as the Foreign Exchange Re-
gulation Act and wvarious other Acts
which are there This is in the mind
of the Government, This is the
strategy which will meet the ques-
tion of the menace of black money.

MR SPEAKER: Shri Ram Niwas
Mirdha.

I am not allowing any adjournment
motion after laying of the papers or
betore lving of papers

Unless I have allowed somebody
under 377, I nced not remember the
other things. 1 must bring io your
notice that I have caleculated the time.
We are far behind the schedule and
the busines. 1s also getting far behind.
May I request you to save time;
otherwise we will not be able to take
up even those other motions that we
have agreed to discuss, Even natural
motions have to be controlled some
times; 1t should not become purga-
tives all the time I have not allowed
any gentleman; I have called Shri
Ram Niwas Mirdha

1252 hrs,
PAPERS LAID ON THE TABLE

NOTII'TCATIONS UNDER ALL INDIA
Services Acr, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): I beg tolay on the
Table—

11' A copy each of the following
Notifications (Hindi and Eng-

AUGUST 8, 1073
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lish wersions) under sub-
section (2) of section 3 of the
All India Services Act,
1951 —

(i) The All-India Services

( Deathh-cum - Retirement
Benefits) Amendment
Rules, 1973, published in
Notification No. G.S.R, 510
in Gazette of India dated
the 18th May, 1873.

(ii) The Indian Police Service
(Appointment by Promo-
fiony Fust Amendment Re-
gulations, 1973, published
in  Notification No. G.S.R.
557 in Gazette of India
doted the 2nd June, 1978.

(iiiy The Indian Admimstrative

Service  (Appointment by
Promotwon) First Amend-
ment Regulations, 1973 pub-
I'shrd 1n Notification No.
GSR 558 in Gazette of
India dated the 2nd June,
1973. [Placed in Library
See No LT-5345/73.1

(2) A copy of the Furmer Secre-

tary of Stale Serwvice Officers
(Conditions of Service) (Re-
moval of Difficulties) Order
No 2 (Hindi and English
versions) published in Noti-
fication No GSR 292(Ej in
Gazette of India dated the 1st
June, 1973. under sub-section
(2) of section 11 of the For-
mer Secretary of State Ser-
vice Officers (Conditions of
Service) Act, 1972 [Placed
in Libraru. See No, LT-5346/
3.1

(3) (i) A copy of the Uitar Pra-

desh State Public Service
Commission (Regulation of
Procedure and Conduct of
Business) Ordinance, 1973
(No. 5 of 1978) (Hindi and
English versions) promulgat-
ed by the Governor of Uttar
Pradesh on the 12th June,



Parliamentary Com-
mittees~ Summary of work

1078, under provisions of arti-
cle 213(2) (a) of the Consti-
tution read with clause (c)
(iii) of the Proclamation
dated the 13th June, 1973,
issued by the President in
relation to the State of Uttar
Pradesh, together with an ex-
planatory memorandum

as3

(1) A statement (Hindi and Eng-
lish versions) explaiming the
reasons for laying the above
Ordmance before Lok Sabha
[Placed in Labrary, See No
LT-5347/73

Urrar PrapeEsH State UNIVERSITIES
OrpINANCE, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P YADAV) 1 beg to lay on the
Table a ¢opv of the Ultar Pradesh
State  Universitiee Ordinance, 1973
(No 1 of 1973) (Hindi and English
verw ons) oromulgated by the Gov-
ernor of Uttar Piadesh on the 12th
June, 1973, under provisions of article
21372) (a) of the Constitution read
with clause (e¢) (m) of the Procla-
mation dated the 13th June, 1973,
1ssued by the President in relation to
the State of Uttar Pradesh together
with an cxplanatory memorandum
{Placrd in Iabrary See No LT-5348/
3]

PARLIAMENTARY COMMITTEES

SumMmMARY OF WoORK

SECRETARY: 1 beg to lay on the
Table a copy of the ‘Parliamentary
Committees—Summary of Work' per-
taining to the period 1st June, 1972
to 31st "May, 1973.
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MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha;—

“In accordance with the prowvi-
sions of rule 127 of {he Rules of
Procedure and Conduct of Business
in the Rajva Sabha, I am directed
to inform the Lok Sabha that the
Rajva Sabha, at 1ty sitting held oa
the 6th August, 1973, agreed with-
out any amendment to the National
Co-operative Deveclopment Cor-
poration (Amendment) Bill, 1973,
which was passed by the Lok Sabha
at 1ts sitting held on the 26th July,
197 "

1254 hrs.

STATEMENT RE STATUTORY
CONTROL ON COTTON YARN

MR SPEAKER Prof D P Chatto
padhvay

oft B Fowm (aTFT) T EERr
T 99T 1, Te09 HERA |

W gt afte  raET A1 Af |
a1fgr a1 ATIE |

( w1 faeT weam agiEg, woE
sAufd Aq@F a7 w3777 19
s ag £ aran | 39 & a1z vt wgRe
forgw a7 7, a¥ @erd 4@ | @
A A1 W ¥ AT | wrvaraq feqr
famem &Y g7Fm & aR ¥ oF AT
AFT qg T&A & Y WAA | FAA
iz Afeg -&vaw fRar a1 39 w1 A
AEY AT 4 (&Y T IAY WHAAT FATT
gaAfewamy g 371wy
ot wfwar £ 934, 7
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SHRI 5. M. ‘BANMRAE (Kapur):
Letl.nhavead.iscussmn Lakhs of
WehvErs ‘are unumployed. ‘Iwo-hour
disctbsith ‘diould be allowed.

MR. SPEAKER: I will allow you
every discussion, You find time for it
There is no question of my disallow-
ing them. You find the time.

Shri ‘Chattopadhyaya.

THE NI'INISTER OF COMMERCE
(PROF. D. P, CHATTOPADHYAYA):
Shall I read fhe statemeént, Sir?

MR. SPEAKER. You can lay it on
the Table.

PROF. D. P. CHATTOPADHYAYA:
Yes, Sir. I lay the statement on the
Table.

‘STATEMENT

Mr. Speaker, Sir. A statutory con-
trol gn cotton yamn was imposed on
the 13th March, 1973, with a view to
freeze the pattern of production, the
prices and to evolve a distribution
pattern so as to make the available
yarn reach the weavers in the decen-
traulised sector despite the shortage in
production, The prices of yarn were
fixed in two groups: the prices of yarn
of counts upto 50s were fixed at the
level corresponding with the highest
contracted price by each mill it De-
cember, 1972, while the prices of yarn
of counts 60s and atove were pegged
at the mean of the similar prices in
January and June 1972, Certain in-
build escalations were provided for
power cuts, which al the time of the
impogition of control ranged between
15 per cent and 75 per cent in various
States. According to n market sur-
vey, the prices of yarm upio counts
595 had maintained an almost steady
level upto December, 1972, and exhi-
bited a sudden spurt in the succeeding
months. In regpect of yarn of counts
60s and above also, the price fluctua-
tion upto January 1972, was not so
alarming. It was orly Between Janu-
ary and June 1972, that the prices of

Bt Y g

3072 for
40 pér dent‘ot @l'eﬂ"t:g;iﬂﬁd which
shttsfiidtord]

hind been fine y till
the érd ‘of 1573, prides of indi-
genoug @ # Himoit ‘Hll varieties

were the lowest in December 1872 and
have beéh congtantly ¥sing since then.
There have YWeen gbme representations:
from the ‘spifining inatﬂltry for in-
crfeade in the 'pricés of yarn spun out.
of not only ‘the fndigendus cotton,
but also imported whobe prices:
have significantly risen during the
past three months. The highest con-
tracted price in both the groups ac-
cording to the formula laid down, is
the price which is either the highest
ex-mill price in the month of Decem-
ber 1972 or January and June 1872, as
the case may be, or if there were for-
ward contracts only those contracts
ar> taken into aécount where the deli-
veries had been made within the res-
pective months.

2. The prices of Imported cotton
have shown a significant rise from
March 1973 onwards. The sellers in
Sudan and TEgypt have announced
price hikes snd imposition of 40 per
cent duty on imported cotton also
added to the Tarided cost of the raw
material. When the prices were fixed
in August 1972 under the voluntary
price and distribution scheme, the !n-
dustry hag agreed to lower their
prices considerably compared to the
then prevailing market prices, These
reduced prices have formed the basis
for prive fixatlon of the higher counts
in the present control scheme. In spite
of the increase in the cost of raw
materials, no escalation of prices has
so far been permitted. As the problem
of arriving 8t a satisfadtory formula is
rather complex, the detalls are being
worked out. The -prices ‘had ‘started
showing sn upward trend at an .h_zm-
ing pace and the problem needed a
qulckrmdy'anduyrdmcehm

expert body like the m

sion or Bmau of Iud
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Pric.s for Bxation of Price of over 860
mills which cengume different varieties
of cotton and produce different varie-
ties of yarn would have pebn time-
consuming. The prices were showing
&R upwald spustaed HesH&! dn’ Sivrie-
digle remedy. Aftér consultations with
the State Governments and the Plan-
mng Commission and representatives
of mill sector and decentralised «sctor,
and with tie asgistance of {achnical
officers in the Ministry who mamtam
statistical records about prices of cot-
ton and yarn, the scheme of Control
including price ‘fixation formula, as
mentioned earller, was adopted. This
formula wag applicable on a voluntary
basls to only 50 per cent of the free
yamm with the introductien of the
Control Scheme, it became apvlicable
to the entire quantity of yarm packed
for eavil deliveries.

3. In the initial stages when speed
was of the essence, the allocations
were made without waiting for count-
wise requirements of the State Gov-
ernments These requirements change
from season to season and with chang-
ing fashions or consumer tastes at
home and abroad. It was, therefore,
necessary to collect this information
from individual States. When ad hoc
allotments were made fir the later
half of March 1973, on the basis of
information available with the Textue
Commissioner, many States pointed out
that the latest Information available
with them showed different countwise
requirements and therefore declined
to accept allotments made by the
Textile Commissioner. Similarly, in
the case of textils milis, the production
had been maintained on the December
1977 pattern ang thére was gome delay

show ¢ause against prosecutiom,
1oth April, 1978, «ll but 12 mills had
sent in the roquisite mforn.ation. Tex-

SRAVANA 1%, 1695 (SAKA) Flood Situation 238

in UP, (St)

4. The collection of information and
rectification of the earlier deficiencies
hes been completed wna firm alloca-
tions for quarters April-June and
July-September have been made by
matching the count groupwisz requue
ments of the States with count group-
wise production of the Mills; but a
large number of stay orders on writ
petitions, over 700 by ncw. in the
Supteme Court and various High
Courts, has disrupted the distribution
of yarn through the authorised chan-
nels. We are taking steps to get the
ftay orders vacated and are contesting
every writ petition.

5 The Yarn Control Scheme was in-
troduced to help the weavers to the
maximum extent possible in condi-
tions of acute scarcity and it has help-
ed in easing the situatiny ang In
arresting the galloping rise in yam
prices. With the improvement in pro-
duction due to the restoration of po-
wer cuts, distribution control in res-
pect of blended yarn, industrial yarns
and of yarns upto counts 40s has been
relaxed. The matter is under constant
review of Government so that the in-
terests of weavers in the decentralised
sector are profected. All the officers
in whatever capacity they have been
connected with the Yarn Control
Scheme have done their best under
various constraints and difficult cir-
cumstances and there Iz mo reason to
question  their motives. Considering
the facts and circumstances of the
case, there is no meed for sefting up
any investigation or imternal enguiry
into this matter.

12.55 hrs,

STATEMENT HE, FLOOD SITUA-
TON IN UTTAR PRADESH

MR. SPEAXER: Shri Balgovind
Verma. He may also lay it on the
Table.

THE DEPUTY MINISTER IN THE
MINISTRY OF PRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): This morning I have
received some further Information
which I want to Ehare with the House.
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MR, SPEAKER: Whatever you bave
got, you lay everything on the Table.

SHRI BALGOVIND VERMA: Yes,
Sir. I lay the statement on the Table.
{Placeg tn Library. See No. LT-4340/
A/7381,

———

12. 56 hrs.
MATTER UNDER RULE 377

ACUTE SHORTAGE OF COAL IN GUJAmAT
MR. SPEAKER: Shri P. M. Mehta.

SHRI P. M MEHTA: (Bbavnagar):
Sir, with your permissimn, under Rule
377, I would like to maks the follow-
ing statement.

-T

Gujarat i3 facing acute shortage of
coal I have received telegramg from
Bhavnagar, headquarters of my consti-
tuency and also from Baroda. Tele-
grams are to the effect that they have
recelved very meagre quantity of coal
againct thelr requirements of the
months of May, June and July 1973.
Practically, there Is no stock of coel

A textile unit at Bhavragar wpiz,
ne New Jehanglr Vakil Miflg has
received only 52 coal waguns against
180 wagons of their three months
quota <ince May 1973 Stock with
this Mill will hardly last for five days
or so If coal wagons are not rushed,
the coal crisis will resull into {he
closure throwing 2500 warkers out of
emplovment This will affect nearly
10000 souls of my constituency head-
quarters.

Simllarly slack coal renuired for
manufacturing bricks at Baroda is not
supnlied by Colllery authoritie: as well
as Raflways since Mav. June and July
1973 Tt is avprehended that two
lakhs of workers, mostly Harlians, and
Adivasia would be jobless if coal is not
supplied and wagons not rushed to
Baroda

I draw the attentlon of both the
Ministers of Raflways and Stesl and
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Mines to this serioua situstion and de-
mand immediate a rusb of coal snd
coal wagong to Gujarat, gpecially to
Bhavnagar ang Baroda.

I may add that some coal has come
to Bhavnagar by sea. I do not know
to what extent this will solve the pro-
blem of shotage of coal. Government
should see that because of coal trens-
porteq by sem, prices do not rise.

12.59 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the clock,

The Lok Sabha re-assembled after
Lunch at three mnutes past Fourtcen
of the Clock

[Mr. DEPUTY-SrEAKER in the Chairl

Re STriEr BY StAaTE GOVERNMENT
EMPLOYEES IN RAJABTRAN

SHRI S M BANERJEE (Kanpur):
Sir, you are aware there is a complete
strike by the State Government em-
ployeeg in Rajasthan ang the whole
administration 1n Rajasthan 1s paralys-
ed.

MR DEPUTY-SPEAKER- How does
the Centre come into the picture?

SHRI 8§ M BANERJEE. The
leadership of the Central Government
employees in Rajasthan has also taken
a demsion that 1f the sinke is not
settled after negotiation the Centiral
Government offices in Rajasthan also
will be closed. Fven MPs eand
ML As. are not allowed to go inside
the jail and see the arrested em-
ployees. The Centre should take the
initiative in requesting the Rajasthan
Government to setile the ghike soon.

SHRT JYOTIRMOY BOSU (Dis-
mond Harbour): Thig is the 20th day
of the strike. One thousand employees
have been demotocd and more than
2,000 employees have been arrested and
600 convictéd. This is a maiter which
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is lmportant ang sericus enough {o be
raised on the fioor of the House, The
Home Minister shuuld come forward

with a statement,

ot wew fagrt arwd At (vnf):
FqTeae Wy, afear #f qT 356 %
sl fimelt oo e wrae WX &
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MR, DEPUTY-SPEAKER: Order
w 1 am not siving you permis-
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MR. DEPUTY-SPEAKER: Is it not

about the same thing?

ot oteoh Wk ;g oW
feafs TR R M WE ...

MR. DEPUTY-SPEAKER: Order,
order. Nothing more will go om
record.

SHRI JYOTIRMOY BOSU: TUnder
what rule? Thig is a very serious
matter. You cannot do illegal things.
You sald that *“thig will not go on
record”. Under what rule did you say
that? (Interruptirons)

MR. DEPUTY-SPEAKER: Although
this subject strictly relates to the
affairs within a State where ihe State
Government and the Legislature are
still there, yet because members are
exercised over it. I have allowed them
to say something, which has gone on
record, But becausze that hon, Mem-
ber, who happened to belong to the
party of Shri Vajpayee went on with
it for long, I asked him to stop. Be-
cause he did mnot stop in spite of my
repeated requests. I said “nothing
more will go on record”.

SHRI JYOTIRMOY BOSU- 1Is it
within your power?

MR. DEPUTY-SPEAKER: When
the Chair has repeatedly called the
attention of the member a' d he is still
persisting in repeating wHat He said,
the Chair has the right to say that.

SHRI JYOTIRMOY BOSU: Ne, Sir.
Pleage quote the rule,

MR. DEPUTY-SPEAKER: 1 will
quote the rule. Do not get excited.
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SHRI ATAI BIHARI VAJPAYEE:
Let us come to UP now. ... (Interrup-
tions)

MR, DEPUTY-SPEAKER: For the
satisfaction of the lember, I will read
rule 356, which says:

“The Speaker, after having called
the attention of the House to the
conduet of a member who persists
in irrelevance or in tedious repeti-
tlon either of his own argumentg or
of the arguments wused by other
members in debaie, may direct him
to discontinue his speech.”

The Member wag referring to the
same subject which was mentiored
by the other members, namely, the
strike in Rajasthan. I had allowed
that member to reler to thc subject
and then I asked him to sgtop. If he
does not stop, what else can the Chair
to except to say that this will not go
on record? (Interruptions)

This will not go on record.
(Interruptions)

MR. DEPUTY-SPEAKER: Order,
please, If Members want to exhaust
their lung power, they are welcome
to do it. I cannot be listening to
10—15 Members at the same time.
Now, if Membsrs want to make their
submissions ...

SHRI S. M. BANERJEE: On a
point of order, Sir,

MR. DEPUTY-SPEAKER: Order,
please. All right, I will sit here; you
g0 on talking and nothing will go on
record. I am on my legs. Mr, Baner-
jee, you should have set a better
example. I am prepared to listen...
(Interruptions) Order, please, Mr.
Bosu, kindly sit down calmly. I will
1 shall listen to every-
(Interruptions)

pleage sit down. First Hsten to what
I am going to say....

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH) rose—

MR. DEPFUTY-BPEAKER: I will
listen to Mr. Raghu Ramaiah also.

The point is, if you want to make
submission, do make submissjons.
But if 10 or 15 members get up at
the same time, how is it possible for
me to make out what is going on?
Now let there be some calm in the
House.

Mr. Raghu Ramaiah.

SHRI K. RAGHU RAMAIAH: I
appeal to the hon. members on the
Opposition as well as to the members
on this side that todey they should
be kind enough to allow the House to
proceed with the work op the agenda
because we are already behind the
schedule, and in order to be able to
pass the Statutory Resolution on
Uttar Pradesh in time, we may have
to sit late today. I have already spo-
ken to Mr Samar Guha for postpon-
ing the Half-an-Hour Discussion....

SHRI ATAL BIHARI VAJPAYEE:
Has he agreed?

SHRI K. RAGHU RAMAIAH: He
has more or less agreed. I told him,
we shall see how it goes on. I think,
he will agree. I have spoken to him.

Now I seek the cooperation of every
hon. member of this House. We

should now start with the regular
agenda.
MR. DEPUTY-SPEAKER: Mr.

Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: It is
a question of basic right of every
member of this House. We are crea-
tures of the Rules of Procedure, and
the rule that you have quoted, rule
$56, does not cover your contention ut
all. It does not give you the power
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to dictate tp the reporters that noth-
ing will go on record. I say, you are
acting outside your jurisdiction. Now
I will say more. There is
a specific paragraph i the Rules of
procedyre, rule 380, which gives you
the power to expunge., I will read it
out for the benefit of the House:

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion. order
that such words be expunged from
the proceedings of the House.”

Your authority ends there. If you
want something to be removed from
the record, you have to give orders
under this rule every time you want
anything to be expunced. The Chair
has no right to stop the reporters from
reporting. I do not say that you are
stealing our rights, hut you are de-
priving us of our right. These repor-
ters are meant here to record what-
ever goes on on the floor of the
House—saying and performance; it
applies to me, it applies to Shr1 Bhag-
wat Jha Azad, it applies to every
member. If you go outside the juris-
diction of the Rule Book wh'ech em-
powers you to act here, you shall be
setting a very dangerous precedent
and there we shall not cooperate with
you We shall also follow the same
example and there will be chaoce« in
the House If you want that, you can
do so.

MR DEPUTY-SPEAKER'
appeal to all members...

1 would

SHRI B P. MAURYA (Hapur):
This is very bad. Are you going to
take another two hours on this? An
ordinary thing comes up and you take

two hours.. (Interruptions).

o WeagTR wq¥ (Sfarer) : frgd
whex wngw, o W et & fr ow I
T w2 iy o2 wraw e fedr vt ?
Wy e faforre 9 & ) 9 A B

in UP, (8t) -ka

wTfee fe uT ¥ ool e ay g
W WX AT I EY GAX 7R | Oy Ay
Y v PR E

MR DEPUTY-SPEAKER:

Kindly
Listen to me.

Please tell me honestly which saves
more time.. (Interruptions) Order,
please. I would specially make this
appeal to the Government Party, the
Congress Party and 1o Mr. Raghn
Ramaiah, to consider very very care-
fully which saves more time—to try
to suppress a particular Member and
to have 20 or 30 other members get-
ting up and shouting and counter-
shouting or to listen to members and
then dispose it of.... (Interruptjons),
Order, please. I cannot dispose it by
just being strong and suppressing be-
cause that creates more trouble 1
gave one example the other day. I do
not say that we have wastedq time.
We spent about five hours on that
point of order, whether Mr. Madhu
Limaye can make a reference to the
Choti Sadri gold case...(Interpup-
nons) Order, please.

SHRI MADHU LIMAYE (Banka):
That 1g not the point The po nt was
whether Mr Madhu Limave can make
a reference to the Lok Sabha debates,

MR DEPUTY-SPEAKER: whether
he can make a reference to that If
he had hren allowed ten minutes to
make a reference to jt..

SHRI B P. MAURYA: You can
give the ruling without hearing the
member at that time.

MR DEPUTY-SPEAKER: Order,
please. Now, 1f I had (Interrup-
tions) Order, please I had given him
(Interruptrons). All right, if Mem-
bers want to speak, 1 will keep quiet.

SHRI A K M ISHAQUE (Basir-
hat): We sre patiently listening to
you.
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MR. DEPUTY-SPEAKER:
going to say that if we were not <o
sensitive and so strong, many things
could be disposed of in ten or fifteen
minutes. When we get into a con-
frontation with each other, then many
things go on and instead of saving
time, we are spending more time.

SHRI B. P. MAURYA: You are
there to contro]l us. But you give
time to every Member...(Interrup-
tions).

MR. DEPUTY-SPEAKER: I per-
sonally think that when Members
have very strong points, I should lis-
ten to them and dispose them of..
That will be quicker. But, if the
Speaker is on his legs and somebody
else shouts, I have to sit down. There
is excitement on both sides and that
takes more time. So I would like to
personally appeal to the Government
to kindly co-operate.

Threfore, I have listened to Mr
Jyotirmoy Bosu. I will dispose of
that.. (Interrupgions) I am coming

. (Interruptjons) Order, please.
Yes, T will listen to all of them and
dispose it of But T will make this
appcal to them also, After I have
disposed it of let us get down to the
business on hand.

SHRI S, M. BANERJEE: The pur-
pose of raising this particular issue,
knowing full-well that this concerns
the State Government of Raj-
asthan

MR. DEPUTY-SPEAKER: That s
another point,

SHRI S. M. BANERJEE: But aris-
ing out of that, whether the question
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MR. DEPUTY-SPEAKER:
request you that we have disposed it
of. Agein you come to it amd you
say that you are co-operating.

SHRI 5. M. BANERJEE: Our
submission ig this, that you have got
every right according to the Rulex of
this House to either expunge or ask
the Member to sit down if he parsists
in irrelevance, The question is: your-
self and the Speaker also sometimes
say that nothing will go on the re-
cord. We have consulted the record.
When Mr. Bosu said, ‘You are wise,
I am unwise’ You say that it will
not go on record. So, ‘I am unwiss’
does not go on record. ‘You are in-
telligible’ and ‘T am not intelligible’—
‘T am not intelligible’ does not go on
record. So, sometimes when you read
the records it is horrible We do not
know what the question was and the
answer is given. So I request you
to kindly ask us to sit down and we
will do it, but' please do not take the
extreme step of ruling that nothing
will go on record.

o wrx  fagrt wwdd o
JUTETE WEET, § AT FT ST FF 379
¥ w1 Fewmar s ) g Ew A F oge
T ®E —

“The Secretary shall cause to be
prepared a full report of the pro-
cedings of the House at each of its

gittings and shall, as soon as pra-
cticable, publish it . ™
o ugt va-frad ¥ war wfewer ¥ 7
o ¥ Sy we far d , 78 P qa A
gl ey & sfaf-fraa wofy anfgr 1 we
wiw frrer Ry wrar # o ay WY gl
T8 W Wl | W YW W 9%
e arar % fir coedi wdt W
Wi goT ¥, o 3% ¥ fore e forar 3
et st v freft wal w7 el
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wUY dwT wrlanfy & e awd £
wfr ure ¥ fae wer WY g e §-
356—

“persisty in irrelevance or in tedi-

oug repetition either of his own
arguments or of the arguments used

by other members in debate, may
direct him to discontinue his
speech.”

T RAvY 6 ar § oY Wiy IF AAT
Y qTOw TR ET & far sy awa § . .

of ¥lo QAo fiwaTet (wiarerewi):
wae il v, aw ?

ot wEw fan @ o 1Ed faam
wrda) weany § va w du fipar ar
AT g, 37 G g AT awar , Sl
fr.a #iow fs o & vaw iRl Ama
% aryw wyw fgNdd #) frmd & foo
aar Afy X &% 1, ..

g €oqr famtl: Fg4 & ag
Y ag HCIAT €T AY 441 2 ¢

off gt fagry Frondy © W i
HXF VT &Y HAGEAT F7al §, WM &7
QTR A€ FI@T § a7 JAd (WT AT
g gur § | Afew wady  fedy
T STa—ag A% T |

Imaw  Fed, w9 At qga T@
oo & 1 g § W At §
oY aiferarnee aw <@t 4, 3far & el
qwr e A R ag A §fe BT
oY, 7g foray @ WTIAr Wy
wavg fw A[aA N R T Hd-
foqr «r%- 2™ | Aq wq Fie gx
o famr oy, fagw & amge W q
w2

MR. DEPUTY-SPEAKER: That is
cleesr You have made your point

SHRT SHYAMNANDAN MISHRA
(Bezusaral’ PFirst, I would like to

Matter under 3o
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preface by saying—while coming to
this very point because that created
some furore on the other gide of the
House—that so far as we are concern-
ed, we find you functioning in the most
democratic and reasonable manney,
This is the manner which should cost
us lesg in terms of time and energy.
Any other course would be more
costly. Let them mind  this.
The Chair is not a fuhrer,
this Chajr is not the Master of
the House the Chair is the servant
of the House and this myst be borne
in mind. Otherwise, the hon. Mem-
bers on the other side are bound to
era. They asked you to give a ruling
which would shut ug out, That is
simply not possible. (Interruptions).

The issue with which we are strug-
gling is whether the Chair can say
that anything will go off the record,
or it cannot be taken on record. My
submission is that this power of the
Chair cannot be used as an instrument
for diseiplining an hon. Member. For
disciplining a Member or for prevent-
ing or controlling disorder in the
House there are other powers in the
hands of the Chair and if the Chair
does not use those powers, then I
think the Chair is not performing 1its
duties according to the Rules Now,
here the question is that if an hon.
Member oversteps the time limit of if
he says thst he will go on sp~aking
without heading the order of the
Chair, to my mind, is that the Chair
should name the hon membor and ask
a resolution to be moved in the House
Otherwise, a problem won'd arise
—it may well be that i» thi~ rage
from the prartical point of view one
would concede that it wou'd svvn time
and there js no other wav for vou—
that on many other ocrasions
very reasonable things could not be
placed before the House horanee the
Chair js. in our humble oninion. not
reasonable in not allowine the Mem-
ber to exnwvsss his opinion Thnt is
the main thing that T would like to
place before you.
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W g w3 ¥ Y wer g
I ey SRy ¥ fe
“¥  WIE TCHTT T WPW
& wW W frsgTgdE wew T TC
¥ Aeedt ¥ Arafer erdt A1 Tt
TH aE g & @ W owenw
wEr w1 o T foram Aty fa frrey
®1 30 g grarar fear m @, faw
379 W 380, IT ¥ wwpw F &
T A &5 ff e wead o)
gy 78 § ar 379 W9 wE
%, WITA T 9T F7 9H AT O
FT IFE FET 98 IFQ F w7 §,
g ¥ 1 gEfEr e i owg
&1 4@f 7 B wer sy gz ot
@ & 377 At a fafad wer

Hoyma & qF aem A AW
wzeif F 7zaa E i wreoam Y
# 51§ Ay qAWRA # fgars w0
FTLITE ST A7 sT7EAT K faargar
gAt woa Py gmirafam g daw
s § e wwaw s oaw fEar
ST AR TG AT AT
T & T Y e v i 9 e
q 30T TF TE AT fEET 4 gz
F fgms Imw g1 A, Zrafe
fad % aar ¥ Aw@E gEA g
g wee fem w4 AR
ot T2 7w 1wt 15 F & fard weqe
fior ar 1 A1 & g @ AT
g aar adis fwET st s wwad
1 FIAT WX AOTAF HTT KT A1 HHT
fa¥r A @z & FEE O gATr

< |

SHRI H. N. MUKERJEE (Calcutta-
‘North-East): Sir, I think you have
already indicated that everything

- said in this House is entitled to be
recorded. 'When Mr. Vajpayee was

raising this point you seemed to indi-
ral proposition, let everything said: in
this House be entitled ipso facto to
be recorded: The difficulty here i
physically speaking, it: becomes im-
possible to record something or the
other. ‘All of us more or less have
been victims of this practice which
has emanated from the Chair, maybe,’
instructions are given to the recorders
here and things that we say and-
obviously were heard have not been
recorded. 1 feel, Sir, that there is
no need for repeating the proposition
that everything said has to be record-
ed. But I can quite appreciate the
example to which you have referred
yourself in regard to the occasion
where a Member refuses to stup at
your behest. Mr. Vajpayee hag sug-
gested of course and Mr, Mishra has
repeated that disciplinary proceedings
can be invoked in such a case. But
my feeling is, we should teke a more
imaginative view of the rules. Ac-
tually rules are intended to be main-
tained by a body of human beings.
And, actually, as we find in the case
of trade unions, when they ‘work to
rule’ their work is hardly anything
to speak of, they hardly work at alll
Now, if we stick to the rules in a
ririd fnch'on then possibly nothing
can be done. Most of the people here
quite often do not observe the rules,
The Minister of Parliamentary Aff-
airs crosces the floor between you and
the speaker. A little while ago Mr.
Bosu was moving about the place
when vou were on your feet which
is an absolutely impermissible thing.

Therefore, the spirit of the rules
has got to be observed. Even, in the
House, there is a temper which makes.
it impossible for the proceedings to
be conducted as you must have dis=
covered too often and we also have
discovered, Therefore something must
be rotten in the State of Denmark.
This cannot be remedied, I submit to
you. with all respects- by having dis-
cussion .of the sort that we are having.
very delectably for the last three or
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is an understanding between the diffe-
rent elements in the Opposition and
the Government that we intend to
observe the ruleg in spirit and not
only in form, nothing would happen
in this Parliament. Mere insistence
on the rules also would net help.
Your practical dificulty when a parti-
cular Member ceases to speak is
there. Then you are advised. If Shri
Mishra or Shrj Vajpayee are in the
Chair they would have distinetly un-
derstood the significance before nam-
ing a Member because naming a
Member hag implications to which the
Chair does not wusually wish Lo
resort That is why, I request vou
with all hunmility to call the represen-
tatives meeting and discuss that. Tf
discussion does not lead to a decision,
you hell with the system. It will
break down as it is perhaps intended
by history.

MR. DEPUTY-SPEAKER: I think
we may go on. (Interruptions). Mr.
Bosu, if all of you speak and I should
not speak, then I will sit down. 1
have listened to everybody. Kindly
listen to me also.

Now, 1 come to thig question of this
particular procedure of recording the
speeches of Members in the House
{interruptiong). If you do not have
the patience to listen what can I do”
This has been brewing for some time
And I have here before me—the
Table has placed it before me—the
correspondence which Shri Joytirmoy
Bosu has had with the Hon. Speaker.
It is hefore me. It seems Shri Bosy
had drawn the attention of the
Speaker to this particular practice and
has objected very strongly to certan
things not going into the record an
the orders of the Chair and the Hon-
ourable Speaker hag also writben to
Shri Bosu about thiz and this letter
is in front of me—letter from Shri
Bosu to the Hon. Speaker is before
me. That is about the same question.

It is well that you have brought, it
up. We can dispose it of. (Inter-
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ruptions). This is Mr. Bosu's reply
to the Speaker's letter. NOw, as far
ag I am concerned, I have tried my
level best to see "that all that the
Members say find a reflection in the
records. Just now what happened.
There js nothing in the Agenda about
Rajasthan. Strictly speaking, if you
go by the Constitution, what hap-
pened in Rajasthan is the responsibi-
lity of the Rajasthan State Goveru-
ment and the Rajasthan Assembily be-
cause both are functioning there.

AN HON. MEMBER: They are
not funetioning.

MR. DEPUTY-SPEAKER: Consti-
tutionally they are still there; the
Chijef Minister ig still there; the
Assembly is still there. So, if we go
by the Constitution, really, we should
not discuss these things. But, I know
that members are very much
exercised about it. I know
the sort of a confrontation that is
taking place in Rajasthan. We all
read about that in the papers and it
18 natural for the Members to be
exercised about this because certain
very prave things are happening in
one part of the country and althougn,
strictly speaking, according to the
rules (Interruptions) well, 1 do not
know it, but at least the papers give
that kind of impression, let ugs not
talk about it here—I should not al-
low it but, in spite of it, because he
Members feel exercised about it, I
have allowed these things to be rajs-
ed. I have sat down and I am sure
everything has gone on record—what
Shri Vajpayee hag said, what Shri
Banerjee has said, what the honour-
able gentleman there has said and
what three or four of them have said
about this have all gone on record.
But, because I have the time of the
House before me and more important
business—this is not on the order
paper—] have got to put certain
limits about this. ILet me dispose of
thig so that there may not be any mis-
understanding. And therefore, when
the hon. Member was going on and
on, T asked him to stop and he woula
not stop, Now, what is the remedy
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AN HON. MEMBER: Name him,

MR. DEPUTY-SPEAKER: It is
not so easy. If we start mnaming
everybody, then we have gll kinds of
things inside this House and this
Parliament will go I fully agree
that these rules which we have made
for ourselves are there to guide us
in the conduct of our affairs in this
House. I am also fully aware that
the rules cannot be rigidly applied,
especially in the evolving situation
that we have in India today. It is
not so much the letter of the rules as
the way in which we apply the rules,
that 1s important, because we know
that very often we have gone out of
the rules, and that is quite correct,
But I think that the rules do envisage
this kind of thing. I have read -ut
rule 356 just now, and I have brought
it to the notice of the House. I shall
read it out again, and T would like to
have the guidance of hon. Members
in this matter.. . .

AN HON. MEMBER: Aggin?

MR DEPUTY-SPEAKER: Since
they have rawsed 1it, let me reply to
their satisfaction.

SHRI VIKRAM MAHAJAN (Kan-
gra)* Kindly read rules 356 and 380

SHRI JYOTIRMOY BOSU: Read
also article 105 (1)} of the Constitu-

tion.

MR. DEPUTY-SPEAKFER-
ruls says:

“The Speaker, after having called
the attention of the House to *hr
conduct of a member who persists
in irrelevance or in tedious repeti-
tion either of his own rreuments or
of the arguments used hy other
members in debate, mav direct him
to discontinue his speech.”

The

Matter under Rule 877

the Chair asks him discontinue
So long as the Chair hag not asked
him to discontinue, what he says is

pend him' and so on. These are ex-
treme measures to be resorted to only
in the ultimate extremity. ¥ we
start resorting to this kind of thing
every day, then there will be naming
and throwing out of Members every
day; and where do we land?

SHRI JYOTIRMOY BOSU: What
you are doing is far more dangerous.

MR DEPUTY-SPEAKER* I am
just posing the question beforr non
Members 1 am not giving » rnling
Let not hon Members take what 1
gay to be in the manner of a r ng.

SHRI DARTARA SINGH (F« uar-
pur): Shri Mukherjee hac 1ven a
good suggestion and you mav -~ 11 a
conference.

MR DFPUTY-SPEAKEP ' am
coming to that Therefno- wild
request al) Members to th ° out
this seriou<lv that some ra nedit
has to be found.

SHRT VIKRAM MAHAJAN  You
may call a conferenca. I.t stop
thig here

MR DF T"TY.SPEAKEP 'ink,
thernfnin what Prof ° riee
has surontd ig gond is
impor*an vould not ' give
a ruline " * this matter b~ + ~read

to the Speaker.
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SHRI JYOTIRMOY BOSU: To the
Rules Committee.

MR, DEPUTY-SPEAKER: ot
courge, it has to be referred to the
Speaker, and the Bpeaker will call
the Rules Committee meeting. Let
this matter be referred to the Spea-
ker and let the matter be brought
before the Rules Committee in which
all representatives will be there, and
some solution has to be found in re-
gard to this. If Thon. Members
agree, now, let us stop this matter
here,

Now, I would request Shri Jyotir-
moy Bosu to continue his speech.

SHRI SHYAMNANDAN MISHRA:
‘What about the points which we had
raised yesterday?

SHRI S. M. BANERJEE: The
Home Minister should make a state-
ment on Rajasthan....

MR. DEPUTY-SPEAKER: Shri
Baner,ee 15 a senior Member of the
House. Why should he not coope-
rate in running this House? We have
dispostd of one thing, and now I am
to tak: up this Proclamation in rela-
tion tr UP.

Now, Mr. Banerjee, I would make
a reqg est to you. We have started.
Agair you interject Rajasthan into
this. ' really do mot understand.
You ] ive made a statement, The
Home Minister did take note of it
Let h' a decide what he does about
it P ase do not interject it again
(Intew iptions).

SHRI NAWAL KISHORE SHAR-
MA: Shri Banerjee has no right to
speak about Rajasthan (Interrup-
tions).

MR. DEPUTY-SPEAKER: Order
pleagse, Do not interject Rajasthan
any more. Let us go to UP now,

Matter under 278
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STATUTORY RESOLUTION RE.
PROCLAMATION IN RELATION TO
UTTAR PRADESH—Contd.

MR. DEPUTY-SPEAKER: Yester-
day, there were a few hanging mat-
ters. That is correct. I wil] hear
Shri Guha. But be short. If you
promige to be short, I will hear you

SHRI SHYAMNANDAN MISHRA
(Begusarai): He is always every
short (Interruptions),

SHRI K. D. MALAVIYA (Domaria~
ganj): I would beg of you to forget
what happened yesterday. Let us
resume the discussion on UP now.

MR. DEPUTY-SPEAKER: If the
House agrees.

SHRI SAMAR GUHA (Contai):
No, Sir, I have a submission to make
without any anger. Yesterday, my
hon. friend, Shri Bhagwat Jha Azad.

MR. DEPUTY-SPEAKER: 1 have
it here.
SHRI SAMAR GUHA: I have a

duty to discharge to my party and
to my party colleagues. Yesterday,
Shri Bhagwat Jha Azad made a seri-
ous charge and complaint against our
party member, Shri Madhu Limaye,
that he has spent about Rs, 10 lakhs
in the Banka bye-election.

SHRI B, P, MAURYA (Hapur): It
was a counter-charge.

SHRI DARBARA SINGH (Hoshiar-
pur): Again the game hag started.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Earlier he made »
serious charge against me. What
about that?
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SHRI SAMAR GUHA: Shri Aswad
‘made this charge in reply to certain
observations made by Shri Limaye in
regard to certain statements which
were reported to have been made by
Shri Ghia of Gujarat and Shri Bhag-
wat Jha Azad of Bihar, These reports
had appeared in the press and they
were not contradicted. None of the
papers which carried these reports is
a small local or mofussil paper, It ap-
peared in all the important news-
papers published in Delhi, and they
are known as national papers,

Therefore, according to the pro-
priety of the House, my hon. friend,
Shri Madhu Limaya, was entitled to
make a reference to these statements
that were made by a certain  hon.
member of the House and an hon.
member outside, But in reply to
that, Shr1 Azad made a very serious
charge acainst Shri Madhu Limaye.
If it 1s accepted without protest or if
it is Jeft unexpunged, it casts a slur
on the Chamr. 1t casts a slur on the
Election Commission, it casts a slur
on the whole House, because no mem=-
ber clected {o ths this House can spend
morr than Rs 35,000. Therefore, it
was in the fitness of things that Shri
Madhu Limave made a challenge:
let there be an investigation, let a
comm'*se be constituted and if it is
the finding of the inquiry committee
that h» has spent Rs 10 lakhs ...

SHRT1 JYOTIRMOY ROSU (Dia-
mand Harbour): I have given a mo-
tion nlready.

SHRI SAMAR GUHA: ... that he
has <pent more than the permissible
amount, he would resign; also if :t is
proved wrong, whether the hoa.
member, Shri Azad, would resign?

These are the points and counter-
points. 1 must say there was a little
bit of heroice on both sides, But 1
want to ask whether my hon, friend,
Shri Azad, is going to withdraw the
fllegation. It not, whether you are
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going to expange it or whether you
are going to institute an  inquiry?
This has already appeared in the
press. You have to take appropriate
action. It is your duty to constitute
an enquiry committee to go into the
matter or the hon. friend must with.
draw it. Otherwise, we cannot take
it lying down when he has cast an
aspersion on this House and on Par-
liament as a whole,

SHRI BHAGWAT JHA AZAD:
Shall I speak?

MR. DEPUTY-SPEAKER: WNo.
(Interruptions) Please sit down.
Order, order. Now, there are two
views 1n the House, One is that
whatever has gone on record yester-
day, let it be there and let us resume
the discussion on the resolution it-
sclf. That is one view. Another
view, which has been given expres-
sion to by Shri Samar Guha, is that
we musi dispose of this matter one
way or the other first, before we re-
sume this discussion These are the
two wiews. In this connection, I
must say that here before me I have
two letters, one from Shri Madhu
Limaye—

AN HON MEMBER: Please read
it.

MR. DEPUTY-SPEAKER: Well,
1 will come to that—and another
letter on the same question that was
raised by Shri Samar Guha, from
Shri Jyotirmoy Bosu, They are onlv
letters. They are not in the form of
any motion.

SHRI JYOTIRMOY BOSU: 1 have

given a motion, Sir.

MR. DEPUTY-SPEAKER: Mr.
Bosu says he has given & motion. I
think that in order that the House
should be seized of the matter, I will
read out these two letters that I have
before me.
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AN HON, MEMBER: I o -mot
think there is netid for this.

MR. DEPUTY-SPEAKER: When
he challenges, why not read the let-
ters? Mr, Jyotirmoy Bosu's letter is
like this—

SHRI VASANT BSATHE .(Akols):
If it is not a motion, why read it?
What is the sanctity?

MR. DEPUTY-SPEAKER: Let us

not get into arguments. Let the
House be satisfled.

AN HON, MEMBER:
hatchet.

Bury the

MR. DEPUTY-SPEAKER: It
everybody agrees, I would be the
happiest person. This is what Mr
Bosu has written, It is to the Spea-
ker, Lok Sabha. The letter says:

“Dear Sir,

“Regarding the Uttar Pradesh
debate yesterday, two very im-
portant things came on the surface.
One is, Shri Bhagwat Jha Azad's
charge against Shri Madhu Limsye
that he has collected Rs. 10 lakhs
for his election which he had .;pent
during his Banka election. Shri
Madhu Limaye announced that a
Parliamentary Committee be con-
stituted to probe into the maiter.
and should Shri Bhagwat Jha
Azad's charges are proved to be
true, Shri Limaye will resign his
<eat. This is a very serlous matter
and your observation will be neces-
sary on this"

SHRI B. P. MAURYA: 1f it is
proved he will be disqualified.
(Interruptions)

MR DEPUTY-SPEAKER: Order,
please Here, he only says, “Your
observation will be necessary.” (In-
terruptions). Order, please. This is
the first thing. Secondly, he says:

“Prof. Mukherjee hag stated that
whenever a Mamber makeg an alle-
gation he should do it on his own

Présllient’s Riie
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responsibility and he should be
convinced about the substance of

) it. This Prof, Mukerjee announ-

ced while I was charging a Central
Cabinet Minister of toppling the
Bihar Government headed by Shri
Kedar Pandey with the help of
mohey-bags. Here also your
observation will be necessary.”

Mr, Bosu. 1s that a motion under rule
1847 You have not referred to the
rules. You have only called for an
observation from the Chalir.

SHRI JYOTIRMOY BOSU: I have
given my motion.

MR. DEPUTY-SPEAKER: It fs not
before me. (Interruptions) The point
here is that he has given a motion;
the motion is not before me.

SHRI JYOTIRMOY BOSU: 1 have
given a separate motion,

MR DEPUTY-SPEAKFR: It is
fiot before me yet,

I will read out Mr. Madhu Lim-
aye's letter as he wants it to 'be
read.

“Yesterday Shri Bhagwat Jha
Azad, angered by my reference to
the statement about the use of
money power in the election of the
Bihar Congress Legislature Party
leader, made a wild allegation
against me that I spent Rs. 10 lakhs
of black money in my Banka elec-
tion. I immediately challenged
him to agree to a parliamentary
probe and I said: if the Committee
sustained Shri Bhagwat Jha Azad's
charge, I shal] immediately resign
my seat; if however his charge is
not sustained he should agree to
vacant his seat. As Prof. Muker-
jee says, let us go to the root of the
matter and have the charges sus-
tantiated. I request you, therefore,
to appoint a representative parlia-
mentary committee to probe the
matter.,”
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Mz, Deputy-Speaker] :J:Ilﬂﬂ. !I:mmhmm

. Jyotirmoy yesterdey said

-+« (Interruptions) Order, please. paming our leader, I guestioned it

Let us dispose 1t of. I would not
dike at this stage to give any obser-
vations. I ghall come only to the
wquestion of parliamentary commitige..
(Interruptions)

SHRI MADHU LIMAYE (Banka):
I have written to the Speaker; lat
him decide.

MR. DEPUTY-SPEAKER: I think
in a matter like this which is fairly
serjous, 1t is mnecessary that certain
facts be considered. Yesterday,
Prof Mukerjee, I think had made
a very constructlve suggestion that
‘whenever allegations are made they
should be based on certain facts and
the Member should be ready to
vouch for the veracity and for those
facts, whether 1t 15 in a document or
any source of information; or Prof.
Mukerjee even said, any report in
apy reputed paper, something has
to be produced. Otherwise just al-
legation and all that sort of ihing
will be wild, therefore I think this
'matter should end here. If Mem-
bers can place certain facts before
the Speaker and convince him that
a parliamentary committee is neccs-
sary to go into those allegations....

mtagfemd  ag ot swrerT @
grarz #r Aoy Af &, H& #w g
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MR. DEPUTY-SPEAKER: Order,
order,

SHRI BHAGWAT JHA AZAD: In
that case you have to hear our point
of view before you talk about that
committee, because it seems we
have done every thing wrong
and they have done nothing wrong.
You must hear us. This is not the fArst
time that this has been paid. I am
prepared to produce one thousand per-
sons in my constituency who will
say that Mr. Madhu Limaye gave me
enough money which was more than

wil] make him forfeit his deposit.
Let him resign; I shall not resign. I
have no black money like Madhu
Limaye, and black money to fight
ag he has got. What does he mean
by this? They are challenging our
leader day and night in this House,
Mr Bosu mentioned even yesterday
that money bags were helping them.
we shall not resign. ... (Interruptions)
Today Mr. Limaye cares fo: parha-
mentary decorum and decency. But
what happened yesterday? Yester-
day he said that my leader had got
Rs. 25 jakhs. Are you prepared to
expunge what Mr. Bosu said yester-
day? He started by saying such
things; he said this about Mr, Dixit
Let there be a committee as you have
said. I am sure a hundred times the
opposition has charged us of taking
money. This morning Prof, Danda-
vate said that this Government was
in collution with blackmarketeers and
bootleggers. Can he prove that?
How do these statements go on? If
I say what I have seen, I am wrong;
and what they say every day is not
wrong? What is all this....(Inter-
ruptions)

I stand by what I said. Every day
they are flouting the decorum of this
House If there is one party which
is flouting the decorum it is the S.P,,
right from Dr. Manohar Lohia upto
Shri Madhu Limaye, they have killed
the parliamentary decorum. This
gentleman is responsible for Ikilling
pariamentary decorum every now
and then, (Interrupiions)
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and my leaders like this in every
possible manner without anything to
substantiate it? They are assisinat-

said. He has further stated that he
can produce thousand voters who re-
ceived money from Shri Limaye, Sir,
you have no escape but to in-
stitute an enquiry commuttee into the
wholematter, Otherwise, you have to
name that member and ask him to
substantiate the charge he has made
on the floor of the House. Let him
name a dozen persons, not to speak of
a thousand, to whom Mr. Limaye has
given any money. Is this Parliament
or what? Is there any gense of
dignity m the members. He has not
spared even Dr, Ram Manohar Lohia,
& person who is known to have served
our country so much and who wag a
member of this House. Whatever
may be his assessment of Dr Lohia,
he has not spared even that great
socialist leader. You have allowed it.
We are not going to take it lying
down What steps are you going to
take when he has made these wild
allegations?

I will conclude by saying that he
has made allegations a&against my
party: he has made allegations against
my leader, Dr. Lohia, and he has
made a personal charge of election

President’s Rule SRAVANA 17, 1005 (SAKA)
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Shri Madhu Limaye and Shri Jyotir-
moy Bosu were talking alj unparlia-
mentary things...(Interruptions) He
will never stand up and object to all
that. . . (Interruptions).

MR. DEPUTY-SPEAKER: Order,
please. Now, I was not saying whe-
ther there should be a parliamentary
committee or there should not be a
parliamentary committee, and Mem-
bers got excited, I was trying to
point out the procedure, that what-
ever you do, you do according to a
certain procedure. In the first place,
the Speaker has to be convinced by
certain facts and documents.., (In-
terruptions) Order, please... I have
a kind of a motion—it is not really
a motion—from Shri Jyotirmoy Bosu.
Just now it has come to me... (Inter-
ruptions).

AN HON. MEMBER: Don't men-
tion it. (Interruptions)

DR. KAILAS: Sir, in your pre-
sence, he said to me, “Shut up.”
(Interrupfions) This should be stop-
ped once and for all. What Mr.
H N. Mukerjee and our leader had
said, we all accept that. But we
cannot tolerate all this. Every day,
the time of the House is being wasted.
This cannot be allowed any more
now (Interruptions) We will ce-
taliate. If you don't stop, we will
stop them. They cannot talk in an
unparliamentary manner. There has
to be decorum in the House. We
want decorum in the House. They
cannot go on like that.

MR. DEPUTY-SPEAKER: Dr.
Kailas, that is enough. T am in the
midst of one problem. Now, you
want to raise another problem. We
can never clinch any issue,

Now, Shri Jyotirmoy Bosu has
given notice of some kind of a mo-
tion. ..

AN HON, MEMBER: Den't take
notice of it.
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MR. DEPUTY-SPEAKER: If I do Committee, it will enquire into what;

not take notice, it means more trou-
ble. (Interruptions) Order, please.

I was only trying to point out the
procedure. If a parliamentary com-
mittec 1s to be appointed at all, be-
cause this has been raised in the
House, there is a certain procedur:
for it. Now, one of the things is that
notice of a motion has to be given
under Rule 184. It is for the Speaker
to decide whether to give consent tc
that or not to give consent to that.
We have not come to that stage now,
I am only pointing out that for the
Speakcr, {o make up his mind, he
must have certain more facts before
him, before he makes up his mind.
Also 1f at all a committee is to be
appointed, it cannot be done right
now: a proper Resolution has to
come  (Interruption) You can
complete my speech,

SHRI Y. S. MAHAJAN (Buldana):
Let us finish the discussion on this
and resume our discussion on U.P.

SHRI SAT PAL KAPUR: You can
discusg this matter with the Speaker.

SHRI Y. S. MAHAJAN: Al the
leaders can be called and this matter
can be discussed. Now let us have
the discussion on UP. After all, there
are certain things which are more
important and there are certain things
which are less important. This dis-
cussion can take place tomorrow.
What 1 submit humblv is that *his
discussion may he posipo: od and, for
a change, let us start with the dis-
cussion on U.P,

MR, DEPUTY-SPEAKER: Order
please.

I was saying, even if a decision is
arrived at that a Parliamentary Com-
mittee is to be appointed, it has to
be done by a proper Resolution, who
will be the members of this Com-
mitiee, what will be the work of this

certain secretarial nssistance has lo
be given to this Committee, Every-
thing ¥as to be done In a proper
form. Therefore, let us conclude this
here. Since this matter has been
raised and Mr. Jyotirmoy Bosu has
glven some form of a notice, let this
matter be placed before the Speaker
and more facts be placed before him,
and let ug finish with this now.

Mr, Jyotirmoy Bosu, will you con-
tinue with your speech now?

SHRI SHYAMNANDAN MISHRA-
Sir, in keeping with the dignity of
the House....

SHRI C. M. STEPHEN (Muvattu-
puzha): On a point of order. There
is a particular procedure for every-
thing. You can permit discussion only
on a matter which is on the list of
business. This is under rule 31,

“A list of business for the dar
shall be prepared by the Secretary.
and a copy thereof shall be made
available for the use of every
member,

"Save as otherwise provided in
these rules, no business not includ-
ed in the list of business for the
day shall be transacted at any sit-
ting without the permission of the
Speaker.”

We have spent 1] hours on mat-
ters which are not on the list «f
business. If certain things are to be
brought in here, they will have to
give a notice within a spetified’ tinte,
go to the Speaker, get his permission
and so on. But when a particular
discussion is going on in the House, to
raise al] these things is not permds-
sible at all.

MR. DEPUTY-SPEAKER:

we
Wave sibuded on THEt,
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PROF. MADRDHU DANDAVATE
(Rajapur): Without getting agitated,
I want to refer to two important
issues, and I am sure the whole
House will ggree. ..

SHRI C., M, STEPHEN: Now, is
there a matter before the House?
There is a limit, Sir. Is there a sub-
ject before the House? I want to
know, If there is no subject, then
please ask him to sit down and take
up the subject under discussion, We
have been listening quietly for the
last 76 minutes. But thers seems to
be no end to this.

PROF. MADHU DANDAVATE.
T will take half a minute to raise a
point of order,

SHRI C. M. STEPHEN: Under
what rule? On what subject? Ig the
fist of business irrelevant? Is rule 31
irrelevant” Can anybody do what-
ever hec chooses to do? (Interrup-
tions)

MR, DEPUTY-SPEAKER: Prof.
Madhu Dandavate, we have disposeld
that of, What else do you want?

PROF. MADHU DANDAVATE:-
If you declare that I have no right to
raise a point of order, I will not
raise. . . (Interruptions).

MR DEPUTY-SPEAKER: Let us
hear him.

SHRI C, M. STEPHEN: A point
of order must be a point of order, It
is not a point of privilege.

DR. KAILAS: Is it not a misuse of
‘the right to raise pomt of order”
Kindly give your ruling,

PROF. MADHU DANDAVATE: I
have never misused it in the House
‘even once,

SHRI BHAGWAT JHA AZAD:
Pgint of order—on what?

1387 L.S.—10.
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MR. DEPUTY-SPEAKER: On this
question of point of order, yesterday
I think we took certain decisions,
The whole House agreed on the sub-
missions made by Prof. Hiren
Mukherjee that the Chair hag the
power only to rule whether a point
of order is a point of order ar not.
He can do it, but he cannot stop a
member from raising it. I agree with
that. But, at the same time, unless
members co-operate by not misusing
the point of order, then it is diffi-
cult for the Chair. If he has a point
of order, let me hear him,

PROF. MADHU DANDAVATE:
Before I raise my point of order, I
want to bring...

SOME HON MEMBERS: No, No.

PROF. MADHU DANDAVATE:
My point of order is this. In this
House you can say anything about a
Member who 1s present in the House
hecause he has the opportunity to
defend himsclf but my point of order
is: can you make allegations referring
by name about someone who has no
opportunity to defend himself? My
specific point of order is that Mr.
Madhu Limaye is here to defend him-
self. But Dr. Ram Manohar Lohia
15 already dead, He is not here to
defend humsclf and one hon. Member
of this House has said that Dr. Ram
Manohar Lohia has done everything
to defame the Parliament and, there-
fore, this point of order is perfectly
regular and such statements should
not be made on the floor of the Housz.

SHRI B. P. MAURYA: Nothlng_ia
said aganst Dr. Lohia, He is mis-
quoting.

SHRI SHYAMNANDAN MISHRA:
My submission is that this reference
to the late Dr. Ram Manohar Lohia
and all that should be expunged
under you powers of expunction, That
should be immediatels dome.
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PROF. MADHU DANDAVATE:
Kindly give your ruling. I am not
wisusing the point of order. I have
raized a definite point of order.

, 291

SHRI B. P. MAURYA: We have
no objection. .. (Interruptions).

SHRI BHAGWAT JHA AZAD: I
would say that I do not mind that if
there is anything against the rules,
that may be expunged and we may
start with a clean slate tomorrow and
nobody would cast aspersion on any-
body elese. I have no objection to it.
But, if they start tomorrow... (In-
terruptions),

SHRI SAMAR GUHA: Shri Dik-
shit is there. T g faayn
A ¥ @ g Wiy W)
w1 TEr &1 | To say this against a
person who did his best and who

dedicated his life for the cause of the
nation?

SHRI BHAGWAT JHA AZAD
Everyday you are casting aspersions
on our leader. You should feel
ashamed. Here is our leader., What
do you speak of him?...(Interrup-
tions). We have no leaders? Only
you have leader?... (Interruptions).

PROF. MADHU DANDAVATE: I
have raised a definite point of order.
1 have not misused the provision uf
point of order.

SHRI JYOTIRMOY BOSU: My
hon. friend, Shri Bhagwat Jha Azad
has made an undignified remark
about Dr. Lohia...

SHRI BHAGWAT JHA AZAD:
You are responsible for that in this
House. You are making undignified
remarks everyday. You  have
brought the Parliament to this level.
Do not blame us, Everyday you are
doing this.

MR. DEPUTY-SPEAKER: I really
do not understand the point raised by
Mr. Madhu Dandavate, If 1 heard

AUGUST 8, 1078
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hira rightly, you mentioned some-
thing ...... (Intervuptlons), Order,

please. If I heard him rightly, you
mentioned about certain alleged state-

SHRI SAMAR GUHA: Not yester-
day, but today.

SHRI ATAL BIHAR] VAJPAYEE:
That is yesterday’s records. We are
talking of today's records.

SHR] SHYAMNANDAN MISHRA:
We are talking today, about the
ullerances of the hon. Member Shri
Bhagwat Jha Azad.

PROF. MADHU DANDAVATE: To-
day, an hon. Member said that two
members, Mr, Madhu Limaye and Dr.
Ram Manohar Lohia—I do nol mind
his saying about Mr. Madhu Linaye
because he is here to defend himself
—are trying to kill the Parliament.

SHRI BHAGWAT JHA AZAD: 1]
said that these followers of Dr. Lohis
are doing it. What is wrong about
it? And this one man there and one
here, holding the whole House to
ransom and maligning you?

MR. DEPUTY-SPEAKER: 1 will
look into it. About this I shall look
into the matter. I shall look into the
records and decide.

SHRI SHYAMNANDAN MISHRA:
The whole question is: whether in
keeping with the dignity of the House
and also keping in view the memory
of a great person, so much loved,
admired and venerated by millions of
paople in this country, these remarks
should not be withdrawn by the hon.
Member himself. That is the point.
If he does not do it, we will have to
show our protest in an effective man-
ner.
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SHRI BHAGWAT JHA AZAD:

What I have said? Please repeat.
What {8 wrong about it! Everyday
you mention about our leader; »very-
day you mention about Prime Minis-
ter, Have you cared mhout it?7 We
have great love for Lohia. What
about our leaders? You talk about
our leader; you talked about Panditjf;
you talk about our Prime Minister
everyday. What about that?

SHR] SHYAMNANDAN MISHRA:
May I just say this? (Interruptions).
May 1 just refresh the memory of
the hon. Member? He said at that
time that two persons have killed
Parliament; Late Dr. Ram Manohar
Lohia and hon. Member Mr. Madhu
Lamaye. These remarks are not be-
coming of an hon. Member, and they
would not redound to the dignity of
this House.

SHRI BHAGWAT JHA AZAD:
This is my opinion. 1 can prove by
records what he was doing in this
House, I can prove that by records.
What is wrong about that? I have
seen Lohia, I can prove by records
what he had done. Whaw is wrong
about it?

SHRI C. M, STEPHEN: What they
are now saying that because that man
cannot defend himself, so, no reference
should be made to him, is, in my
humble opinion, a very dangerous
proposition.

SHR] SHYAMNANDAN MISHRA:
We will have to stage an eiffective
protest agamnst this, Let the hon,
Minister of Parliamentary Affairs say
something on this.

You said that day in and out w.
are criticising the hon. Prime Minister.
That is the very purpois for whieh
we are here. The Prime Minister
must take it in her stride. But what
about Dr. Lohia! He 18 not here to
defend himself. To criticise is the
business of the opposition.

President’s Rule
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SHRI XK. D. MALAVIYA: When I
requested you to resume the proceed-
ings and ask Mr, Jyotirmoy Bosu to
start the debate on the U.P. ordinance,
I thought I was very right, but you
in your judgment were not quite
correct, you allowed the discussion
to remain extraneous.

MR. DEPUTY-SPEAKER, | won't
accept that. I don't accept that, If
the Members themselves don't agree
and go on like this, I have to take
note of it

SHRI K. D. MALAVIYA: You are
entitled to differ from what I say, but

it wag very easy. You could have
said ‘I will not allow any discussion.’

MR. DEPUTY-SPEAKER. It is
easier said than done....

SHRI K. D, MALAVIYA: 1t was not
go difficult. Unfortunately you made
it so difficult.

MR. DEPUTY-SPEAKER: May I say
that we can resume the business that
we have before the Housa?

SHR] SHYAMNANDAN MISHRA:
What about references made to Dr.
Ram Manohar Lohia?

MR, DEPUTY-SPEAKER: I have
already said: I will look into the
record.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): We are all here to
fight on issues, on policies, on prin-
ciples, not on persoual things.

Sir, I want to say....
tions).

(Interrup-

MR. DEPUTY-SPEAKER: Let Mr.
Jyotirmoy Bosu speak. I would re-
quest Shri Malaviya that instend of
saying something about the Chair, if
senior Member like him, would kind-
ly control some of his colleagues. I
called Shri Bosu to resume his scat,
he did that. In spite of that, some-
body else got up. (Interruptions).
Will you kindly continue your speech?
Let him continue with hig speech,
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SHR] JYOTIRMOY BOSU: Sir,
yesterday I had said....(Interrup-
tions).

MR. DEPUTY-SPEAKER: Mr.
Guha, let him continue, I won't
listen, now Mr Guha, you please sit
down.

SHRI SAMAR GUHA: Sir, I want
to know: it is your opinion that after
going through the records, tomorrow
++. . (Interruptions).

L

2

MR. DEPUTY-SPEAKER: 1 do not

know what the records are. I will go

through the records and see what is

said. (Interruptions). Dor't ask me
now. I can't anticipate....

SHRI SAMAR GUHA: It has been
discussed for about an hour. You do
not know. After going thrcugh the
record if you take a ecision, then
I can understand it. What i your
observation?

MR. DEPUTY-SPEAKER: I do not
know. I say 1 would go through the
records. (Interruptions).

SHRI JYOTIRMOY
shall I continue?

BUOSU: Sir,

MR. DEPUTY-SPEAKER;: You will
please continue.

SHRI JYOTIRMOY BOSU: Sir, I
have said about the l're.ident’s Rule
which is an unusual step in U.P. We
have seen ihat 1t 1s the outcome of
the factional fight in the ruling party.
Why? It is for the share of the booty
and power the sole agency of lady.
the fountainhead. Again, in four
States, we have got President’s rule.
In Bihar, what happened? Shri Lalit
Narain Mishra was fighting. I will
quole from ibhe paper It is said:

‘It is said that the moncy bag
toppled Kedar Pandey's Ministry.
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Here j» the paper—Hindustan Stan-
dard, It says that Shri Pandey com.
plained to the Prime Minigter. ..

SHRI JAGDISH CHANDRA DIXIT
(Bitapur): Sir, I rise on a point of
order. May I know what is the re-
levance of narrating the incidents
that have occurred in Bihar to the
motion in Question regarding U. P.?
If 1t has no relevance, may I request
you to prevent the speaker from
speaking on that?

MR. DEPUTY-SPEAKER: Now,

will you explain the relevance?

SHR! JYOTIRMOY BOSU: Today,
after getting a massive mandate, in
this country, there are as many as
lour States which are under Presi-
dent's Rule where democracy had to
we diverted or destroyed and the local
people's verdict on the Assembly
matters had to be demed and the
President’s Rule had to be imposed.
> am tiying to analyse and show the
rlouse, tell this hon'ble Houuse and the
Hon Members too—I do not want to
say that I want #o0 dub it into his head
—that this unusual thing :s happen-
ing. Subversion of demociary in the
country is cutting at the root of it
n this country Here, this paper soys:
‘Shii Kedaiuath Pandey, Chief Mimni--
ter of Bihar....(Interruption:) Sir,
will you please bring the House to
order? He has complamned to the
Prime Mini.ter about the money bag
politics that was responsible for the
reduction of the strength frem his
group from 112 on the night of 23rd
June to 81. Within next twenty-four
hours, the Prime Minister had assur-
¢d him that any injusticc done etec.,
¢te That 15 a pure internal matter.
We are concerned about this part only
that the money-bags are subverting
democracy. In that, the Centra?.l
Minister Shri Lalit Narayan Mishra is
the chief architect. I shall read out
from an cditorial from the Times of
India..

AN HON. MEMBER: It is a capi-
talist paper.



297 Previdﬂut’a Rule
in UP (Rpt'i

U BHRY FYOTIRMOY BOSU: It sqys:

“That most of them owed loyalty

.to Mr. L, N. Mishra, a minister in

‘the Unjon Cabinet only shows how

. little fhev cared for party unity or

the accepted canons of dempera-
tic. behaviour.

It is time the feuding factiona!
leadnte in the Bihar Congroass real-
ise-l that they cannot both eat their
caltr and have it.”

o frafe fam (AER):
2 | (vawmia)

SHRI JYOTIRMOY BOSU: Tt takes
about rampant corruption also. 1
shall just quote what Shri Bhagwat
Jha Azad savs. Here it is.. .

AN HON. MEMBER: He has bcen
misquoted by a capitalist press.

SHRI JYOTIRMOY BOSU: Under
the headline: ‘A victim of money-bag
polities' this is what the Times of
India dated the 25th June, 1073 =ays:

“Mr. Bhagwat Yha Azad, MP.
said Mr. Pande had fallen a prey to
“moncy-bag politics of the ruline
caucus in the Congress party”.

ot MTAR WT WTWMT ;oA T T
¥R Wy ¥ FT A owE § AT
F R v oeow o TEH
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MR. C. M. STEPHEN (Muvattu.
puzha): On a point of order. Are
we discussing Bihar matters? Are

Bihar matters relevant to this debate
on UP? Is it relevant on his part
to say that some Bihar Minister dis-
tributed booty and so on? FHave you
ruled it that way? (Interruptions).

SHRI JYOTIRMOY BOSU: That is
the pattern. I am coming to the point
of UP just now.
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Then, there are many sl:anda:d:
In Orissa, there was one standard, and
the Assembly was dissolved actually

‘with great hurry, in unseeming hurry.

In UP there is a design to prevent a
rure defeat. and that iz why they have
keot the Assembly alive, paying 425
MULAs their salaries and perquisites
at the cost of the people, to henefit
Shrimati Indira Gandhi and her
coteric. The methods are the same,
moneyv-bage evervwhere. One bve-
rlectinn in Orissa in Cuttack had cost
Rs. 90 lakhs. If we talk sbout Shri
Dikshit collecting funds, people get
angry. Let him deny and say that
he had not been collecting funds,
nnd we shall be satisfied, oan the floor
of the House. (Interruptions).

THE MINISTER OF HOME AF-
FAIRS (SHRIT UMA SHANEKAR
TKSHIT). This is entirely false.
This allegation is a total falsehcod.

SHRI JYOTIRMOY BOSU: Very
vood. T might be laughing, but it is
very good,

SHR1 VIKRAM MAHAJAN (Kan-
grn): Let him withdraw that remark.

SHRT C. M. STEPHEN: If he is a
man of honour, let him withdraw his
words.

SHR1 VIKRAM MAHAJAN: If he
is not a man of honour, let him not
withdraw his words,

SHRI BHAGWAT JHA AZAD:
Since the hon. Minister has denied it,
he must withdraw it.

SHR] SHYAMNANDAN MISHRA:
How can he deny that he has been
collecting funds? He is the ‘reasurer
of his party.

SHRI JYOTIRMOY BOSU: On 4th

SHRI VIKRAM MAHAJAN: If Shri
Jyotirmoy Bosu is not a man of
honour, he may not withdraw his

words. i
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SHR] JYOTIRMOY BOSU: 1t has
gohe on record.

SHRI VIKRAM MAHAJAN: It Shri
Jyotirmoy Bosu i3 not a man of
horiour, he will not withdraw his
words.

SHRI JYOTIRMOY BOSU: That is
right. Now, let him sit down. In the
Times of India dated 6th May, 1973,
this iz what we find;

‘There was a furore in the UP
Vidhan Sabha today when Samyukta
Socialist Party MLAs charged the
Government with having misused
public money during the frequent
visits of the Prime Minister, Mrs.
Indira Gandhi, to the State”,

Mr. Kamalapati Tripathi had been
asked questions about the visit of the
Prime Minister to the State capital
on March 16. The newspaper reports
as follows:

“He had asked questions seeking
to know the number of CID men
deployed on the occasion of the
Prime Minister’s wvisit....”

He pointed out that it was an incom-
plete and delayed reply.

He said that the expenditure was
Rs. 50 lakhs for one visit of the Prime
Minister to the State of UP. Then
what of corruption? What corrup-
tion? 1 can say that Rs. 1.73 crores
of UP Co-operatives’ funds have been
embezzled. The whole details are
given, The entire ruling party is in-
volved.

I shall go somewhere else. I have
to take recourse again to that won-
derful journalist of The Times of
Indw, Mr. At Bhattacharjea May hc
prosper and do well in his life! He said
this in hig paper dated the 6th August
1973. It iz a very recent one—you
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all know English; most of you under-
stand the meaning of it. He says in
a feature article:

“Yet the facts are notorious
enough for an indication to be
sufficlent in some places. In UP,
for instance, just one word “Bashu-
jee"—is enough (or was before im-
position of President’s rule),—

I am not talking about Delhi; I am
talking about Lucknow—

“for anyone having anything to
do with the administration to know
what was being referred to. Since
the range of influence was state-
wide, the amount collected ran into
lakhs every month.

“Officers who pasg the orders take
a cut or go along. Those who resist
find themselves transferred”.

This i1s all you have been doing.

As regards the PAC—not the Pub-
he Accounts Committee, but 1{.e
Provincial Armed Constabulary—you
have been trying to malign political
parties for nothing. These people
were purcly fighting for their trade
umon rights You are malign-
ng us and now you have taken re-
course to repressive methods. Are
you aware—I do not want to call ycu
gnorant—that in West Germany, a
capitalist country, policemen and
even armymen have been given trade
union rights? Can Shri Dikshit, with
his backdated ideas, dream of it?
Why cannot policemen have trade
union rights? Why cannot a man who
makes a living out of his sweat and
blood have the right to fight for his
terms and conditions of service? What
has been happening over the last de-
cade? With this machine of repres-
sion, you want them to do a heinous
jub on the one hand and on the other,
you do not want to pay them. TIhat
means, you want to have the cake
and eat it too.,

SHRI C. M, STEPHEN: What is
the position in China?
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SHRI JYOTIRMOY BOSU: What is
Mp. Stephen shouling about? The
PAC man is drawing a salary lower
than that of a peon of a Supdt. of
Police. In your Central Congress
Parliamentary Pgrty meeting, many
of you had criticised the UP Adminis-
tration for treating the PAC so shab-
bily and so badly for years, neglecting
all their demands. B¢ their gemuine
grievances naturally came up because
they were denied their rights. They
wanted to work and survive, but you
did not permit them to.

SHRI BHAGAT JHA AZAD:
What is the position in China?

SHRI JYOTIRMOY BOBU: I will
tell you. Wou come and see me out-
side.

SHRI C. M. STEPHEN: Why out-
side. (Interrupdions)

SHRI JYOTIRMOY BOSU: Will
vou call the House to order?

What is the performance of this
Bahujee’s Government? It made
lakhs of rupees at the end of every
month by bribe-taking. They were
taking bribes using the machinery
of Government. Can Mr. Dikshit
deny this?

SHRI UMA SHANKAR DIKSHIT:
Merely because an allegation is made
in any newspaper, it is not truth.
It wild allegations are repeated, this
will recoil on the member. If he
really feels like that, if an allegation
)s made against me, I will take action
against him, It is for him to consi-
der hew far he can go. It is a ques-
tion of dignity and decorum. You
have to comsider how far a reference
is correct or not. You have to judge
that. Merely begause something is
said, it js not necessarily true. Even
the vedas are not considered that
sacrosanct, in the manner in which
you regard what appears in a news-
paper as absclute truth or Biblical
truth.
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SHR] BHAGWAT JHA AZAD:
Sir, a point of order. Mr.

tions) .

sef—but this gentleman is

to somebody: 1 do not kmwm
bahugi, but she is not in the House to
defend herself. That is point No. 1.
Point No. 2 is this. The same char-
ges are being levelled agmin: that
money has been collected; this, thai
and all sorts of things. How without
substantiation, is this being done?
On the one hand, they demand a
parliamentary conmmittee; on the other
hand, they are levelling these charges
all the same. I want your ruling on
these two points.

SHR] R. 5. PANDEY (Rajnand-
gaon): Sir, while the debate is going
on, Mr. Jyotirmoy Basu was referring
to some newspaper items; he was
quoting from a paper saying that
some bahuji—] do not know whose
bahuji—and perhaps the House does
not know who is the bahuji, who has
taken the bribe doing some job. 1
de not know who ig the bahuji. He
is making a reference from the news-
paper And if any such bahwmji exists
m thi, country, in this very world,
she cannot defend herselft in this very
House as she 15 not present here, |
wouald very much Hke to say, as said
by Pref. Dandavate, that against a
person who is mnot present here to
defend himself or herself, charges
cannot be made, and particularly, as
the hon. Dikshitji pointed out, any-
thing that is published in the news-
paper must be ascertained first as to
its accuracy, the Member must know
what he is going to speak, what is
the motivation, before he opens his
mouth., After all, this is a very serl-
ous charge, and he is now trying to
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moalign our party and making a vety
false allegaltion which has no bearing
at all.

SHRI DASARATHA DEB (Tripua
Easgt): If any allegation is made, it
is the duty of the Government to in-
vestigate into the matter. It is not
the duty of your party to criticiee it.
You are running the Government and
if certain allegations are made, it is
the duty of the Government to go
into them. (Interruptions).

BHR] JYOTIRMOY ROSU: May !
read it out again? I have been mis-
understood I{ says:

“Yet, the facts are notorious
efiough for an indication to bhe
sufficient in some places In UP,
for instance, just on word—“Bahuji”
—is enough (or was before impo-
sition of President’s rule) for anyone
having anything to do with the ad-
ministration to know what was be-
ing referred to. Since the range
of influence was statewide, the
amount collected ran into lakhs
every month”

This is the “Bahufi” . This is what
I quoted from a newspaper T.et them
prosecute that writer. Mr. Dikshit,
vou are the Home Minister You can
prosecute this paper. Why have you
not done it, though wmonths have
vassed after it was published? You
do not blemé w.:  (Interruptions).
Sir, can you call them to order?

SHRT PARIPOORNANAND PAl-
NULI (Tehri-Garhwal): Mr. Deputy-
Speaker, Sir, may I ask a gquestion
on & point of order?

Many times in the past. there have
been rulings by the Chair that news-
paper reports cannot he taken as
authentic. Therefore, whatever my
esteemed friend. Shrl Tyotirmoy Rosu,
tire guoted need not necessarily be
authentic. So, do you permit him
o reproduce the newspaper ~lippings,
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{Interruptions)’ and do you allow
himh to make such remarks sgainit
a person who is not haré to defend

himself?
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SHRI JYOTIRMOY BOSU: Shall
1 send it to you, Sir?

SHRI VASANT SATHE (Akola):
Yesterday, the hon. Member Shri
Hiren Mukherjee had tried to bring
some sense of sanity, and as you
yourself observed, raised the level of
the debate to a new high He said
that any person whoe wanted to make
a reference t6 certain allegations
should himself be satisfied and be
willing to substantiate that allegation.
While doing so he said that he rould
quote from reputed national news-
papers. But does that mean that
merely because an allegation is made
in some newspaper, all that one has
to do is to read out the allezation?
Is it not essential and necessary fer
a responsible Member of this House,
whn enjoys certain immunity. porteer-
tion and privileges here, to satisfy
himself about the truth of those re-
vorts in the newspaper? Merelv be-
cause no action is taken against cer-
tain report hy the Government, does
that herome the truth?” Can thev be
relied upon by 4 Memher to make 2
wild allegation in the House misus-
me the immunity of the House® Under
Rule 378, I had ptinted nut vecterday
that a Member should not make defa-
matorv, indecent or undignified
remarks? Quoting from a necwspaper
and trying to take shelter behind that
without being satisfied himself that it
is truth would be most undignified and
indecent and theérefore mayI submit
that the remarks by him are irrele-
vant He should not be allowed to
read that newspaper unless he Iis
willing tn substantiate the allegaticn
Tinless he does that he should not be
allowed; it should be expunged

SHRT NTNESH CHANDRA GOS-
WAMT (Gawhati): If quoting from

newspapers it permitted it will croate .
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a dangerous precedent in this House,
[ know there are newspapers which
have accused not only Members but
the Bpeaker and Deputy-Speaker
also. Will you permit such news-
papers to be quoted here?,,.(Inter-
ruptions). If you allow that any
Member may be quoting from news-
papers which may make dangerous
allegations against the Speaker .nd
the Deputy-Speaker and that will be
a dangerous precedent. Therefore, I
want a ruling in this case,

DR, KAILAS; (Bombay South):
I feel that if quoting from newspaper
is allowed there are some newspapers
which are indulging in such storles
almost daily and there are some
weeklies also. You will be hearing
such stories and reading of such
stories if such stories are allowed to
be quoted here. Do you think that
we are going to maintain the dignity
of the House. Kindly give your
ruling whether such made-up sto-
ries can be quoted in this House even
if they are published by some digni-
ficd newspapers.

SHRI VASANT SATHE: I want a
ruling on my point of order. Rule
318 does not talk of any ncwspaper.
The rule says if the Speaker is of
the opinion that words are used in
a debate which are defamatory or
indecent or unparliamentary or un-
dignified. .... . So no protection or
shelter of a newspaper can be taken.
New:paper or no newspaper, if it is
defamatorvy per se. you cannot take
shelter behind the report of a news-
paper and say it is not defamatory.
It will still remain defamatory and
will have to be expunged under Rule
380.

SHRI G. VISWANATHAN Wan-
diwash):  Yesterday when Prof
Mukherjee said that wild allegations
should not be made in this House un-
less it is supported by documents or
unless a member quotes a reputable
newspaper, immediately their leader,
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the Home Minister of this country
agreed with Prof. Mukherjee and
asked all of us to follow suit. Today
when an hon. Member quotes a na-
tional newspaper, they object to it.
Does it mecan they are repudiating
their own leader? I want to know
from Mr, Dikshit what is hig stand.

2ol

THE MINISTER OF HOME AF-
FAIRS (SHRI UMA BHANKAR DIK.
SHIT): If there ig any report of g
news or ocdurrence or an incident i
a newspaper, it is all right. But if an
Opinion is expressed or if it is a gene-
ral holchpotch of newsz and views,
that is an entiretly different matter,
because the newspaper editor does not
take the responsibility for the factual
truth of these statements. Where a
news is reported that such and such
persun has done such and such thineg,
even if it is defamatory, if it is not
contradicted. it ecan be quoted.
Otherwise, there are newspapers
here, both dailies and wecklies, which
go on telling whole strings of untruth.
There is no member of any party in
this Houc against whom some news-
paper will not make some indecent
or defamatory statement or other.
Shall we convert this House into =
Babel where one member will make
defamatory statements against ano-
ther? We ,hall not do so. I beg of
vou all Gentlemen, if my words can
reach your heart, for goodness’ iake,
stop this. Say something about U.P.
Say why this Proclamation should or
shou'd no! have heen made, why the
Chief Minister should have written
his letter of resignation, whv the
Governor should have made that re-
commendation, whv the President
should have accepted it etc. These
are relevant matters, T beg of you
with all the emphasis and sincerity
at my command to stick to this and
give some honour and dignity to this
great House,

SHRI JYOTIRMOY BOSU: I must
say that 1 must respect the age of
Shri Uma Shankar Dikshit...
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DR. KAILAS: We want your rul-
ing, Sir.

SHRI JYOTIRMOY BOSU: I say
once again, I shall be failing in my
duty if I do not expresg that I have
regard and respect for the age of Shri
Uma Shankar Dikshit.,.

SHRI UMA SHANKAR DIKSHIT:
Think of the principle I have enun-
clated. Any old senile person can be
there in the House, I have no res-
pect just for age. Age with wisdom,
ability and something good—that is
what is to be respected, If you think
I have some trace of these qualities,
show respect to that. For goodness'
sake, do not say, “I show respect for
age”,

SHRI JYOTIRMOY BOSU: I must
say that Mr. Dikshit cannot put words
in my mouth. I must show him res-
pect for his age.

16.00 hrs.

MR, DEPUTY-SPEAKER: I will
draw his attention to time.

SHRI JYOTIRMOY BASU: I want

to ask very humbly Shri Dikshit: by
saying “bahufi”, have 1 said someth-
ing defamatory? Have I said some-
thing undignified, unparliamentary
or indecent? S8ir, will you kindly
give the ruling if I have said some-
thing which I should not have said.

Coming back to the Provincial
Armed Constabulary, what is the
treatment given to them? The
amount to the credit of the welfare
fund for the police personnel and
their families is Rs. 2,76 lakhs for a
strength of 22,000 constables, What
a big emouni! Then they have a
minimum period of 18 hours of duty.
Can you imagine that in the 20th
century they have to be on their legs
and work for a minimum period of
14 hours? And yet you call yourself
civilised. They have done the right
thing in showing their wrath.
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I now come to the economic issues,
This party and these gentlemen have
been playing with the lives of the
people, 90 million people of UP. They
have get the lowest per capita in-
come, perhaps after Bihar and Orisaa.
In 1870 the average per capita in-
come in UP was Rs. 504 per annum,
which is hardly $70, about the lowost
in the world. What have you done
about it for the last 27 years?

You talk about the achievements of
your crash programme. While the allo-
cation to UP under this head was
Ra. 679 lakhs, you could not spend more
than Rs. 422 lakhs even though peo-
ple are dying cf hunger and starva-
tion. I am quoting fram the reply
given by the Government; it is not
the product of the Times of India, Shri
Bhattacharyya or myself, it is you who
have given thie figure. Out of what-
ever little resources you have after
allcwing people to evade taxes and
add to tax arrears, you are not pre-
parcd to spend the allocaled amount
on the common toiling masses. That is
why I say that you are ruining the
zountry.

Coming to drcught, 23 districts in
UP are suffering from drought.
What 15 your performance here? Ac-
cording to Progress of Drought-Prone
Areas Programme, a publication of
Ministry of Information and Broad-
casting of the Government of India,
the amount allocated for UP for
1970-71 was Rs. 35 lakhs for a
pcpulation of 90 million. What was
the amount spent? You could not spend

even Rs 35 lakhs; you stopped at
Rs. 23.53 lakhs. What a wonder! How
good are you at your work. I must
have regard for ycu, I must have great
admiration for you because you can
put me behind the bars under MISA.
But I am not a man to be brow-
beaten like that. Coming to the ycar
1071-72, the allocation for UP was
Rs. 239 lakhs. How much did you
spend? You have spent Rs, 136 lakhs.
That is your performance. And you
want me te come to you and bow
down before you for a tickel or a Mi-
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nistesship. I am not that variety of
person.

What are they doing? When there is
a famine, in famine areas, they send
the police, There is & head-line In
another paper—Hindustan Times, I
suppose—which says:

comes for food, he gives him bullet,
So, the pollice is being rushed to
famine-stricken areas.

What about literacy? Do you know
where you are? Ycu are at the botfom
of the world. T tell Mr. Dikshit,
through you, Sir, and my friends on
the other side and Dr. Kailas, par-
ticularly, these figures. Tehri Garh-
wal—Shri Dinesh Singh's inlaws’
place—3,97,000 is the population and
literacy is only 19 per cent; Morada-
bad—populaticn is 24,26.000 and lite-
racy is 17.1 per cent; Badayun—I125
per cent; Rampur—13 per cent; Ba-
reilly—17.6 per cent; Pilibhit—163
per cent, ete. etc. No where they have
crossed the mark of 20 per cont. Mr
Dikshit, I have a great regard for you

after reading this wonderfu docu-
ment
What about wheat procurement?

They talk about soclalism. They talk
about food. T know, they are sellng
the country to Mr. Nixon. The Ame-
rican troops in plain clothes will
land in this country They are pre-
pared for that. This time, wheat is
not coming under a mere paper agree-

ment alone. Something mcre  has
to be done. We know that is why
Mra. Indira GGandhi has sald, “No

more criticism of USA. or CIA and
the Cartoon came. . (Interruptions)
Mr. Shankar Dayal Sharma, I will
give it to you later on. (Interruptions)
I am not ylelding. I will tell you later
on, Mr. Dikshit.

SHRT UMA SHANKAR DIKSHIT:
You will not tell me.
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Russians and the Chin®se buy wheat
from America by paying hard cash.
But you are going with a begging towl
under P.L. 480. I cannot call you ig-
norant because ycu are top old to be
called ignorant. Why have you scrap-
ped wheat procurement in 37 districts
out of 54 distri~ts? Because the hoar-
ders must be tackled. The U.P. elec-
tions are coming. You cannot afford
to annoy the hcarders in U.P. They
are the pillers of Congress socialism.
Mr. Dikshit or Mrs. Indira Gandhi
brand of socialism must come

Then, about repression of Harijans.
raping of Harijan women ccntinuous-

ly goes on in Banda  district. My
blood boils to hear that. Mr. Dikshit
is the Home Minister and he sits
with his eyes shut, Every day, the

figures are going up of repression of
Harijans, of raping of Harijan women,
of murders and of killing of Harijans
all over the country, particularly, in
Banda distriet.

About communal troubles, I will
quote from what your Home Secre-
tary has sald. I am told, he had
t: leave the Ministry because he did
not agree with Mr. Dikshit. I do net
know who is a better man, Anyhow
there are organised hands behind the
communal trouble, What is the orga-
nisation? Kindly cover it in your
reply. Who are the crganisers we
wanl to know. What are you doing?

SHRI UMA SHANKAR DIKSHIT.
I will reply.

SHRT JYOTIRMOY BOSU: Thank
you Your Home Ministry's Annmual
Report says that you have faileq to
check communal troubles. The Mus-
lims must be made the scapegoat!
You require them at the time of vot-
ing. and after elections you forget
them, you sacrifice them at the alter
of your political requirement.

What about Aligarh? What have
you done? Those hoys have been put



Meﬂf's liﬁle

- |
in U.P. (Res.,

- {Shri Jyotirmoy Bosu] _

behind the bars under MISA. It is &

ahame that those poor students

have been detained wunder the

Maintenance of Internal Security Act.
You have got so many feathers on
your Gandhi topi, but I have no fur-
ther to kcep another.

Y:u want fo stop communalism, but
you negotiate with RSS at the same
time; you secretly give Padma Bhu-
ghan to Mr. Hans Raj Gupta, the
man who was arrested after the mur-
der of Gandhi, the man who said
that Muslims should go to Mekka and
communists should go to Kremlin.

1 say, convene the Assembly, hold
the elections on the due date.

There is another problem. In Gha-
. zlabad, the Swadeshi polytex is clos-
ing down and 800 employees will go
out of employment. Out of a total ca-
pital ¢t Rs. 15 crores, Rs. 10 crores
have been financed by publie financial
institutions. And if this is closed
down. if 800 employees go out of emp-
loyment if Rs. 10 croreg go as bad
debt, then you will be responsible. S0,
I say, this wretched Government have
been mismanaging everywhere for
furthering their individual and coterie
interests. And Mr. Dikshit is one of
the leaders.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU-
RAMATAH): T had a word with
the leaders of the Opposition and
they have heen good enough to agre=-
that we sit on this matter today till
7.00 pm. and take up the Half-an-
Hour Discussicn at 7.00 p.m.
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MR. CHAIRMAN Wait a munute.
I am hearing the noise of the Members
taking so loudy that even the Chair
1s disturbed I would request the hon
Members to talk in low tone so that
the House and the Chair are not dis-
turbed
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421 g Am< g, fomwr 272 wWA
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AT T, TTETL SREQAHT HT AT
A1z 91 | fYe To Hte Wrw F W
w o, feufear s & wrag
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swawagk fs gmt agh 1974
§ qmu g, mya W ag fadg sTa
g 5 s7 av ugefy maw ang
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e svaelt ¥ A vy § ! A xm
T ¥ ek ¥ s sm—ew
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Wi ¥ mw A fadaw wega fear aa
¢, & guw gike awda w3

MR. CHAIRMAN: Before I call
upon the next speaker I would like to
remind the House that a time-limit
has been fixed for this debate. But
m spite of that, it has gone a little
out of the way, and some Members
have taken more tune than they have
been allowed. Is it the pleasure of
the House that every Member sheuld
be given whatever time he wants?
In that case, it will be impossible tc
finish this debate. Therefore, 1
would request, hon. Members that in
spite of what has happened..,.

SHRI S, M. BANERJEE: Not less
than 15 minutes should be given. Peo-
ple had raised many points of order.

MR. CHAIRMAN: Shri Banerjee

should not have interrupted the Chair
when the Chair was speaking.

SHRI S M. BANERJEE: I am sor-
ry Sur.

MR, CHAIRMAN: Even if 15 mi-
nuies are given, I have got a list of
20 Members from the Congress Party
and about ten or eleven from the
other side and so, I would like hon.
Members to calculate by simple
mathematics how much time would
be required. Even then, the Chair will
see whether more time should be given
if there are really good points being
made. I think hon. Members inay leave
it to the Chair to decide.

SHRI INDRAJIT GUPTA (Alipore):
The different parties also should be
accommodated,



319 President’s Rule
m U.P, (Res)

MR. CHAIRMAN: Of course, the
parties will be given their time.
But the otherg will have to be con-
trolled by the Chair. I hope the
House agrees to this.

SHRI PARIPOORNANAND PAIN-
(JLI: Members from UP may be giv-
#n a little more time,

Nl O8c QHc ¥AH, (F1997)
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! WE TAF § Fgw w@ar g w
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“] order my advisers and Secre-
tries to go to the rural areas and put
the hoarders in jail Farmers who
are 1ndulging in hoarding should
also be put m jails,” he sad
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SHRI SANT BUX SINGH (Fateh-
pur): Sir, I rise to support this Re-
solution moved by the Home Minis-
ter. I find that very little has been
said that is relevant to the point. I
am grateful to Mr. Banerjee and par-
tly also to Mr. Jyotirmoy Bosu for
having drawn the attention of the
House to the poor conditions prevail-
ing in the State of U.P. But there
are occasions for it and surely today
is not the time for it. I wanted to
See if Mr. Bosu had anything what-
soever to say that was worth while
elther supporting or condemning the
imposition of the President’s rule. All
that he did was to induge in cheap
histrionics to talk about Bihar at
some stage, to make slanderous un-
founded allegations and point a finger
at the Home Minister. Perhaps the
Home Minister doeg not suit him,
beause the Home Minister's loyalties
ideology and stand will never be
a kin to that of Mr. Bosu and thank
God lor that.

Let us look at the situation as it
previl in U.P, in the face of which
the Governor recommendeq the impo-
sition of President's rule. The majo-
rity party in power—my party—after
full deliberation and without any voice
of dissent recommended that Presi-
dent’s rule be imposed in U.P. It
was not that we were short of majo-
rity or there was any political fac-
tionalism of any kind whatsocever. It
was after hours and hours of delibera-
tion by a large number of Assembly
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members of the majority party and
the entire Cabinet that tha Chiel-Mi-
nister in the larger interesty of the
State and the country decided that he
should recommend the imposition of
President's rule. It should be contrast-
ed with something that happened just
before Shri Kamlapathi Tripathi
came into power. There was an
opposition Government in U.P, headed
by Shri T. N. Singh whom the people
had thrown out through a clear
electoral verdict. But because the
opposition had to face the election
the defeated Shri T. N. Singh, the
Chief Minister of the opposition,
stuck on to office. This is not the
tradition of my party; to us election
does not matter, so slso sticking to
office. But I do think that it 18 an
example which ought to be looked at,
which ought to be praised, that when
it had the majority. When the same
party is in office at the Centre it does
not hesitate at all in imposing Pre-
sident’s rule, Had we wanted to
use the office, a better method would
have been for us to continhue in office.
It was not for an election, it was not
for a party purpose that this was
done. The Government was busy
with problems of various kinds, the
power crisis and the trouble with
FAC to mention too.

So far as the PAC is concerned, the
conditions of the personnel were not
good. I would share the sentiments
and many things that have been men-
tioned by same hon, Members. The
condition of the PAC needed to be
bettered The PAC had grounds to
feel restless. But what the PAC did
and the method it adopted left the
Government with no option but to
take the step they took. I would mere-
ly refer to one case that took place.
On the 15th May at Agra constable
Bharat Singh was reported to have
been in possession of two bags of
wheat out of 45 bags stolen from
Government stocks. When the Station
Offices of police station Shahganj took
up the investigation he rébdvered
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those two bags ‘from the house &f
this eonstable. Since eomstable Bharat
Singh wag an active worker of the
Parishad, quite a number of head

the station officer on patrol duty stood
watching him. If people who are
stealing wheat at a time when it is
in short supply are supporteq by un-
lawful elements, if the PAC took it
into its head to use the arms at its
-disposal, there was only one way out,
;ll:!di;hat was for the army to be cal-
e i

The Chief Minister of UP, with the
full consent and advice of his collea-
gues thought that it was better that
something which was likely to have
repercussions not only in the State
but outside be better dealt with by
the Centre and, therefore, the position
of office was sacrificed.

It was not due to factionalism, and
<certainly not to serve the party’s ends
or to fulfil anybody’s aim, that this
‘was done. The only game that we do
not know 18 the strange rule by which
the opposition plays the political game,
Two hours ago I believe, Shri Vajpa-
Yee wag championing President’s Rule
in Rajasthan, now he will stand to
oppose it. There is nothing to stop
the opposition from getting together,
proving their majority and asking the
Governor to let them form the Gov-
ernment. They are welcome to do it;
nobody will stand as a hindrance.

What happened yesterday? When
Shri Charan Singh andg Shri C. B.

in UP. (Res.)

SHRI UMK SHAWKAR DIKEHIT:
According to my information, this is
not exactly so. I hope the hon. Mem~
ber will not mind my interruption.

contradicted It also goes to show that
a lot of trash that Shri Jyotirmoy
Bosu was quoting from the newspa-
pers is equally unreliable,

oft wrze fargrét wrwdet (wfirae) -
awTafa AEIET, T WK & wfqam w1
frmtor gar, &Y g% ffara? & wefY
T 1T *Y FeAT TEY WY oY FF wpeaT
356 ®T gaar Feaaw fegr st o
WT 356 ¥ wwnia ¥% wy frdt
TST %T WITAA A9A ZTY F A4 o7 wfd-
w1 §, afz agi d afcfeqfa dar gy
g, FAa IW TG WY wrEw ¢W afe-
o1 & IR & WAATE T A {h |

ez § fr afanfas @9z Iw
R Y feafts & ¥ gemeiw wawaT 7
T IAT W § FE qifqanfaw g
I guT a1 ? g sy fyw o
s § Fr oo 0w & w1y 272 9
¥, faum @oT # 9% w{E agwa
qy, &q At gAres o o favarw
awTEE w3 & 1 9 gifarfrr g%
IwT 93w i dar Y g 1 wT A
"%z dar goT, Ot warey I # dar
EWT | WATEF &9 W1 qwz wifqwrfre
a%e 7 ¢ | ¥feT arey T W AT
AT g S & AT ¥ fory /e
7 ST Fea mar, Tregafa wraE oT
¥ fear war ot v U oW H &Y
ad i ot o &, o «F fafer &



Rule A 1978 President’s Rule
s ”.:"'é‘}f"m g in UP. fi"-” w
gl RO by gk
Tty Ty wr o wt gfet - o
T e P w0 41 o
faaw g | ToAwTw wEET W & e ulphahapy -

T | g T TN A w0
CRRTTS T T T THTC AT & S WA
Ter Torfa Y afgmr s fir
afwwr oo qw ¥ ag o § fr wore
2 & e won on PR T
% firg ey o o 4 oy e & e ?
wry wg ff e’ R wefen
w1 & @ g Ty a7 fegfar dar
&1 oA, /Y wrgufa Tew wuTa T
fear s 1@ ST WS qg & F
Y gETEy & WOE e ord,

sit o gro fommdy ﬂﬂ,“m
T@wE A I )

oft wew fagr®t wrodelt  forardy oft
el =t T WL

W WATEE AT WA X AF HT
¥, ww werneg Fe s, aw U
I HERT FT FTHE $1 ATET A WA
& forlr wpTdie ¢ T 1w afaws
& frmiara & Toaure 1 8 giAsT 7
ST ¥ WA 8% 356 %7 frior
fovar a1 ? w1 <roAwTe OF a9 ¥ gAY
Ao ¥ fod awr & 7 W OSgUTe Ay
THT STA HTAT Wi, forw I wreA
farar T waT & 1 gaaT ) A, Teane
wEYET A W 07 ¥ qo Fwavafa fardy
®Y et wwrfey arg §, 9 oS wEA &
o € & § Wik g ¥ gt o
e & firer 93 wrew w7 foar &

& qe Wi Fe—srre e
faarst & pex & wrew wowT W T
a1 $IT T XA WY Wfew R aw 59
wfcameft ot aficrrelt oft Wi et wfcamfy

v amva w afvd w37 & R
s Y fea way 7 gwnefy o, fas-
war # @ four war, frardt o,
w3 & Pl dare i ¥

17 00 hrs,

Yo To ﬂo mﬁmw
war §, fro To #Hro #TvE ET YFT w1,
gak arg faardy ot =7 oF Ty wAT
ar f& & ~rrow @ g e &
gargz gi, feare-fafom @ <,
ATE-RAIT AT AT AT GOt
IR ¥ T Wy 3O fed) ¥ qg
AT 1, ATATAIE AV | ATAT IHR GV~
T A ar et T w ¥ & oy
frardt & Fwr amdwr & A & oW
Tx fagwar & fadr It gwar # or
@Y #, WX TSI FT T I8 Y
fr =g swrorgm ¥

avafa AY, sArC TR Tl wreT
wor o feafir & 7@ oY, agEA A &
a1z WY, &t aeagTe w1 gg sdutE
s a1 5 3y Sfaow F TR
A & fordr sraforg & ay FowTe
Tt a7 7 St—yEwr frly fe
AT VAT ¥ g7, USWaA X A
TETQ B Ay w7 Fororg TreaaTer
& w7 ¥ gy g, Fawre awr v X
BN, s Ay wowT aft srereft o fire
Y FRT ToaaTer 9T qErgTY T ATy
A x o, fae 9w a3 e 7 T
ot R TR AET WS B—
AT T T b oY wieaoerc A
wor Gt oY 1 fre e wr wate A
272 areft gwaT Fr white i DY EORT
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T Ay Wt e o wTETT At werr
W, S iy amar & fir ef drfe we
fear, stfircrer oy ofer Y X7 tfigh )

% Uy W—wae ot faardr
weltar- 3, wiawer I ama
Feafer & oy ar, ezl o A w3
T3 Brwr qwy T AT A ok 7
faarr awy ) sfoa @i @ g,
WA gy A A IE e
faamawm w1 fisc & sty w3, T
wfverY wET ¥ WA, W9 4 E-HaT
A wg g7 faamr 947 7 7 SIF &
wTor Wy § 7 gwwT 0§ qg 3 fE N
WORTT, AT T GLHTT T 7 o, ¥F T4
e i o & ar 9w, IE fad Txarr

ot ¥ o Wenrary (gafagmir) :
wrawy gfezsmr gang ¢

ot qTw fagrQtarwd QY < Arerda S
¥a a1 At faeff gfremior & 17

Fa A o A #q AE | AT
=%t Y @ & FF oRER & 9 IW
AW F fFT ATHIaT GO &7 F@ o
ow aid AT o § R g wdAsig
gt o€ dl, ag 7w faqn @ §, AEHT
v 9gr Ugefa aow an] &< faar
W) o 917 wew T fam—-—ag qfeay
w1 @ 7Y ¥ | oy afgaTr w1 eI
¢, ag gadwm Arpafas wrarEi
& &, 99417 MFIW W I F A
TATAT WT AwAT

yq ¥ ary dr o ¥ W W
ATe Grvrer §—fedr v wrr A
¥ 22 WX W{9ST 356 W ITG €Y
¥ ogefy o A fey X | W
HTwT ¥ stwere e Y worar, W

gamafe A, Fovedt wrw &
w5 7€ ¥ 1 17 Wl wfmw A i 5w
AT I AT AT OA T ALY & Fw
W AUEA-AAl T WG A {4V Y AT
gwea gfm g1, deafras R WY
waafa 3 i@ | g 9 e famm
A W wiAfa A T awa, Afew
gX ST &1 oaifemw &1 mrrar ¥
T 99 F ST 9% fa=7 w9 v
Y TN gAT QAT WWigy 1§ A
gETL AT ¥ ¥ Wi ¢, afdeafaay 39
1 W sarfee W s 8, daT O wet
& at ¥ 9 Wi fawras 8 awelt 1
& g% € SeR gm—fadt § wgEr
foTodle %mu’rnm FEE
WA F I WA A frar @,
7 fAaw dar g o ag war wAR ¥
10 *TI R T AP 1 aF 1| MIT
o e @ f, Xfew aar 1o
Y WA & STrar TET M | FIT AIAC-
ogH &1 9 & ¥ e AR ar v g
TG T 1L QY A QX A A WA qAY
O A A AW A, -
WA & gEay ¥ 3 Wi

k14 i (Y FwTHeT difwa)
Qg0 7 #ZA, TLEAT | TH WG FT WX
s wn T R Asa sz R
oy ¥ frdaT §, wrdar §

ot wra fgrd  awdq o dre
Qofroarefi ¥ aviutfrs o & 7y wrde
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{st wen fig Wt W] wg ¥ Wl T O 9T S e
W b, g AT A Ay O T @
AR AN v @ W arerh o off
&, afe7 Ty wearwRT gur & fx wwifier off, so wAw & gy

‘ﬂ'o\"{ﬂ’o!ﬂ'ﬂl‘l‘iﬁ w Tt oW ¥ fawl-
f&dr & fa¥ oy mav § | wwwr w0
W SetE-Ae § oa goar &
1§ T ¥ w@wIC W ¥y wwQ
Y & 1 & O TB WY T L w19 I T
rvitear @ @fed

Farefy oY, w1 wg e & e
fomodlo & AN HHEIY ¥ WY
*1 @ & for wEvr e oy &
AT« ¥ IT AT F AW F qawv E,
ogr frogosfte & ATy ¥ Farer wHEEQ
A ¥ JW9TT F@ @, IT T §W
frarerd €, g W IR ¥ 9y § W
N dur frea 91 7y WEED ¥ 0w
& wa N o | Wy ag afcfeqfi w@deft ?
mmmﬂ’g‘tlfﬂ‘o({oiﬂ‘o*
TR ¥ 6 WE TEN ¥ yefad|
fvm e, TST GTRTCAT, ¥ WY
TRIG AW, s § e
T ¥ fawe g o, & @ s
fawmr & wfvmfaar & fer g0 T8
FATET A TG TAAITTE 67 9 WIAY
T 1 fagw g e pim s &
A & 2ra foTodlo FT # aw
e fed, T T e & g o,
w9 7 % fat Fordm §, o X few
TA 1 719 qT—TToTodflo  wodt
qqiaT a8 3, T4 T BT & q9 a9
fl—ug amr qfdfeafa 78 §, @
forkt gy Y AR T AR 1 WA
FETQYT #Y TIAfT W @ oAEy
¥ wer Y feam o aw, g v
I A A E, IR oww X
aNfew qEMT ¥ AW I weagaT ¥
¥ frogodt wT® # wrw R wigd
ofe qar &= &% 5 frogedte

awr § + o Py § fe Ao vy
wewrer v T & A wie wnw wad
ik | g ¥ e % wfifiewer W
wremwer 2% ol § 1 e % af
ORTT WATY w7 wver qar Y g
firdt ¥ xamw, firelt & wwrer # T we,
wfif g e §, ET-T T TR
¥ W o A WTEREE W gEeE
wfte we b | el s R afear
FTRT &7 &Y | a8 *feum ¥ g o
Wt famare g6 | TN aEee @
wifed | afFT 9@ a% Y T v
¥ IO W FT AEA I9HAT & 1 FE
aa ¥ gar §, T anf O A afcfefy
foeft g8 o T wq Tl §
afe ofcfefe wedt @ =it & @
oo ¥ A T @)W T T g
@ aw g mit § o\ fiF, s TR
q€ *fe7 § 1 /g s A fRY
a1 TR & 1 wogT TREe O W ¥
F o AT AT A A} famr § A
Faemy ¥ fefe o wmz R o @)
TR T WA W @ § IR
feafa fore ot &— (wwaam) ad
¥ ford w1 & ag oY wgraar w17 N
s € A€ | W 180 Fo ferew
faw @ ¥ 1 P A wfraeg s i €0
(wrwwta) 3w T A A iR
¥ @ g s A & g "R A
AT gIAT wIgd |

avrafr &Y, oo oy § et 9AT
s ¥ @ A fadt A g o §
W ¥ A W W Af v gwar )
¥few folis o = v w1 W w
g ck ey W ey £ fw W
e ¥ i Y W | Y e e
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o o o A O Ot der % Wi
ot & ¥ | freqd ¥ ow W
ot rerear &, oo o’ ¥ wrg et B o
T gt g ot §, ¥ e fed
wr @ £, frarelt o B 3 ¥ P
faywer firar o7 gy 8] ¥ wwed Y
§ foor o wRTT & fawr WO
s | e s Breew § fe TRy
Tx ¥ gRmE & ofrr A
mEr w O NIE A g ¥
iy wft &

F &% qw o wg ¥T qura ®TFT
78 T IO W X O @ @ &
WY AT AT YATE T ST T $T
QY ) T oW AN I ¥ T
phamdt AIswadRw
g A ft wEAT WEAT ¢ W WY g
T Aoy gen gwa o, & e
™ ¥ feemfedry & wfew odew &
o m% fafme 2 gar §, oot e
fiear mam § 1 @ wre B framdf, @
e fgdt wrar Wi afom & g @,
afs wf Frardf R o afmr 2
27z X O 9w & foy wfom & 60 T
Ay wEQ & 1 afe e wrg fandt
afrg W 9% 7 odwr T Y 99 & fae
afora & ¥AF 50 TILAWT FEA |
g feafa & =@ waw v | a7 AW
w1 W ¥ 1 &ar frariaay ¥ dawre
frra s S it & W 9 ?
T TR, WRT 93 1§ wrafey 7, 7
¢ A aw faerdt afom & w7 7=
wr Aot o § W el oow A
afas Tare wanr a@ o fisar o .
(wwww) . . . F S e g fard
% e e §, ag S ol § o

in UP. (Res

w ¥ gt ? wfa
gt frew e 8, wltwr & foird

R o v wi fex ag Frenfead
A WY 1w # I W Al owww
o ¢ 1 T ¥ v ) ooltfy s
®C W & | oo # far g v
WATH 9T AW W F T AR |
it & ¥ oo T e R A
TG oA T Fw w9 & fa¥ wfeae
o T dar grm )

v # & sgw wpw wewfy
X & & ¥ ¥ v T R ¥ fory
uix fady w7 ogrdt, o soX W
o gwae & faerw & fodr ow s
Ter wfwam art @1 wfgd | wa @Y
swrew ¥t fearg A g ww aY g
®r gt T8 & | WA At g AT W
< %t § wifew fawre & demg
frratfca # or wweft & ot ¥ ¥ g
AT AT FT ¥ IT Ao B Frai-
e v & ol W ar T wwRT R
™ @ UgEfa Tw Fr §E W
ERIT wwIaT ot wawT g e aureg
T A oueA W gEe ¥ aww ¥ fad

wfrar 1 gewdnr fear ) ag geva
T W TRY W agEE T

e g egar g

SHRT K D. MALAVIYA (Doma-
riaganj): T stami te give my fullest
support to the metion moved by the
Home Minister of our Governmens
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(Shri K D. Wwlaviya]
not wish todlr 4o tpke 4 narrow
e Lo polial view n-md
case just as my

-

Perhaps, the
the situation had developed at a time
when the Samvid Sarkar was install-
ed in UP. in which Jan Sangh was
one of the most umportant elements.

The Government servants there had
organised big strikes, and the Samvid
Sarkar was responsible to a very
great extent for comphcating the
situation 1 that State where racre
basic weaknesses had bedevilled the
people,—a situation where the causes
of social and economic deterioration
had deeper roots than the mere
political strifes of two or more warr-
ng pohtical parties that we see
today.

My case is that the Jan Sangh and
other polititcal parties in U.P. are
taking a very superficial view of the
entire problem that faces U.P, of its
tradition-bound population. Large
numbers of our people who reside in
the northern States of U.P. and
Bihar are handicapped by difficulties
of far far greater magmtude than
what a political party like the Jan
Sangh ,or its other associates cah
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environment cresipdy the

m of
the
m:‘nmeudm' iiq:li. thie

enﬂlp physipal and mental laéuities
had Qou- down tp apch an extant,

our State deserves greater attention
from the Central Government® 'H##&
wiyst it bhed received do far-in: the
post-independence period. We hayp
in the States of UP, and Bihar
very great’ qualities which have
been responsible for the survie
val of these regions in spite of our
difficulties, more basic than a party
ke the Jan Sangh or the Muslimi
League can appreciate. [ tharefore,
believe that the constitutional crisis
was caused by a prevailing atmos-
phere of tensiong cause by several
reasons. One of them manifestly was
the trouble precipitated in the PAC
due to the intervention—I would ke
to use a provoking word—of certain
polititcal parties of which our friend,
Shri Atal Bihari Vajpayee is very
well aware. Certain sections should
by common consent be left out where
by politicel discipline is not impaired.
Certainly the PAC is one of them
Difficulties that the Government were
facing were the result of certain dis-
content which was certainly not the
creation of Shri Kamlapathi's Gov-
ernment but which was comung down
from the time of the Government in
which the Jan Sangh was also asso-
ciated....

AN HON. MEMBER: The major
part of it.

SHRI K. D. MALAVIYA: Yes, the
major part of if, a Government in
which the Jan Sangh’s representative
wae perhaps the Deputy Leader,
Since then all these troubles were
there. They did not rise yesterday
when Shri Kamlapathi came. I
must commend and highly appreciate
the spirit of sacrifice shown by our
political colleague, Shri Kamlapathi
Tripathi, when He Saw the pfoblem
wiich was-nit only 1eonfimed jo TR

buf which was part and patsel g
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Therefors, he offered to resign and
it was an ect of sacrifice on hiy part
which we all appreciate, In the
mounting trouble which was sprea-
ing beyond our States and which were
appuming dangerous dimensions he
offered to resign, giving a chance to
the Government of India to rectify
matters. That was why the Central
Government intervened. I will not
say anything more than this because
tume 18 very short and 1 hidve also
to offcer my suggestions to the Home
Minster—] would have done it if I
had some tume for it. But now that
the U.P. debate is on, I thought I
should offer my suggestion to him for
the consideration of Government that
the pattern of administration which
is given to the State when it was
taken over by the President requires
a drastic change now. There is, I
feel, g necessity for structural changes
in the present conventional pattern of
administration where two or three
admunistrators are assigned to the
Governor and about 20—25 depart-
ments are allotted to each of them and
they are supposed to carry on the
work expeditiously and also to solve
the extraordinary problems faced by
the State today in the conditions of
drought, flood and other difficulties.
What is needed is to break from
those traditions, to build up new
structures of institutions where we

nature of
scarcity and imbalance it is highly
essential that in order to meet thé
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& new paitern ation be-
which people’s assistance is largely
taken, not only at the State level but
ut the distsét ievel also; people who
believe i Gethwcracy, people who be-
lieve in the programmes of the Gov-
ernment, peolile whe are honestly
selected at the district level and at
the State level have to be formed inte
wstitutional brydges which form a
convenient passage betwéen the Gov-
ernment at the State and the district
level below.

If these people’s institutions are not
built up, I am afraid in the little
time that iz lett to us before the elec-
tiong are to ¢cOme, the mtuation 1s not
likely to improve. If the mtuation
does not improve, whether this party
wins or the other party wins, it will
not make any difference to the people
of the State,

What is relevant today is ‘o face
this challenge of drought, to face the
challenge of scarcity, to face this
challenge of rise in prices hy taking
such urgent steps, unconventional
though they may be, which are easy
to locate—it is not very difficult;—but
the difficulty 1s that we cannot per-
suade the present bureaucratic set-up
to accept thig thesis. Thera are peo-
ple outside thé administration also
who are technocratically not so poli-
ghed in administration but they can
meet the challenge in their own way.

1 think, therefare, that all these
programmes of land reforms, irriga-
tion programmes, test woks about
which my hon. friend has spoken, cal
be taken up under the President's
rule by modifying the present struc-
ture of our administration and giving
s chance to all thesé¢ non-official sle-
ments who are capeble of doing it
in hmu‘lm
This is what I wanted to subeit
have

I deliberately avaided all thes
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MR. CHAIRMAN: Yes.

SHRI SEZHIYAN (Kombakonam):
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‘Therefore, in what I say, I can ap-
proach the problems from an objec-
4ive point of view.

Just now, the preceding speaker
said that we should view the happen-
ings in Uttar Pradesh from the above

-party level.

SHRT] SAMAR GUHA (Contai):
Sir, T just want to draw your atten-
tion that at 530 there is a half-hour
discussion in my name.

MR. CHAIRMAN: In your absence
some other decision has been taken.
It is to be taken up at 7 O'clock.

SHR] SAMAR GUHA: That deci-
sion can be taken; I agree to that.
But it is my duty to remind you that
1 agree to that decision.

MR. CHAIRMAN: The House has
taken that decision.

SHRI SEZHIYAN: Whatever hap-
pens in Uttar Pradesh, and whatever
heppens in the name of the Consti-
tution affects the entire country of
India end all parts in India and *to
“that extent T am very much concerned
.n what hps bappened in Uttar Pra-
+desh. 3 -

AUGUST 8, 1078

President's Ryle
in UP. (Res.) M4

The imposition of the President's
rule in UP. is a clear case of the
despicable perversion of the working
of parliamentary in this
country. At the State level the work-

was being debated in the Constituent
Assembly Mr. H, V. Kamath, and Prof.
Shibbanlal Saxena and others raised
a pertinent question about the wisdom
of giving wide and undefined powers
to the Centre which might at any
time use them with no justification
against the States. In reply, Dr.
Ambedkar said that. *“The proper
thing we ought to expect is that such
articles will never be called into
operation.” That was the beliet and
expectation of the architect of the
Constitution.

In the past 6 or 7 years, as many
ag 22 times this artitcle had been
used. Every 3 or 4 months one State
or the other goes down under the use
of this power. This is an abominable
way of working the Constituaon.

Some may argue that the provision
is there in the Constitution that the
Chief Minister has submitted his re-
signation and that the Governor has
to act on the advice of the Chief
Minister gnd that the President has to
act on the report of the Governor and
our Home Minister has to act in this
House on such advices My only
comment is that every-today isg acting
his assigned role in this tragic drama
of the fall of democracy in this coun=-

try

It may be in keeping with the letter
of the Constitution, but it iz not in
keeping with the spirit of the
Constitution, .
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&qut further going into genera-
1 1 shall come o the reasons
given in the letter written by the
Governor and also by the Chief
Minister, for the action prompted from
here. For imposition of President's
rule in U.P, the Governor in bhis
report has given foud reasons wiz,
pewer shortage, scarcity of essential
commodities, growing students’ unrest
and indiscipline among some sections
of the civil police and Provincial
Armed Constabulary,

The first three reasons are nothing
unusual for U.P, alone and if for
those reasons you are going to clamp
down the President’s rule, probably
almost all the States in India should
be under the President’s rule.

The fourth point is a distinct point
on which they can rest their argu-
ments. There was unrest in the PAC
and the civil police, In the second
page of the Governor's report, it says
“The situation was no doubt handled
firmly and effectively by the State
Government with the help of the
Central Government and the people
of the State have kept up their morale
and did not allow this incident to
affect their normal every day life”
There was unrest; the State Govern-
ment dealt with it firmly; tl.e people’s
morale was high; this incident did
not upset their every day normal life,
Suppose some incident has hap-
pened which hag not affected the
normal life in a State, why should it
be taken as a reason to impose Pre-
sident’s rule? What did the Chief
Minister say to the Press Reporters,
say on 31st May? He said that he
was deflnitely not resigning and
added that there was no cause for it.
Pressed to clarify the position about
the Cabinet reshuffle, he said, *if
need be, I will reshuffle it". He also
said that there was need for adminis-
trative shake-up from top to bottom.
So, on 31st May, the Chief Minister
wag Quite clear in his mind that there
wag ne need for bim to resign. He

in UP. (Res)

also said that a Cubinet reshuffle:
may be there and there was going to
be an administrative shake-up in the
State,

To another question on June 10
Mr. Tripathi categorically stated:

“The constitutional machinery in

the State is as good and strong as
ever.”

What about the Cabinet? On June 9,
the Cabinet met in an emergency
session in Delhi. I have heard of
Governments in exile during troubled
times of World War II. But here is
a State Government in exile conven-
ing its Cabinet meeting in Delhi not
in Lucknow. About the emergency
session of the U.JP. Cabinet for oOver
four hours, the newspapers reported
as under:

“It is learnt that the Cabmet
members were generally opposed to
President’s rule and asserted that
the Government enjoyed majority
support in the legislature, The re-
cent PAC revolt was abortive and
the situation had been brought
under control, Further st:ps to
streamline the administration could
be taken more smoothly by a pupu-
lar Government.”

Notwithstanding their views on
the subject, the ministers were be-
lieved to have authorisel the Chief
Minister to convey to the Prime
Minister that if she still felt that
Central rule would serve the intc-
rests of the people better she might
decide accordingly.”

So, upto June 9, the Chief Minister
did not see any reason to resign. The
Cmnetwasfullywnvinwd but the
only inkling they had was that the

ime Minister may decide otherwise.

E

It was said there by speakers be-
ean compel a
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anaral duty of a majority party to
“catry on the administration of the
State? If they feel that the leader
has not done well, it is their duty to
replace him and elstt =& suitable
leadeq, If they feel that nobody else
can do the job, the best thing is to
ask for dissolution of the Assembly
and holding of fresh elestion. I have
read the Governor’s report carefully.
Only one sentence is therz in it ag to
why the Assembly should be kept in
bernation till the ruling party is
prepared to assume power again.
Otherwise, nowhere has any reaton
been given a8z to why the Assembly
should be kept in suspended anima-
tion. In the Governor's report it is
said:

“Agreeing with the
Chief Minister, I, however, ve-
-commend that the Legislative
Assembly may be for the present
remain m suspended amimation, so
that afler the mtuation in the
State has established, it may be
possible to ask the Leader of the
Majority Party in the Legislative
Assembly to form a new Govern-
ment.”

This is shirking the political duty
that has been imposed by the electo-
rate on the majority party. Even in
the report gaven by the Chief Minis-
ter he has not explained why the
Asgsembly should be kept in suspend-
ed animation till a suitable time.
The Chief Minister has simply said:

“We also suggest the suspension
of the powers of the U.P. Legisla-
ture for the duration.”

out-going

According to a newspaper report,
on the 8th May when the Assembly
was in session one Congress legislator
by name Shri Subedar Singh narrat-
ed a story on the floor of the UP
Legislative Assembly. I seems that
he had made some complaint against
some sub-inspectors and when he
could not get redress. he sent a wire
40 the Chief Minister. When Ye waa
about to board in train from Manipur

ciine, asked him to gccompany themn
ind when he protested, he was forced

to get into the jeep. After travelling
for some distance, they stopped the
jeep and asked him to sign a blank
paper to be used as his resignation
letter, at the point of a gun.

SHRI K. D. MALAVIYA: Can you
believe it?

SHRI SEZHIYAN: This is what a
Congress legislator has said on the
floor of the U.P. Legislature.

SHRI K. D, MALAVIYA:
was subseguently contradicted.

That

SHRI RUDRA PRATAP SINGH: I
was there. I wil] tell you the truth.

SHRI SEZHIVAN: Were ynu
there with the sub-inspectors? If
this could happen to a State legisla-
tor, it would not be surprising if the
Chief Minister was asked to sign his
resignation on a blank paper. This is
what 15 happerung in UP,

SHRI RUDRA PRATAP SINGH:
No. 1 was there when the meeting of
the Congress party in UP. Legisla-
ture was held.

SHRI SEZHIYAN: Some of the
papers glibly advertised how much
saving this would have made. It seems
they are going to save as much as
Rs. 20 lakhs by the imposition of
President’s rule because the expenses
on the Ministers and their para-
phernalia would be saved. By the
same logic, if the entire Cabinet at
the Centre 15 dissolved, the saving
would be much more. Wil they do
it?

I am not dnly surprised but asto-
nished that the ex-Chief Minister, Mr,
Ksmalapathi Tripathi, within two
weeks of his resigmtion, has been
made the honorary Chairman of the



349 Presidint’s Rule SRAVANA 17, 1895 (SAKE)

in UP. (Res.)

honorary Vice-Chairman of the State
Planning Board. Similarly, the ex-
Food Minister has been put in charge
of procurement. What is the meaning
of the resignation of the Cabinet it
they all enter the Government by the
backdoor in some posts?

Then I come to my basic objection.
If a State cannot run its administra-
tion and it has to be controlled dir-
ectly by the Centre, it is a clear
negation of the powers of the State
Government and the State Legisla-
ture. If you all honestly feel that it
iz netessary, then you should ask for
enough powers to the States or to
abolish the States for a unitary form
of government. Why have 21 States
and nine Union Territories? You
can as wel]l have 320 countries inside
the unitary Government of the coun-
try. I would also join you if you
would convince me that the State Le-
gislatures have failed and, on the
other hand, Centre had done wonders.
If you fecl that way. as far as U.P.
is concerned, the same thing can be
apphed tomorrow to any other State.
In that case, you can as well abolish
the federal system and have a unitary
set up instead of the Centre now and
then interfering m the affairs of ‘he
State.  Therefore, I say this is &
negation and perversion of the work-
ing of parliamentary democracy and
the federa] system in this country. I
fee] that what has been done in UP.
18 not only unconstitutional in spirit
but it is unparliamentary in practice.
It is an immoral and dubious =act to
meet the narrow exigencies of the
politica]l party in power,

There are some life-saving drugs
with a physician. But if he use them
enfeeble the patient more than make
him recover and, In the end, it may
Prove that, when the real need comes,
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the lite-saving drugs will not help
him. Ba also the copstitutional pro-
visions should mot have been used
indiscrimina now and then to
undermine the healthy growth of
democracy in thig country. Misuse of
Constitutiona] powers may not only
shake the faith of the people in Con-
stitution itself but make them lose
faith in Parliamentary democracy
also.

1745 hrs.
[Mr. DepuTy-SeEAkER in the Chair)

SHRI DINESH SINGH (Pratap-
garh): Mr. Deputy-Speaker, Sir, I
did not expect that it would be neces-
sary for me to have 1o say anything
in support of the President’s Rule in
UP. because I do not think there was
any other alternative left either for
the Governor or for the Central Gov-
ernment.

My hon, friends, Shri Atal Bihari
Vajpayee and Shri Sezhiyan have
rawsed certain pownts to which I would
Lke to make a brief reply. Shri
Sezhiyan said that in imposing the
President’s Rule in U.P, we have
perverted the Constitution and that it
was done to serve certan party ends.
I cannot understand how it would
gerve our party ends to remove a
party Government and bring in the
officials to govern a State. There
cannot be any question at sll of im-
posing the President’s Rule in U.P.
to serve party ends. In fact, the
Central Government had to impose
the President's Rule in U.P. because
the Government of the majority party
had resigned and, therefore, there
was no alternative at all. It is an
entirely different matter to say that
our party which had the majority and
still has the majority in UP., should
not have resigned, that it ghould have
continued to govern. That is an
entirely different matter. But when
the Chief Minister of a Government
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who has the mafority in the Legisla-
ture resigns, then there is no alterna-
tive for the Governor except to take
over the administration,

Shri Atal Bihari Vajpayee mention-
ed that the Governor should have
called the leader of the Opposition to
form a Government in U.P. If there
was a viable Opposition which could
even remotely think in terms of for-
mung a Government in UP,, I would
have certainly supported his con-
tention, But in a situation where
the Opposition is just a few frag-
mented groups sitting together, one
cannot say that they could have given
any cohesive Government. We have
seen the results of samvid Govern-
ment in UP. I hope, he is not
suggesting to bring another samwid
Government, With great difficulty,
the people got rid of it.

SHRI ATAL BIHARI VAJPAYEE:
Why the Assembly has not been dis-
solved? It has merely been suspend-
ed

SHRI DINESH SINGH: The hon.
Member asks: Why the Assembly
has been merely suspended? I think,
it 1s a legitimate question to ask., We
have in U.P. a party, the Congress
party, to which I and the hon, Home
Minister both have the honour to
belong which has the majority. For
whatever reasons, the Chief Minister
and his colleagues in the Govern-
ment felt that they could not carry
on the Government of the State. But
on the other hand, the party does
relain its majority. There is every
likelihood of the party being able to
govern the State. It was only fair,
therefore, for the Governor to say
that, immediately, he could not see an
alternative, that he would not wish
to dissolve the Assembly because a
representative Government may still
be possible and that he would like
to take a little time to consult with
Members to decide whether a repre-
senitative Government is possible or
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not. Should he come to the conclusion
that a representutive GoVermment
would mot be possible, I have neo
doubt that there would be no e¢ther
alternative but to dissolve the
Assembly.

353

SHRI H, N, MUKERJEE (Calcutta-
North-East): What is wrong in dis-
solving the Assembly?

SHRI DINESH SINGH: As to
what is wrong and why we cannot
form a Government....

SHRI H. N. MUKERJEE: You are
in pieces.

SHRI DINESH SINGH: My hon
friend, Shri Mukerjee says, we are
in pieces. If we were m pieces,
then the Opposition would have
formed a Government, It is only
because we hold together that the
Opposition cannot form the Govern-
ment.

SHRI ATAL BIHARI VAJPAYEE:
Go to the people.

SHRI DINESH SINGH: We shall
certainly go to the people. We have
been to the people so many times,
both you and I, and what you sec
here is the result of going to the
people.

SHRI ATAL BIHARI VAJPAYEE:
Even then you are not in a position
to carry on the Government, That
is the misfortune of the ruling Con-
gress

SHRI R. S. PANDEY (Rajnand-
gaon): We went to the people, but
you went to the Maharani of Gwa-
lior.

o e fagrdt arad - A sawr
A w7 orr owE FX AR § S
gt od afr wofr wizg

L
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BHRI DINESH SINGH: Mr.
Deputy-Speaker, all that I was sub-
mitting was—there was no need to
get excited on this simple issue—
that we as a party have pever hesj-
tated to go to the people, that it was,
unfortunately, some other parties
which without going to the people,
were able temporarily to form Gov-
ernments in some States and when
they went to the people, the error
was very quickly corrected. It is
because we have confidence in going
to the people....

SHRI ATAL BIHARI VAJPAYEE:
You did not call the Assembly,

SHRI DINESH SINGH: ....that we
are not afraid of giving up the ad-
ministration in a State even though
we have the majority in the State.
Therefore, thus question of going to
the pcople is not something that frigh-
tens our party. In fact, it is some-
thing that has continued to streng-
then our party, and we see the result
reflected in this House.

The point that I would request the
Home Minaster to clarify in this House
15 what is going to be the future.
We have the President’s rule in U.P.
and I would say again that there was
no alternative to what was done;
what the Centra}] Government did
was the only correct step that could
be taken, But where do we go from
here? Our party has a majority in
the Legislature and that party is
capable of forming a Government
which will have the support of the
majority in the House, How long are
you going to keep this party away
from forming the Government? 1
can understand that a Chief Minister
may not wish to continue in the Gov-
ernment, but certainly the party is
in a position to form the Govern-
ment. And at a time when fa

i
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difficulties we face from buremucracy,
that it is hide-bound, it is rigid, and
on the other hand in the hour whea
crucial decisiong are to be miade we
hand over the administration to the
same buneaucrats. Then what hap-
pens’ As the hon. Member, Kesav
Bhm, said, we have four advisers....

AN HON. MEMBER: Three,

SHRI DINESH SINGH: 'Three
and the Governor. Amongst them
they have so0 many portfolios. It is
impossible for these few people to
find enough time to give good Gov-
ernment at this crucial juncture, at
a time when the State is facing
serlous difficulties. I hope the Home
Minister will come out with a clear
indication as to what is going to be
the future course He had mentioned
yesterday four points on which, he
felt, the Chief Minister had resigned.
There was power shortage. Now
power shortage is a continuing pro-
blem in this country, but there have
been sufficient rains at least to fill the
Rihand Dam to a position where
power will be reasonably available.
The drought situation is there.
Drought situation is there due to
which there have been heavy losses,
In large number of districts the
rains have now commenced and the
gituation wil] be a little -easier.
Student unrest is also not the reason
due to which popular Goverament
should be kept away for too long.
The P. A, C. matter is all over; in
any case, the grievances of the P.A.C.
men were not against the popular
minigters but against some of their
officers gnd therefore it is time that
the party which is in majority in
UP. should have an opportunity to
form the Government which can
serve the people. If for any reason
it iz the Home Minister's conclusion
that the party is not in a poaition to
form tha Gqvernment, then, I think
it would be only correct to dissok
the Assembly and to fix the date
glection so that people can now

L
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their constituencies and start work-
ing for that.

Therefore, while supporting the
Government in 1ts imposition of the
President’s rule, I would request the
Home Minister to clarify the position
as much as he can

SHRI RANABAHADUR SINGH
(Sindh1) There have been no rains
in Rihand Dam Catchment area, so

it is not full even today

st frxr wwe Wt (weg) -
uTEmw oY, g waw ¥ vregufy
wras &1 faar & o o giear @
mi & S ¥ waT T wgafaar § )
e O T A B 5 s oRW A
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et § | 7@ ¥ wfafor W @ gl
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gu ¥t forw aeg & TawE ¥ 9F AT WY
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T AT, W I § AT B0 W A
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TR Y TETAT T )
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18.00 hrs.
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¢ 5 v T ¥ v aEn €
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o Ewar § | TrgufE w1 oww Awp
gt & fin o= foreft ¥ g e @ qww o
o7 @war & 1 gH prafoorm ag gwr & fis
w23 wTAREr fadY w1 WY 7 fmre
T g Y AT W $r o @ g )
@ Hed ¥ WO A1 gramer acer
sfgr) T AMAAA R 47
g g Fr el g ww w3
g AT A o 9 wEH q& qehar
ot arr arfeq @t gt qer wiv
Wt sarer wfsarE qar gy

WO T T apy

q@ % fom 23 foml & ferfo §
I # ¥ ar ol w1 wrawer s
WIE 1 I H v gL fom
St Al A & wwrewe faAT R
far gar B, TAR, wWrEwag,
frafqz, garRMER, TOTEE, gRATELT
wifz &« %1 wr9a wwEds 91 a fyar
g afen amge w oA feam
Fafawa &7 avg A% o o
T 9 g faer wor @ fin 9y wvma-
TR W ET AR/ O oA
T AMALITT @I 1971 FqR—Y
Tgi Ay g% | fued M7 gar ar
WX SHY 97 9 Y@ | T 4. ot
T WA € | weaT § fo gy
G5T Nfwg 7 W& T4 FHAEt
a wE et TR 1 gawy qET
ST | WRY F WER AT #1 W
o A fat o @ &1 ww®U F A
o= § 1 wiEt A ot | e
N et o wwar F owfew o
Afw 7 A, 7 W www sy @i
fear st v § | @ AW O wer ot
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ot g feig (gui) : awmfr
wETT, Wi ®r %9 fardndt arfeal
7 dewre i Fuw ¥ ofafoe
TAT WY, IHT GAW F1 IH & ¥A
T Y, fro To #Hre W Faandiat
T oTsAgw ®T %, $ohfwdt o
TEATR WU HT W GTHIQ FwHarfeat
®Y IHAT WE T A FHAT WT TEHT W
a0 § qomda WY @w 47 1 A OF
RAGAT qATAT q7, IEET A4y ¥ g
¥l w7 forq geefmar, @ar
817 agat o1 gaw fear A s
%W ¥ wegafa wrE WAy A7 & qEw
s wyeq 9 mfe o1 e e fear
oY €7 TET @ W D q9AT T TaT
Iu% fag 5 gW@IC T 98 wATHT
AT AT T § | U T g
Amggwaw afeeride, a1 4 o
wawagw g . fogem 7 ga-
o #1 gew w40 fanedy ofan &
wgar g0 &Y orn | gefan &
¥t g ¥ grivar 97 g@-
Iw W ferdt gf swer 9T 3
R Y AR AATE |

aiFaTe Fga g fb ogw o
fegmm & st g & &few
IR IUT K2 B Gro To o ¥
fadig &1 o & W@ AW §a
AWl & @y fag 7 aw H O
wqw frerer 1 owfwe s @-
weY ¥ H At g W T & A a
Wit g Wk feRedfun s
W Wy & 1 ¥ g W
AW ¥ A9 § I §T I @A g
mar |



381 President’s Rule SRAVANA 17, 1895 (SAKA)

in UP, (Res.)

shiw adt ¥ efdfeafafedt
Waer g, worda ¥ Iaw o 7T
d, =i ¥ o o 2w ¥ o
¥t & ws fafreex & ot oo &
faarr wwT ¥ wear agaw @ g W
SO FY TOYIT qAGT IS WA Y
FIIH TS g WAAT & & fear Wit
g 9 IHY el wmwe ey fear
T A AT R ¥ fad
I77 53 & e ASY W) S 9
d mm o4 frmme A Ay, o fr
@ aféat f Iw a7 el §
et g & fadndy oifEal & i
fafaeex, st &owmo fag, wifat
FHe A7 W gt ¥ fag wed gawd
QR mad AT 77 wEA ¥ g fram
g oo f5 A awa aw e
2 difsrg, at § ww w1 qwte W<
g 1 ug wiww @ 67 @ war §
s oy wamda A gEgt ot fafe-
fr o wwd gu, &w # segfona #Y
&M A ¥ Ay, ww drwer ¥
F

oty fAad &t @d @R AW
W S%T Y, qE-HE @ Afa
WOAT F?, AWTAA BT Aew ST
Tt & 1 of famie @ o for &
o o ™ frae qu e @ wer
FIET 1 o vy fowd oy W
T 7§ FEIgwAfaR Wk ddnfi
faaqt & e Ty & Ffww 73
™ AW & 9T B X9 w9 ¥ ond #7 At
¥, e ¥ A e’ G vt &
w fasrary ¥ g¥ s §, W
TR o 2w & wfw qq T A
et R feemadt 2, sk
ow e § 1

flhdt g # W & war wwar
¥ 5 397 3w ¥ i sre oy

President's Pule 383
in UP. (Res.)

v gAry & fag et aft qemar
war oo woor fag W oft aTSdr
mife fadelt z&f & A@r A
T frge §Q@ @ fv fewam o
qifadt war 4T g fadr aw@ dfaz
FY T FOH FT A AfeT § Ao
dear ¥ ©F W1 faurgs @ T 5 |
Ffa 147 Geedi & gwda ¥ T AW
Y 7 1€ &7 w7 7 W W 5g
a7 Wi ar, &g g6 &1 fm W
7 9w MY, grow Wi W 1 AQ
fg ot 1 v w3w § ug ayal

TEN §1 T !

TR T F wra-wTe § I WL
#T AT WA T ¥ AL W
# d%8 weiaaTSl, HeT IR FA
aTe W ATy & qATER
qwer AT § WR ST ¥ v WSl
araracy earfye fear § 1 @R e
¥ faarcer 7 g8 qoT FH AN F
g%z w g fear )

TAT AT F TR HY FES wA qvely
8, ¥firer ooy JeameR W arer e Y
& aq ¥ W aw g ¥ A § @A
wosT § 1| gefay dEhT awT wY
gRIw ¥ a1 R N w0 & fag
A WEY ¥ qETT Fom wigy, fawd
firama wEwW g1 WX 97 &7 w9 dEEa
R onr &7 g T e @ | yEia
™ ¥ X aw ax ww & fafeeg
F& W9 FT@T JUfEA

% qg W g wga § F aw w
IvR qreataw (e aF ¥ qFaa
T TN FT g WX I7 8%
TR B WA g9 § FT A0
@ ¥ far firr w1 S v OF
ag & off v wwar § 1 c@fad ol
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fire arar wpe s grecfafedre witt
T 08T Sy @ & fadr e aw
¥ qEaTe %7 TR FTT AR |

gk e, ot @, g
W gl &1 & 3w ¥ Faww
T T i g Rw ¥ s,
fore wY famstt & S mar &, oix fag#t
el (qnedey) w1 fgdee &
famsi ¥ wry whree T Wit greTs
& W & ot fedtie &t orel 1 sror
5T R E, AfFT 3T g7 Y Arew!
N qEqdar F off gf & W I
syt

wifedt & A § aga o sy o
R W W w I o awe
fiar T §, T4 W Ty fey o @
¥ ¥ T woA Y qA AEET T &
fitr ®7 & @i sgor § fe =
™ §r& atefagl st gfmafraagl o
folly &7 @

€ gaw & @i § w9
¥ ¥ ¥v9 ¥ IAC W * gy
A & wIW W A v § W@
TR 1 gAGT FQ@T g |

MR. CHAIRMAN: The hon, Minis.
ter of Par] Affairs hag in-
formed me that all perties have
agreed to continue this debate yp to
7.15 pa. and thereafter the half-an-
hour discussion will be taken up.
Now, Shri Painuli.

SHRI P. G. MAVALANKAR
Ahmedabad): Mr. Chatrmen, are
you going to call some of wt

AUGUM 8, 1933

Pregident’s Rule
AP R 0

SHR] BIRENDER SINGH RAO
(Mahendragarh): Nobody from the
Opposition has been called.

SHRI P. G. MAVALANKAR: 1 had
sent In my name yesterday end
also today. We have been waiting
all along throughout the debate, while
others make speeches and go away.
Some of us have beem here walling
for the whole day, but we have not
been given any chance to gpeak.

MR, CHAIRIAN: The debate will
continue tomorrow.

SHRI P. G. MAVALANKAR: S8hri
Raghu Ramaiah wanted our co-opera.
tion. But what kind of co-operation
is this? The Congress Party Members
are speaking one after another. We
are being asked also not to raise the
question of quorum,

I had sent in my name yesterday,
and 1 had gent in my name today
also, and I have been waiting here
throughout the day. ©On various
occasions we find that we who are
Independents give our names, but we
are never called, because those with
party affiliations speak longer than
the time for which they are allowed,
but we sit here for the whole time,
for three or four or even six hours,
and at the end, we are not called
because there is no more time left.
I want to ask whether this is parlia-
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SHRI BIRENDER SINGH RAO: It
iz your duty to see that fair treat-
ment is meted out to everybody.
Otherwise, why should I come here?

MR. CHAIRMAN: I have already
called Shri Painuli. After him, I call
Shri Mavalankar,

19.00 hrs.

oft afequrtare d vaoht (FegQi-mgamer)
wwmafe wEe, ¥ ag W S gra
TRE IO Ww ¥ vy wwT ¥
dwe ¥ wwaw ¥ @ gwt g qafy
wifm g W faesr Rnifes
feafer a1 Aoy wmewr & gt fam
T THAT | WTH qR F A wTedT
@A WiR Swee ¥ T #
e AW ¥ wET §) 9T T@
w4 | fag forr s g & sfaw &
FT“TWWE- ﬂm@ma
qt 5% wedt qar N I g g,
wrawEar gy § v Afoww wmoee
Wt wom gEar 3, T W A
wg gar gmifos Wi gwwfe
¥ ¥ G feufy wrelt @ a9 gw N
oo T8 & favdm o o¥ waw
I qF T § A g W G AE
g1 fee it swx mw & ugfs
WA AW §WT, 4% % FSI &7 )

anfa o, a3 oger Wer
g i A% W g v,
1968 ¥ ¥ Wa aF FAT T &
Tl wET IO RW ¥ g @
i  faa ofkfeafast & oeefa
WIHH €9 90 ®T49 gWl-—— g ot
R " @feT s W—fte o
dto ¥ WeuT a7 w HTRT —Gt AT
o fo feafe s & 2 @
RN A @ T W
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airerT frar § o UsTTTE AEEA
¥ oY =i frar § o 99 & fad
#wer fgrdt dfgmezw w §f AW
W o g & afe S
7T ga1 faddt 7 & i & W
¥ sy @M@, I AmGE W
qiw & o, @% wmy § fagrdr ot A
woa Afagfer & woel & guer
weeRdl WX qgdl &1, IAF Qe
% WOH I WF FT I ¥ YO W
dfema ¥ sifeiew & @A OFY W
wfawee 1 @mea a1 e e )
ferqrdY ofr &7 o gt afcr; g%
TEOTT UYL A dF FT G qOAUNY
% wfa oa% gowmw w1 qfcamw
AW ATA |

faamat A & fasg o fandt
qifedl ¥ wEwET T SR #
forraa oY ) @fwa ¥ frdes ST wTgan
g e st ot arsat 9w A A o,
7 favTeA ¥ 9 ¥ I qe ¥ firelt ot )
T 4% WY AR 8 5 o ot dreato
AT ST RV F qe wAr W@,
Hadl won frg dfag ww & g
7Y ¥, 97 =5 o vAo fag wfex
qeaT W W AT A, 9 qwq oY g
WS W SFHET g1 waw €,
1 39 AR it sy ffas wgyar ?
frondt 11 & A ) 7@ IR ¥ wAE
TG WEE FQ@ QR AT ]|
T o —fore e wfer R IR
wew oY, 99 ey ge fadedt = &
AT AT IAH HTARTT I /I IH GTHTH
# faaar wrer= AR gOTER 96}
q2W ¥ q1, ITAT WAT I N2W 7 HWY
T8 T

flo To tite T A WY A A
w1 4¥ g | ¥ 9g qaEn A §
gfere & sty &Y frsvad Srg Ak -
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[y afegdha o Y] | frar awr # 421 TEer e g,
Wt oW @ A afrvaedr R 272 wiw & &, ey o Y
W & o gfeE e weagar S 9 ey o ofdeafay &

qr, 39 9 fawrfad sega 7 @, swar
wAd ¥ 7 oM & fay et faudt
w1 afawew forda §, A 398 S
foredrare § wfawresr @ B oY wwemafy
fardy ¥ g SO WRW ¥ wTHATES
t&t!'ﬂiim’?ﬁﬂ E10 Wﬁ,m
mmar"ﬁﬁ° t!’f*’f*l'ﬁﬂﬂﬁ'i
W)

W AT WYY fAdE AT AT
gaR 3% faddt amdy S oz @Y FEa
¥ s Fuemafa foardy &Y A7 oA
2, IO WIW A rafa wrER g, W
7 &% o ¥ fasg woAY A9 FEA T
& | %0 wfe age wias 9w 7@}, e
et faenfe Wt A @—Trgafy amEw
T F & fordy srga oft sl g
o ¥ 0% g4 qwaer 1 14 foq @ Ty
qT—

There 18 yet time for imposition of

President’s rule there, why should
U.P, be treated differently from other

States

el w7 fag =R A "o do e
wt ¥ Sav W faum Awr § fawdy
wfawes & g&irh &1 7T Fd @ W
¥ ¥ AT IS HEATES HT FAL
fairdt 7oy & = ot fat wfomes
¥ TS #7 aw TA  FEg ww
HIT—ITeYfT wTas I 919 7 FE9
gw &Y wfear & w1 aeT A 2
off &Yo d¥o T 7 TN AR FTEH
9 ¥ IR T qT—

“Imposition of President's rule
was uncalled for”

afw, swmfs sgRg, 39 N2y § Ue-
afe wres G ¥ AW & AW FHwRT
A X, SO AATEI qa & v

ST A FT AEY AT T 9T el
% wer WAt ¥ @A fear, @ W
o1 7% quwy § e faindt oot & o,
AT gAY FY freme forel qeey qwar
FaT 147 Y, § WS T AW A 7
W TG FEISAE AT i ot
wew fagrd off vt ¥ g wwr o
a sreqe fora i e srovofter w1 7Yt
A | TR WA FT ATETL TA
¥ fod q@ e & @ i e @
FTHHA ¥ W g1 W G0 agew
FTHTL FUH 7 @ 7% | 9 daw  odY
frafe & gav awar &, weuat 7Y | ey
& aage g i v Y agEa g &
Far Y St T WY, @ Sugw 6 |

Fea7T 92w & Amfer g o 99
& afar smavrsar wegw TV F—
Tg—ATT gew,  ww WK
WA ¥ WAWIAE IH ¥ A%
& 1 gaferg & ag g 3 e g
aAvew SarEA ¥ g fear o ok
afz st & @ oF nefafdfo
Frered Fetoe ¥ A7 w1 TR e
Fere w2 & aqrfaa feat s o -
7 7fH A wet friE mam ad  ge
swan Wt foft aon 7aw wirs qew
Sy 91, " A94 wiaw faoy ey
qad i mgAmargaiw g fE gaemdn
F s4 eI A 4 36 fd 3w & @Ay
aftrs feggmfad 1 mras o
EATT o wrAvaaTd §, 99 % gt
ot Tt o & oy frdm
=rgar g, s gore wdw oY fis v e
AT T w2w § awr O food Gar ¥
o W o aar AgY & wgt AF ¥ qef
aw it gfer rft Y o oy ofar &, arr
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B WA @ § afesafe oy wferady wwht
WraT w240 791 ¥ gw IO RO
TR Y F q1A7 < WHT |

w § & ag) frarew wvm wrgan 3
fe ag ag wfafoaaar #r feafa qara
& ot nfg 1 wrepafa wrr g @
T A GATE, ATHIAIRaAT § AT A1
Fwan &, o awr W et § a1 @y
A &—ag N wfifrmaar ¥t feafa
¢ WAIWT A §FET T @8 |

& wegl & arq & favarg swan
g 1% 1974 ¥ qreeq 7 13 o1 AT

# g9 WX wfas 967 Wi fawdr &1
QT |
SHRI P, G. MAVALANKAR

(Ahmedabad): Mr. Chairman, Sir, ]
find it very difficult to lend support
to this resolution moved by the
Home Mimster, Shri Uma Shankar
Dikshit. I wish he were present 1n
the House even though this debate
1s coming almost to a fag-end. But
I can appreciate his going away, for,
probably, he 1s exhausted, but I hop.
he will go through the record and
also read carefully what some of us
have been saying even when he 15
absent from the House,

Sir, the resolution that the Home
Minister has moved yesterday is, as
I said, difficult to be given support to,
because it is morally unjustifiable,
constitutionally untenable and politi-
cally objectionable. Even if you read
the letter of the Chief Minister while
resigning and the report marked
secret and sent out by the Governor
of Uttar Pradesh to the President
here—a reading of both these docu-
ments also convinces us that the argu-
ments advanced for having the Pre-
sident’s rule in Uttar Pradesh are not
valid by any reasoning. It is difficult
to appreciate the arguments put up
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by the Home Minister himself yester=-
day in the House while building up
defence for the Government's action.

Sir, the Constitution of India is a
sacred document, and it is a serious
thing. [¢ cannot be lightly treated
or tackled, and certainly it cannot be
used to suit the political aims of the
Cung o5t party. The difficulty is, and
the criticism and the charge against
the Congress governments throughout
the last many years have been, that
they have constantly used or rather
abused the constitutional provisions
to suit their own party ends and to
suit their own organisational needs
and programmes. This is, therefore,
very objectionable and, as I said, con-
stitutionally it is untenable because
there is no provision in the Constitu-
tion for having President’s rule in a
State merely because in that parti-
cular State the party in power is
unable to find another leader more
suitable than the one who has had
to resign because of serious situations.

My charge is that this Government
and this ruling party have been using
the Conslitution as an instrument in
their hands rather than behaving as
a Government under this Constitu-
tion In a democracy it is an accepi-
ed rule or convention that the Con-
stitution is above the Government
and not the Government above the
Constitution. In our country, we find
the Government is considering the
Constitution as if it is something
below them. They use or abuse il
and pervert it the way they like, The
President’s rule in U.P. is the latest
example.

Look at these two reports. What
is the special thing that has brought
President’s rule to UP.? The Gov-
ernor's report mentions power short-
age, scarcity of essential commodities,
drought situation and students’
unrest. These are all problems
neither special nor peculiar to UP,;
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they are all over India. If that is
so, then they should accept the
suggestion of Shri Shashi Bhusan for
limited dictatorship all over the
country and get rid of the democratic
sule and of popular Government.
But they cannot; they dare not. But
they have imposed the President's
rule in U.P, Now, you cannot con-
sider certain problems, which you
cannot solve, as excuses for taking
away the normal and accepted con-
stitutional pattern and introduce thz
President’s rule which in any case is
to be used as a medicine in an ex-
treme case rather than something io
be used as the daily bread. This is
what they have done in UP. I feal
that nothing has happened in UP. in
terms of a serious crisis which
warrants imposition of the President's
rule,

What was the failure of constitu-
tiona] machinery in UP.? The situa-
tion was deliberately brough about
and artificially created, There was no
natural sequence of political develop-
ment which would have brought this
kind of crisis in UP. I can under-
stand that a political party even with
a large majority may have certain
dinfficulties in electing the leader
with a clear majority. In my own
State of Gujarat sometime back that
possibility could have happcned. I
do not want to go into details of that
now things were settled and a new
leader was elected. But I can under-
stand that even in a political party
with a big majority these things may
and can happen. But even that did
not happen in UP. The Chicf Minis-
ter of U.P, Mr. Kamalapati Tripathi
did not resign immediately when the
P.A.C. revolt took place or even after
a couple of days. I can understand
if he had said: “In spite of best efforts
I have failed; I own my respongibility
and T get out. What will happen to
the party and the Government, it is
for the leaders to decide” He did
not do that; he went on sticking to
the position of power. The U.P, Gov-
vernor in his report says that the

AUGUST 8, 1978

President’s Rule 301
in UP. (Res.)

Cabinet formally met in Lucknow.
That was only a formality, All the
Ministers came to Delhi and were
sitting for days together. Nowadays
the capital of each State is Delhi;
problems are settled not in the respec-
tive State Capitals, they are settled
in Delhi, To say that there was
failure of constitutional machinery,
U.P. is to siretch the logic far beyond
acceptable and pardonable limits.
The letter of the Chief Minister
addressed to the Governor makes in-
teresting reading. Any person who
knows the fundamentals of constitu-
tional democracy, particularly in this
country, will say that it is a letter
full of contradictions; both the Chief
Minister’s letter and the Governor's
report taken together are merely
euphemisms for saying; “We want to
remain in power somehow; we do not
want others to come in; we are at
the moment in difficulty; please there-
fore save us and for saving us use
the Constitution as an agency and as
an instrument to help us out.” This
is a most amazing way of using the
democratic Constitution for undemo-
cratic and politically unhealthy prac-
fices, In the last para of the first
page, the Chief Minister says.

“We have a comfortable majority.
It should not, therefore, be difficult
for your Government {o carry on
in accodance with constitutional
propriety. Bul on a realistic assess-
ment of the overall situation..”

meaning “our own party difficulties”,
To use the constitutional provisions
for party needs is highly objection-
able and nntenable. Again, the Chief
Minister himsclf comes out with a
certificate of his good conduct. He
says, “We hope that the impact on
the people of our act of abrogation..”
Who asked you to do it? Why did
vou wait and not did it spontane-
ouely? The whole process of demo-
erotic functioning has been perverted
in the case of U.P. and article 356 has
heen wrongly used. Keeking the
Assembly in suspended animation is
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a wonderful innovation introduced by
the¢ Congress Government without
any basis in the Constitution.

I object to the continued ercsion of
the democratic process in our country.
1 hope the House will throw out this
resolution by showing its utter con-
tempt for the manner in which the
Government have been using or abus-
ing the constitutional machinery for
meeting their own narrow party ends,

MR. CHAIRMAN: The House will
now take up the half-an-hour dis-
discussion. Shri Guha.

Lo o e
19.17 hrs.
HALF-AN-HOUR DISCUSSION

Errectr oF poor ConorrioN oF Coke
OVEN BATTERIFS ON PRODUCTION IN

DURGA'UR STEEL PLANTS

SHRI SAMAR GUHA (Contai):
Sir, the reply given by the hon. Minis-
ter to a question about the Durgapur
Steel Plant has created some serious
suspicion in me that, on the plca of
some labour trouble which has result-
ed according to their version In
thermal shock and the breakdown of
the cokeoven batteries in Durgapur,
perhaps Government is contmplating
to stall or scuttle the cxpansion pro-
ject of Durgapur stee] plant. The
late Shri Kumaramangalam in a
speech on 12th April at Dhanbad said:

“A new atmosphere is prevailing
at Durgapur which augurs well for
the entire industrial complex here
including the steel plant and the
alloy steel plant. We have turned
back on bad days and better days
are ahead for Durgapur.”

He also further said on 14th March
that the Central Engineering Design
Bureau was bringing uptodate the
feasibiity report prepared earlier for
expamiion of the Durgapur’s capacity

in Durgapur 304
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to 2.5 m tonnes. There was a con-
troversy whether the capacity was
exactly 1.6 or 1.4 m tonnes. Even if
we take it as 1.4 m tonnes, the late
Shri Kumaramangalam exvected that
the prcduction would be raised to a
higher level. He said that the
feasibility report vrepared by CEDB
shculd be taken into considerstion
and the expunsion project should not
be scuttled. Even the Planning Com-
mission did not mention a word about
the labour trouble which has been
attributed as the cause of the major
failure of Durgapur steel plant. We
alsv krow that whenever it ruits the
Government, thev always make
lobeur {rouble a scapegoat for their
ovwn failure. The Pande Committee
Repart, which was prepered 1n 1967,
categorically stated that the failure
of the Durgapur steel plant to reach
its 3: .duction target was mainly due
to bad management bad equipment,
bad supervision, bad maintenance and
also bad supply of equipment spare-
parts from foreign countries and per-
haps from indigenous preoduction also.
That was the main reason mentioned
in the Report. At that time they did
not mention about labour trouble.
The Planning Commission also did
not mention about Ilabour trouble,
It talked of technica] constraints
which include the poor condition of
the coke oven, equipment, inadequate
maintenance etc. It also said that
lack of proper or adequate production
as expected in Durgapur was due to
the failure of power supply, It said:

“A special problem in the last one
year in Durgapur and Rourkela has
been that of the difficulty of pnwer
supply. It has been estimated that
Rourkela lost 61,780 tonnes and
Durgapur 12,527 tonnes of saleable
steel production in 1972-73 because
of power restriction. The problems
continued even now.”

Unfortunately, what is the reply given
as one of the causes for failure of
production at Durgapur and for the
break-down of the oven bat'ery?
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It is stated that the batteries deterio-
rated due to poo. maintenance in the
initial stage. Then comes the labour
management relationship, the labour
problem, the villain of the piece. The
Teply says:

“Subsequently, due to frequent

thermal shocks suffered by the

batteries due to labour indiscip-

line....”

When labour indiscipline arose? It
was not in 1867 but in the latter part
of 1968 or 1870. I do not say that the
labour trouble did not contribute to
the failure to reach the targeted pro-
duction in Durgapur. But too much
has been made of it always to create
an impression all over the country as
if it was because of the failure of
labour that Durgapur was not able to
reach its target. The Pande Com-
mittee in 1967 did not mention about
labour trouble. It mentioned mainly
about failure of the management,
failure of maintenance and failure of
the equipment. Now. in addition to
frequent thermal shocks, a new word
hag been added, namely, some design
defects. After so many years they
have discovered a new thing, desigh
defects. The Pande Committee re-
port says:

“The Durgapur Steel plant re-
ceived a great setback due to the
neglect of all categories of staff of
the coke oven and the service
departments concerned and due to
the gross neglect of the top manage-
ment in failing to appreciate the
seriousness of the situation in time.”

The Pande Committee again say in
another pari of the report:

“The possibility of damage of
the coke oven batteries was again
brought to the notice of the
management during the month of
October 1965. That was received on
the 5th November 1965 and was
again discussed by the top manage-
ment. It is a matter of deep regret

AUGUST 8, 1973

in Durgapur Steel 396
Plant (HAH Dis.)

that even then the seriousnesg of
the situation was not realised and
immediate action decided upon.”

I would again like to quote the
Pande Committee Report about the
coke oven. It says:

“The coke oven production which
was 101 per cent of the target capa-
city in 1963-64 and 100 per cent in
1964-65 fell down to 50 per cent in
1965-66 and in the first three quar-
ters of 1966-67, it has come down to
64 per cent due to serious damage
to coke oven. The damage has
been caused by wrong operating
practices, neglecting maintenance,
ineffecitve inspection and this is in
spite of ample warnings being re-
ceived in the past.”

I do not want to gquote the Pande
Committee’s Report at length.

About the thermal shock, there is
nothing new. For any steel plant, I
should say, thermal shocks do happen
not only due to labour trouble but
alsp due to other mechanical failures
also. I quite agree that there may be
wild-cat strikes. It happened in
Bhilai; it happened in Rourkela;
occasionally, it happened in Tata also
and in other countries of the world
where they produce steel at the rated
capacity. Even there, something does
happen. May be due to mechanical
failure or duec to certain labour
trouble. But what is the function of
the management? The function of the
management is to see that refractory
bricks do not suffer much due to
fluctuation of heat as a result of
which the thermal shocks occur.
The management has to take
certain steps against all these possi-
ble failures, Whether it is due to
labour strikes or due to some mecha-
nical failures, it is their look out to
take all the consequential steps, to
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see that thermal shock is not to the
extent that refractory bricks break
down and create a serlous damage.

I do not want to go into details
now. The warnings were given in
1987. Now, in 1873, about the break
down of the coke oven, their reply
is that they arc taking some steps.
When? They say that the first part
of the battery will be repaired by
August, 1973 and the other half by
October, 1973, and that major repairs
to battery No. 2 and battery No. 3
are also in hand. About battery Nc.
4, what will happen 1 do not know.

I want to ask the hon. Minister:
Who is responsible for all this?
What happened to the warning wuich
wag given in time by the Pande Com-
mittee in 19677 How many years
have elapsed? From 1967 to 1978, it
comes to seven years. Were they
hibernating? What were they doing?
Who is responsible for all this? Is it
labour? Are they doing it? I want
to remind the hon. Minister that ecven
late Mr. Mohan Kumaramangalam
had sajd in the Rajya Sabha that
labour was not wholly responsible
for the mismanagement and the fail-
ure of production in Durgapur stecl
plant. H

I want to conclude by saying that
there was a suspicion, a fear, an
apprehension, that these question
have been couched in a way that you
may use them as a cover to stall or
scuttle the proposed project of cxpan-
sion of Durgapur steel plant to the
capacity of 25 million tonnes, I want
a categorical assurance from the hon
Minister that, under no circumstan-es,
this projected expansion of Durgapur
steel plant should cither be delayed
or stalled or scuttled,

According to late Mr, Mohan Kuma-
ramangalam, the good days are ahoar
of Durgapur and the climate is “cry
favourable. But you have to look
into your own machine. You have to
look into the real sources of failure
of management and other associated
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factors. There is the Dastur & Co, a
very international reputed firm; there
is algso the Design Engineering firm.
You can take the help of anybody.

Lastly, I want a categorical answer
from the Minister that, under no cir-
cumstances, the Durgapur Steel Plant
Project would be allowed to be
scuttled or delayed or chopped off.

oY TR WAt (TRAT) ¢ WW-
ufr #Eew, g qaTE A ara —eR
awerE wr  N—fw gy Twm
Freg™ # foafa ot sofla @t <@
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frem & it aee AT} ? wragaw
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SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Mr. Chairman,
Sir, first of all I want to quote from
Pande Committee’s repoit and then I
will put my questions.

I am quoting from page 12, para-
graph 3:

“The  Durgapur management
seems to have neglected many es-
sential responsibilities which are
incumbent for good performance.
Mention may be made of neglect
of proper maintenance.

Then, on page 25, paragraph 3, it 1s
said:

“The coke ovens heing the mother
plant have, however, a wital role
berause not only do they supply
coke to the blast furnaces which is
next only to iron ore in imporiance
but they also supply coke oven gas
for the steel melting shop, for
soaking kits and for so many other

heating furnaces. The coke oven
gas is also the primary source for
ihe recovery of the by-products
which, if properly manutactured,
are a big source of revenue and high
profits.”

The good health of the coke-
ovens is therefore of the highest im-
portance ant should be a matter of
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great concern to the plant zpanage-
ment."”

In para 6 the Committee said:

“The Committee would again like
to emphasise the malady in the coke
ovens was a longstanding one. The
negligence of the top management in
position in Durgapur from 1861 on-
wards must also come for special
mention.”

It is unfair and improper to malaign
the workers and employees of Durga-
pur. As Prof. Guha mentioned, out
of 4 coke oven batteries number one
was shut down since November 1968.
One portion of that battery I.B. was
supposed to come under operation in
December 1971, but the Minister in his
reply said that half of No. | battery
1s going to be commissioned by August
1973 instead of December, 1971 and
nobody knows when the entire battery
will come under™ operation. No. 4
battery wa. constructed in August,
1967 under 1.6 million tonne expansion
phase and the present condition of
the baltery is the worst. It is
not a fact that the entire
bucks stays has bent down and
the hallery needs rebuilding? 8Sir, the
normal life of a battery is 20 to 25
vears. I want to know why within 6
years that 1s from 1967 to 1973 the life
of No. 4 battery has almost been ex-
hausted? I want to know whether the
serious consiruction lapses were res-
ponsible for this type of wretched
condition of No. 4 battery. At present
three batteries are functioning. Ig it
not a fact that out of 234 ovens 34
or 35 ovens remain in down condition
for all the {ime? And, in my opinion,
this is absolutely a high figure.

To achi.ve the yearly production of
1 million tonnes of ingot steel the
standard norm of pushing is 270 per
day. Is it not a fact that the present
rate of average pushing is 180 to 200
per day? Is it not a fact that accord-
ing to the design of ovens the coking
time should be 18 hours but now the
coking time has increased to 24 or 25
hours?
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Finally I want to know whether the
present capacity as well as the per-
formance of three batteries will achie-
ve, not to say of 1.6 million tonnes,
even 1 million tonnes. Will the Gov-
ernment take the cooperation of the
employees to overcome the difficulties
and to implement the expansion
scheme?

THE MINISI'eR OF HEAVY INDUS-
TRY AND SIEEL AND MINES (Shnl
T. A. PAl): $Sir, my hon. ftriend
would be happy 1t 1 am prepared to
own the deficiencies that have been
observed in the management of these
plants. But, that does not absolve ine
other deflciencies that have been point-
ed out. I am not interested in finding
fauit with one section or the other.
But, what 15 patent 1s that looking at
the working of any ot our plants, there
seems to be a greater thrill in buying
valuable machinery and installing new
plants. But, there does not seem to be
any thrill in looking after it and get-
ting the maximum production out ot
it.  Therefore, it 1s strange that n
tnis country mainienance does not get
the same attention as perhups an ex-
pansion programme or creation of
new asset gets. After all, Durgapur
Plant, hike any other steel plant. was
created for production of steel. If it
does not produce sleel, it means that
it has failed. Nobody can say who
is responsible for it. It 1s our primary
responsibility to see why these things
have happened. The country cannot
aflord to make this loss—not in terms
of rupees, annas and pics but in terms
of what it has not produced. Why?
All countries of the world have gone
far ahead in the manufacture of steel.
For a country like ours, which is rich
in iron ore, which is rich in coal, if
we are not able to produce stcel as
we ought to have—one of the foremost
producers of steel—then il is a serious
concern for us to look into it and
see why the past mistakes should be
allowed to continue? And why they
should not be rectified.

I am aware that the Pande Com-
mittee had pointed out certain defi-
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ciencies. In fact, I can also say that
the damage has been caused by wrong
operating praclices mneglecting main-
ienance and ineffective inspections and
in spite of ample warnings that have
been received in the past. But, ear-
Ler, if you look to the very paragraph
it says that the coke production was
102 per cent of the target capacity in
1963-64 and 100 per cent in 1964-65 and
10 to 96 per cent in 1965-66, and in
the first three quarters of 1966-67
it has come down to 64 per cent
due t{o serioug damage to the
coke ovens. So, it is not as if Dur-
gapur began with a sorry speclacle of
less production. It does show it has
capacily to produce what we had tar-
geted. But, unfortunately, certain
things had happened. But, for the
thermal shocks—whether my friends
agree with me or not—it could have
produced more. There are other coun-
tries in the world which do not ex-
perience those shocks as often as we
do. Perhaps they are forewarned. I
am not able to take care of it—I am
not holding any justification. But, I
would like to point out that the labour
must also appreciate that any action
on their part, if it js going to damage
the very assets that sustain them, in
which they should have vital interests
to-day, they are not only damaging
themselves but for the country for
which they are expected to work. I
have already stated that I do not hold
any brief for any inefficiency in any
plant. I would certainly like to see
that those who are in management, at
any level of management, if they find
out deficiency and if they do not take
care of those assets ag they ought to
and if we take firm action, I would
very much like that I am supported.
Nobody justifies this saying that it is
inevilable. Unless the Parliament sup-
ports such a stern action on the part
of anybody in this country, I do not
think we shall be able to even reach
the goal of solving the problems of this
country.

So, 1 would first of all appesl to all
of you that it is not a question of how
and why Durgapur has not worked.
Is it because of labour? 1 won't say
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[Shri T. A, Pai]
that 1labour has been responsible, But,
the history gshows that there were any
number of wild cat strikes or bandhs.
Nobody might be responsible for it.
ThHere might be politics behind it.
But the fact is that the damage to these
agsets has been done. It is. I think,
now purely academic to go back into
it and say whether the deficience was
there in the machinery.

]

SHRI SAMAR GUHA: You do not
explain, I quite agree there were
sirikes afterwards and there was a
labour trouble. But, till 1987 there
was no labour trouble. Even earlier
the Pande Committee pointed out so
many deficiencies,

SHRI T. A. PAI' Even before, the
amount of care that should have been
bestowed in maintaining these plants
was not there. Ultimately the com-
bined effect of both must have aggra-
vated it. I think the matler has been
discussed on the floor of the HOuse
very often. It is not for me to go nto
the history with the idea of defending
anybody I have already admitted thal
any kind of inefficiency in these plants,
which comes in the way of production
is not going to lead us very far. I also
feel that it is not only the lJabour trou-
ble which is responsible, In fact, in the
months of February, March and April,
we had gone into the question of the
production in Durgapur, and we find
that perhaps if the production had
been kept up, we would have been
able to reach at least 1.1 million
tonnes. Again, it is academic to say
whether the capacity of Durgapur is
1.6 million tonnes or 1.1 million
tonnes. It is purely academic, because
very often in the public sector, there
i a tendency to readjust the capacity
‘o what they achieve, while in the
private sector we are accusing people
of exceeding what they have been
licensed for. I would very much like
to make an honest effort to see,—
which s in the best inferests of the
utllisation of the capacity, rather than

get into this achdemfe discussion that
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Durgapur must produce the maxjmum,
For, that is one of our assets,
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I may also bring to the notice of
hon. Members that ultimately it is not
the new invesiments that create em-
polyment but the fuller utilisation of
the existing capacity also becomes
very relevant, It is no use creating
a capacity, if the management does not
look after these assets ag it ought to
and the labourers think that these are
not assets which belong to them and
which should not be damaged by any
kind of attitude. I hope that that
chapter belongs to the past,

Now, the management and labour
relations have considerably improved.
Most of these problems ought to be
resolved. Now, the immediate con-
cern is to improve or repair the coke
ovens and see that they are utilised
fully. I oppeal to all the Members. ..

SHRI SAMAR GUHA: I started the
discussion and also concluded it with
the words ‘expansion project’, Will the
expansion project for 25 milhon ton-
nes be taken up?

SHRI T A, PAI: I know that the
hon Member is anxious to make me
say that it will be done. But let me
go by stages. After the completion
of these ovens, 1 would require his
help to see that it is not be setf hy any
kind of trouble either by the Durga-
pur labour or anybody else, because
any delay here is going to affect the
production of the plant. I per<onally
believe that mnre emplovment and
more prosperity is created with the
fuller utilisation of the plant than by
mere expansion,

Whe would not care to expand a
plant which ecan produce more? We
are not interested in keeping Durga-
pur as it is. If would be a red-letter
day in the history of steel in thla
country when Durgapur finds its feet
back again and is able to produce
what is expected, and becomes the
pride of all
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The question has been asked of me
‘what about the expansion project or
the expansion programme of Durga-
pur?’ My hon, friend Shri Ramavatar
Shastri was absolutely correct in
drawing my attention to another fac-
tor. Today, our washeries are not
working as well as they ought to.
Cocking coal is not made available as
it ought to be. The difficulties of
railway transport engaged in trans-
porting of commodities sometimes
create bottleneck for the efficient
functioning of these plants. What I am
really worried about is that we should
solve the basic problems by improv-
ing the working of the washeries, and
by producing more non-coking coal
and remove the obstacles that stand
in the way so that these supplieg are
continuously fed to the factory and
the production 1g ensured.

Then, there is the problem of power.
I¢ there i power failure, just as when
the labour goes on strike, there can
be therma) shocks. I am sure that fre-
quent breakdown of power and dis-
continuous power supply also can
crcate much more damage to the
plant, and this is a matter for serious
concern. For, lalely there has not
been adequate power supply from the
DVC, which has affected even the
washeries, which hag affected coal-
mining I do believe that more than
any further expansion of any plant
immediately, all the resources that are
available and that we have should go
tn strengthen our transport system to
remedy the bottle-necks and to build
up a power system so that this bottle-
neck is removed,
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So far as expansion of steel ijs con-
cerned, we have not yet drawn up our
programme as to what is possible to
be done because a heavy investment
ig called for. I can only assure you
that no kind of step-motherly treat-
ment will be meted out to Duragpur
on the plea that because there were
labour troubles, Durgapur is not able
to get its share.
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SHRI SAMAR GUHA: The late Shri
Kumaramangalam assured us about
the 2.5 million tonnes expansion
scheme,

SHRI T. A, PAIL: I may tell him
that so far as my former colleague's
assurance is concerned, it was that it
would be expanded, I am afraid he
did not say when, If he is satisfied
with that assurance, I am prepared
to give it. But I believe in giving a
deflnite time-table as to what has
got to be done. I gtand by the assu=-
rance of my former colleague, but 1
am unable to say when this will be
taken up because my first concern is
tn «<et the Durgapur plant perfectly
all right so that labour might get the
best productivity out of it and they
can improve their lot. I assure the
House that we shall be as keen in
expanding Durgapur as any other
steel plant.

19.52 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
August 9, 1973/Sravavng 18, 1895
(Saka).



